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INTRODUCTION 

I, the Chainnan, Estimates Committee, having been authorisecJ 
by the Committee to submit the Report on their behalf, present this 
Forty-seventh Report on the Ministry of Home Affairs-Union Pub-
lic Service Commission. 

2. The Committee took evidence of the Chairman Union Public 
Service ~mmission on the 24th and 25th October, 1967 and of the 
representatiVl:a. of the Ministry of Home Affairs on the 26th October, 
1967. The Corrunittee 'Wlbk te"eA.lJrooc thf"ir thankl; tu u.- Chairman 
and other officers of the Union Puhlic Serviae Conunission ana. .~I'\ 
the Secretary (Services) and other officers of the Ministry 'of HomQ 
Affairs for placing before them the material and infonnation desired 
in connection with the examination of the estimates. 

3. The Committee also wish to express their thanks to Sarvashri 
R. N. Banerjee and H. S. Hejmadi, former Chainnen of Union Pub-
lic Service Commission, for giving e"idence and making valuable 
suggestions to the Committee. 

4. They also wish to express their thanks to all those who fur-
nished memoranda on the subject to the Committee. 

5. The Report was considered and adopted by the Committee OD 

the 24th February, 1968. 

6. A statement showing analysis of recommendations contained 
in the Report is also appended to the Report (Appendix XTI). 

NEW DELHI-1; 
March 8th, 1968. 
Phalguna 18th, 1889 (Saka). 

(v) 

P. VENKATASUBBAIAH. 
Chairmlln, 

Estimates Committee. 



I. INTRODUCTORY 

A. Historical Backgrowad 

1.1. It is a universally accepted principle of democratic govern-
ment that there should be some institution or authority, independent 
·oOf the political executive, to deal with recruitment and management 
of public services. The basic intention is to ensure equality of op-
portunity and treatment for all citizens and to guard against the 
evil effects of nepotism or favouritism. One of the best statements 
of the purpose of these institutions (variously called as 'Civil Service 
Commission', 'Public Service Commission' or 'Public Service Board' 
etc.) is contained in the Report of the COmmission on !he Superior 
Civil Service in India, 1924 (Lee Commission). The Commission 
..observed: -

"Whether democratic institutions exist, experience has 
shown that to secure an efficient Civil Service it is es~ 
sential to protect it, so far as possible, f:rompolitical or 
personal influences and to give it that position of stabi~ 
lity- and security whicli is vital to its successful working 
as the impartial and efficient instrument. by which Gov-
ernment, of whatsoever political complexion, may give 
effect to their policies. In countries where this principle 
has been neglected, and where the "spoils system" has 
taken its place, an inefficient and cHrorganised Civil 
Service has been the inevitable result and corruption 
has been rampant". 

\ 

Thus, the institution of Public Serviee Commission supports and 
·.advances meaning and practice of democracy in providing a shield 
against corruptive influenees over the public services and upholding 
the merit system. 

1.2. The origin of the Public Service Commission in India is found 
in the First Despatch of the Government of India on the Indian Con-
stitutional Reforms of the 5th March, 1919 which referred to the np.ed 
for setting up some permanent oftice charged with the regulation of 
service matters. This concept of a body, intended to be charged pri-
marily with the regulation of service matters. found a somewhat more 
·practical shape in the Government of India Act, 1919. Section 96C of 
-the Act provided~ 

(1) 'nlere s1IaB be established in Indis a Ptlblic Service Com-
mission, consisting of not more thar. five members of , 
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whom one ahall be Chairman, appointea u~ the ~ 
tary of State in Council. Each member shall hold oftice.o 
for five years, and may be reappointed. No member 
shall be removed before the expiry of his term of office,. 
except: by order of the Secretary of State in Council. 
The qualifications for appointment, and the pay and 
pension (if any) attaching to the office of chairman and 
member, shall be prescribed by rules made by the Secre-
tary of State in Council. 

(2) The Public Service Commission shall discharge, in regard> 
to recruitment and control of the public services in 
India, such functions as may be assigned thereto by 
rules made by the Secretary of State in Council. 

1.3. Inspite of the adequate protection given to them by the Gov-
ernment of India Act, 1919, the European element of the services-
remained dissatisfied. In fact, the dissatisfaction was accentuated 
because under the sch~e of dyarchy introduced in the provinces, 
they along with other members of the public services were required' 
to serve under the Ministers who were in charge of the transferred 
departments. They expressed their displeasure in various ways in-
cluding mass voluntary retirements within the couple of years that 
followed the actual implementation of the reforms, leading to seri-
ous criticism of the British Policy. This. coupled with incessent 
demand for the Indianisat10n of the services over which stress was 
laid by the Act of 1919 itSelf. led, nearly five years later, to the 
appointment of the Royal Commission on the SuPerior Services in 
India (Lee Commission). 

1.4. The Lee Commission in their report (1924) also laid special 
stress on the necessity for constituting a Public service Commission 
under. Section 96C of the 1919 Ad and proposed that the following-
four main functions should be assigned to such body:-

(1) Recruitment of personnel for public services; 

(ti) the establishment and maintenance of proper standards 
and qualiflcations for admission to the services; 

(iii) quasi-jucUclal tunetions CODllected with disciplinary con-
trol and protection of services; 

(iv) advisory functions in regard to ~eral service problems. 

1.5. A note worthy feature of the Lee Commission's recommenda-
tions on the subject of Public Service CommiSsion was that ~'"'''; 
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avoided any suggestion for the establishment of similar Commis-
sions in ,the provinces. While considering that any intrusion of th&-
Public Service Commission in the provincial field would be a viola-
tion of the principle of provincial autonomy, the Lee Commission 
held that the knowledge and experience of the Public Service Com-
mission should be placed at the disposal of Provincial Governments. 

1.6. In spite of the provisions of Section 96C of the Government 
of India Act, 1919 and the strong recommendation made by the Lee-
Commission in 1924 for the establishment of a Public Service Com-
mission, it was not until October, 1926 that the Public Service Com-
mission was set up in India for the first time. The first Commission 
consisted of four members in addition to the Chairman appointed 
by the Secretary of State in Council. Sir Ross Barker, a member 
of the Home Civil Service of the United Kingdom, was the first 
Chairman and the Commission was built up by him and his successors 
on the model, and in accordance with the traditions, of the British 
Civil Service Commission. 

1. 7. The Commission as originally constituted had many limita-
tions on their functions and powers which were regarded as incon-
sistant with the original purpose of the Public Service Commission. 
Thus, Sir Ross Barker, in his memorandum submitted to the Indian 
Statutory Commission in 1928 considered "the powers of the Com-
mission to be defective" and said that the "original conception of 8' 
Public Service Commission was progressively whittled away till' 
little of the original idea survived." 

1.8. The next important development in the history of the Public-
Service Commissions in India took place with the issue of a White 
Paper in December, 1931 containing proposals for Indian Constitu-
tional Reforms. This White Paper also included a blue print of the 
Public Service Commissions for the proposed Federation and the 
Provinces. 

1.9. The report of the Joint Committee on Indian Constitutional 
Reforms (1934) was the next step in this direct~on. Spelling out 
the need for Public Service Commission in India, they said that the 
system of responsible government required a competent and inde-
pendent Civil Service capable of giving advice to successive minis-
tries and secure in its position during good behaviour. They further 
said: "since in India the whole machinery of Government depends 
so greatly upon the efficiency and contentment of the Public Ser-
vices as a whole, especially during a period of transition, it is a. 
matter in which no room should be left for doubt." 
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1.10. 'nle proposals contained in the White Paper in regard to 

<the Public Service Commissions, as further elaborated in the re-
j)Ort of the Joint Committee on Constitutional Reforms (1934), 
were given concrete form in Sections 264 to 268 of the Government 
of India Act, 1935. The Act envisaged a Public Service Commission 
for the Federation and a Provincial Public Service Commission for 
each Province or group of Provinces. The Chairman and other 
Members the Federal Commission were to be appointed by the Gov· 
ernor General in his discretion. At least one-half of the Members were 
to be those having at least 10 years service under the Crown in India. 
Upon retirement, the Chairman of the Commission was to be ineligible 
for further employment under the Crown in India. In the case of 
a Member, however. for his eligibility for any other employment 
'on ceasing to hold office. approval of the Governor in his discretion 
was necessary, if the appointment was in the Provincial Service, while 
approval of the Governor General in his discretion was necessary if it 
was a federal appointment. The number of members of the Federal 
Commission and their conditions of service were to be laid down by 
the Governor General in his discretion by regulations. The expenses 
of the Federal Commission were charged on the revenues of the Fede-
ration and were not subject to a vote of the legislature. 

1.11. The functions of the Federal ,Commission consisted of a 
-duty to conduct examinations for appointments to the services of 
the Federation. Subject to exceptions that might be made by the 
"Secretary of State and the Governor General in his discretion by re-
gulations made in this behalf. the Federal Commission was required 
to be consulted, in respect of civil aervieeB and posts, on: 

(a) methods of recruitment; 
(b) (i) principles of making appointments and of promotions 

and transfers from one service to another, 
(U) suitability of candidates for such appointments, promo. 

tions or transfers; 

(c) diSCiplinary matters; 
Id) cost of legal defence for acts done in execution of duty; 

and 
(e) pension for injuries sustaiDed while in service. 

The Governor General in his discretion could, besides, refer any 
other matter to the Commission for advice. Additional functions 
could be conferred upon the Commission by an Act of the J'ederal 
Legislature subject to certain conditiODl. 
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. 1.12. ~ Sections of the Government of India Act, 1935 relatina 
to the Public Service Commissions were brought into force on the 
1st April, 1937 and the then Public Service Commission at the Centre 
became the Federal Public Service Commission. 

_ 1.13. Normal recruitment to the All-India and central services 
was kept in abeyance' as the second world war progressed. Mter 
the cessation of hostilities in 1945, recruitment was resumed and 
had to be conducted .on a more intensive scale. A great increase 
in the work of the Commision followed.' As compared with 1938, 
the last pre-war year, there occurred progressively a six-fold to 
ten-fold increase under the several heads of the work of the Com-
mission. To cope with this inocease in work, temporary members 
were added to the Commission from time to time and at one time 
in 1947-48, the strength of the Commissiop. rose to eight members 
in addition to the chairman. 

1.14. There were several unsatisfactory features in the position of 
members of the Federal Public Service Commission which were 
not without some bearing on the Commission's independenct;'. Im-
portant matters such as the tenure of memben; and the method of 
the termination of their service were left to be determined by re-
gulations to be framed 'by the executive government. Members 
were eligible fOr being given extension in their posts. Members 
other than the Chairman were also eligible for re-employment in 
Government service, after retirement, with the consent of the Gov-
ernment. 

1.15. With the inauguration of the Constitution of India in 1950, 
the Federal Public: Service Commission came to be known as the 
Union Public Service Commission. The relevant provisions govern-
ing Public Service Commission for the Union and Public Service 
Commissions in the State are contained ill Articles 315 to 323 of 
Part XIV-Chapter II of the Constitution. On the 26th January 
1950, the then Chairma'h and Members of the Federal Public Ser-
vice Commission became Chairman and Members of the Union Pub-
lic Service Commission by virtue of Clause (I) of article 378 of 
the Constitution. The Constitution has done away with such imper-
factions as have been pointed out in the foregoing paragraph and 
the position of the Union Public Service Commission is now broad 
based on a statutory foundation. 

1.16. To sum up, two considerations governed the establishment 
of Public Service Commissions in India. One was the need for the 
Indianisation of the Services and another was to -maintain efficient 
and contented public service free from political interference. 
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B. PositiOD in other COUDtries 

1.17. The credit ol evolving the concept and institution of Civil· 
Service Commissions goes to the United Kingdom where a Civil 
Service Commission was established in 1855 following the Nor-
thcote-Trevelyan Report. In 1868, Canada set up a Civil Service-
Board under the Act of that. year. The United State establishpd It 

Civil Service Commission in 1883 under the Pendleton Act of 1883 
following the assassination of President Garfield by a disappointed 
job-seeker. Under the impetus of civil service. reform movement 
provided by Britain, similar Commissions were established in the 
British Dominions. South Africa established her Public Service 
Commission in 1912, Australia in 1923, (there was a Public Service 
Commissioner since 1902), Northern b:eland in 1923, India in 1926. 
Ceylon in 1931 and New Zealand in 1946 (there was a Public Service 
Commissioner since 1912). Similarly, there are Civil Service Com-
missions in Egypt, Iraq,Isreal, Pakistan, Burma, Thailand and 
Phillipine. France does not have a Civil Service Commission, but 
recruitment to higher public services in France is made by the 
Ecole Nationale d' Administration which was established in 1945. 
These various Civil Service Commissions differ from one another 
with respect to theiI' functions and powers. At one end there a..re 
the Civil Service Commissions of Britain and Northern Ireland 
which only the function of making selection for public services (the 
British Civil Service Commission also conducts limited competiti~ 
examinations for promotion). At the other end are the Civil Service-
Commissions of Canadi, Australia, New Zealand, Egypt, Israel. 
Thailand and Phillipine which, in addition to making recruitment. 
have controlling functions in regard to promotion, discipline, pay 
and other condition or service, classifi.cation, organisation and 
methods, and training. The United States Civil Service Com-
mission, before the second world war, also used to perform these 
functions but now it makes recruitment to the federal civil service. 
ls responsible for the administration of some Federal Civil Service 
Acts and provides leadership in personnel administration. Then 
there are the Public Service Commissions of India and Pakistan 
which make recruitment to the higher public services and advise 
their respective governments on the principles of selection, promo-
tion, and transfer and the suitability of candidates therefor and on 
confinnation, disciplinary cases, appeals, memorials, r~mploy
rnent of retired government servants and other service matters.· 

1.18. It would be interesting to compare the position of the Union 
Public Service Commission in the scheme of public administration 

eBhalerao, Public Serviee Commia sions of India, pp. xxi-xxii. 
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in our country with similar institutions in other countries. Details 
in regard to the powers, functions and positions of Civil Service 
Commissions/Boards in Australia, Canada, New Zealand, U.K., 
U.S.A. and U.s.s.R. have been collected and are given in Appen-
dixL 



U. ORGANISATION AND FUNCTIONS 

A 8tataa of the Commjw.ioa 

RelGtiom of the Miniatry with Commiuiona 

2.1. The UPSC is a body established under the Constitution. In 
providing for a Public Service Commission for the Union and for 
each of the States, the Constitution makers had kept in view the 
need for inv~sting these bodies with a degree of indepdence. Asked 
to state their opmion as to whether the present constitutional safe-
guards were adequate to ensure the independence of the Commis-
sion from t~e executive, two fonnerChairmen of the Commission, 
who ap?::ared before the Committee as non-official witnesses stated 
that they had. nothing to complain of on this score. Giving his opin-
ion on this question, the Chairman of the Commission stated dur-
ing evidence that the statutory basis of the Commission was quite 
satisfactory. He, however, suggested that the conditions of service 
of members of the Commission e.g. salaries, pensions, T.A etc. 
should be regulated, as in the case of the Judges of the High Court, 
by an Act of Parliament, rather than by means of regulations issued 
by the President. Under the existing provision of the ConstitUtion, 
he held, it was left entirely to Government to change the conditions 
of service of members 'from time to time when they feel like doing 
so' and, he feared, there might be "attempts at eroding the impor-
tance of the Commission". In support of his view, he cited the re-
commendation of the Lee Commission (1924) and stated: 

"When the Public Service Commission itself was proposed to 
be established in the country, the Royal Commission 
which made the recommendation said that this should 
be on par with the High Court. In fact it was one of 
the recommendations that the condition of service of 
the members of the Federal Public Service Commission 
in those days should in no way be less than the condi-
tions of service of the High Court Judges. If it was 
considered important enough and necessary to regulate 
their conditions of service by an Act of Parliament, we 
should not deny the same privilege-if we can call It a 
privi1ege-to the membet\IJ of the UPSC since both are 
bodies which are estabUllbed under the Constitution.· 

• 
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The Chairman of the CoIIlIlli$Si.on added that this suggestion had:, 
not, how.:e~, found favour with the Government. This statement 
of the Chairman of the CoIXlIXlission was corroborated by the repre-
sentative of the!, Ministry of Home Affairs who during evidence, 
maintained that the view of the Government was that it would be-
adequate if the number and conditions of service (Jf members of 
the Commission were determined by regulations and that going in 
for legislation in that regard was not necessary. 

2.2. Asked to cite instances, if any, of hinderance or interference 
on the part of the Ministry of Home Affairs in the day-to-day work-
ing of the COmmiSSion, the Chairman of the Commission stated, dur-
ing evidence that although there was no direct interference, there 
had been "acute differences of opinion on various matters." 

2.3. In a written reply as to whether the Regulations laying down 
conditions of service of members of the Commission were ever laid 
before the Houses of Central Legislature or Parliament, the Minis-
try have stated that these were not laid before the Central Legisla-
ture, since section 265 of the Government of India Act, 1935, under 
which the Regulations were originally framed and issued, did not 
contain such a stipulation. These Regulations continued to he opera· 
tive under article 372 of the Constitution and it was not necesary to' 
place them before Parliament. Article 318 of the Constitution, it is 
maintained, enables the President, intIeT alia, to determine the 
number of members of the UPSC and their conditions of service and 
there is no stipulation that the Regulations framed in pursuance of 
this provision or amendments thereto are to be placed on the Table 
of both Houses of Parliament. Therefore, the amendments to the 
Regulations so made were not placed before Parliament. 

Z.4. Under the Constitution. the President is empowered to deter-
mine by regulations the number of members of the Commission an" 
their conditions of service. 'nlere is no constitutional obligation 
upon the Government to lay these regulations before the Houses of 
Parliament.. The Committee however suggest that a convention may-
be set up whereby Government lay these regulations and any modi-
tkations thereto before the Houses of Parliament so as to keep them,' 
informed in this regard. 

Functions of MinistTy of Home Affairs in rel4tion to UPSC 
2.5. 'n1e functions of the Ministry of Home Affairs in relatioD 

to the Commission are spelled out in a writte note submitted to the' 
Committee thus: 

"The Ministry of Home Affairs advises the President rega~
the exercise of the powers under the provisions of Chapter 
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n of Part XIV of the Constitution relating to the UPSC. 
Thus, action regarding appointments of member of the 
Commission, the determination of conditions of service of 
members and other staff of the Commission, functions of 
the Commission and extension of those functions, exclu-
sion of matters and cases from the purview of the Com-
mission, is initiated by the Ministry of Home Mairs. 
The reports presented annually by the UPSC to the 
President are laid by the Ministry of Home Affairs be-
fore each House of Parliament. The administrative 
matters relating to the UPSC are attended to' by the 
Ministry of Home Affairs. The ~nternal functions of the 
Commission including the manner in which the Commis-
-sion should discharge their functions are determined by 
the Commission themselves. Ministry of Home Affairs 
provide the channel of communication in many matters 
between the UPSC and other Ministries/Departments of 
the Government of India. If there .is a difference of 
opinion between a Ministry/Department 'of the Government 
of India and the UPSC, in regard to an appointment, the 
cue is referred to the Establishment Officer for being 
placed before the Appointment Committee of the Cabinet 
eonsisting of the Prime Minister, the Minister of Home 
Aftairs and the Minister administratively concerned. In 
any other case, where it is proposed not to accept the 
Commission's advice, the case is required to be shown to 
the Ministry of Home Mairs before orders are passed." 

2.6. Asked whether Government had evolved any conventions 
in regard to such of the budgetary and staff proposals of "the Com-
'1nission as were required to be submitted to Government under the 
.existing scheme of delgation of powers to the CommiSSion, the 
Ministry of Home Affairs have stated that as a convention, the 
proposals of the Commission are, by and large, discussed with ofli-
'cers of the Commission before they are modified. They have fur-
ther stated that under Article 318 of the ConstitUtion, the President 
may, by regulations, make provision with respeet to the number of 
members of the staff of the Commission and their conditions of 
service. In pursuance of this proviSion, all orders relating to the 
conditions of service of the staff of the Commission, etc. are issued 
by the Ministry of Home Affairs in the name of the President. The 
lJPSC (Staff) Regulations, 1958, issued by the President, empower 
the Chairman of the Commission to sanction the creation of posts 
on the Commiqion's staff to the extent, and subject to the condi-
-tiona, laid down in the First Schedule to the Regulations. Under 
'the Schedule, the Chairman can sanction the creation of posts 011 
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.any scale Or rate of pay approved by the President for po~ts 01 a 
similar ~.wacter under the Central Government in Class I (not 
higher thart on Senior Class I scale, viz. Rs. 700-1250 and not above 
that of a Deputy Secretary in the case of a Secretariat post), Class II, 
·Class III and Class IV services, subject to funds being available. 

2.7. Asked whether the Commission ever had any difficultv with 
the Government in regard to finances or staff for the Commission, the 
Chairman of the Commission during evidence stated that there had 
been no difficulty in recent years with regard to finances. He, how-
ever, pointed out: 

"Today, the Commission is supposed to be a department of 
Goverrunent and has been given the same powers as are 
enjoyed by heads of departments and not that enjoyed 
by a Ministry of the Government. Therefore, sometimes, 
the Chairman has to refer the matter to the Ministry for 
sanction. I ,am suggesting that the Commission should 
be given the same finanCial powers as the Ministries of 
the Government of India. Otherwise, today, there is no 
difficulty. But this will be in con$.OO'ance with the status 
of the Commission that it should no~ be relegated to the 
position of a Department of the Ministry of Home Affairs." 

2.8. Asked to give his reactions to the above suggestion of the 
Chairman of the Commission, the representative of the Ministry 
.duriog evidence stated that the existing powers of the Chairman 
of the Commission were that of a Head of 'a Department and added 
that the enhancement of the status would make little material dift-
el'ence. 

2.9. The eo..ittee 8I'ree with the opiaioa e:lQu'~ by the 
Oaainnaa of the Commission with regard to giving the COInDlissiOil 
the same fiuaru:ial powers as the Ministries of tile Govemme. of 
Wia aM su.1~est ~ the relat~ betw~ the MiRistry 01 HOIDft 
Mairs and the Commission should he est8bl_cJ on the IN'ttera 
-of those existing between the Ministry of Finance and the eMU-
ptrGl1er and Auditof General's organisation w4icH has 'the saDIe 
..mt:ial status in relation to the Ministry of Finance as the Conunm-
-sion has in relation to the Ministry of Home Affairs. 

B. Comp~ition 
Size of the Commission 

2.10. The Public Service Commission set up in 1926 consisted of 
four members ill addition to tlte Chain:Jlan. The Gov~ept of 
India Act, 1935 provided that the number of members of the Federal 
Public Serviee Commission shall he detemtined by the Governo, 
General in his ~retion by regulations. The regulations framet:! 
under the Act in 1937, however, retained the then existing strength 
2264 (Ail) ~2. 
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of the Commission. Like the Act o( 1935, the Constitution also left 
it to the President to determine the number of members 01. the porn-
mission by regulations. As the new regulations under the Consti-
tution have not yet been finalised by the Government the old reg-.l-
lations framed in 1937 continue to be in force with modifications 
made from time to time. At the commencement of the Constitution,. 
the strength of the Commission was, by an executive order, iixed 
as a Chairman and six members. In MarCh, 1957, it was raised to. 
8 members, besides the Chairman. 

2.11. During evidence, the Chairman of the Commission and the 
representative of the Ministry of Home Affairs both maintained 
that the existing sanctioned strength of 8 members, besides the 
Chairman, was adequate to cope with the present work-load and 
the plans of work drawn up for the future. In reply to the question 
whetper the Commission had enough work to justify the existing 
.ize of the Commission, the Chairman of the Commission said that 
they had more than enough work on hand. He, however, pointed 
out that the Commission had only 7 members in position against the 
sanctioned strength of 8. 

DelaYB in filling up of VClC4ncies 

2.12. In their 15th Report (1964-65) the UPSC have stated that 
"for the greater part of the year the Commission remained short of 
three members". In their 16th Report (1965-66) also, the Commis-
sion have the same complaint to make. From the statement furnished' 
by the Commission (Appendix II), it is noticed that since 1960 .. 
except for a brief spell of less than 3 weeks during January, 1964, 
the Commission never worked with all the 8 members in position~ 
The extent of delays by Government in filling up vacancies in the 
membership of the Commission occurring between July, 1964 and 
April, 1967 is indicated in the following data compiled from the state-
ment furnished by the Commission: 

Date of retirement of 
a Member 

Date when a new 
Member took over 

charge 

9-12-1964 
14-9-1965 (AN) 
31-1-1966 

• 23-5-1956 (AN) 
• 29-9-1967 
• 3-2-1«)68 

Time taken in filling 
up vacaI'!cy 

(About) 
S months 

14 months 
17 months 
28 months 
6 months 
9momhs 
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2.13. Asked to state the reasons for delays ranging from 5 month! 
to 28 months in filling up vacancies in the membership of the Com-
mission, the Ministry of Home Affairs have, in a written note fur-
nished to the Committee, admitted the delays, but have submitted 
that the selection of members of the Commission is governed chiefly 
by the essential requirement that there should be appropriate diver-
sity of experience and talent in the Commission so as to enable ex-
peditious and adequate handling of all the various problems which 
the Commission is expected to deal with. Government, it is stated, 
generally select only people of eminence in the various professions: 
and with adequate background which is useful for the Commission 
and efforts are constantly made to secure th'e best available talent 
from all over the country. According to them., besides the field of 
selection being very limited, the ban imposed by Article 319 of the 
Constitution on the holding of office by members of the Commission 
on their ceasing to be such members acts as a deterrent on persons 
accepting membership of the Commission. Sometimes, delay is, it 
is held, also caused by reason of the selected person being unable· 
to assume charge of the appointment due to his other commitments. 

2.14. The Chairman of the Commission, during his evidence be-
fore the Committee, stated that the work of the Commission suff-
ered on account of the positions on the Commission remaining 
vacant for long periods. 

2.15. In a subsequent written communication, the Commission 
have stated that under the Constitution, appointment of members 
of the Commission is to be made by the President. Nevertheless, 
the need for filling vacancies in the Commission as and when they 
arise is brought to the notice of the Ministry of Home Affairs in-
formally, or otheIlWise. FOI1ll~1 communications to the Ministry 
are not necessarily sent. The position regarding the strength of 
members of the Commission have, however, invariably been men-
tioned in the annual report of the Commission, year after year 

2.16. The representative of the Ministry explained during E'vid-
ence that "time was taken in consultation and examination of var-
ious proposals." In regard to the suggestion that there should be 
a well laid out procedure for filling up the vacancies sO that the 
delays could be . avoided, he said that even if there was a formal 
procedure, the Home Minister would have to be satisfied before 
he made a formal proposal to the Prime Minister. 

2.17. The Committee note that there have been delay. raDgiDc 
from 5 to Z8 months in filling up vacancies in the Commission since 
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July, 19M which must have adversely affeeted the speed of the Com· 
."""". lIMI'L Pnaa. penuaf of the earlier BepOris of the Com-
. __ on alto it is eftIIeat aat ~ iD tIte membel"Sbip of tHe 
ComJnis&ion have reaained 1Ulftl1ed for consideralJ.y long periods. 
'The (;GmID:i*tee COBSide!' dais state of .fta.in as very umatisfactory. 
They are not satisfted. by tire re850DS given by the represeDtative of 
the Govermneat dariac evide~ that consultation aDd examinatiOR 
ot v ........ propowtis toak Ume. 

2018. The Committee recem,...d that, with a view to avoid 
delaY8- m Riling up vacancieS hl the memhership of the Cbmmission, 
the procedUre in this rep!'d should be brought on a formal footing 
and time schedule laid· down for eacb stage ift tbe p1'Oees8. In this 
rc:onuettiOIl, the Committee would like to make tbe following sugges-
tienlt 

(1) . action. to fil1 up a vaC8llc1 in the membership of the €om-
mission shoald be initiated by the Commissioll in a fenDai 
eommuaication to th& Government at lbast six IDOIItIas 
before it occurs; 

(ll) The proc:eu of consultation, obtaining CCNlSeui of those 
selected fer eonsideratien, obtainiD. appM"al of the H8Rle 
Minister, the Prime Minister aDd of the President should 
be completed by the Ministry of Home Affain at least two 
months in advance of the occurrence of the vacancy; 

(Ui) the offer of appointment should be sent out to tbe person 
selected No months before the occurrence of the vacancy 
SO that adequate margin is left for consideration of alter-
native namesr in the event of the person selecfed expres-
sing his i08IMBty to join; 

(tv) flte CommiMiela shoald ~eep a close wattb on tbe acttOl1 
tak_ by Goftl'lUDeDt in PunnlaDce of their request for 
ftIliDc ap the ftC8llCY. 

Age composition Of Chairmen and Member, 

2.1t. It is noticed from the details furnished by the Ministry 
~Appendix IT) that out of a total of six Chairmen of the Commisston 
.ho ha"e so far held oftk!e sfnee Indepemlenee, 3 were over 88 
,eaft of age at the time of their appointment wtn1e out of a total 
of 26 members who have held oftlee between 1941-196'7, 12 were 
over 60 years (If age at the time of their appointment, 9 were between 
... D, 4 W'el'e !letween SO and 54 aile! only one was less than 50 
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years 61 age. Half the number of non-officials appointed as mem-. 
bers betwe-en January 1964 and July, 1967 were over 60 years whil~ 
all of the officials appointed as members during that period were 
over 58 years in age, having reacbed superannuation in Government 
service. 

2.20. The need· for appointing younger men on the Commission 
hal; been UI1d.~ by a number of non-official organisations re-
tired administrators and-pt..\alk men who have sent memoranda to 
the Committee in pursuance of a l'~ made to them. It nas-neen 
represented that as energy, vigour and more lIVing touch with and 
understanding of the younger generation are desira ble G. uali-
ties, a fair number of members of the Com~ission should be around 
the age of 50. The main reason for younger officers not being 
appointed on the Commission is attributed to their unwillingness 
to offer themselves for the position on account of a constitutional 
ban on future employment under Government for the Chairman 
and members of the Commission. 

2.21. The Chairman of the Commission also poiRted out during 
evidence ,that serving officers were hesitant 10 accept membel-ship 
of the Commission in the midst of their career ~ecause the emolu-
ments attached to the office of the member of the Commission were 
not attractive in that the I18Y of the member of the COMIRissitm was 
actually less than that of a Secretary of the Government.· Besides, 
he held, no additional pension was admissible to an officer appoint.-
ed as a Chairman or member of the Commission for his ser\?ice on 
the Commission ana therefore there was a natural desire em the 
part of serving officers to mat cOmplete their servi:ce under Govern-
ment and earn their full pension. On the other hand, the Chainnan 
of the Commission pointed out, a Judge of a High Court was entitled 
to an additional pension for his service as a Judge even if he had 
held that office for a siDgle dtly. 

2.22. Another point made by the Chairman of the Commission 
during evidence was that under the Constitution, future employ-
ment under Government was banned only for Chairman and 
members of the Commission and the Comptroller and Auditor 
General of India. Other constitutional appointments s\lch as Judges 
of the High Court and Supreme Court, Chief Election Commissioner 
etc. were not subject to any such ban. While in the case of Comp-
troller and Auditor general of India, there was provision for an 
adequate salary in the Constitution itself, as well as for a proper 

·At present the Chairman of the Commission is entitled to a pay of Rs. 3500 
It.m. and the pay ofaMember of the Commission is R~. 3060 p;m. The pay of a 
Secretary to the Government of India is Rs. 3500 p.m. (RB. -!ooo p.m. in case be 
i. from the I.C.S.) a'Xi that of en Additional Secretary, Rs. 3000 p.m. 
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pension which mitigates the disadvantages of the ban, in the caSQ 
of the Chairman and member of the Commission no such. provision 
has been made in the Constitution. The Chairman of the. Commis~ 
sion, however, made it clear that he was not suggesting that the 
eO:13titutional ban on future employment should be removed but 
was only drawing attention to the need of the conditions of service 
of members of Commission being so framed that the constit~aI 
ban does not operate to their disadvantage. ...- . , .... -

._ ~a.."A. vieW' has been exPr .. _~ bef~;e the Committee that the 
~onstitutional ban Qn.Juture- employment under Government cannot 
really serve the purpose for which it is intended, namely to ensure 
that the Commission is uninftuenceable by Government as, according 
to them, paid employment under Government is by no means the 
only way in which a Government can bring influence to bear, should 
they choose to do so. They think that once the ban on future employ-
ment is given up, it should be possible to include in the Commission 
some younger elements. 

%,24. The Committee feel that it would be generally beneficial if 
persons are appointed on the Commission at an age when they can 
render at least six ye81'll of service before they attain the prescribed 
age of superlUUluation i.e., sixty-6ve. They are inclined to agree 
with the opinion expressed before them that the constitutional ban 
on future employment under Government for the Chail'lllell and 
members of the Commission tends to discourage able and competent 
mea from Jolnin&" the Commission at a younger age. The Committee 
su.neat that this aspect of the matter shotild be specially borne in 
mind by the Govemment while flnalising the conditions of service 
of members of the Commission which are stated to be nnder their 
active eonsldentioa. 

Representation of various disciplines, regions and communities 

2.25. Government were asked to state whether they had ever 
considered which disciplines, professions and interests should find 
representation on the Commission and, if so, whether any guidelines 
had been evolved in that regard. They, in a written reply, have 
stated that, subject to the prodso to clause (1) of Article 316 which 
implies that it is necessary to have on the Commission persons with 
experience of Government service who can be expected to be con-
versant with service matters and problems, persons with wide ex-
perience in public life are appointed on the Commission. It is fur .. 
ther stated that selection of lJnembers is made so as to ensure diver-
sity of experien~eantl talent ih different fields to enable expeditious 
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and ad~uate handling of all the va~ious problems which the Com-
mission are expected to deal with, and with that end in view, per-
.sons with background of and experience in administration, educa-
tion, legal profession etc. have been appointed. 

2.26. A view has been expressed that the Commission should 
ind12de, besides· administrators and educationists, an engineer / 
scientist to deal with technical appointments, a jurist to handle disci-
plinary cases, a psychologist, a sociologist or a member from public 
life and a retired high ranking -army or police officer. Asked to 
state his opinion in' that regard, the representative of the Ministry 
-stated during evidence that due to the small size of the Commission, 
the possibility of accommodating the various disciplines and profes-
sions was limited. The object, he said, was achieved by procuring 
the assistance of experts at the time of personality tests and inter-
views. The Chairman of the Commission also stated during evidence 
that representation on the Commission of persons of various discI-
plines, professions and backgrounds was not necessary as during the 
personality test/interview, the Boards only saw generally how the 
candidate reacted to the questions, whether the candidate was alert 
etc., which, he thought, could be assessed by anyone who had receiv-
oed liberal education. 

2.27 In the course of evidence the Chairman of the Commission 
.also stated that, generally, the Commission had two members from 
South and two members representing the Scheduled Castes and 
Scheduled Tribes. Out of offiCials, one engineer and one person with 
legal knowledge were appointed. The remaining had general back-
ground and included professors and others. He as well as the repre-
sentative of the Ministry made it clear that there was no reservation 
as such; but in making the appointments those factors were also 
taken into account to some extent. The Chairman of the Commis-
-sian further stated that in making appointments, first priority always 
went to the quality of the persons and considerations of regional or 
communal representation came only afterwards. 

N on-officials 08 Chairmen 

2.28. Hitherto, except for a short period of seven months in 1955, 
the position of Chairman of the Commission has always been held 
by a person who belonged to the Indian Civil Service. It has been 
represented to the Committee that the Chairman of the Commission 
should be drawn from amongst the non-officials who can be expected 
to bring in a fresh approach to the personnel problems that confront 
the Commission. It has been Jitated that if UPSC is to serve the 
needs of a welfare State, it is necessary that persons, who have had 
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uperleaoeift the organisation abd management of non.;.official 
apncies and voluntary associations should be invited to join th£"o 
Commission since they can understand the aspiratiofts bf the people-
much better than those from the career services of Government. 

2.29. Of the tWo 1!x-Chairman of the UPSC who appeared before-
the Committee for evidence, one thought the suggestion of a non-
official being appointed as Chairman of the. Cattunission as unwise 
while the other was of the view that it mattered very little as long: 
as tile person appointed was capable and qualified for the position. 
He, however, added that the non-official should have experience of: 
public administration otherwise he would be handicapped when. 
fa<!ed with the complicated rules and procedures for recruitment 
prevailing in the various Departments of Government. 

2.30. The representative of the Home Ministry was also asked 
during evidence whether it would be possible to appoint -eminent 
public men as Chairman of the Commission. He replied: "the 
Minister of State in the Ministry of Home Mairs has already said! 
that this will be considered in future when t~~ was a '<iiscU'SSion on 
the report by the UPSC in f,:, House." 

231. The Committee wek:.,;' e the assurance given by the Minis-*' vi State lathe MiIIbItry o~ nom~ Aihtrs fa Parliament {hat 
Gtn ........ will eo_der theqaestiOil of 8)tpeillting a DOIl .... eIU 
.. Chairman of th~ Commissioo in future aIId hGpe tut itWi1l'''' 
implemeaW. 

Procedure of Apointment ot C'h4irman and Member, 

2.32. AccordiDg to Article 316(1) of the Constitution, the ChairmaDa 
and other members of the Commission are to be appointed by Presi-
dent subject to the condition that as nearly as may be one-.ftalf of the-
members shan be persons with ten years' service under Government. 
Describing the procedure for selection and appointment of Chairman 
and other members of the Co~ssion, the Ministry of Home Affairs 
have, in a written note, stated that all papers and references relating 
to appointments of Chairman and members of the UPSC ant 
handled personally by the Joint Secretary in-charge of Establish-
ment Division in the Ministry of Home Affairs. In matters of such 
appointment, it is stated, action is initiated by Additional Secretary 
or Secretary ,(Services) and after informal consultations with the 
Home Secretary, the Chairman, UPSC (in the case of appointment 
of members), and with the approval of the Home Minister, an 
relevant information in regard to the persons under consideration 
toT selection is gathered. The Secretary (Serviees) than obtains. 
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the appJioval of the Home M:nisterfor the appointment of a parti~· 
cular person as Chairman/member of the UPSC, and 0"1 ihe Home, 
Minister's approval, the case is submitted to the Prime -Minister~ 
After the approval of Home Minister/Prime Minister is received, 
the matter is placed before the President for his consideration and 
approval. After the President is pleased to approve of an appoint.-
inent, letters are written to the person selected and the Cp.airman 
U.P.S.C. The appointment is, however, notified only after the person 
has entered upon his office. The Ministry have also stated that no 
independent authority is, either formally or informally, consulted 
in the matter of appointment of Chairman of the Commission. 

2.33. In a subsequent communication, the Ministry have elabo-
rated that these appointments, like certain other appointments 
which are expressly required to be made by the President under 
specific provisions of the Constitution. are not wit.hin the purview 
of the Appointment Committee of the Cabinet and that these-
appointments are made on the advice of the Home Minister and the 
Prime Minister alone. 

8M. Asked during evidence to state their opinion in regard to 
the manner of appointment of the Chairman and other members of 
tb'e -Commission. the two ex-Chairmen of the UPSC were in favour 
of the appointments being made by the President on the advke of 
the ~vernment.One of them, however, suggested that instead 
of the Minister of Home Affairsalo:1.e locating persons suitable for-
appointment as Chairman or member of the Commission, the whole 
Cabinet should deal with the matter. In support of his view against 
a rule Or positive instructions being issued enjoining upon the· 
President to consult any other authority before making an appoint-
ment, another non-offiCial witness held that such a course would 
render ··t4orePresident's responsibility in that regard diffused. 
Besides, he thought, such a course was not necessary as, in actuaL 
pi'aeti~, some such consultation was already taking place. 

2.35. The representative of the Ministry stated during evidence-
that the procedure up to the level of obtaining the approval of the 
Home Minister was infonnal. In regard to appcintment of members 
of the Commission, he said, the Chairman of the Commission was 
COIlSulted, but there was no formal procedure of the type followed 
in the case of appointment of Judges of the High Court or Supreme· 
Court. Asked to state the field of selection and the agencies by, or 
sources through, which suitable names were obtained at the time 
making the selectioo,' the representative of tbeMinlstry stilted that 
there were names known to the Chairman of the Commission or the 
Ministry. Names were also, he added, occaSionally suggested' 
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born outside. According-t(j-lilin, the Chairman of the Commission 
-also could, S'UO motu ~ggest a name for appointment as a member of 
the Commission. 

2.36. The Chairman of the Commission also corroborated the 
statement of the representative of the Ministry of Home Affairs 
during evidence that the initiative for filling up a vacancy could be 
taken either by the Government or by the Chairman of the Com-
mission and held that he regarded the arrangement as satisfactory. 

2.37. The Committee eomider that the present arrangement for 
locating suitable persons for appointment as Chairman or members 
-ef the Commission is not satisfactory. In the absence of any dcfmite 
procedure for selection of suitable names, the Committee feel, the 
procedure for appointment of members of the Commission cannot 
be considered as methodical. In order that appointments to these 
in90rtant positions are made after due coMideration of the relative 
merits of persoDS of eminence in different fields, the Committee 
recommend that Government should devise some formal proeedure 
of consultation with persons in high authority and of emmellce 
such as the Chief Justice of India, the Cbairnyln and ex-Chairman 
of UPSC, Chairman of the U.G.C., a few vioe-clumceUors of uni-
versities etc. for the purpose of drawing up a panel, before names 
are submitted for couideratioa by the Minister of H~ Aftairs 
1lDd the Prime Minister. 

Conditions of Service 

2.38. Clause (a) of Article 318 of the Constitution provides that 
the President may, by regulations determine the number of 
members of the CommiSsion and their conditions of service. 
·Government have stated that while fresh regulations regarding the 
conditions of service of the members of the UPSC have not been 
framed under the aforesaid provision, the regulations framed and 
issued under the Government of India Act, 1935 have been adopted 
with necessary modifications and continue to be in foree. A copy 
of the UPSC (Conditions of Service) Regulations amended uptodate 
as supplied by the Ministry of Home Affairs is at Appendix m. 
Revision of the regulations is said to be in hand. The delay is attri-
buted to differences of opinion between the Government and the 
Commission. A revised draft of the regulation is stated to have 
been forwarded to the Commission in June, 196'7 and their comments 
awaited. 
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2.39. Asked to statl;! in chronolQgicalmder t\.le dates of communi-, 
cations eEhanged betweenthe -Government and thl! Commission in 
this regard the Ministry have furnished the following note: 

1 , 
t 

T 
r-

r 
I 

,. 

C'The question of revising the Conditions of Service Regula-
tions was taken up in 1954 on the basis of a draft fur-

. nished by the UPSC. The draft was examined in 
consultation with the Ministry of Finance and the Comp-
troller and Auditor General. The question was subse-
quently discussed with the Commission. On the basis of 
the discussions, the Commission forwarded in January 
1959, a redraft of the regulations which was examined in 
consultation with the Finance Ministry, the Comptroller 
and Auditor General etc. 

A revised draft of the regulations taking into account the 
discussions and decisions taken in regard to different 
matters was forwarded to the UPSC on the 18th February, 
1961. On the 10th March, 1961, the UPSC forwarded a 
note containing their comments on the draft regulations. 
The comments of the UPSC were examined and on the 
22nd June, 1964, a note setting out some of the important 
changes made in the draft after it was last seen by the 
Commission was sent to the Commission. These changes 
had been made after the matter was examined in great 
detail in consultation with the Ministry of Finance. Un 
the 25th June, 1964. the UPSC raised certain points 
regarding the minimum qualifying service for the grant 
of pension to non-official members. 

The final comments of the Commissions were· sent to the 
Government on the 18th September, 1964. The comments 
of the UPSC were examined and a revised draft was 
prepared and sent to the UPSC on the 4th June, 1965 with 
the suggestion that the draft regulations may be examined 
and thereafter considered in a meeting in the Ministry 
of Home Affairs. 

On the 5th July, 1965, the Commission forwarded a fresh 
note containing' the Commission's views on the draft 
regulations and suggested that a meeting to discuss the 
draft regulations, as prepared by Government, might be 
held after the Government have had occasion to consider 
the Commission's views contained in that note. The Com-
mission reminded the Ministry on the 17th January 1966 , , 



22 

aDd were iDtorm.ecl on the 31st January, 1966 that the, 
matter was still under consideration. On 29th March._ 
1966, the comments or the Ministry of Home Affairs on 
the various points ra.s::j by the Commission were com-
municated to the Commission and they were requested 
to place the matter b=fore the Commission, whereafter 
the draft regulations could be discussed at. a m~e:mg 
before finalisation. On the 23rd Juiy. 1956. 'he Commis-
SIon forwarded their comments on :h~ draft regulations. 
These were examined and a revised draft regulation has 
been sent to the Chairman of the UPSC on the 2nd June. 
1967, setting out the main points on which the Govern-
ment and the Commission have not been able to agree 
and the views of the Government on these points. The 
Commission have been requested to a£!ree to issue of the 
regulations as proposed. The Commission's reply is s+i!! 
awaited." 

2.40. In their Second Report (1951.:52) the Commission have 
stated that draft new regulations as regards the conditions of service 
oi memhers were placed before Government in January, 1961 for 
the decision of Gover.mnent thereon. 

1.41. The C.mmittee regret that Govenunent have not been able 
to "Use the regulations regarding conditions of service of mem-
bel'! ef the UPSC under Artiele 318(a) of the Constitution even 
alter 8 hI.,.e of 18 y •• n, thouCh th" Commission tnttiRted action and 
submitted the iraft regulations in the very first vear of the com-
mencement of die Constitution. While appreciating that Govena-
ment is trying to reach agreement with the Commission in the 
matter, the Committee feel that it is not cIe&iraWe te leave the 
cODAltio1lS of serviee of members 01. the Commissioa 4IIKII!JriaiD for 
an unlimited period. The Committee therefore 1II'p fllat the Gov-
ernment and the Commission Mould apply themselves Ml'iously to 
the task of ftnalising the regulations witbeut further ... ., time and 
iron out their dlver,ent view points lty mutual ~ rather 
than by protracted cone&poDdeDee. 

2.42. As has been pointed out in para 2.10, the strength ef the 
Commission at the time of the commencement of the Constitution 
was fixed as a Chairman and six members and in March, 1957 it 
was raised to a Ch&irman and eight members. Clause (2) of Article 
316 prescribes the tenure of office of a member of the Commission 
as six years from the date on which he enters upon his office or until 
he attains the age of 65 years, whichever is earlier. Regulations 
Nos. 3 and 5 oi the UPSC (Conditions of Service) Regulations. 
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",hich provide for a membership of 4 besides the Chairman and fix 
the term'~Of office of members as 5 years, have thus not been 
brought in conformity with the Constitution and the existing 
practice in the matter of composition of the Commission and tenure 
of office of members. 

2.43. Asked to explain the reasons for this anomalous position, 
the Ministry have stated: 

"Although the provisions of the UPSC (Conditions of Ser-
vice), regulations have not been formally amended in 
these respects, Regulations 3 and 5 of the Regulations 
have become inoperative by reason of the constitutional 
provisions and the orders issued by the President fixing 
the strength of the Commission firstly in 1950 and again 
in 1957. Action to amend the inoperative portions of the 
Regulations was not, however, taken as the question of 
issuing fresh consolidated regulations in the place of the 
existing regulations was under consideration of the Gov-
ernment in consultation with the upsc. As the finalisa-
tion of these regulations is likely to take some time, steps 
are being taken to amend such of the regulations in the 
existing regulations as have been rendered inoperative by 
the provisions of the Constitution." 

2.44. The Ministry have further stated that apart from the UPSC 
(Conditions of Service) Regulations, the following orders have also 
been issued go-verning the conditions of service of members of the 
Commission: 

(a) application of the contributory health service shceme to 
members: 

(b) grant of travelling allowance to members on their retire-
ment from service to enable them to proceed to their 
permanent residence; 

(c) grant of compensatory (city)allowanC'.e to members; 

(d) grant of motor car advance to membero 

Copies. of the above orders are at Appendix IV. 
Z . .f5. The Committee are surprised to note that 'the UPSC 

fCoaditioas of Seniee) Begalatioas are DOt in eonformity with the 
JIfVriSioaS of t.e Coastitutioll or orders issued by the Pre.ideat 
.... tilDe to time. ftey repnI the esplaatioa dered bf the 



24 
MiDistry that these replati_ "haft become inoperative J., 
reuon of the cODItitutional provisiODS aDd the orders issued ~Y tile 
President" as unsatisfactory. 

2.46. The Committee would like Government to take immediate 
steps to brine these regulations up-t~te by including also ~ ... 
provisions of the orders isSued by the President from time to time. 

Pay and Pension of Chairman and Members 

2.47. According to Regulat:on 4 of the UPSC (Condiiions of 
Service) Re2,UJatlUns, the Chairman of the Commission is to receive 
a pay of Hs. 3,GCO and each of the other members are to receivoe a 
pay of Rs. 3.QOO i~ month. If an I.C.S. officer or a pre-1931 entrant 
to Gov('~' 1.~1.; It :';2rvice is appointed to the Commission, he is entitled 
to rece"vc in adU:on, a personal pay of Rs. 500 a month. If a person 
who has l'.)tir"u from service under the Government, a local body, 
a university or any other body wholly or substantially owned or 
controlled by the Government, is appointed to the Commission, hia 
pay is to be reduced to the extent of his pension. 

2.48. The pay scales of the Secretary and Additional Secretary 
to the Government of India are Rs. 3,500 and Rs. 3,000 respectively. 
while those for Schedule A and Schedule B posts in the public sector 
undertakings, these are Rs. 3500-125-4000 and Rs. 3000-125-
3500 respectively. The Chief Justice of the Supreme Court get. 
Rs. 5000 p.m. and any other Judge of that Court Rs.,4,000 p.m. In 
the case of High Courts, t~ emoluments for respective positions are 
RI. 4,000 p.m. and Rs. 3,000 p.m. 

2.49. As regards pension, no additional pension is admissible to an 
ofIicer of the Government appointed as a member of the Commission 
for his service on the Commission as such. All that Regulation 9 of 
the UPSC (Conditions of Service) Regulations provides is thai such 
an ofticer will count his service on the Commission for pension under 
the rules applicable to the service to which he belongs, or, in the 
alternative, allows him to opt for the pension rules applicable to non-
official members of the Commission. 

2.50. Since July 19M, pension at a graduated scale is admissible 
to non-oftlcials appointed as members of the Commission, provided 
that the member has compft!ted not less than three years in ofBce. 
The rates of pension, which is payable for ute, are in the case of. 
Chairman and • member of the Commission, Rs. 6,600 per annum 
and Rs. 6,000 per annum, respectively, if be has completed 6 yeal'l 
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of service .. ~ ~on to those who have not completed 6 years 01' 
service is adrilissible according to a prescribed formula. 

2.51. The Committee are glad to note that provision has now been 
made for the grant of pension to non-officials appointed as members. 
of the Commission. It has however been represented to the Com-
mittee that the scale of pay attached to the office of the Chairman or 
a member of the Commission is not adequate being, in the case of 
a member, even less than the scale admissible to:a Secretary to the' 
Govemment or that applicable to Schedule A posts in the public 
sector undertakings. They feel that the emoluments and other per-
quisites of of&c.e of the Chairman and members of the Commission 
need re-examination considering that it is necessary to attract men 
of high calibre with independence and impartiality to the Commis-
sion. The Committee therefore recommend that the Government, 
while finalising the conditions of service of members of the Com-
mission, should pay due regard to these considerations. 

C. Functions 

Statutory and Non-statutory Functions 

2.52. The functions of the Commission are laid down in Artic1es 
320 and 321 of the Constitution. These consiS't of a duty (i) to con-
duct examinations for appointments to the services of the Union, and 
(ii) to assist two or more States if requested by them to do so, in, 
framing and operating schemes of joint recruitment for services for 
which special qualifications are required. The Constitution also. 
provides that, in respect of civil services and posts or persons hold-
ing such posts, the Commission shall be consulted on: 

(a) methods of recruitment; 
(b) (i) principles of making appointments and of promotions 

and transfers from one service to another; 

(ii) suitability of candidates for such appointments, pro-
motions or transfers; 

(c) disciplinary matters; 

(d) reimbursement of cost of legal defence for acts done in, 
execution of duty; and 

(e) penion for injuries sustained while in service. 

Besides, the President may refer any other matter to them and' 
the Commission, is duty bound to tender advice to him on that 
matter. The functions of the Commission can be extended by &.nt 
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Act of Parliament as rupect the services Qf the Union or any local 
:1Wthority or other· body eorpo.rate constituted by law or any public 
institution. AccordIngly, the Commissiou. has been made responsible 
for recruitment to certain categories of posts in three statutory 
bodies, namely, the Delhi Municipal Corporation, the Employees 
State Insurance Corporation and the Employees Provident Fund 
-Organisation by making provision in the relevant Acts under Article 
321 of the Constitution. It is proposed to charge the Commission 
·with similar responsibility in regard to Coal MinE's Labour Welfare 
rtInd Organisation. 

2.53. The functions of the Commission have been further extend-
,1!d by regulations or administrative orders issued by Governmetlt 
from time to time to cover promotions, confirmations, re-employment 
of officers etc. The Commission ill also required by Government to 

. conduct examination for entry in the Armed Forces, certain depart-
mental examination for promotion and type-writing tests. In 
addition, the Commission has been associated with the Central 
Advisory Committee set up under Se~tion 115(5) of the States Re-
organisation Act for handHng representa1ions by officers affected 

'by the reorganisation of States. The secretariat functions in regard 
to this committee are performed by the secretariat of the Commis-
8&on. 

2.54. It is observed that the provisions regarding consultation with 
the Comm.itIsJon. exteDSioa of their functiou ud tee procedure to 
'be obse-rved in consulting the Commi8s;on are lCa~red in nume-
I'OU,S Office MemoraDda issued by the Ministry of Home Affairs. k) 
attempt was made in 1949· to consolidate them and issue of a self-
contained set of instructions for the guidance of all concerned. 
'Since, then, new pr('('edures have been established in regard to COD-

sultation. Bes i de5. the UPSC (Ext'"mption from Consultation) Regu-
lations issued in. 1958 have materially changed the position, nec"S-

aitating a further attempt at eonsolidation and issue of a se1.f...con-
ta1n.ed set of instructions for facility of refere~. 

2.55. Asked to state why it has not been possible to have these 
instructions consolidated, the Ministry have staW t.aa1 the lists of 
the various ord ... rs issued from time to time on the subj~ have 
been given in th~ 'Hand Book for Establishment Offtcers'. 'nle text 
of the orders themselves, it is stated, are gtven in the companion 
~lume "Cc:apilaticm. of ordfl"l ref~ to ~ the Hand Book". 
~es of tbes~ publicatiOlls are stated to havoe bea.l made a~ble 

.Pthli..., o~R.,-a' \!hi!" G ..... No. t.,...,.But .• aiId ... :.iII ...... 
I94f. 



27 
~ all the Ministries 8lld Departments. Revision of these publica-
tions: th~ Ministry maintain, has been undertaken. Copie!> of these 
publications placed before the Committee, however, reveal tha·t the 
'Hand Book for Establishment Officers' was published in May, 1956 
while its companien volume 'Compilation of Orders, Instructions, 
~tc., referred to in the Hand Book contains ord'ers etc. issued upto 
September, 1957, only. 

2.56. The Committee observe that there is no consolidated, self· 
contained. and up-to-date set of instructions regarding consultation 
with the Commission. They feel that some of the breaches of ins-
tructions in this !I'eg8l'd could have been avoided if these were readily 
available for guidance of offil'ers concerned. The Committee, there-
fore, recommend that Govermnent should take urgent steps to conso-
lidate the instructions issued by them from 1ime to till1ein regard to 
.-sultation with the Commission, extension of their functions and 
the procedure fQr consultation with the Commission. 

D. Limitations on the Commission's Functions 

Constitutional Limitations 

2.57. The Constitution has imposed the following two limitations 
on the functions of the Commission: 

(i) reservations of appointments referred to in clause (4) of 
Article 16 and in Article 335; and 

(li) exclusion of posts or services from the purview of the 
Commission through Regulations made by the President 
under the proviso to Article 320 (3). 

Limitation.s in regard to Backward Classes 

2.58. The first two clauses of Article 16 of the Constitution confer 
on all citizens the right to equality of opportunity in matters of 
public employment and provide that no citizen shall, on grounds 
only of religion, race, caste, sex, descent, place of birth or residence. 
be ineligible for, or discriminated against in respect of, any public: 
employment. Clause (4) of the Article, however, allows the Govern-
ment to malre any provision for the reservation of appointments or 
posts in favour of any backward class of citizens. Article 335 re:' 
quires the Government to take into consideration the claim of mem-
bers of the Scheduled Castes and the Schedu!oed Tribes, consistent 
with the maintenance of efftci"-ncy of administration, in the making 
of appointments. 
3264 (Ail) LS-3. 
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~.59. The Col'RDliasion, as a. recruiUng aD4 adviIory aa-cy ia 

.rvice mattlms, i8 abo bound by the provisioDs of the ~ two 
clauses of Article 16 and observe in matters of reealitlQent &0 public: 
services and posts, the principle of open competition. Clause (~ 
of Article 320, however, exempts the Government from consultiDg 
the Commi_on in regard to the manner in which any provision for 
the reservation of appointments or posts in favour of any backward 
class of citizens may be made or as respects the manner in which 
eft'ect may be given to the requirement of special claims of the 
members of the Scheduled Castes and Scheduled Tribes being taken 
into consideration in making appointments. However, once the 
manner of making reservation in rel;pect of any backward class 01' 
of giving effect 'to the spedal claims of members of the Scheduled 
CaStes and Scheduled Tribes has been determined by the Govern-
~t, the Commi~sion are at liberty to apply, within these limita-
tions, the merit system even in regard to these categories of citizens. 

Exemptions from Consultation by Regulations 

2.60. Under the proviso to clause (3) of Article 320 of 'the Consti~ 
tution which lays down the functions of the CommissiOn, the Pr~
dent has been empo~red to make regulations specifying the matters 
in which either generally, or in any particular class of cases or in 
any particular circumstances, it shall not be necessary for the Com-
mission to be consulted. Th~ ~li\Pons are, under clause (5) 
of the Article, required to be ~i~ for not less than 14 days before 
each House of Parliament as soon as possible after they are made, 
and arc subject to such modiftcations as both Houses may make 
during the session in which they aTe so laid. The President hac; 
framed the UPSC (Elretnption from Consultation) Regulations, 
19M specifying the matters in respect of which it shall not be neC'eS-
sary to consult the Commission. So far, 13 amendm.ents have bfen 
made to these regulations, the last being in June, 1966. The regula-
tions as framed initially were laid before Lok Sabba on 11th Septem-
ber, 1958 and before Rajya Sabha on the 10th September, 1958. Ali 
the amencbnents made 80 far have also been laid before both t~ 
Houses of ParUament. The regulatiOns, as amended upto 31st 
August, 1966 are at Appendix V. 

2.61. A fear ~ been e~ tha-t $uch a provision mi.gG$ 
~at the very obj~t of baving the Conuni_ion at all, if the ~ 
tlw freely resorts to the exclusion of matters from the purview 01 
~ COllUDisaion. Tb# Commission in their first Almual ~rt said,;. 
',~ CQmmission c:lo not oonstder that the retaDtb1· ~ all u...,. 
limitations on their functions is justifted in a demQCQ,tjc ~lic, 



'The Commjssjat'~ proposals have .... sowgbt to eonfifle the limitallon 
of their fI.uxtimis to what is aonsidenld. f,o be aiUDiID&UIL neeessary 
in tite publie intarest." It HI, however, understood bt there is a 
well established conVlmtion thatexeept for a \"ery few sporadic 
cases, the Commission is invariably collSulteci by the President beron, 
any service m,tter is excluded. from its purview. 

Cases where the Government and the CommisSion 4gt"ee on E~mp
«on 

2.62. ~gu.latton 3 of the VPSC (Exemption from Consultation) 
lUtauiations, 1968 provides that it shall not be neceMlU'y to consult 
the eo.mmssion i. re,ard to any of the matters mentioned in sub-
·clauses (a) and (b) of clause (3) of Article 320 of the Constitution 
in the case of the services and posts tJ>eCified in the Schedule to the 
Regulations. Item 17 of the Schedule to the Regulations excludes 
from the purview of the Commission "any service or post or class 
of posts in respect of which the Commission has agreed that it shall 
nat be necessary for it to be consulted." The implication of this 
provision is that cases where Government are able to obtain the 
.agreement of the Commission are automatically exempted from the 
requirement of 'consultation with the Commission withQut the Gov-
ernment having any need to take ParUament into conftdence in the 
manner required under clause (5) of Article 320 of the Constitution. 
Government have been frequently taking advantage of this provision 
in the Schedule to the Regulation and exempting posts and services 
from the requirement of consultation with the agreement of the 

. CommiSSion. An up-to-day list of posts/services excluded from 
the Commission's purview under Item 17 of the Schedule to the 
UPSC (Exemption from Consultation) Regullttions, 1958 is at 
Appendix VI. 

2.63. 'The Ministry was asked to state how far such a provision 
in the Schedule to the Regulations was consilltent with the proviSIOns 
of cl~ (5) of Article 320 of the Constitu~. 'nley have stated 
thbt the eoostituticmal 'f"alidity of this proviJien was raised during 
the debates in the LekSabha on the said regulatitIIU on the 18th. 
. November, 1958. The queetion was theft ~mifted in eonsultation 
with 'he Miaistry of Lew who ad~ fO'r ta. reMons Iftated in the 
Slbseqaent paragraphs that there was nothiftr un~utional in u.t regulatieB. 

2.64. The Ministry h~ve set out the question and the legal opiniOil. 
~ained by them thereon ~ foftows:-

"The proviso to clause (3) of Article 320 of the Constitution 
giwa power tc. ihe PMddeat te IDIIke ~tioIJa tpecify-
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iDg the matters in which consultations with the Commjs.-
aion is not necessary and clause (5) of that articlep~ 
videa that all such regulations should be laid before each 
House of Parliament and should be subject to such modi-
fications, as both Houses of Parliament may maIre during 
the session in which they are laid on the Table. This 
means that any exclusion from the purview of the Com-
mission should be subject to review by Parliament. Item 
12· of the Schedule referred to above, in so far as it 
enables any post or service to be automatically excluded 
from the purview of the Commission in the circumstances 
stated therein, and in so far as it covers also future posts 
and ftrlure exclusions removes this parliamentary review 
and is, therefore, unconstitutional. 

The legal opinion obtained was that und(:r the said proviso~ 
regulations can be made 'specifying the matters in which 
either generally or in any particular class of caSe or in 
any particular circumstances it shall not be necessary for 
Public Service Commission to be consulted'. It follows 
that a general regulation excluding consultation in certain 
circumstances would be in order. The said item 12· of 
the Schedule referred to only sets out that in case the 
Cotpmission and the Government agree th8't consultation 
shall not be necessary in respect of any post etc., such 
consultation is dispensed with. 'This can be brought under 
the description of a general regulation eXcludingconsulta-" 
tatton on 'particular circumstances' and would thus seem 
to be within the competence of the President's Regula-
tions. AJJ regards review by Parliament, it is available at 
the time when such a general regulation setting out the 
clrcumstanees under which consultation is not necessary. 
Is before Parliament. At that time It is open to Parlia-
ment to object to the general Regulation and to either 
repeal or amend the particular Regulation. Once Parlia-
ment does not exercise its power to do so at the time when 
the said general Regulation is before it, It seems there Is 
nothing unconstitutional in that Regulation. 'nle con-
stitutional position is that it is possible to make 
such a general Regulation excluding con.sultatiOll in parti-
cular circumstanees (such as when there is agreement 
between ~ Commission and the Govemment) subject· to 

-Item !'7 of tM ScbedaIe to the UPSC (Bsemf'tion fnm COImIhatiOll) PtPll-
IltiOfti. 19511 It preteDt ift fOf'Ce. 
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any modificati<.?n or, re~al which the Parliament may 
make during" the ~ession in which any such Regulation is 
plaCed on the Table 6f the HOuse." .' . 

,2.65. The Committee feel that the constitutional validity of • 
provision on the lines of that contained in item 17 of the Schedule 
to the UPSC (Exemption from Consultation) Regulations 1958 is not . ' 

free from doubt. Further, such a provision appears undesirable in 
so far as it has the effect of abridging the , right of Parliament to 
review theexceptiens that may be made by the hesident to thtl 
express provisions of clause (3), of Art,ide 320of the Constituti~. 
The view of the Government that the regulations, together with the 
schedule containing the provision in question, were duly laid before 
Parliament is too legalistic. They suggest that Government shou14 
nconsider the question of retaining such a provision in the schedule 
to the ,regulations. 

Exemption under Item 17 of the Schedule to the Regulations 

2.66. Government was asked to state the principles and considera-
tions generally observed by them in making proposals for exemptilllJ 
from consultat;on with UPSC un~ iiem 17 of the Schedule to the 
UPSC (Exemption from Consultation) Regulations, 1958. They 
have stated thJit only such appointments as are not permanent or on 
long term basis and are for specific periods, are generally excluded 
from the purview of the Commission under that provision. It i. 
further stated that, broadly speaking, exemption from consultation 
with the Commission is given in cases where appointments are re-
quired to be made in consultation with a foreign Government or a 
non-Governmt"ntal or international organisation like the UNESCO, 
or where the appointment in question falls within the personal 
doice of a high dignitary or where the nature of the duties attached 
to the post justify such exemption. 

2.67. In reply to the question as, to what principles and considera. 
tions are observed by the Commission in considering and agreein, 
to the proposals for exemption from the requirement .)f consultation 
under this provis:on, it has been stated that, broadly speaking, the 
Commission have concurred in the proposals of the G'>Vernment for 
exemption in the following circumstances:-

(a) To provide for the inevitable time lag between the takin, 
of a decision in cOl18Ultation with the Commission to ex-
clude a certain post from their purview and the notifica-
tion of the necessary amendment to the regulations. 
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(b) Where the exclusion has been sought not on a permanen&:. 
or long term basis but only for a speci1tc petibd for· which. 
it may not be netessal'y to notify the formal amendment 
to the sebedule to the regUlations. 

2 .•. As stated above, c)rle of the grounds Oft which exemptiOfl 
1Hm ~tatien is sought by Goverimient is- stated to be caset 
Wbf!re ..... fttmewts aTe required to be made in cOMUlta'Uon with 
• ffllHtCti Go~ or a non-~ntal or ifliematioDal orga-
aila1ion. On Ws ground ~on hu been made frotl\ the rea 
qui! etiJeM of consultation with the ComMission even in respect of· 
Mieh comptltatiftly miftOr pOsts lIS f&at of A1Iisiata'iit Engineer 
(WClrbJ, Stafilticlan, Assistant Engineer (Pfa~), etc. in the 
Y'J'do!.ftO'tWegian FiSheies Pi'ufect. 

2.68. Asked for his reaction to the suggestion that in· case of 
appointment to such a post, the Corrunission might be asked by 
Government to recommend, on a priority basis, if necessary, a panel 
of names and consultation between Government and the foreign 
a,ency heir., c~ ~ selecticm out of such panel, the Chamnan 
of tee ComlDissioa stMed durmg evidence that a separate regulation 
.... 1. be ... requiring the Ministry, even in such cases, to consult 
1'.M Commission in the matter of appointments to posts of gazetted 
ehanIcter. 

2.70'. The representative of the Ministry was, during evidence, of 
the view that the~ was no great cftffteulfy in adopting this pi'bce-
dure pl'O"Oided, in the event of the fOl'eign pM'tfters desiring to go 
outside the panel, the case was not treated by the Commission as 
one where tlletr ad9iee was not followed. 

2.71. The eoa.uttee recommend that in eases where appoint-
..... t. are required to be made in cODSui'fatiOIl witll a foreign Gov-
er1UIle1lt or a non-govemmentaI or international orcanisation, Go'V-
emmeat should consult the Comm __ on and obtain frOb'I tbern a 
panel of DaIIle5 out of which appointment ('ould be made in consul-
tatla witA the II!PWts~. .....y flI!rther rMOI'ilJliltend flIat 
..... re 1ft tMs reprd may be evokted hi conMIMIItioft With ttwe 
Coatmhslon. 
Del¥d 1'ej8f'fhtCeB and irregu.1ar appointments 

2.72. ClaUSe (1) of ~n 4 of the UPSC (Exemption from 
Consultation) Regulations, 1958 provides that it shall not be neces-
-ry to consult the Commission in ~rd to se)@ction of a candidate-
ff:-

(a) the pE'rSQn apptlinted is not likely to hold the post for a 
period of more than one year~ and 
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(b) it is neeessaity in the public interest to make the appoint-
ment immediately and reference to the CommisSion will 
cause undue delay. 

In such cases, however, it has been enjoined upon the appointing 
atrthorities: - . 

t; 

{Il' to ~ such appointment to the ConmiiSsion as soon as 
. it is made;·, 
(or--if ihe'~ppOintment continues beyond a period cif Six 

nioriths, to' make a fresh. estimate as to the period for 
..Jh!ch the person ~ppointed is likely to hold the post arid 
report it to the Commission; and 

(c) if such estimate indicates that th:~ person appointed is 
likel:9' to hold 'the pOSt for a ~io<i df more th'an one year 
from the date of appointment, to imm~stely consult the 
Coriunission in regard fo the filling of the post. 

Under clause (2) of the regulation, it is not necessary, under certain 
coftdiiioiIs, to conmlt tllt! CommisSion in regard to temporal'Y or 
oftlCJittin'g appOint~ts to a poSt created in· connf!cttori with the 
present Ernergenc:9'.· Such appo'fn'tments are 81g0 required to be 
reported to the COnltnission as soon as may be after they aTe made. 

2.73. It is notieM that cases of delayed references relating to 
temj:Jbraty appb'intments mn appointtnftlts made in irreguln man-
MT b'y- the adtitiitistrative authorities are on the increase despite the 
f.act tl1at Corbmissi(Jb have ~n bringing thes'e cases to notice in 
their Annual Reports year after year. The ftlUres of such cases 
reported by the Commission during the last three years are as 
fonows: . 

1963-64 

1964-65 

19lJ5-68 

35 
59 

103 

2.74. Asked to state that the reasons for references to the Com-
mission in regard to temporary appointments being delayed by the 
administrative authorities, it has been stated that, initially all tem-
porary posts are sanctioned only for a period of one year and are 
eontinued on a year-to-year basis, if such continuance is considered 
necessary. Appointments to these posts are made on ad hoc basis 
.for periods not exceeding one yeer. Continuance of the persohs in 

-The Emergency came to an end on to-J-r'l6'll 
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su.ch appointments, therefore, depends on whether the postS them-
lielves are continued or not beyond one year. A reference to the 
Commission is not normally made until it is known '~hat the posts 
are likely to continue. 

2.75. Stating too action taken by them to meet the problem,., the 
Ministry of Home Affairs have stated that instructions have been 
issued to the Ministries/D~partments of the Government of !oma 
by the Ministry of Home Mairs directing -~Jtl to Juptish to the 
Commission monthly returns, in the proforma prescribed' by the 
Commission, showing all appointments and promotions made by 
various Ministries/Departments without reference to the Commis-
sion. These returns are required to be furnished to the Commission 
.by the tenth of the month follOWing the month to which the return 
relates. The UPSC watch the receipt of the monthly returns refer-
red to above and ask the Ministries/Departments concerned, wher-
('ver there has been undue delay, to explain such delay. The UPSC 
also endorse to -the Ministry of Home Mairs copies of the communi-
cations addreS8ed by them to Ministries/Departments in regard to 
delayed references. On receipt of this endorsement, the Ministry of 
Home Affairs call for the facts of the case and the circumstances 
in which the reference 10 the Commission could not be made earlier. 
Ministries/Departments are also advised to take steps for fixing res-
ponsibility for the lapse and take appropr:ate action. Cases of delay 
in making references to the Commission are also reported by the 
Commistion in their Annual Reports, 'nle comments of'1he Minis-
tries/Departments concerned are asked for and if facts so justify, 
they are asktd to fix responsibility for the lapse and take suitable 
action against the oftleers coneemed.. 

2.76. Under the UPSC (Exemption from ConsuHation) Regula-
tions, 1958, in cases of ad hoc appointments against temporary posts, 
the question whether the person appointEd is likely to ht;1d the post 
for more than one year is to be examined "where the appoin'tment 
continues beyond ~'x months·', If the appointmE'nt is then estimated 
as Ukely to continue far more than one year from the date of appoint-
ment, Commission is to be consul1ed in regard to filling up of the 
posl The Ministry were asked to state whether any geJ\eral ins-
tructions had beoen issued by Governmttnt or the Commission to the 
Ministries !Departments laying down definite time limits for initiat-
ing the examination of the question. for completing the examfna.-
tion and for making a reference to the Commission, if necessary. In 
nply. the Ministry have stated that apart from the provisions eon-
tained tn reRUlati01l 4 (1) of the UPSC (Exemption from Conaulta-
tion) Rl"gUlatJoDB, no other Instrueticms have been issued by the 



35 

Ministry of Home Mairs. However, Ministries/Departments of the 
Governmen.t'oi InOl.. are, it is stat,ed, expected· to stricti)," follow 
the provisions of the Regulations and to make reference to ., the 
·Commission as soon as possible. 

2..77. The instructions requiring proper investigation of cases at 
delay in making references and irregular ~ppointments and fixation 
of responsibility therefor for taking action against persons I\:spon-
sible, mre issued in April, 1964. ,Since then, the Commission have 
reported 59 such cases in 1964-65 and 103 cases in 1965-66. 

2.78. Asked whether the Ministry of Haine Aff8.lrs had any iJ:p 
formation as l:) the number of cases in which '~he administrative 
Ministries nXI.:J respon&ibility for lapse.> rtnd ."v~ uct:on against 
those responsible, the Ministry have stated that out of the 59 cases 
of delayed references relating to 'tEmporary appointments mentioned 
by the UPSC in their 15th Report for the year 1964-65, the Ministry 
01 Home Affairs had requested the concernEd Departments in seven 
cases to inve3tigate the matter and fix responsibility for the 
lapse, In three cases the Mi~istries have explained the delays. In 
.regard to the' 193 cases of delayed references mentioned in the 16th 
REport of the Commission for the year 1965-66, the Minis~ry have 
stated that facts were called for from the various Ministries/Depart-
ments. On the basis of the facts reported" the Ministry haw observ-
ed ,that in thirteen cases the reasons for not having made references 
to the UPSC in proper time are not convincing. The Ministries/ 
Departments concerned were being requested by the Ministry of 
Home Affairs to look into these cases further with a view to fixing 
r~nsibility and to take action against the officials responsiblE'. 

2.19. In addItion. the Ministry have stated that during the calendar 
years 1965 and 1966, the UPSC brought to the notice af the M:nistry 
of Home Affairs 91 and 73 cases respectively, of delayed ret.!rences 
by Ministries/Departments of the Governmen~ of India. In all tfteae 
eases, the Ministry of Home Afta;rs haw I"f"!uestf'd the autJiorities 
eoncemed to fix responsibility for the lapse> and to take suitable 
action against the oftlcer(s) found responsible for the lapse. Result 
of such acti.on is being ascertained by 'lhe Ministry of Home Affairs 
from the Ministries/Departments concerned. 

2.80. The SecrPtary of the Comm;ssion at the time of oral evidence 
stated that during the current year (i.e., 1967-68), according to the 
figures -that the Commission had been abJe to collect. there had been 
a sli~ht improvemf'nt 8l"d that more than six months old ca'les n:ld 
com"' down from 103 in 1965-66 to 68. 
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2.81. During evidencoe, it was po:nted out to the representativct 
of the Ministry that there was an apprehension in 'the mind of the 
Committee that such references to the Commission were convenient-
ly delayed by the appointing authorities so as to enable the person 
appointed on an ad hoc basis· to gain "some experience. Thereafter, 
tailer-made qualifications were prescribed so that at the time of inter-
view. tiN! departmental eandida'te wa .. at an advantage as compared 
to other candidate·s. In reply. the representative of the Ministry 
referrrd to a suggestion about placing a restriction on the drawal 
of pay in respect of such persons by requiring the audit to insist 
on ! certificcfte after they had coniitmed in offiC'e beyond a period 
without the specific approval or acceptance of the Commission. This, 
he maintained. could be an automatic check but might be hard on 
the person who wits not at fault. He, how~r. admi1:ted that unless 
some system was devisrd. it might be dift\cuIt to check the inadver-
~ omi8!ions to report and get the concurrenCe of the UPSC in 
tIme. 

2.82. When his attention was drawn to a decision of a High Court 
that an appointment without consulting the Commission might be 
irregular but not megal and as such the pay of the employee coula 
not be withheld. he stated thai audit was always entitled not to pass 
(he pay bill of a person who had been appointed without competent 
sanction and by providing that the compelency of the sanction would 
('orne 10 an end after a particular period because of non-observance 
of consultation provisions. it might be possible to have a check. 

2.83. The Committee ~t that ca~ of delayed refetences anti 
of implar appuiliitnienU by the Ministries/Departments of Govem-
ment are persisting and were, in fact. until I'ffently, on the increase. 
The Committee feel thait the instrudion5 issued in Allril, 1914 have 
not had the desirid elett and I'ftOrttrn~nd that Government should 
1II'pfttIy deviR lIObIe effettin systf""D of keeping th~ delays and 
ine~ under strid check. 

2.1M. 'I'he Committet' firl'tfter ret'Cm1mend thad clear instructions 
!lfumld ~ issued by thl" G<l"ernl'n~.nt to the Ministries/mpartments 
of ('.ovemmflnt laying lIown dclhiit~ time schedult' (or initiatin~ the 
examinatfon of tr.~ qUt'!o;tion .... ether the person appohifed is tikelv 
to bold tht' post for mofto t ..... n ont' ye ..... for tolnpf~f~ the examina-
tion and for making a reft'rt'lltt' to tht' Commission. if necessary. 

Cases of delayed reJerellcc.," and irregular appoint!ll(>!lts pertaining 
to thf.' MinistT1l of HoflU'! Affairs 

2.8.-;. It is observed from Appendix XIX of the 16th Report of 
UPSC that out of 103 cases of delayed references to Commission re-
garding temporary appointments. in 50 cases in\"oh'inq 84 posts the 
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defatilt6s wer~ eitfie'r tfle Minist'ty o'f Home M'fa'its or t~ii' attached 
oMel!!t ot G;"f5;miiel'fts ofYbicm Ter~ne& or ~ MutJ.i~ipIil. CQr-
jJ(1tatioli- t:Jf DeM. It is alS6 ri~ 1tift Ollt of 17 cases ,df deJa-yed 
tefereli&s arid ii'teg8lar a~elit9 ~tio~ jft the body of 
fhe rep8tt i#·ld c&88 title ci4!Ia~ _.the ~ipii C6tporatieYi til 
Delhi 'WItiJe tfie Ministry of Hdffle Affilii's and the GOvetnme'1'l't ot 
Hima~HaI Pr~h sha~ oile ease eae'h. ~vetriment was asked 
to explain the large number of violations of regulations relat-
iftg to- e8JIiSulfirti~ With ~ C~ri i'figaH.mg t81p41rary ap-
~C!'it& eftft by ~ Mimstty df Home Malri§' dt ~rfmeWtsl 
~ fel w]jMf tBey are adtni~~ ~ds;.bte. The M.inis .. 
tty Sf ~ Aft'Ilft9- PHfVE!; in a wntteri'~,' ftftmsbed. the b're.k-up 
of tbe 98 eases as followS! 

Organisation 

Ca'binet Sectetni'ar 
I)elhi AdJIlinisuaao. 
Iiftnaelmt Pradesh Gover .... nt 
MiniStry of Home' A-W'liirs-
Registrar General's office 
Govemmcnt of Marrip\!tr 
Municir*l COTPorationof beftti 
Government of Pondicherry . 
Government of Tripura 

-----_ ... _---

No. of. No. of' 
cases pt>StS 

7 
4 6 
7 8 

3 24 
I 

5 8 
26 26 

2 3 

------------.-------
2.8&. The Nli!ri'9Cry have e1rpJained that a majority of the cases 

c:rf de11t,Yed ~ftet!!s perfain t~ the M:U~ip&'l COrporation of Delhi 
md other atathoritfe e.g. Delhi Admmi~tion. GC'vel'nments of 
Union Territories, etc., and ttlat tIM! number of cases pertaining to 
t'he Mmistry of Ho~ ABain; proper, in whiCh sUeh d~s had 
occtn'red were only thre.re in ~r, in'9'Olving 24 posts. 1n the case 
of ~. ~lht MuDieipal Cm-poration it is stated', a refel'e~e to the 
Ui'Sc' can be'made only lifter a decision hal> been arrived at by the 
deliberative wing of the CO'tpo!'ation. The delay i:1 most of the cases 
is dtte to the time taken by the cteliberafive wing in tatitrg decisions. 
In the ~ of t~ Union Territories, delay is attributed, more often 
than not, to misunderstanding or miSinterpretation of the provisions 
relating to- l-efetenceS- to- the Commission. It is furth~r stated that, 



although the Ministry of Home Affairs have an overall responsibllity: 
in regard to the administration of the Union Territories, the respon~ 
ability for the administration in respect of various subjects rests 
with the concerned Ministries/Departments of the Government of 
India (e.g. the Ministry of Health deal with Public Health in Union 
Territories, and so for posts pertaining to Health Department, the 
Ministry of Health will have to, take up the case with the UPSC). 

2.87. In regard to the three cases pertaining to the Ministry of 
Home Affairs proper,. in one case, the delay is stated to haveoc:cW:-
red on account of misunderstanding of the provisions relating to 
references to the Comriusaion, that in the absence of recruitment 
rules, appointment could be made without consultation with the 
Commission. 

2.88. In the other two cases. involving 23 posts, the position is 
stated as follows: "The rules constituting the Indian EconOmic 
Service and the Indian Statistical Service were promulgated in 
November 1961 and appointments to various grad(,~s of the two 
Services at the initial constitution were notifted in February 1964 
on the basis of the recommendations of the UPSC. In the inter-
vening period, administrative Ministries/Departments continued to 
make appointments on ad hoc basis to various posts included in the 
two Services. In accordance with the rules of the Services, the 
Ministry of Home Affairs, advised by the Indian Statistical Service 
Board and the Indian Economic Service Board, is the controlling 
authority of the two Services. The Boards at the meeting held 
in November 1964 discussed the procedure for handling cases of 
ad hoc appointments and entrusted the work to two Sub-Commit-
tees. The Sub-Committees in addition to the review of ad hoc 
appointments made in various grades of the two Services, were alsO 
to prepare select lists for promotion to different grades of the 
Services. Information regarding ad hoc arrangements made by 
various Ministries/Departments was called for the consideration cf 
the Sub-Committees which met in February, March and April 1965 
and approved of certain ad hoe arrangements. The Sub-Committee'. 
recommendations were placed before the Boards in May 1965 and 
approved by them. The Sub-Committee reviewed the remaining 
eases of ad hoc arrangements in June and July 1965 and submitted 
their recommendations. The recommendations were considered by 
the Board in July 1965 and approved by them. Only then, the 
ad hoc appointments made to Grade IV of the two Services could 
be referred to the lJPSC for their concurrence, which was done in 
August 1965. The delay in making reference to the Commission 
wu not on account of default on the part of any authority. but on 
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account of the peculiar circumstances .. of the formation of the two· 
Services and the procedural delay in the actual application of the 
Service Rules .... 

2.89. The Committee are surprised to note that most of the bad 
cases of delayed references to the Commission and of irregular 
appointments specifically mentioned by the Commission in their 16th 
Report (1965-66) pertain either to Ministry of Home Affairs or 
Departments/Bodies for which they are administratively responsible. 
'The Committee 'hope that the Ministry of Home Affairs would ex-
ereise strkter control to avoid recurrence of such cases. 



III. ORGANISATION OF WORK. 

A ........ A .. lIC ne.*' "r -.Ii,. .1 ", 1AI'k 

Allocation of work among Ch.ajrman and other lIembers 

3.1. '!be IUin functions of the CommiflSioJl relate to r'ScI'Uitmeal 
by .election and by the method. of competitive ..... 'PMloftl. Tae 
>other functions relate, broa~y, to advise 011 "pJiMl'7' matters, 
promotions, appointments, reimbursement of lepl spenees, metW 
of r('cruitment to civil services/posts and principles to be followed 
in making appointments, promotions, transfers etc. The UPSC, it 
is stated. adopt their own procedure for the discharge of responsi-
bilities entrusted to them. 

3.2. Replying to the question as to how the work of the Commis-
sion is allocated among the Chairman and each of the existing 
member of the Commission, it has been stated in a note furnished 
to the Committee that there is no fixed allocation of work and the 
Chairman can, and in fact does, assign any particular work of the 
Commission to any member or a committee of! members, assisted, 
if necessary, by other persons. Th'e committee communicates its 
decisions to the Chairman who may place it before the Commission 
for further consideration and decision. The practice in this regard 
was stated by the Chairman of the Commission in the course of his 
evidence thus: 

"We have some kind of convention by which a particular type 
of appointment is handed on to one particular Member, 
but there is no rigid rule. Many a time it so happens 
that We shift it from one Member to another. This is 
done just only a week before the actual interview is 
held. We say that 'X' will preside over such and such 
a Board and the list of candidates is given to him only 
on the previous day. Tbere is no fixed division of work 
among the Members .... Tbe Chairman does it (th~ 

distribution of work) once in a month. He says that 
theBe ten recruitments will be done by 'X', these will 
be done by 'Y' and so on and so forth. He fixes th~ 
programme of work for each individual Member of the 
Commission. Similarly, when the Ministry sends a 
requisition for a Departmental Promotiqn Committee, 
the Chairman writes that 'X' may preside over the 
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e.~t~ m~~, 'Y' II)al ~j~~ q~,:r appeher~
lPut.tte ~»~ ~~. There ~ D~~~ li}te ~ ~ ~ 
~~ re.quisitmp. ~IP Mj.nistty Qf H~ AJ!eir,s wi!} pe 
we~¢. RY~QY Mr. 'X' aQdfrpm ~tern~l Affai'rs Po,. 
Mr. '¥' aJlly." . .. ... 

3.3. The Chairman of the Commission was also asked to state 
whether, after a particular work was assigned or delegated to a 
member or .a Committ~ of Members for decision. the decisions of 
the member or of the Committee within such assignment or dele-
gatiOl1 were final. H'ereplied that in regard to proceedings of the 
Interview Boards presided over by a single member of the Commis-
sion, these ~re treated final after the Chairman of the Commission 
had ratified them. In case two or more members of the Commission 
were associated with the Interview Board and held varying opinions. 
the Chairman tried to reconcile them by personal discussion failing 
which, it was open to any member of the . Commission to suggeSt 
that the matter should be placed before a meeting of the Commission 
for their final decision. 

B. Secretariat 

Secretariat of the Commission 

3.4. UPSC have a separate secretariat to assist the Commission 
in the discharge of their functions, headed by a Secretarv of the 
rank of Joint Secretary to the Government of India. The stat! 
regulation is~d in 1958 provide that the Secretary shaH be appoin-
ted by the Commission. He need not necessarily be from any of 
th"e organised services. The regulations also provide that the Joint 
Secretary sh1UI be appointed by the Commission from amongst 
officers approved for appointment to posts carrying the scale of 
B.s. 1800-100-2000 in the Government of India, and the Deputy 
Secretaries and the Under Secl1rtaries from amongst afticers appro-
ved for appointment to those posts under the Government of India. 
Section Ofticers, Aastu. It Stenographers are to be appointed by the 
&!cretary from amongst officers belonging to the appropriate grade 
of 1»e Central ~fetal'i.t Services. Among.t ~be senbr officers, 
the Control1~r of E¥8PlinauQJls in the scale of 1800-125-2250 is the 
omy one who c9Uld be 3ppPinted by the Chairman of thn COIDIllU-
Qm. In his case, there i5 also no Fequirement that he ~d be 
from amongst officers approved by appointment to POIt, carrylni 
equivalent scale in the Government of India. 

3.5. ~rib~ .the manner of appointment of the Secretary, the 
Chairman oJ t~ Commission stated during "evidence t1\at the Secre-
tary 'of the Co~on is a cadre officer belo.ngi~g to an 0) ~n1sed 



aervice. The Gov~ment, be said, forwards the l\&Ille of an eligible 
Oftlcer for the colllidetation of the Commission, who before taking 
a final decision, examine his previous record. The Commission could 
also, he held, reject the suggestion of the Government and call for 
any other name or even suggest any name IUO motu. 

3.6. As stated in the above paragraphs, the ofticers and staff of 
the Secretariat of the Commission mainly belong to the. appropriate 
grade of the Central Secretariat Services. In their Second Annual 
Report for the year 1951-52, the Commission have referred to the 
amalgamation of the Secretariat staff of the Commission with the 
~cretariat of the Central Government as a result of which the 
members of the staff of the Commission are eligible for promotion to 
higher posts not only in the office of the Commission but also in 
the Central Secretariat. ''This system", according to the report, 
"has certainly improved the prospects of the members of the staff 
Qf the Commission and it is expected that this improvement in their 
status and prospects should now have an invigorating effect on their 
work and morale." 

3.7. A question was asked during evidence of non-officials whether 
the witness considered that the independence of the COmmission 
was in any way compromised when their secretariat was manned 
by officers and ,taff drawn from the organiaed services of the Gov-
ernment of India which were under the overall control and manaee-
ment of the Ministry of Home Mairs. One of the non-official 
witnesses, who was an ex-Chairman of the Commission, was of the 
view that the present arrangements were most satisfactory as the 
kind of work in Commission was such that assistance of the depart-
mental personnel wal desirable. 

3.8. Replying to the same question, during his evidence, the 
Chairman of the Commission said that he preferred the existing 
system under which the oftlcers of the Commission could look 
forward to promotion in their own cadres while the CommisSion 
also could draw ita personnel from a wider field by a system of 
rotation. He disagreed with the view that the staff of the Commis-
alon might be inftuenced by Government as, he held, the staff diet 
not belong to any particular Ministry and could be transferred to 
any of the Ministries. 

3.1. The Committee note that the Commission are satisfied wHh 
tM preseat ~t whereby the ofti~ers and s~ of the Com .. 
mhaloa are cirawa from the orpaiaed SC'nices of the Govemmeat 
of ......... that the Cemmission are of the opinie. that tJ.ere is .... 



1ikeIihood of the independent functioning of the Commission beinc 
in any way afteeted on this aec01lllt. 

RoZe of the Secretariat 

3.10. Asked to state the extent to which the secretariat of the 
Commission assisted the Chairman and Members of the Commis-
sion in the discharge of their functions and responsibilities, the Com-
mittee have been assured in a written reply that the Commission's 
powers in relation to the functions assigned to them under the 
Constitution or by general or specific order are exercised by the 
Commission only. The large magnitude of work of the Commission, 
it is held, however, envisages a secretariat equipped with the 
requisite expertise to deal with the specialised problems of the 
C9mmission, which can process the various items of work as 
thoroughly as possible with the resources available to the Commis-
sion and within the time schedule governing the work. It is further 
-stated that having regard to the varied nature of the cases on which 
the Commission are required to be consulted---covering such diverse 
subjects as the conduct of examinations, references in connection 
with recruitment by selection, framing of recruitment rules, recog-
nition of qualifications, . references relating to quasijudicial cases 
like disciplinary matters and claims for reimbursement of legal 
expenses, seniority and general service matters and Departmental 
Promotion Committees/Sel'ection Committees lor promotions and 
(:onfirmations--the assistance provided by the Secretariat necessarily 
varies according to the requirements of each case. 

3.11. Describing the division of responsibility at various levels 
in the secretariat, the Commission have stated that, in order to 
expedite disposal of cases the system of cutting down to the mini-
mum the stages through which a file normally has to pass, has been 
in operation in the office of the Commission. In considering the 
levels through which work in the secretariat has to pass, the follow-
ing two aspects have been borne in mind: 

(a) The number of levels between the stage at which action 
is initiated and the stage at which decision is taken should. 
consistent with the thorough examination of the issues 
involved, be the minimum; and 

(b) For the action to be initiated on it, a receipt should not 
go down below the l'evel appropriate to the nature and 
importance of the receipt. 

The Commission have further stated that the practice in their 
secretariat provides not nnly for the "jumping" . of levels after 
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action has been initiated on a receipt but also for eliminating the 
lower levels altogether by ensuring that receipts relating to certaIa 
subjects are dealt with at a level not lower than that of a Deputy 
Secretary or Under Secretary. By a judicious sifting of the items: 
of the work dealt with by the Commission, the Commission maintaint" 
an attempt has been made to evolve a procedure which harmonises. 
the two aspects mentioned above. 

C. Stat! and kpeDditaIe 

Qrga,,~ Chart and ~e of the Commission. 

3.12. The organisation chart of the Commission is given below:-

Central 
Advisory Committee Section 

HOUle Keeping Branch 

Comrnission-Sccretary- Recruitment Branch 

Services and Appointments Branch 

Controller of Examination 

I 
I 
J 

Confiden-
tial 
Branch 

I 
I 

Examina-
tion 
Branch 

3.13. The receipts and expenditure of the Commission during the-
)'ear 1965-88 has been indicated in the Sixteenth Report of the Com-
m1ssion as follows:-

keipu 

Nature of Receipts 

Application fees, etc .• 
Less refunds on account of euminatioo/application 

fees, etc. 

NET RBCmPTS 

Amount 
(In thousands ofRs.) 

(-~ 

18,60 



Nature of Expenditure 

Pay of Members and Officers 

Pay of Establishments 

Allowances, Honoraria, etc. . 

Other Charges, e.g. expenditure on Examinations, 
T .A. to candidates, Contingent expenditure etc. 

TOTAL • 

Amount 
(In thousands ofRs.) 

11,25 

3.14. The position regarding the receipt and expenditure of the 
Commission over the last five years has been as follows:-

(Rs. in lakhs) 

Receipt Expenditure 

1962-63 I1'6o 47'06 

1963-64 9·47 49'15 

196-4-65 11'73 55'26, 

1965-66 18·60 62'21, 

1966-67 71'44' 

Under Article 322 of the ConStitution, the expenses crf the Com-
mission are charged on the 'Consolidated Fund of India' and as such 
are not subject to a vote in Parliament. 

Staff of the Commission 
3.15. The Commission had on 1st April, 1966, a total staft strength 

-As indicated in. written DOte f'rmisbed to the Committee. 



• 
of 1006 (Gazetted-l05; Non-Gazetted-692; Class IV-209) and in-
cluded the following on the Secretariat side: 

Secretary . 
Joint Secretary • 
Controller of Examinations • 
Deputy Secretaries 
Under Secretaries 
Section Ofticers 
Assistants 
U.D.Cs. 
L.-D. Cs. 

1 

I 

1 

.8 
21 
So 

22S 
36 

249 

3.16. It is observed from the figures given in the Annual Reports 
of the Commission for the last five years that the staft strength of 
the Commission has been increasing steadily from year to year as 
indicated below:-

Sanctioned strength of staff as on 1st April 

Gazetted Non- Class IV Total 
Gazetted 

1962 . 70 478 141 689 
1963 . 71 477 154 708 
1964 . 74 487 159 720 
1965 . 87 S94 189 870 
1966 lOS 692 209 1006 

3.17. A comparison of volume of work handled by the C0mmis-
sion during 1961-62 and 1965-86 has been made in the following table 
prepared out of the figures furnished to the Committee:-
P'" 

Number of Ccntree 

By Written Examination and Interviews : 

No. of examinations held 
No. ofposts 
No. of candidates' . 
No. of candidates inter views 

1961-62 1965-66 

192 



By Written EXanUnation only: 

No. of examinations held I 4 
No. of posts . no 2,654 
No. of candidates 6,816 10,201 

Probationers Examination/Re-examination : 

No. of examinations held .. 5 
No. of candidates . 138 225 

Proficiency Tests in Typewriting/Stenography: 

No. of tests held . 37 36 
No. of candidates • 1,629 1,855 

Recruitment by Intet'flietD 

No. of posts for which recruitment action was pending 
from previous year ·1,748 [ 2,511 

No. of posts for which requisitions were received 
during the year . 3,045 2,693 

No. of posts for which recruitment action was com-
pleted . . . . : . . 2MO 4,085 

No. of posts for which recruitment action was pend-
ing at the close of the year 2,353 1,119 

No. of applications received during the year 36,270 85,912 
No. of candidates intorviewed during the year 6,894 13,156 

Miscellaneous 

No. of officers involved (Promotion, disciplinary 
maners, seniority etc.) . 17,339 20,969 

3.18. Justifying the ·increase in the· staff strength of the Commis-
sion, it baa been stated that there are certain aspects of the Com-
mission's functions which are not refiected in the data furnished to 
the Committee. Studies relating to the revieW of syllabi for dift'er-
ent examinations, the feasibility of introducing a particular language 
or languages as alternative media for examinations are indicated as 
examples o~ such functions. Increase in staff noticed between 1963 
and 1966 is attributed mainly to specific reasons, e.g., the setting up 
of ~ special unit for exploring the feasibility of introducing Hindi 
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as an alternative medium for the Commission's examinations; crea-
1ion of an organisation for dealing with the recruitment of about 200 
Income Tax Officers on a priority basis; introduction of the cheque 
system of payment in respect of certain specified transactions in the 
Commission's office; and the recruitment of Engineering and Techni-
cal personnel required by the Ministries of Defence etc. on an over-
riding priority basis. 

3.19. In reply to the question whether there is any system of re-
vi'eWing the staff strength of the Commission from time to time 
and, if 80, whether any nomut of work have been laid down for the 
diflerent categories of staff dealing with various matters, it has been 
stated that the strength of the staff required for the secretariat of 
the Commission is subjected to continuing review; and increase of 
staff in specific Sections/Branches is preceded by a thorough study. 
A considerable part of the work of the Commission, it is stated, is 
governed by a highly rigid time schedule, with reference to wbich 
certain norms are observed in each Section or Branch having regard 
to the nature of the assigDm'ent allotted to it. The nonnal work of 
the Commission, it is held, covers a large variety of functions which 
renders it impracticable to lay down any uniform or static norms of 
work for the different categories of staft. Any increase in the 
strength of the staff is sanctioned only after a study is carried: out 
of the requirements. At the time wben temporary posts thus sanc-
tioned have to be extended, it is stated, careful consideration is 
given, on the basis of overall requirements, to the need for continu-
ina them. 

3.20. The representative of the Ministry, during evidence, stated 
that the staff strengtb of the Commission has not been reviewed by 
the Staff Inspection Unit of the Ministry of Finance. 

3.Zl. The Committee avaest that tile CommiaiOll shoald pt the 
ataft atreqth of their Secretariat examined, if necusary, 'by .. 
..-ey other thaD that of the Commission or the MiBis~ of Rome 
AJfain or experts wen vened la work-study methods. 

Work Telating to repraet\taUons received under the S.R. Act, 1956 

3.22. Section 115 (5) of the State Reorganisation Act, 1956 pro-
vides for the setting up of one or more Advisory Committees for the 
purpose of assisting the Government in regard ~ 

<a> the division and integration of the services' among the 
new States and the States of Andhra Pradesh and 
:Madras; and 
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(b) the ensuring of fair and equitable treatment to aU per-
sons affected by the provisions of this section and the· 
proper consideration of any representations made by 
such persons. 

3.23. A Central Advisory Committee was established under the 
aforesaid provisioris in 1958. ·The Chairman of the UPSC is the 
Chairman of the C.A.C. The representations received from the 
States with their comments are forwarded by the Ministry of Home 
Mairs to the C.A.C. for their advice. The proc'essing of the repre-, 
sentations is done in the Commission's secretariat for which a sepa-
rate section has been created on a regular basis. 

3.24. On account of there b'eing no time limit for submission of 
representations under the States Reorganisation Act, 1956, Govern-
ment have stated that it is not possible to prescribed statutory time 
limit for the submission of representations and in cases where there 
-are sufticient reasons for an officer submitting his representation 
after the prescribed date and where on merits the representation is 
of such a nature that it would be inequitable not to consider it, the 
representation has to be entertained. The result is that representa-
tions are still being received by the C.A.C., although their number 
has gone down. The number of representations received by the 
Commission annually during the last 5 years are as follows: 

11962-63 SS7 

1963-64 346 
1964-65 541 

'1'}65-66 316 
1966-67 103 

'3.25. The strength of the CAe Section, which was set up on .. 
November 1958, was as follows: 

Under Secretary • I 

Sectiop Officer I 

Assistants 2 

Stenographer I 

Upper Division Clerk . I 

Lower Division Qerk . 2 

Although, work-load in the Section has been varying from time to 
ti.In1!, this strength has remained unaltered except for the substitu-
tion of a post of Lower Division Clerk for the post of Upper Division 



50 

Clerk with eftect from 1-5-1959. The strength of the Section was,. 
the Commission have stated, reviewed from time to time but the-
Section could not be wound up, since the flow of representations. 
from States had not ceased, nor could the extent of the work which 
would devolve on the Section from time to time be forecast with 
any approach to accuracy. In the circumstances, whenever it was. 
found that the Under Secretary and staff sanctioned for this work 
were not fully occupied on the CAC's work, their services, to the 
extent avallabIe, were utilized for clearing' up urgent work in cer-
tain other Branches of the Commission's Secretariat which n~ecl 
help. The work-load of the C.A.C. Section is, however, stated to 
be continually under review. '-

3.%8. In view of the fact that the number of representations under 
the Stat. ReorpDiaatiOD Act, 1956 baa lone dOWll appndably, tile-
Committee reeommend that the esiatlne U'I"BJIPIDeDt fur handliDc' 
this won. in the Commiltlion should he revieWed early in the IntereBt 
.f proper utilization of surphu sta&. 

D. Worklead and Proeeues of work 

Workload and the posBibility of its reduction 

3.27. As stated in para 2.53 b'esldes the funct:1ons assl~ to 
them under Articles 320 and 321 of the Constitution, the C0mmis-
sion have been entrusted by the Government from time to time 
with additional functions so much so that the work of the Commls-· 
sion bas increased considerably during recent years. It was likely 
to further increase as a result of setting up of new All India Ser-
vices. 

3.28. During evidence, the representative of the Ministry was 
asked wh'ether he had any concrete suggestion to make as to the 
manner in whch the work of the Commission could be reduced, so 
that the Commission might be enabled to concentrate on spheres 
whiCh were comparatively more important. He stated that Govern-
ment had considered that point but it was decided to await the 
report of the Administrative Reforms Commission who might have 
to make any recommendation in that regard. He, however, stated 
that if it was ultimately decided to take over certain responsibili-
ties from the Commission, some loW'er level selection boards or de-
partmental councils shall have to be constituted. 

, 

3.29. The Ministry of Home Affairs have, in a subsequent WI'ft-
ten note, stated that while Government have not received any geae-
ral proposal from the Commission as to the manner in which the-
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urden of the Commision could be lightened, the Commission have-
lade the following suggestions: 

(i) Commission ~eed not be associated with the Special 
Selection Board for initial recruitment to the Indian' 
Forest Service. 

(li) Commission need not be entrusted with the job of verifi-
cation of character and antecedents of the candidates 
who qualify in the written examination for the Indian 
Forest Service. 

(iii) Commission need not be required to conduct the Indian-
Forest Service Probationers' Examination. 

(iv) Commission need not be entrusted with the responsibility 
of conducting the examination for recruitment to Grade-
III of the proposed Central Secretariat Stenographers' 
Service. 

The first two suggestions have been accepted by Government. In· 
regard to the third suggestion, Commission's final reply to the views 
of the Government are being awaited by them while the fourth sug-
gestion is under the consideration of Government. 

3.30. The Chairman of the Commission was also asked a similar 
question during his evidence. He stated that the Commission have, 
in recent past, themselves agreed not to be associated with Depal't-
mental Promotion Committees for promotion from Class nr to Class 
n posts and suggested that the Commission should divest itself of 
the responsibility for holding certain examinations and making re-
cruitment for certain minor categories of posts. 

3.31. In a subsequent written note, the Commission have sug-
gested that it is not necessary that they should continue to deal 
With the following: 

(1) Conduct of examination for the lower services, e.g. the 
Clerks' Grad'e Examination, and Monthly and Quarter-
ly Typewriting Tests. 

(2) Conduct of the departmental examinations, e.g. 

(i) IAS/IPS Probationers' Final Examinations/Re-exami-
natio~; 

(it) Railway Board Secretariat Service Section Oftlcers' 
Grade Limited Departmental Competitive Examina-
tion; 

(iii) Indian Foreign Service 'B' Limited Departmental Com-
petitive Examination; 
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.(iv) Central Information Service Grade III Limited Depart-

mental Comp. Examination; 
(v) 'Upper Division Grade Departmental Competitive Exa-

mination; and 
(vi) Upper Division Grade (Intelligence Bureau) Limited 

Departmental Competitive Examination. 
(3) Conduct of the Army Medical Corps Examination, which 

the Commission had agreed some years ago to hold, by 
way of a special arrangement, on the request of the 
Ministry of Defence. Not many candidates have been 
forth-coming; and the work involved in making arrange-
ments for the holding of this examination year after 
year has been found to be out of proportion with the 
number of candidates made available. 

(4) Pending decisions regarding (1) and (2) (i) above, the 
Commission may not be required to be consulted tegard-
ing grant of exemption from the requirements of pas-
sing in the typewriting test in certain types of cases, 
and from the requirements of passing certain qualifying 
tests prescribed for th'e I.A.S. Probationers . 

. These suggestions are stated to be under consideration of the Com-
mission. 

3.32. In reply to a question whether, even after these functions 
were taken aWay hom the CommiSsion, would the Commission like 
to retain lOme sort of supervisory control over the body that might 
be 8et up to discharge those functions, the Chairman of the Cdm-
mlasion stated during evidence that all that the Commission would 
desire was to be associated with the recruitment of members of that 
body. 

3.33. The Committee reeommend that Govemmeat sbould urgeat-
Iy eoaslcler, ill eeaaultat10D with the CommiuioD, the question of 
taIdnc away from the Commisalota sucb portions of their existiDc 
functloDs as may be of minor Dature so as to enable them to CODeeD-
tnte on spheres which are comparatively more importaDt. 

The Committee Dote that the Commi _OIl do BOt Donnally figure 
in recruitment to class m and class IV services aDd posts. n.e 
neraitlllent to the bulk of theee services aDd posts is at present done 
1ty the Miaistriea/DepartmeDts iJldependeatly of each other. Apart 
from the fact that such a proct"dure tends to compromise the merit 
system, it would he more economical and conducive to etlicieDcy if 
the recruitment needs ef different MiDJstries/Departments for these 
catepries of staff are served by a cea.tnl ageney like the BailwaJ' 
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Service Commissions which have been established for centralisecl 
recruitment to clasS- m and class IV categories of staff in the Rail-
ways. The Committee accordingly suggest that a Service Selection 
Board should be set up on the pattern of the Railway Service Com-
mission to make selections for reCiruitment to class III services and 
posts under the Government of India. This Board could take over 
from the Commission the conduct of examinations for lower cate-
gories of services and such of the existing functions of the Commis-
sion as may be of minor nature. The appointment of members of 
such a Board should be made in consultation with the Commission. 

Time taken in Recruitment 

3.34. From Appendix V of the Sixteenth Report of the Commis-
'sion for the year 1965-66, it is observed that dring that year the Com-
mission conducted as many as 57 'examinations for 24 different types 
-o~ services. 17 of these examinations are an annual feature; 4 are 
held bi-annually; 2 are held quarterly; and 2 are held every month. 
'This appears to be a normal feature every year. 

3.35. It has been stated that the holding of a large number of 
-examinations during a year necessitates detailed programming of 
-examinations in advance. This is done, the Commission state, by 
spreading th'e various examinations throughout the year in an even 
manner, keeping in view all the relevant considerations including 
-the different stages of work connected with the conduct of each 
examination so that overlapping in the different wings of the Com-
mission's secretariat in regard to the processing of different items 
of work is avoided as far as possib1e. With a view to ensuring that 
this detailed programme is adhered to, tlre Commission have stated 
that they themselves initiate action to ascertain long in advance 
from the respective departments making recruitment through their 
'eXaminations, as to whether there would be vacancies for which it 
would be necessary to hold the examination. 

3.36. The various stages of work connected with different items 
of work handled by the Commision are indicated in a note furnished 
to the Committee which is reproduced in Appendix VII. According 
to this note, the interval between the date of notification and the 
date of commencement of an examination varies general!y between 
10 to 28 weeks. The subsequent stages, namely, the compilation of 
the result of the written examination, conduct of inter-views/perso-
nality tests, if necessary, and the compilation of final results are, it 
is stated, compiled "with least possible delay." 

3.37. The Chairman of the Commission was, during evidence, 
asked to state the minimum and maximum gap between the dates 



of (i) notification and commencement of the examjnation, and (it)' 
conclusion of examination aDd declaration of results, in respect of 
examinations conducted by the Commission during 1966-67. He-
gave the figures of the gap at stage (i) as: minimum-20 weeks and 
4 days; maximum-30 weeks. The gap at stage (ii) according to 
him was: minimum-4i months; maximum-ll months. He main--
tained that the Commission themselves tried to keep a check on 
the delays by penalising the examiners for not sending the scripts in 
time. 

3.38. In regard to recruitment by interview, the Commission have-
stated that they had occasion recently to review the average time 
taken in the disposal of a recruitment case dealt with by the Com-
mission. As a result of various measures adopted by them in speed-
ing up the examination of the recruitment case, the CommissiODr 
maintain, It has been possible to reduce the average time which w .... 
over 8 months in 1961 to 4 to 5 months. The Break-up of the time-
required for finalising a recruitment under ideal conditions has been-
indicated broadly as follows: 

Days 

Preparapon of information for candidates and the advertisement. 10 
Time for the advertisement to appear in a newspaper 10 
~ptofapplications 30 
Receipt of applications through proper channd and from over -

seas candidates 14 
Cowring and sorting of applications, removal of postal orders 

and preparation of lists etc. 7 
Scrutiny of applications 1 S 
Preparation of a case for interview IS 
Notice to candidates, interview arrangement etc. IS 
Preparation of interview report, recommendation letter etc. 7 

123 

All this pre-supposes, the Commission say, that the interview will 
be over in a day or 80, whereas there are instances of over 1100 
candidates belng ealled for interview against a single requisition. 
In such cases, interviews against a single requisition may, the Com-
mission maintain, last for as long as 110 working days or approxi-
mately51months. 



55 

3.39. The main steps in recruitment cases are described as fol-
n: 

(i) These recruitments are conducted by advertisement and 
interview. For recruitments of this type, a suitble ad-
vertisement has to be drawn up and published in all 
the leading newspapers 'in India. The Commission's 
advertisements are published in the Saturday issues of 
prominent newspapers. An advertisement which is to 
appear on a Saturday has to be ~nt for publication on 
the preceding Saturday. • 

'(ii) The candidates have to be given about 30 days' time from 
the 'date .of publication of the advertisement for submit-
ting their applications and a margin of another 14 days 
has to be left for receipt of applications from the candi-
dates abroad and for candidates whose applications are 
forwarded through proper channel. 

(iii) Applications received for various recruitments have then 
to be segregated. Thereafter for each case the applica-
tions have to be properly scrutinised in order to decide 
how many of the applicants should be called for inter-
view. 

(iv) A programme of interviews has then to be drawn up keep-
ing in view the other work of the Commission connected 
with examinations, Departmental Promotion Commit-
tees etc. Suitabl'e advisers to assist the CommiSSion on 
the Interview Boards have to be selected and invited 
to par~icipate in the proceedings of the Board. 

(v) At least two weeks' notice has to be given to the candi-
dates while calling them for interview and about a 
week's time is required for the interviews and for the 
compilation and communication of the result of the in-
terviews. 

3.40. According to the Commission, if all the processes described 
:above are completed with clock-wise regularity, the minimum time 
'1'equired for disposal of a recruitment case would be 4 months. How-
.ever, there are many other factors because of which some cpses take 
longer to be finalised and because of which the average time taken 
'for disposal is increased. Some of these factors are indicated as 
=follows: 

(i) In some cases, where requisitions are placed by the Minis-
tries for a very large number of posts, a large number 
of candidates have to be interviewed. There are cases 
in which interv:l.ews themselves extend over a period of 
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2 to 4 months. On the other hand, there are cases in: 
which the number of posts is few but the number of 
applications is very large. In suClh cases, preliminary 
selection of candidates for interview has to be made 
very critically, which involves time. 

(Ii) In some cases proficiency tests are to be held before ~di
dates are screened for interview. Such cases naturally 
take longer time. 

(iii) In cases in which the availability position of candidates 
• is known to be unsatisfactory, personal contacts with 

knowledgeable sources ares made in order to locate suit-
able candidates. Similarly, in cases in which an initial 
attempt at recruitment fails, personal contacts to locate· 
suitable candidates are made and interviews held again 
after locating such candidates. Such cases take longer 
for finaUsation. 

(tv) Sometimes interviews are to be postponed in order to ac:-
commodate the conveni'ence of the eminent advisers 
who assist the Commission at the interviews or the 
Ministries' representatives who participate in the 
Boards' proceedings. On certain occasions, interviews 
ar~ also to be postponed in public interest to accommo-
date some candidates returning from abroad or well 
qualified candidates in India who may have grave and 
genUine difficulties in attending the interviews on the 
scheduled dates. 

3.41. Further, the Commission have pointed out that a good deal 
of Ume is lost in correspondence where the requisitions received 
from the Ministries are not complete or in finalising the qU81ifica-· 
tions required for the posts in cases where the requisitions are not 
preceded by personal discussion with a responsible otficer of the 
Commission. (This matter has b'een discussed separately in later 
paragraphs) . Sometimes the Commission have to postpone a recruit-
ment even at the instance of the Goverriment pending the decision re-
garding continuance of the post. 

3.42. Even with the disadvantages explained above, the Commis-
sion have stated that they do their best to reduce the duration to 
the minimum. The requirements reported by the various Ministries 
and Departments in respect of posts requiring similar qualifications 
and experience are being coordinated by the Commission and the 
method of bulk rec.ruitmtnt for such posts, instead of dealing with 
each such requisition separately. is tried.. For obvious reasons. the--
Commlgion state, top priority is accorded to recruitment for posts 
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connected with the Defence effort. Whenever necessary and practi-
cable, arrangements are made by them with Ministries for the 
medical examination of the candidates simultaneously with the 
interviews held by the Commission. In some cases the Commis-
sion send their recommendations to the Ministries concerned at the 
end of each day so that medical examination is done on the follow-
ing day, with the result that no time is lost on this account in 
making appointments. The Commission further state that it has 
been their endeavour to plan recruitment work on an annual basis, 
to the extent possible so that consolidated recruitments are con-
ductedfor posts requiring similar qualifications and experience and 
in which vacancies arise at different times in the same Ministry or 
under the different Ministries. 

3.43. The Committee feel that the proeedUl'eS of work of tbe' 
Commission and tbe time taken by them for eompletiDc the various 
stages ,ef work CODJleeted with recruitment and other matters need ... 
to be examined. Bowe'Vet", in view of the fact that the Admini· 
strative Reforms Commission may soon report about it, tbey con·· 
sider that ,the question of re.examining the oJ'llUlisation and methods 
ef work may be decided in the light of the report and recommenda-
tions of the Administrative Reforms Commission on th~ subject. 

E. Becruitment Rules and Requisitions for Beeruitment 

Scrutiny of Recruitment Rules 

3.44. The Constitution enjoins upon the administrative authori-
ties to consult the Commission, subject to exceptions made in this 
behalf, in all matters relating to methods of recruitment to civil 
services and posts, and principles to be followed in making appoint-
ments, promotions and transfers in civil services and posts. This 
implies that it is incumbent upon the appointing authorities to con-. 
sol't the Commission in regard to the manner of appointment (i.e. 
by promotion or direct recruitment), minimum qualifications re-
quired etc. in r~pect of a post. This is done by means of recruit-
ment rules which are required to be framed by the appointing autho-
rities, where necessary, in consultation with the Commission, as soon 
as an isolated post or cadre is created. One of the funr.tions of the 
Commission, therefore, is the proper scrutiny of t1i2 drafts of the 
Recruitment Rul'eS sent to them by the various Ministries and Depart-
ments. 

3.45. In reply to a question whether the Commission have evolved 
criteria and yardsticks for guidance while scrut~nising the recruit-
ment rules for a particular post or class of posts propo;:;ed by Gov-
ernment, it has been stated that the considerations that are Ylnerally 
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borne in mind in determining the method of recruitment are 
.broadly-

(i) Qualifications, experience and previous training ·required 
for the post having regard to the nature of the duties; 

(ll) availability in the open market of persons suitable for ap-
pointment to the posts; 

. (iii) the need for providing adequate opportunities of promo-
tion to persons employed in lower grades and for utilis-
ing their specialised experience in higher posts; and 

(iv) the need for an element of direct recruitment with a 
view to inducting fresh blood. 

In considering such proposals, the Commission also examine 
. whether the various posts under a Ministry /Department should not 
be constituted into a regular cadre or service. The exact methods 
.to be laid down, It is stated, depend naturally on the requirements 
-of each poIt I grade. Statibl the criterion in regard to recruitment 
by promotion, the Chairman of the Commission said during evid-
ence that the Commission did not insist on the qualific~tion for the 
departmental candidates being the same as were prescribed for 

. direct recruits. 

3.46. Answering the question as to what was the incidence of 
cases in which the Commission's advice in regard to recruitment 
rules was not accepted by Government, he said that the Recruitment 
Rules were settled in consultation with the Ministry concerned. 

3.47. In reply to a question as to what efforts have the Commis-
sion made to classify and group the posts and to standardise the 
qualifications therefor so as to avoid varying qualifications being 
prescribed for similar posts, it was stated by Government in a 
written reply that these points "are kept in view at the time the 
recruitment rules for various posts are framed." In view of the 
fact that UPSC were required to handle a large number of recruit-
ment rules, the Chairman of the Commission was asked to state as 
to how was it ensured that those points did not escape notice and 
whether the Commission maintained an effective card index system 
to locate precedents. . He replied that the Commission had already 
initiated a system of maintaining index cards in respect of Recruit-
ment Rules framed in consultation with the Commission and tbat 
such cards had already been prepared in respect of 4,182 posts. 

Delay in fnJming Recruitment Rules 

3.48. It has been stated that there are an appreciable number of 
-posts for which Recruitment Rules have not yet been framed by • 



the Governmal1t in consultation with the Commission. It is also 
stated that it takes considerable time from the stage of creation 
of a post to the stage of notification of Recruitment Rules. With a 
view to watching the progress in finalising the Recruitment Rules, 
the Ministry of Home Affairs have, it is stated, requested all the 
Ministries etc. on the 2nd March, 1967 to furnish a quarterly return 
indicating the services and posts in respect of which Recruitment 
Rules have not been framed. It was also stated during evidence 
that the Ministry of Home Affairs have, in consultation with the 
Commission, issued on the 11th August, 1967 detailed procedural 
instructions with regard to the framing of Recruitment Rules. 

3.49. The Ministry were requested to furnish information show-
ing the progress made in framing Recruitment Rules with a view to 
find out exactly the extent of work that rem,'lined to be done in 
regard to the framing of these rules. They have, however, expres-
sed their inability to readily furnish the information asked for. 

3.50. The Committee recommend that the Ministry of Home 
Affain should keep a strid watch on the progress of framing of 
Becruitment Rules in regud to services and posts under the ditT-
erent Ministries/Departments of Govemment. They would suggest 
that the copies of quarterly retums may be called by the Com-
mission to euble theln! to wateh the prugress in this regard. 

Scrutiny of Requ.isitions for Recruitment 

3.51. The Commission are also required to be consulted, save !n 
cases exempted from such consultation, in regard to the suitability 
of persons for appointments to civil services and posts under the 
Government of India. The Ministries/Departments place upon the 
Commission requisitions for recruitment to posts which are required 
to be filled up in consultation with the Commission, in a proforma 
prescribed in this behalf. On the basis of the details indicated in 
the proforma, the Commission draft the advertisement ftJr the post. 
The advertisement gives the terms and conditions of appointment 
but the most essential part of it is the drafting of qualifications. In 
many cases the qualifications are not drafted by the requisitioning 
authorities in a satisfactory form. One of the main functions of 
the Commission, it is stated, is to so draft the advertisements, with-
out saCrificing the real requirement of the post, as to ensure a 
truly competitive selection for the post from the widest field. It 
hS been the Commission's efi~avoUt, it is h~ld, to !lee that the 
~DW!I1ts do not resl.rie1: the 'teCl'ttitrnent t& tl!e IfMlt~ tirdp. 
3264 (Aii) L.S.-5. 
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of persons already holding the posts advertised or analogous posts.. 
Sometimes Ministries demand personnel with an ideal combination 
of qualifications; and sometimes superior talent is demanded on an 
inadequate scale of pay. In the light of their experience of recruit-
ment during many years, the Commission are, it is stated, better able' 
to assess the availability position of personnel of various kinds. 

3.52. In reply to a question as to what eftorts have been made 
by the Commission to classify and group the posts for which re-
quisitions are received by them and to standardise the qualifica-
tions therefor, so as to avoid varying qualifications being prescribed 
and advertised for similar posts by different requisitiong authoriti~ 
it has been stated that these are kept in view at the time the 
recruitment rules for various posts are framed. Where the requi-
sitions for recruitment are received for posts for which no recruit.-
ment rules have been framed, it is stated, the qualifications to be 
prescr~bed are discussed with the requisitioning authorities and 
modified to the extent necessary to conform to the pattern of qualifl-
cations prescribed for similar posts. When the requisitions ret"eived 
are examined, the Commission also endeavour to combine recruitments 
for posts for which the qualiftcations prescribed are similar. 

3.53. Replying to a specific question, the Commission have said 
that the organisation and methods of processing the requisitions in 
the Commission are adequate to ensure that tailor-made qualifica-
tions or superior qualifications demanded on inadequate pay do not 
escape notice and unnecessarily restrict the field of selection. 

S.M. At the instance of the COmmission, the Government had 
issued instructions on the 8th September, 1954 that requisitions 
should be sent to the Commission only after a responsible officer of 
the Ministry had discussed it with the Secretary of the Commission 
or an officer nominated by him. These instructions were reiterated 
by the Government from time to time. It is however complained 
that there are cases in which discussion does not precede the receipt 
or a formal requisition a'nd the drafting of qualifications in sueb 
cases has to be done by the Commission after a good deal of corres-
pondence or by discussion after receipt of the· requisition, causing 
delays in recruitment by the Commission. 

3.65. An idea of the extent to whJch the requisitions placed upon 
the Commi"'on needed revision would be had from the following 
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statement furnished by the Commission showing break-up of re-
qUisitions received during 1966-67: 

Type of case 

Advertised cases without changing the qualifications 
as indicated by the requisitioning authorities . 

Advertised cases with changed qualifications i.e. 
different from those indicated by the requisition-
ing authorities 

Cases where no advertisements were issued but the 
requisitions were linkej with other advertised 
cases or candidates were recommended from the 
reserved list etc. . 

No. of % to 
cases the total 

543 60'13 

277 30·68 

lS3 9· 19 

903 100·0<.1 

The above figures suggest that during 1966-67, in about 30 per 
cent cases the repeated instructions of the Ministry of Home Affairs. 
that the requisitions should be sent to the Commission only after a 
responsible officer of the Ministry discusses it with the Secretary 
of the Commission or an officer nominated by him, were not fol-
lowed, necessitating revision of the qualifications and consequent 
delay in recruitment. 

3.56. It was suggested during evidence of the Chairman of the 
Commission that the Commission should refuse to entertain requi-
sitions where previous consultation was not held. The Secretary 
of the Commission however stated that the suggested procedure 
would not secure the object, this is, to expedite the process of recruit-
ment. He also maintained that he noticed a slight improvement in 
this regard since the last instructions were issu'ed. 

3.57. The Committee obsave that one of the causes fOI" delay in 
recruitment is the time taken in fiDalising the qualifications for posts 
where the requisition is' not preceded by personal discuasio:l between 
the authorities ~cerned and the ofIieen of the CommiMion. The 
Commjttee note the observation of the representative 01. the Commis-
sion that the position has DOW improved. They nevertheleu feel that 
tile matter Deeds constant nview. 
Special Recruitment of ITUs. 

3.58. The Commission was entrusted by the Ministry o~ Finance 
with the special recruitment of 200 I.T.Os on a priority basis which 
they notified in October, 1965. A written examination to screen can--
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didates for interview was held U1 December, 1966. The result is yet 
to be announced. After the result is ready it is proposed to arrange 
interviews. The abnormal delay in this case has attracted the 
notice of the press and Parliament. 

3.59. Asked to explain the reason for the inordinate delay in con-
ducting the examination and in the publication of results on the 
part of the Commission, the Chairman of the Commission stated 
during evidence that one reason for the delay in conducting the 
examination was an order of the Andhra High Court requiring the 
Commission to allow a particular candidate to take the examina-
tion. This order, he said, enlarged the eligibility of candidates nece-
ssitating a review of rejected applications. The examination had 
therefore to be postponed from June, 1966 to December, 1966. The 
Commission received another injunction in December, 1966-this 
time from the Calcutta High Court-restraining them from decla-
ring the result of the examination until the disposal by the Court 
of a petition submitted to them by one of the candidates. No fur-
ther action, he held, could therefore be taken until the inJunction 
was vacated. Vigorous etrorts are being made, it is stated, to get 
the injunction vacated. 

3.60. It was pointed out to the Chairman of the Commission that 
the type of experience prescribed in the case of this recruitment, 
namely 5 years' experience in a 'responsible capacity· was obviously 
too vague and there was scope for varying interpretatiOns. That was 
why the Andhra Pradesh High Court held a view that was different 
from/that of the Commission. The Chairman replied: " .. '!'he word-
ing is like that. If that CM be said to be vague it was certainly 
vague ... " 

3.61. When it was suggested that in view of their experience in 
this case the Commission should make a deeper study of the requi-
sitions, the Secretary of the Commission stated: 

"In fact this is not a very normal recn.titment if I may say so. 
Normally t.be recruitnteat sMWd be for 10 or 20 or 30 
posta each year but we were told that the Government had 
as many ItS iOO vacudae in. the grades of Income Tn 
0iIcas wkicll ceWd not be filled aU at Oll£e and they 
waa&ecl them to be sUtggeNd over 3 or 4 years. It was 
quite clear that there would be a very good ~ 
from candidates. But as a rewlt of our experieJlee of tltUJ 
recruitment we have already written to Goverm:aent that 
the nonnal pattern should be a regular intake year after 
year, rather than a sporadic intake onCe in 5 years or 3 
yean. If these posts had been properly calcUlated and 
planned, it was possible" to take about 50 or 60 candidates 
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fNery year. In that case it would. not have ~n .nece$-
tiar1 to oonduet a Special recruitment, &lid these tlifBCulties 
wOUld not haVe IiI'isen. The tule shoUld be mended in 
such a way that this kind of special recruitment does not 
become necessary." 

3. 62. In regard to the staff sanctioned by the Commission for hand-
ling this recruitmlent and its further continuance in view of the in-
junction from the Calcutta High Court, Ute Ccim1nission have. in a 
written note, stated that the staff is being sanctioned. ''from time to 
time With due regard to the requirements at different stages of re-
cruitment". Some of the posts sanc.tioned for the purpose are, it 
is stated, not being utilised for the present,but the Section will have 
to be brougbt to full strength as soon as court injuction is vacated. 

3.63. The CODiDlittee regret that GoveDllDfeJlt did not specify the 
qualifications for the LT.Os· poSts precisely and dbrl)'. 'tIie expres-
sion "5 years' experience in a responsible capacity" is an am..,iguous 
expression and eapable of varying interpretations. The Commission 
could have scrutinized the requisition carefully Bud detected the 
laeuna. The result has been a lot of unnecessary incODV'enience and 
suspense to a very large number of applicants besides the huge waste 
of manpower and loss of valuable time in the office of the Commis-
sion itself. They expect that the authorities co.ncerned will leam 
from this experience and will in future ensure that advertisements 
for recruitment are drafted by Government more precisely, leaving 
DO seope for 8Jly ambiguity and that these are also scrutinised by the 
CeMlfJssion carefully. 

3.64. The Committee agree with the view expressed by the repre-
sentative of the Commission during evitlenee that the nOl1l$ll pattern 
of recruitmeat should be a regalar intake os an aIIII1I81 basil. They 
recommend that sUitable instructions shoultl be issued by Govern-
ment enjoining upon the Ministries/Departments not to make bulk 
and sporadic recruitment as has been done in the present case, save 
in exceptional cases where the circumstances make it absolutely 
aecessary to do so. 
Advance intimation of vacancies to the Commission 

3.65. It has been stated that the Commission experience consider-
able difficulty whenever the Ministries/Departments concerned are 
not able to intimate to them in proper time the number of vacancies 
required to be filled through an examination. According to the Com-
mission, it is necessary in the larger public interest that the vacan-
cies should be computed as accurately as possible and intimated to 
the Commission well in time for being notified by them in their 
notice for the information of prospective candichtes. &sides, the 



Commission are of the considered view that the response of candi-
dates to an examination depends in a large measure on the number 
of vacancies notified for being filled up on the results of the exami-
nation. The Ministry of Home Affairs have, it is stated, issued suit-
able instructions in this regard to all Ministries and Departments of 
Government on the 14th July, 1967 and the Commission propose to 
watch the effect thereof in coming years. 

3.66. The Comm1s8ion were asked to cite a few concrete mstances 
with reference to the examjnations held during the last three years. 
While citing these f.n8tances, they have classified the cases into the 
following five types: 

(1) where the vacancies in respect of service/posts included in 
the Notice for the examination are not intimated in time 
before issue of notice for the information of prospective 
candidates; 

(ii) where even the services/posts to which recruitment is 
later required to be made, are not intimated by the 
Department for being included in the Notice for the exa-
mination; 

(iii) where the number of vacancies is drastically revised at 
the time of declaration of results; 

(iv) where the number of vacancies is revised even after dec-
laration of the results; and 

(v) where the departments delay intimation of the firm 
number of vacancies, and the results of the examina-
tion cannot be declared on schedulp. 

3.S7. Some of the more glaring cases of drastic revision:; in the 
number of vacancies, selected out of those indicated by the Comm,is-
sinn, are mentioned below: 

-_._--_.- ..•. _._---------
MinistryjDeptt. Services/posts No. of vacancies 

orlftinal Revised --------
2 3 4 -------------

CoIPtbi,,~d &r". Sm';a ~. 1966 
M inistty of Worb. Cenual Electrical En-

HOUSing and Supply. ~ ~ce. 

Central Engg. Service 
Class II 

3 S7 

9 lje 
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1 2 

Clerk's Grade Examination, 1966 

Ministry of Home Affairs Central Secretariat 
Clerical Service 

Chief Administrative Officer L. D. Cs. 
(Ministry of Defence) 

Combined Engineering Service Examination, 196s 
Ministry of Irrigation and 

Power 

Geologists' Examination, 1965 

Assistant Director! Assi!'-
tant Executive En-
gineer/Research Officer 
(CWPC) 

Ministry of Steel, Mines and Assistant Geologift Cl. 
Metals. II, (Grade III) 

Anistants' Grade Examination, 1965 

Ministry of Railways (Rty. Railway Board Secret-
Board). ariat Service 

Ministry of External Affairs • Junior Assistant-Local 
Cadre in the High 
Commission of India, 
London. 

I.A.S. etc. Examination, 1964 

.Ministry of Horne Affairs . I.A.S. 

Delhi and Himachal 
Pradesh Police Ser-
vice Class II 

Delhi and Himachal 
Pradesh Civil Service 
Class II 

_ Ministry of External Atfairs. I.F.S. 'B'-Section Offi-
cers 

3 

300 
300 

75 

9 

25 

30 

100 

4 

TO 

39 

4 

Nil 

130 

12 

2 

----------------------------
3.68. There are also cases in which no recruitment has beea. made 

OIl the result of an examination held by the Commission at the fn-
-.nee of the Govenunent. One such case mentioned is that of the 
Geologitta' EuminatiOll, 1966 on the result of whieh 107 candl4ates 
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'Were recommended by the Commission in August, 1966. The offers. 
of appointment, it is stated, have not yet been issued by Govern-
ment. This, the Commission say, involved an expenditure of" 
Rs. 13,380, exclusive of overhead charges such as expenditure on 
establishment. 

3.69. Asked to name the Ministries/Departments which had been 
persistently defaulting in this regard" the Commission have stated 
that for certain examinations, the Ministry of Home Affairs and the-
Intelligence Bureau have not been intimating the vacancies in time. 

3.70. When the fact of these delays in intimation of vacancies was 
pointed out to the representative of the Ministry of Home Affairs 
during evidence, he admitted that every case was not justifiable and 
that in certain cases adequate care IQight not have been taken in 
sending estimates in advance. 

3.71. The Ministry of Home Affairs were asked to indicate their 
reaction to the suggestion that executive instructions might be issued 
enjoining upon the Ministries/Departments to strictly limit the in-
take out of the successful candidates to the number of vacancies in-
timated by them earlier before the publication of the notification for 
the examination by the Commission. They maintain that this may 
not always be possible. According to them, it may become neces-
sary to recruit a few more candidates than the number of vacancies 
earlier conveyed which is only an estimate, as there is considerable· 
time lag between announcement of vacancies and publication of re-
sults after selection. Such a procedure would, they hold, cause a 
large nWlllber of vacancies remaining unfilled for a long period or 
heinl ftlled on ad hoc basis till the next examination, which is usu-
ally conducted annUally. The Ministry at the same time agree that 
there should not be very large and glaring variations in the number 
of vacancies reported to the Commission and the number ultimate-
ly filled actually. The Chairman of the CommiSSion, however, dur-
ing evidence cOmlmended the suggestion and said that such a proce-
dure would lead to better personnel planning. 

3· U. The Committee recommend that suitable procedures should 
be evolved for easuriac that a reasoaaWy ltCC1U'ate estimate of the 
vaclUldes is reported to the CommissioII well in advance so that there 
is no cau~ for complaint by the Commission In this reganI. 

R~qu.4itiQnJ cancelli=cJ at late stage 

3.7l. 'nle Co"""'on have been repQI'tiJl8 year attar year case8~ 
of requisitions for recruitment being cancelled by the Ministriesl 
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DepartmentS 'at a late stage-some after advertisement but before 
interview and some even after interviews had taken place. . This 
caues the entire work done in the Commission in relation to these 
requisitions infructuous. The Ministry have explained that in cases 
of appointments exceeding one year, the recruitment has to be made 
through the Commission. The recrultment takes time. Meanwhile, 
it oftens happens that, while recruitment action is pending with the 
Commission, Ute administrative department decides that, for con-
sideration of economy or other valid reasons, the sanction for the 
posts should not be extended. In such cases, cancellation of the 
requisition becomes unavoidable, irrespective of the stage at which 
recruitment action is pending. 

3.74. Indicating the steps taken to avoid inf:uctuous work involv-
ed by cancellation of requiSitions at late stage, the Ministry of Home 
Affairs have stated that they have issued instructions to the Minis-
tries/Departments on 4th October, 1962 to take effective and ade-
quate steps to eliminate such cases or at any rate to reduce their 
number to the minimum. It is however noticed that the number of 
cancellations have been increasing year after year from a total of 17 
cases involving 18 posts in 1962-63 to 48 cases involving 69 posts in 
1965-66. Of these 69 posts, 26 are said to be due to abolition/discon-
tinuance of posts due to economy in expenditure and the remaining 
43 due to other administrative reasons. In reply to the question as 
to what further steps are envisaged by the Government in this re-
gard, the Ministry have stated that cases involving cancellation of 
requisitions placed on the Commission are included in the Annual 
Reports of the Commission. In the instances pointed out by the 
Commission in those Reports the administrative Ministries/Depart-
ments concerned are requested by the Ministry of Home Affairs to 
furnish facts and explain reasons for such cancellations. 

3.75. Tlte Coauaittee are walaappy that requisitions continue to be 
caocelled at a late stages eausiag net only iocoBveaience to the Com-..-811 aU tbe auulJdates bat aI80 embarrasmeat to the Govem-
ment. They, therefore, recommend that Ministries/Departments 
shOuld he required to explain to the Commission in adequate detaU 
the reasons for the requisition being cancelled stating why the aflen-
.... oirauDataces could net be fore... at the earlier stages. 
Cases where the Commission are not satisfied with the explanation 
given by the Ministries/Departments should be reporte4 by them to 
the Ministry of BOIIIe Affairs who should take up the Matter with 
the MinistryIDepariment concerned. 
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F. Beseuell and StutIiee 

Arrangements for resea.rch lind collection of Itcm.ttc. 
3.76. The Commission have a 'Research and Statistics Section-. 

The present composition of the section is as follows: 

Junior Research Oftlcer 1 
Research Investigaton 2 
Research Assistants 8 
Computors 
L.D.Ca. 

2 
3 

3.77. The section handles the following items of work: 

(i) Maintenane of Requisition and Ministry-wise Registers. 

(ii) Verification of previous candidature. 

(iii) Maintenance of a black list of candidates, etc. 

(iv) Maintenance of History of Recruitments. 

(v) Consolidation of material for the Commission's Annual 
Report and for inclusion in the Report of the Miniltry of 
Home Affairs pertaining to Recruitment Branch. 

(vi) Analysts of Assessment Reports. 

(vii) Statistical information regarding Scheduled Castes and 
Scheduled Tribes candidates. 

(viii) Other ad hoc items of work relating to statistical data in 
respect of recruitment by open advertisement and selec-
tion. 

3.78. Studies being conducted by the section have been described 
in a subsequent written note furnished to the Committee as follows: 

(i) Study of the recruitment experience of the Commialioll 
with regard to the posts requiring qualtfteatiODS in dUfe-
rent engineering subjeds during the Third Pive Year 
Plan. The study when complete would reveal the trend. of: 

<I> the demand for graduates in various branches of engi-
neering; 

(b) the response from candidates for the different grades 
of englneerlna posts; 

(c) the extent to which the demand was being adequately 
met; . 
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(d) tIM possible reason for the failure to find suitable can-
didates for certain posts; and 

(e) the extent to which the Commissi9n were able to meet 
the requirements of the vital sectors of the Union Gov-
ernment, viz., Defence, Railways and Transport and 
Communications. 

(li) Sample study of the reasons for rejection of offers of ap-
pointment made to candidates. 

(iii) Study of the rate of utilisation of the reserved vacancies 
by the Scheduled Caste/Scheduled Tribe candidates. 

(iv) Subject-wise and grade-wise study of all cases relating to 
recruitment by interview handled by the Commission it' 
a year. 

(v) Annual analysis of the performance of candidates recom-
mended by the Commission on the result of recruitment 
by interview. 

3.79. The Research and Statistics Section, it is stated. also handles 
the following items of work: 

(i) Compilation and categorisation of material relating to 
recruitments advertised viz., the qualifications prescribed, 
number of applications received, the result of interviews 
etc., to facilitate laying down appropriate qualifications 
and experience for posts for which requisitions are receiv-
ed. 

(li) Preliminary work of location -of suitable candidates from 
reserve lists for posts to be filled by the method of inter-
view. 

(iii) Maintenance of information relating to results of previous 
candidature of candidates who reply in response to the 
ComIll/iSSion's advertisement. 

(iv) Maintenance of upto-date information in respect of candi-
dates who have been debarred, permanently or tempora-
rily, from employment under Government. 

(v) Information in respect of Recruitment Rules tJr->..ady fram-
ed in consultation with the ComrniMion. 

3.80. The Commission have stated that the work relating tQ the 
study of the methods of recruitment etc. is dealt with, not by their 
Research and Statistics Section which is headed by a comparatively 
junior officer, but at appropriate level by the respe~tive branches of 
the Commisdon. Wherever necessary, the branches utiliSE: the baSic 
data available with the Research and Statilrtfcs Seetion. 
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3.81. 'nle Chairman of the Commission was asked during evidence 
to live his opinion in regard to tbe suggestion that the ComnissioD 
IboWd lDldertake research in methods of recruitment and techniques .. 
of assessment of aptitude of candidates and for the purpose employ 
psychologiats/psychiatrists with a view to supplement the existing 
system. In a written note, the Commission have pointed out that 
in the schemes of some examination viz. those for entry into De-
fence Services and for recruitment of Special Class Railway Appren4 

tices, there already exists a provision for Intelligence and Aptitude 
Tests, which are administered by the Directorate of Psychological 
Research of the Ministry of Defence. In the view of the Commis-
sion "it would be premature to make more extensive use than at 
present of psychological tests in the schemes for personnel selection, 
particularly for the higher services." 

3.82. The Committee recommend that research work, studies and 
colledion of statistics on various aspects of the working of the Com-
mission includine methods of recruitment should be systematically 
organised on a centralised basis and the Research and Statistics Sec:-
tlon of the Commission suitably strengthened so that the responsibi-
lities 1ft this regard are entrusted to persons who are competent and 
qualifled for the Jo •• 



IV. RECRUITMENT 

A Becruitment by Written Examination and Interview 

(a) Written Examination 

Revision of Schemes an.d Syllabi of Examination: 

4.1. It is important that the schemes and syllabi of the various 
examinations conducted by the Commission are framed with due 
care and attention and that they are constantly reviewed in the light 
of changes in the teaching programmes in the educational institu-
tions and in the requirements of the services. 

4.2. The Ministry have, in a written note furnished to the Com~ 
mittee, indicated the procedure in this regard as follows: 

"Thp. scheme and syllabi for an examination are necessarily 
determined inter al.ia by the following factors, uiz., t.he 
requirements of the service concerned, the basic academic 
qualification prescribed, the standard of the examination 
and the teaching programmes in the educational institu-
tions at that level. Having regard to these considerations, 
the scheme and syllabi are framed by Government in con-
sultation with the Commission. These are prescribed by 
Government in the examination rules notified by them. 
Proposals for amendments therein would emanate from 
GnverDll1lE!llt, whenever it is felt that these have fallen 
out of step either with the requirements of the service or 
with the teaching programmes at the appropriate level in 
the educational institutions, which essentially provide the 
main material or source of recruitment. Scheme and 
syllabi of examinations in some of the services have been 
reviewed and revised by Government in consultation with 
the COmm4ssiOll from time to time. 

Thp. Commission endeavour to keep themselves informed of 
the developments and changes taking place in the teach-
ing programmes in the educational institutions, and parti-
cularly the universities; and in this context. they keep the 
schemes and syllabi under constant review. Thev remain 
In touch with educationists and also keep a watch on the 
response of candidates to the various examinations; aM 

7) 
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whenever the need for any change in the schemes and/or 
syllabi is felt, they invite the attention of Government to 
their observations in this regard. They also consider 
from time to time specific suggestions made to them in 
this regard by their examiners and other educationists, as 
a1so those made by the candidates. If the Commission 
feel that any of those suggestions need to be considered 
further, the attention of Government is invited to those 
suggestions with their own views thereon. 

Proposals regarding revision of scheme and syllabi are exa-
mined by the Commission in consultation with experts, 
mostly university professors. While considering revi-
sion of syllabi of individual subjects, two or more experts 
are generally addressed for each subject. The experts are 
requested that while preparing the draft syllabus they 
may keep in mind the current teaching programmes in 
the universities in India at the relevant level. as also the 
recent developments in the subject. They are also re-
quested to consult, if necessary their colleagues before 
fonnulating their proposals. They are further informed 
that while the syllabi should spell out the coverage in 
adequate detail for the information of prospective candi-
dates, these should retain a certain flexibility so as not to 
hamper the discretion of the examiners in setting the 
question papers. 

'ftle drafts of the syllabi on receipt from the experts, are com-
pared and collated in the CommiSSion, and are carefully 
examined with reference to all relevant considerations. 
including the syllabi generally prescribed in the univer-
sities. On the basis of these, a draft is prepared in the 
Commission with due regard to all relevant considerations 
including the standard of the examination/requlremp.nts 
of the service. This draft is further discussed with ex-
perts before it is finally considered by the Commission. 
The draft is then referred to the Government. The com-
ments of Government on the draft syllabus, if any. are 
carefully examined by the Commission, in consultation 
with experts. where necessary, before it is ftnalised.'· 

4.3. Government was asked to state as to where exactly the res-
ponsibility for modifying the scheme and syllabi for the various 
namin.tiona held by the Commission lay. In this COIlIlection they 
have steted that the administrative MinistriesjDepartments who 
control the services/posts are directly responsible for presen"bing 
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the scheme and syllabi of the examinations to be held by the UPSC 
for recruitment to those services/posts. They do so in consultation 
with the UPSC. The Ministry of Home Affairs are consulted by the-
administrative Ministries/Departments only if they consider it ne-
cessary to do so on any specific point or points. 

Scheme and Syllabus of the I.A.S. etc. examination 

4.4. The scheme and syllabus for the written examination were 
first laid down in the Rules for the examination conducted by the 
late Federal Public Service Commission in 1947. which was the first 
combined competitive examination for the All India and higher Cen-
tral Services. It was adopted in the Rule!'; for the first examination 
held by the UPSC in 1950. 

4·5. The scheme originally comprised 3 compulsory papers and 34 
optional papers. out of which candidates were required to select 3 
papers (2 in the case of Indian Police Service). The following are-
the more important changes made thereafter: 

(a) Two new subjects on (1) "World History" and (2) "Inter-
national Law" were added to the list of optional subjects 
with effect from the examination held in 1948. 

(b) With effect from the examination held in 1951, candidates. 
for the I.A.S. and the I.F.S. were required to offer two-
additional subjects of an advanced standard from a list 
of 21 additional subjects. 

(c) In 1962, 2 more subjects viz., "Sociology" and "Higher 
Geography" were added to the list of additional subjects. 

(d) "Hindi" was included in the list of optional subjects with 
e1!ect from the examination held in 1961. The syllabus 
for the subject was recast with effect from thE: examina-
tion held in 1962. 

(e) The scheme and syllabi were thoroughly revised in con-
nection with the examination held in 1966. as indicated 
beloW': 

(i) A new paper on .IEuropean History" was included in the 
list of lower optional subjects. 

(li) Two new alternative papers on "Constitutional Law of' 
India" and ."Jurisprudence" were introduced in the list 
of additional bubjects. 
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(iii) The existing paper on "Indian History from 1600 to the 
present day" in the list of additional subjects was re-
placed by three alternative papers on Indian Histor'1 
covering 3 different periods. 

(iv) The syllabi for certain subjects--compulsory, optional 
and additional optional-were revised and recast. 

(f) The scheme and syllabi have further been revised for the 
1967 examination, as indicated below: 

(i) A new subject "Psychology" was includ~ in the list of 
optional subjects; 

(ii) The subject 'Prime Movers' was deleted from the list of 
optional subjects; 

(iii) A new subject "International Relations" was included 
in the list of additional subjects; and 

(iv) The existing syllabi for two subjects "Advanced Psy-
chology including Experimental Psychology" and "Euro-
pean History" included in the list of additional subjects 
were revised. 

4.6. Asked during evidence to state as to why subjects like Agri-
cultural Science, Rural and Industrial Development and Planning, 
as would help the candidates to identify themselves with the pro-
blema of the country, have not been included in the syllabi for the 
lAS. etc. examination, the Chairman of the Commission stated: 

''The examination for the 1.A.S. and other allied services is 
intended primarily to test the intellectual calibre of the 
candidate; to find out whether the candidate has develop-
ed a certain measW'e of critical thought and has taken 
adV8lltage of the liberal education which hew received. 
In fact, further identification with the problems of the 
country is to be taken care of in the training courses for 
probationers who have already passed the examination 
and have been selected fordi1!erent services .... The exa-
mination curriculum and syllabi have got to be related to 
the type of teaching which is imparted at the various 
universities. After all, we also try to have our examina· 
tions based on the Honours standard or M.A. standard {'f 
the various Indian Universities. Therefore, the ~ub
jecta for OUr examination wiD ueeessarily have to be 
related to the type of teaclting gh1!ll in the various uni-
versities." 
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4.7. It was pointed out to the Chairman of the Commission that 
while the syllabus included World History, European History and 
British History, it did not include the history of South India or of 
any of the South Asian countries or of any of our neighbouring 
Countries like Nepal, Cylone, Burma and Afghanistan. Nor did it 
include a subject like Linguistics which is taught in quite a few 
universities in India. The Chairman's reply was that the subjects 
included in the syllabi were those which were taught in universi-
ties. To the question as to why Hindi alone had been included as 
an optional sub1ects and not other regional languages some of which 
were sufficiently developed and had rich literature, the witness re-
plied that "for the examinations to be held from next year I have 
recommended that all the languages which are put down in the 
Eighth Schedule to our Constitution should be permitted to be 
treated as optional subjects." 

4.8. The Committee note that while World History, European 
History and BritiSh History have been includ~ among the optional 
subjects in the syllabus of lA.S. etc. examination. histories of conn· 
tries nearer home or in the South-East Asian region do not find any 
,lace therein. Similarly, linguistics which, it is said. is bein&" talllht 
in many a univenity in the country finds no mention ill the syllabus 
for the I.A.S. etc. examination. The COIllDIittee desire that tlae fea-
sibility of including in the syllabus for the I.A·S. etc. exauiination 
these aDd sucll other subjects as are being taught in the universities 
may be considered by the ColllDlission in consultation with the M"m-
istry of Home Aftairs and academic authorities. e.g., U.G.C· and 
Viee-Chancellors of Universities, at an early date . 

. 4.9. The Committee are glad to note that the Commission have 
recommended the iKlusioD of aU the laneuages menticmed in the 
Eighth SChedule to the Constitution as optional subjects in the syl-
lUas for the LA.S. •. examj-tieD to be Jaeld tIlis year aD. in 
future. Tbey hope duat a decisioa wiD be takea in the matter early. 

4.18. The Committee o'hserve that the work of reviewing the 
sehemes aDd SYllabi of the various exaDlinatiOllS held by the Com-
mlssiOD is of • f:oathauoas aDd eomplicated nature aDd calls for COD-
stant watch 011 the deveL.pments RDd chBDges taking plac:e in the 
teaehiDg programmes of schools aDd universities as also hi the socio-
economic: scene in the country. The Committee therefore suggest 
that a staDding committee may be set up by the CoDUllisAioll to re-
view the syllalti of the various examinations periodkally aJld, if 
1IeftSSary, sucgest ameadments or revisions of the same. '!'be C4)m. 
mfttee may be compoSed of a JIleJIII,er of the COIDDlission as Chair-
-- IIDd. a represeatative _~ trom the U.G.C. imd the Mbiistry of 
Heme Mairs. A representative of tIae Ministry concerned aDd a 
3264 (Aii) LS-6. 
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few experts from aeademk bodies BDCI/ or technical iDstitution may 
be associated with the standing committee when the syllabus for a 
parlicular examination is under review. 

Scheme and Syllabus of the Engineering Service Examination 

4.11. Like the I.A.s. examination, the Commission hold an Engi-
neering Services Examination every year for recruitment to various 
engineering services/posts in the MinistrieslDepartments of Govern-
ment of India. The Ministry of Railways/ (Railway Board) coordi-
nate the recruitment to Gazetted. (Class I and IT) posts on the basis 
of the Engineering Services Examination. Certain proposals re-
garding revision of the schemes and syllabi for this examination 
have been considered and adopted. from time to time. It is stated 
that apart from these isolated proposals in respect of specific ser-
vices, the general question of further rationalising the schemes and 
syllabi for the examination as a whole have been engaging the atten-
tion of the Commission for SOIne years now in the light of experi-
ence and in the context of the advice tendered by certain experts in 
the various subjects. These matters were considered in 1964 at an 
inter-c:lepartme.ntal meeting that had been convened by the CommIs-
sion. The tentative conclusions arrived at during the course of these 
dlseusstons were further diseussed at a subsequent meeting conven-
ed by the Ministry of Railways (Railway Board). In this connec-
tion, it has been stated that the Commission have suggested to the 
Ranway Board that before formulating their formal proposals In 
this regard, they may get the revised draft schemes etc. duly vetted 
from the academic an.,de in consultation with the Ministry of ~u
cation and the academic authorities, if necessary. The proposals of 
Govemment are still awaited by the Commission. 

ol.12. The Comaaittee are aaJaappy that the revision of the scJaeme. 
•• .,.u.w el the E1wiaeeriDa' Serriees Ex.-uti_ has nat yet 
beea. tluUMd altlaoa«h the .... tter has ... aader eonespondeDc. 
between the Commiuion ... the Ministry of Railw.ys since 18M. 
Tbey trust that eneqetic steps will be takea by the Ifbristry 01 
RaUways in couultatioa with the MiDistries/Departments concedl-
ed aad the Commissioa uti the matter fiulisetl without farther 
tlelay. 

Appointment ot E.xaminns 

4.13. The Commission was asked to state as to how were the vari-
ous categories of examiners selected by them and whether there was 
any system of rotation of examiners after a specified period. They 
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have stated that the Commission periodically invite recommenda-
tions from) the universities and other authorities; and panels of'ex-
aminers in the various subjects are prepared, with due regard to the 
standard of the examination on the one hand, and the academic and 
other distinctions of the persons concerned, their standing etc. in the 
respective fields on the other. On each occasion, while an endeav-
·our is made to maintain continuity in the examination work relat-
ing to the same examination from year to year, changes are made 
with due regard to all relevant considerations. The Comm;ission thus 
-ensure that the work is entrusted to competent and able persons. 

4.14. The Commission were also asked to state the remuneration 
payable to various categories of examiners for different jobs entrust-
-ed to them e.g., paper setting, script evaluation, moderation etc. 
This information has not been furnished to the Committee. 

4.15. The Committee are constrained to observe that on account 
-of inadequate information furnished to them in regard to the mode 
of appointment of examiners and remuneration payable to them, 
they are unable to offer any comments or suggestions in this regard. 
They, nevertheless, trust that the examiners are selected from all 
over India, that they are authorities of high standing in their sub-
jeds, that there is a systeDlf of rotation of examinerS 10 that a few 
people do not enjoy the position for long and that the remuneration 
payable to them is adequate to attract eompetent men for the job. 

Uniformity of standard of assessment of performance. 

4.16. The Commission were requested to explain the pIocedures 
-evolved by them to ensure uniformity of standard in the assess·· 
ment of scripts. In a written communication to the Committee they 
have stated that the question relates to those aspects of the Commis-
-sion's work which they regard as top secret. However, they have 
broadly explained the position as follows: 

"With large number of candidates appearing at th'e eX&Illination 
it is no longer possible to leave the evaluation of all answer 
books in every subject to a single examiner who could ordinarily be 
expected to maintain uniformity of standards in their respective 
subjects. The work of evaluation of answer books has necessarily 
to be entrusted quite often to more than one examiner, for it is 
imperative that the work should be completed within. a reasonable 
time, and at the same time there should be no undue strain to any 
-examiner in this process. It is obvious that any situation involving 
undue strain or stress would have the iDherent possibility C'f vitiat-
ing the uniformity of standaM of marking of the scripts seen by 
the same examiner. Extreme care and planning are necessary to 
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eliminate such situations; and all possible steps are taken to ensur~ 
that, each examiner is able to work under conditions conducive to 
the maintenance of uniformity of standard in the scripts seen by 
him. In addition to ensuring proper conditions o~ work for the 
examiners, the Commission adopt certain techniques/steps to ensure 
that uniformity in the standard of marking by the difterent examI-
ners is maintained. 'nlere is prior determination of the marking 
procedures and standards of answers. The Commission, for exam-
ple, give to their examiners in all the subjects detailed secret inst-
ructions, which have been evolved through their long experience 
of examination work. The examiners appointed by the Commi!':sion 
are invariably persons of eminence in their respective fields; and 
with their experience, they are able to adhere to the instructions 
issued by the Commission. Thus, whatever be the subject. an out-
standing answer is marked uniformly high, and a poor answer unifor-
mly low. In other words, tbe standard of marking is directly correlat-
ed to the quality of answers irrespective of the subjects; and uni-
formity in the standards of marking in the various subjects is there-
by ensured. Where necessary, there are detailed and often prol~ 
ad discus.ions among the e~ers, before the answers are marked 
by them. Then, Ulere are procedures/steps devised by the Commis-
sion over th~ y~rs for a regW,8r and systematic audit of the stand-
ard of werking of each examiner, and checks and balances for en-
suring to the extent ~le that all the examiners in all the sub-
jects have followed uniformly the instructions given to them and 
the standard laid down. Thus. uniformity to the extent humanly 
possibl'e is ensured." 

"17. The Committee truat that the procedure adopted by the 
CommIaloD for euurlDe mUformity of standard in assessiDc the 
serIpta i. the Mat possible. ftey hope that the Commlssioll will 
eealtaatty _avotil' to imprcwe 1IPOD their methods in this reprcl 
III the liPt of experience pbaetl ad latest tedmlques evolVed ba 
other advuaeed eowatriea. 

Fall in reapome of candidatQ to CommissiO'll." Exnm.iftations 

-t18. It is notic:ed from Appendix II of the 16th Report of the 
UPSC that the number of candidates where recruitment was by 
written examination only. has declined from 21,848 for 3 examina-
ticms held durm, 1962-63 to 10201 for 4 examinations held during 
1B-66. It is also noticed that the number of candidates, where 
recruitment was by examination and interview/assessment of record,. 
has clec:Uned from 28,402 for 13 examinations held during 1961-62: 
to 20806 for 12 enminations held durinc 1965-66. It was asked whe-
ther- the UPSC/Govemment had made a study of the causes for the 
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steep fall in the number of candidates for the various examinations 
be1d by the Commission and of the extent to which it had affected 
the general calibre of candidates finally recruited through these 
-examinations. 

4.19. It has been stated that the difference in the number of can-
-didates, where recruitment was by examination only, referred to 
a&ve, was essentially due to the variation in the number of can-
<udates for the Assistants' Grade Examination and the Stenographers' 
Examination as indicated below: 

Assistants' Grade Examination 
'Stenographers' Examination 

No. of Candidates 
1962-63 1965 -66 

The Commission have stated that they have made a study of the 
~easons for the decline in the number of candidates for these exa-
minations and that it is attributable mainly to the following reasons: 

(i) Both the Assistants' Grade and the Stenographers' Exa-
minations had been held in abeyance during the two years 
preceding 1962-63. 

(ii) The normal upper age limit for admission to the Assistants' 
Grade Examination held during 1962-63 was 25 years, 
which was lowered to 24 years with et!ect from the exa-

. mination held during 1963-64 . 
. (iii) In the case of the Assistants' Grade Examination held 

during 1962-63, the upper age limit of 25 years was 
relaxable by 3 years in favour of certain categories of 
serving officers, and there was no upper age limit in res-
pect of certain categories of serving officers of the erst-
while Ministry of Rehabilitation. Both these concessions 
were withdrawn subsequently. 

·(iv) Government have since withdrawn the age concession 
admissible to displaced persons from Pakistan. other than 
those who have migrated to India from £8It Pakistan on 
or after 1st January, 1964. 

~v) On the recommendations of the Public Services (Qualifi-
cations for Recruitment) Committee, Government have 
since decided to restrict the number of chances, which 
a candidate appearing at the Ministerial Services Exami- . 
nations em avail himself of, to two, against the 5 and 8 

·eliances Which were formerly admissible under the nor-
mal age limits· prescribed for the Assistants' GradeExa-



mination and the Stenographers' Examination respec-
tively. 

4.20. The difference in the number of ~andidates, where recruit-
ment was by examination and interview/assessment of records, 8!f 
between the years 1961-62 and 1965-66, has been broadly explained 
as follows: . 

<a) l.A..S. etc. examinatJon.: The number of candidates who took 
the examination in the years 1961-65 year-wise is as under: 

Year No. of 
candidates 

1961 5659 
1962 . 5391 

1963 . 4%82 
1964 • 4005 
I96s • 4501 

The decline, it is held, can to some extent, be due to the fact that 
in the 1963 examination the following changes were introduced in 
the rules relating to the eligibility of candidates: 

(i) age concessions to departmental candidates were with-
drawn; 

(ii) age concessions admiasible to displaced persons from Pak-
kistan were withdrawn; and 

(iii) the chances that a candidate could take at the examina-
tion were restricted to two for each category of service-
for which the examination is beld. 

It is stated that a detailed study of the problem was made by Gov-
ernment and the follOWing points emerged: 

(1) a fall in the number of eandidates appearing at the AD 
India Services and Central Services Class I examination.;.. 

(it) a fall in the ratio of graduates with First Class Degree; 

(ill) better attraction of. jobs in organised Indian industrier, 
(iv) better rem~ration in the private sector. 

On these considerations, the pay scales at the senior levels were reo-
'Ii:Ied with eftect from 1..9-1965. DA at Central Government rata 
Ms been made applicable to All India Services ofIlcers. wheu.. 
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...mg under the Centre or the State Governments. With the pro-
gressive expansion of the cadres and public sector enterprises in 
industry, opportunities of All India Services officers for holding 
senior posts in the super-time scale as well as in the public sector 
undertakings have further improved. 

(b) Defence Services Examination: Certain examinations which 
previously (including the year 1961-62) were being held twice a 
year, remained suspended on account of the Emergency. Besides, 
it is' said, increased employment opportunities available in industry 
and commerce have also affected the response. 

. 4.21. It is, however, maintained that the difference in the number 
of candidates for the examinations notwithstanding, the general 
calibre of candidates recommended for appointment has not been 
materially affected. Besides, it is pointed out, the response to some 
of the more impOrtant examinations, e.g., lAS. etc. examination, 
and the Combined Engineering Services Examination has shown 
improvement during recent years. The number of cand!dates in 
respect of some of the well-establisbed examjnations during the 
years 1964, 1965, 1966 and 1967 are indicated as follows: 

lAS Bngg. National 
etc. Services Defence 

Academy 

6414 1969 6581 
7152 2078 7610 
8305 3r61 8448 
8233 3498 8338 

Assn. Stc:no- aeries' 
Grade graJ1hers Grade 

3040 2238 2675 
3054 2557 4040 

No exam. 2800 3704 
held 
4401 3216 7057 

The Commission, it is stated, continuously review the response of 
candidates to the various examinations held by them and they try 
to locate cauaes, which it would be desirable to reJDO'ft. 



Medium of Examina.tJion 

4.22. The Commission have stated that the question of the me-
dium of examinations for recruitment to the all-India and higher 
central services was referred to them in June, 1960, when they were 
informed that Government had accepted the recommendation, re-
garding the adoption of Hindi as alternative language medium for 
these examinations, that had been made by the 'Commission of Par-
liament on Oftleial Language constituted in accordance with the 
proviSions of clause (4) of Article 344 of the Constitution, and that 
an Order had been made by the President on the subject on Apl'il 
27, 1960, in tenns of clause (6) of Article 344 of the Constitution. 

4.23. In March 1964, the Commission were requested by Govern-
ment to proceed with the arrangements as expeditiously as possible 
for the implementation of the decision. It was also added that if 
t he arrangements for the fntroductton of Hindi could be completed 
by February 1965 when the rules for the examination would be noti-
fied, Htiu:li should be introduced at the 1965 examination. The Com-
mission were accordingly requested to apprise Government of the 
progress macte in this direction by the end of 1964. 'ftte Commission 
undertook the work preparatory to the implementation of the dec-
cislon and kept the Government informed of the possibilities and 
limitations of holding the examination in the manner contemplated. 
They advised that, to begin with, the option to use the Hindi mt'-
dium be permitted in respect of certain subjects only. In February 
1965, however, the Commission were informed that Government had 
decided to defer the introduction of Hindi as an alternative medium. 

4.24. The Commission have further stated that they were in-
formed in December 1966 that it was Government's decision that all 
the languages mentioned in the Eighth Schedule to the Constitu-
tion should be introduced simultaneously as alternative media, be-
sides English, for the all-India ana higher central services exami-
nation; that there was no objection to permitting the use of these 
additional media for certain specifted subjects initially; and that as 
experience was gained this facility could be gradually extended to 
the remaining subjects also in a phased manner. 

4.25. The Government were informed by the CommiSSion that 
before the Commission could be in a position to advise Government 
regarding the practical aspects of the question including the posSi-
bilities and the Umitations in the matter of making arrangements 
for holdin, the eftmiIiatlOns tn· the manner con~ it would 
be necessary for them to undertake preparatory work in respect of 
all the languases, somewhat on the lines of the preparatory work 
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that had been ~dertaken by them in the context of the earlier de-. 
cision of Govenunent for introduction of Hindi as optional m'edium, 
in addition to English. The preparatory work involved in the scheme 
for the introduction of an the languages mentioned in the Eighth 
Schedule simultaneously as alternative media is, the Commission 
maintain, colossal both in terms of volume and complc>.."ity. The 
Commission have, however, stated that they were making every 
effort to proceed with, the work as expeditiously as possible. Only 
when the preparatory work is completed satisfactorily. the Com-
mission say, would they be in a position to indicate the details of 
the scheme. the proeedunl ...-:ta, timing etc. 

4.26. Elaborating on this matter, the Chairman of the Commis-
sion, in the COUl'S'e of his evidence, stated that the Commission had 
indicated to Government that at the end of 1968 the Commission 
would inform the Government as to whether it would be possible 
for the Commission to make a start in all the regional languages 
and also whether in all the subjects or in only a few subjects. He 
stated that the Commission would make a very intensive effort but 
he could not say whether they would succeed. "Now that it is the 
Government's decision", he said, "the Commission will C'ertainly try 
to work out a scheme without lowering the standards and without, 
in any way, giving rise to the suspicion that there is no uniformity 
in marking of papers." 

4.27. Answering the question as to whether the Commission was 
.consulted by Government before taking the decision as regards 
the practicability of the scheme, the representative of the Ministry 
stated during evidence that it was a top level Government decisi.on 
taken as a matter of policy. He further disclosed that the decision 
was taken in August, 1965 and the Commission was requested to 
work out the ways and means so thatJ the decision could be imple-
mented as early as possible. According to him, the Commission had 
intimated to the Government that theyt migllt be able to start with 
-some subjects in 1969 but they were not definitely committed to tha:t 
tlnle-table. ' 

4.28. The ~ttee appreciate the complexity of the problems 
involved ill eoadaetiac the examinations with aD the' lanpages 
mentioned in the Eighth Schedule to the Constitution, \esfdes Eng-
lish, being alloWed as alternative media. They hope that the Gov _. 
emmeat as weD as the Commissioa will not veature to intrCMlucethe 
sdteme tmte. the ComtnjisioD Jaave properly worked out the detai15 
of the ~ to I!IISare tIuIt tile ed-Ill staadards of the 
en ' efieas lire ' ..... taiNd aM tbere is 1IIIifonnity ill the standard 
., ••• fbillllllllb of ~ ta __ .t ......... They appreben. 



that a wroJII move in the matter will destroy the competitive aature, 
Of the examinea ... BDd will lead to ether sedoua eomplieation8. 

(b) Personality Tat 
Nature of Personality Test/Inte'r11iew 

4.29. The following note furnished to the Committee states the 
nature, content and standard of (i) Personality Test where recruit-· 
ment is ,by examination and interview, and (u) Interview in case of 
recruitmen~ by: interview alone: 

"A test of personal quaIHiest1fiiflgk'mterview has become an 
integral part of the competitions for the higher civil ser-
vices. The assumption that the securing of high marks in 
the written test is a decisive evidence of a candidate's 
mental calibre is not supported by the experience 'of the 
Commission or of other bodies elsewhere discharging simi-
lar functions. Experience has shown that sole reliance 
on the written examination has not always succeeded in 
throwing up candidates of the right calibre for the higher 
civil services. While it has been conceded that a written, 
test is undoubtedly an evidence of the intellectual deve-
lopment of the candidate, it cannot' be regarded as infalli-
able. It was a quest for a more conclusive evidence of the 
mental calibre and the personal qualities of candidates 
that indicated the need for a personal interview in sche-
mes of the competitive examinations in various countries. 
The additional test of a candidate through personal inter-
view therefore has come to have its legitimate place as an 
invaluable complement to the assessment made through 
the written examination. 

The object of the interview is to assess the personal suitability of· 
the candidate for the service or services for which he has applied. 
The candidate is interviewed by a Board of competent aDd unbiased 
observers, who have before them a record of b!s career. GeneraDy 
speakin& the teclm1que of interview is notl that of a strict eross-
examination, but of a natural though directed and purposive. con-
versation, wb1eh is intended to reveal the mmtal qualities of the 
eandldate. 

The Personality Test/Viua Voce in the case of eaeh examination. 
the aeheme of whleb provides for such • test. II devised with clue 
regard to aD relevant ecmsiderations. includiDg the age and educa-
tional qualifteations preliIeribed and requirements of the ~,con
eemed. 'Ib na~ aDd ROpe of well tests are Invaria~ bldicatecS: 
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in the Rules for the ExaminatiOn. notified by Government. Thus, to' 
quote the nil~, the personality test for the LA.S. etc. examination 
is 'not intended to be a test either of the specialised or general know-
ledge of the candidate which have been already tested through the 
written papers.' In broad terms, this is really an assessment of not 
only his intellectual qualities but also social traits and his interest 
in current affairs. 'Some of the qualities to be tested' to quote the 
Rules again, 'are mental alertness, critical powers of assimilation. 
ciear and logical exposition, balance of j.udgment. variety and depth 
of intetest, ability for social cohesion and leadership, intellectual and 
moral integrity'. Candidates are expected to have taken an intellec-
tual interest not only in their special subject of academic study but 
also in the events which are happening around them both within 
and without their own State or country as well as in modern currents 
of thought and in new discoveries which should rouse the curiosity 
of well educated youth. 

The Interview Board for the I.AS. etc. (Released EC/SSC Offi-
cers) Examination have before them a record of the career of each 
candidate including service in the Armed Forces. The candidates 
are asked questions on matters of seneral interest as also on their 
experience in the Armed Forces. 

As for the personality test in the scheme of examinations for ree-
ruitltlent to professional services/post e.g. the Engineering Services 
Examination and the Engineering Services (Electronics) Examina-
tion, special attention is paid to assessing not merely the candidate's 
capacity for leadership, initiative and intellectual curiosity. tact and 
other special qualities and integrity of character, but also mental 
and physical energy and powers of practical application. 

Similarly, the viva VOCe in the scheme of the Indian Economic 
Service/lndian Statistical Service Examination has been designed 
to assess the suitability of a candidate for the service or services for 
which he competes, and is intended to supplement the written exa-
mination for testing the general and specialised knowledge and abili-
ties of the candidates. The Interview is intended to reveal the can-
didate's mental qualities and his grasp of problems. 'The Board will 
pay special attention to assessing the intellectual curiosity, critical 
powers of assimilation, balance of judgment and alertness of mind: 
the ability for social cohesion, integrity of character., initiative and 
capacity for leadership. 

The personality test for the Indian Forest Service is equally com-
prehensive and broad-based. The Board will pay attention _ to assess. 
ing not merely the intellectual curiosity, critical pow~ of observa· 
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ition .and assimilation, balance of judgment and alertness of mind, 
,initiative, tact, capacity for leadership, the ability for social cohesion, 
.mental and physical energy and powers of practical application and 
integrity of character. but alSo to other qualities such as topogra-
,phical sense, love for outdoor life and the desire to explore unknown 
.and out of way places. 

The candidates called for personality test in connection with the 
Special Class Railway Apprentiees Examination are required to 
.undergo psychological tests designed to assess their basic intelligence 
.and mechanical aptitude. They are further interviewed by a Board 
who ask questions of general interest and assess their potential 
qualities of leadership, initiative etc. 

Recruitment by selection is ordinarily made for posts which de-
:mand apart from certain basic academic, teehnical or protessional 
qualUlcations specialised experience suited to the requirements of 
the post. The interview in such cases is intended to select the best 
available candidate for a job with particular reference to the duties 
:attached to it anc! the qualifteations and experience required for it. 
As there is ordinarily no written examination in this method of re-
.cruitment, the interview is directed to assess the suitability of candi-
-dates with partieular reference to the qualifications and specialised 
experience required for a poSt. 

It follows from what has been stated above that the content and 
·standard of interview will differ with reference to the duties, res-
·ponsibilities. grade. etc. of the di1ferent posts. For example, the 
qualities to be looked for in a candidate for a research/teaching job 
would be different from those which may be necessary for an exe-
-<:utive/production job." 

CriticiBm of PersOftality Test 

4.30. It may be pointed out that till 1963, candidates competing 
for the varioUs examinations had to pass a compulsory viva voce 
test. if prescribed, before they were selected. Those failing to reach 
a prescribed minimum standard at the viva VOCe examination were 
-deemed to fail in the whole examination even though they might 
have attained a high standard in the written test. There were cases 
of candidates scoring high marks in the written test but failing to 
reach the minimum standard in the viva voce test. On this ground 
the viva voce test c:ame in for a good deal of criticism both in the 
'Press as well in the Parliament. There were c:omplaints that some-
thing must be wrong with a system of interview in which candidates 
·eeorlng high ma:tks in the written examination failed to qualify 
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because of the interview. As a result of persistent criticism, Govern-
ment had to relax the rule governing personality test and it is now' 
no longer necessary for a candidate to attain a minimum standard at. 
the personality test. Marks obtained by a candidate at the personality 
test are added up in the total even though he might have failed in 
the interview. 

4.31. As from the combined competitive examination held for' 
I.A.S. etc. in 1964, the Government decided to reduce the maxim!U1l 
marks for the personality test for the I.A.S. from 400 to 300 and for 
the I.P.S. and the Central Services from 300 to 200. The rules for' 
the 1964 examination were notified by the Government on February 
29, 1964. The maximum marks for the personality test for the Indian 
Foreign Service, however, continue to be 400. 

Personality Test Boards 

4.32. Where the scheme of an examination so provides, the wri tten' 
test is followed by personality test/interview. There were 10 such 
examinations held during 1965-66, viz, I.A.S. etc. examination; 
Combined Engineering Services Examination; Special Class Rail-
way Apprentices' Examination; 6 examinations for Defence Services; 
and the Central Information Service (Grade III) Limited Competi-
tive Examinafion. For interviewing the candidates declared quali-
fied for the personality test as a result of the I.A.S. etc. Examination 
and the Engineering Services Examination, the Commission have' 
been constituting every year two Boards. 

DiviSion of Personality Test Boards mto Sections 

4.33. Personality Test Board for the I.A.S. etc. examination has' 
been working in two sections, members of the two sections being in-
terchanged from time to time with a view to maintaining uniformity 
of standard. While candidates who are to be assessed for the Indian 
Administrative Service/LF.S. are interviewed only at New Delhi, 
those who are to be assessed for the IPS/Central Services are inter-
viewed at variOUs regional centres as well. 

4.34. The practice of interviews for I.A.S. etc. examination being' 
conducted by more than one Board has come in for criticism. It bas 
been stated by a former Chairman of the Commission who appeared' 
before the Committee for evidence that in order that the assessment· 
may be really competitive the same set of interviewers must inter-
view aU the candidates because, according to him, the gradin~ of the' 
same candjdate by dit!ereBt interviewers varies by wide margin. He-
w~ therefore of the opinion that interview for the personality testS, 
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:for the all-India and Central services must be conducted by one and 
the same interview board consisting of the persons and the Chairman 
must always preside over these interviews to ensure a really high 
.standard. 

4.35. Asked about his views in this regard, the Chairman of the 
Commission stated during evidence that the division of the Persona-
lity Test Board into sections was due to the anxiety of the Com-
mission to ensure that the examination results were published in 
time. He added: "We had to divide ourselves into sections. It was 
not as if there were two independent boards. Some people sat in 
Section A and after a week the same people in Section B and .... we 
tried to finish the whole thing in half the time." The Chairman of 
the Commission did not think' that under this system any candidate 
suftered. 

Appointment of members of the Pers0114li.ty Test Boards 

4.36. It is stated that the Commission themselves constitute the 
Personality Test Boards for interviewing candidates qualifying on the 
results of the written part of the examination and that the Ministry 
of Horne Main is not connected with the selection or appointment 
of members of such Boards. The Commission select the members 
With great care and in the case of serving oftlcers proposed to be in-
vited to sit on the Board, the Commission request the MinistriesI' 
Departments under whom they may be serving to spare their services 
for the purpose. 

4.37. Some of the considerations that are borne in mind by the 
'Commission in constituting the Boards, it is stated, are the require-
ments of the serviceS recruitment to which is to be made on the 
results of the examination. availability of the persons for the dura-
tion of th~ interviews, and thp d~irabi1itv of maintaining a certain 
-continuity from year to vear. The Commi!;sion. it I!': held pndea-
vour to emure that the Board is as rep~entative and hi.mpowered 
as may be possible; and they associate with these Boards persons 
who have distin~hed themselves in diverse fields of administra-
tion. education, science and technology, etc. The Commission are 
also stated to have a convention that no one should sit on the Board, 
who has a relation or anybody in whom he may be interested "it+ing 
in the examination and the' persons who are invited to assist the 
Commission are invariably requested to confirm that there is no such 
difficulty in their cues. 

l.38. The Board is presided over by the Chairman or a member of 
'the Commisaton; and in some ealeS, the Board is assisted by othft 
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member (s) of the Commission, as may be considered necessary. The 
Hoard for the I.A.S. etc. examination is assisted by eminent educa-
tionists, senior administrators, high ranking officers of the Police. 
and serving or retired diplomats. Similarly, in constituting thE!' 
Board for the Engineering Services Examination, care is taken to 
ensure that the different branches of engineering are represented on 
the Board and eminent scientists invariably associated with it. 

4.39. It is observed from the Annual Report of the Commission 
that while some of the members have been re-appointed on the suc-

·cessive Board, some others have been dropped after serving for one 
year only. In reply to the question as to the grounds on which 
members are re-appointed or dropped, it has been stated that the 
Commission endeavour to maintain a certain continuity in the mem-
bership of the Board from year to year as they consider it necessary 
to continue members with previous experience, subject to their being 
available. Further, it is stated that the Commission's experience is 
that sometimes a person with previous experience when invited for 
the second or third occasion, is not in a position to accept their invi-
tation to assist them for a variety of personal reasons, e.g., official 
pre-occupation, personal difficulties, including indifferent health or 
illness in the family, inability to leave headquarters, a relation etc. 
jn whom interested, sirting in the examination, etc. 

4.40. Stating their reaction to the suggestion that the members 
of these Boards should enjoy some minimum tenure of say 3 years 
subject to one-third of them retiring every year and that members 
no longer available for service may be required to resign their 
-appointment, the Commission have, in a subsequent written note. 
maintained that a Board is constituted on each occasion of intervi~w; 
and it is not as if the members are appOinted on a continuing basis. 
Hence, the question of the members of such Boards enjoying a fixed 
tenure, and those no longer available resigning their appointments, 
does not arise. The Commission have reiterated !'hat they endea-
vour to maintain a certain continuity in the membership of the 
Board from year to year; and while changes may be made, it is con-
sidered necessary to continue members with previous experience, 
subject to their being available. Having regard to the various con-
siderations underlying the constitution of personality Test Board. 
the Commission feel, it is not considered desirable to prescribe any 
rigid principles in the matter of tenure of memben; of tIhe Board. 

"'I. The Committee DOte the poiDt of vi.,. of the Commission 
tIaat it woaLI DGt be deSiraWe ta preKribe any rigid prilleiple in the 
-uer of teaure of members of the PenoDality Test Beards. They 
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w~d, however, like te point GIlt that some of the members have-
beea there far too 1Gag. While acreeiDc that there is need to maba-
taiJa some coatinuity in the membership of the Board from year to-
y_r, the Committee feel tbat it would be desirable to induct from w...e to time fresh membex:s whose experience in the field of admin-
istration, technolol)' or. public dairs may be more recent. They 
abo feel that the Personality Test Boards for the I.A.S. etc. exami-
Dation should consist of eminent members selected from various. 
walks of life including high-ranking military officers. 

Remuneration admissible to members of the Personality Test Boards-

4.42. Another fact that was pointed out to the Chairman of the 
Commission during evidence was the preponderance on the Person-
ality Test Boards of those who had held office under Government at 
one time or the other. Asked to state whether it was noi desirable 
to find persons from public life such as an outstanding lawyer or a 
jurist Or an eminent industrialist. man of letters or a sociologist, he-
stated that the Commission tried to do so but there were many 
limitations. One of them, he mentioned, was that the honorarium 
admissible to members of those Boards was inadequate. The Chair-
man added that till a few months back the honorarium was paid 
only for the days on which they worked; for example, on Sunday 
they were not paid anything although they had to stay on for the 
work on Monday. According to him, it was something like Pifing 
a casual labourer which was galling. He added that he had .. been 
able to persuade the Government to agree that members of the 
Board are paid something for the intervening Sundays and holidays 
also. The representative of the Ministry, however, stated during 
evidence that the proposal for increase in the rate of remuneration 
for such services was made to the Government earlier also. The 
Government then took a decision that the existing rate was adequate. 
In answer to another question. he stated that such decisions were 
taken by the Ministry of Home Affairs in consultation with the Min-
istry of Finance or the financial wing of tbe Ministry itself. He~ 
however, promised that the matter would be re-enmined. He also 
informed the Committee that during intervening Sundays and holi-
days, the members of the ~d were paid only DA and no hono-
rarium. . 

4.43. 'Mle present position in this regard has been indicated in • 
wrttten note as foDows: . 

"'!'he Commhslon invite DOIl..nflcials as well as oflclals of the 
0IIat:ral or State Goverameuts to assist them as ~ 
III their ~n!Penona1ity '!'est Boards. ~..tvt.at 
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who'are non-officials are paid an honorariwr.., of Rs. 50 for 
each day they attend the interview/personality test. They 
are also paid travelling allowance for their journey from 
their permanent place of residence to the place of inter-
view and back at a rate corresponding to that payable to 
Grade I officers of the Central Government. For the days 
on which there are no interviews (holidays, Sunday etc.) 
and on which the advisers are required to stay at the 
place of inrerview, they are paid daily allowance at the 
maximum rate admissible to an officer of Grade 1. Advis-
ers who are officials of the Central or State G<lvernments 
are paid an honorarium of Rs. 20 pET day for each day 
they attend the Commission's office/placoe of in'lerview. 
In addition to the honorarium as stated above, such ad-
visers are paid travelling allowance and daily allowance 
as admissible to them under the Central Government 
Rules for the journey from their headquarters to the place 
of interview and back." 

If a retired member of the Commission is invited to assist the Com-
mission in the Personality Test Boards, he is paid a sum of Rs. 40 
as D.A. (including conveyance allowance) for each day of work 
he puts on the Interview Boards. This D.A. is also payable in res-
pect of Sundays or other holidays intervening the days of work. 

4.«. The Committee appreciate the difficulty of the Commiis'i1on 
in securing the services of distinguished and competent men for their 
Personality Test Boards because of the meagre remuneration they 
can offer to them under the existing rules. They are surprised that 
no honorarium is admissible to memtbers of these Boards for an in-
terven1Dg Sunday or a non-working day. They are on those days 
entitled to D.A. only at a maximum rate admissible to Grade I om-
eers of the Central Government which is less than Rs. ZOo The 
Committee are cOIlvineed that in the interest of maintaining a hit:" 
standard of selection for our public services it is e'tsential that tJ,e 
rate of remuneration is adequa'e so that the persons who agree tG 
serve on the Personality Test Boards are put to unnecessary incon-
venience and expense to themselves as appears to be the ,case at pre-
sent. In the opinion of the Committee this is one way to attract 
eminent men in public life, business and commerce, high-rankin.: re-
tired diplomats and civil and military officers and educationists from 
allover the COUDtry. Unless this is doae, only persons residing in 
IlIld around Delhi are likely to be available to the Commi"sion for 
the purpose.' The Committee, therefore, ~ommend that the que!'-
3264 (Aii) L.S.-7. 
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tieD of raiai.ac the rates of remunerations to members of the Persoa-
alit,. Test Boards should be takea up by GoVenuaeDt with the least 
possible delay. 

Method of Assessment of Persona.Uty 

4.45. The Chairman of the Commission was, in the course of hia 
evidence, asked to state -the method of marking observed by the 
Boards at the time of intervieWing candidates. He stated that there 
were at least five members in the Board. Each one of them asked 
questions from the candidate. After the interview of that candidate 
was over, the assessment of each member of the Board was discus-
sed and a consensus of opinion in regard to the number of marks to 
be awarded to the candidate was arrived at. Clarifying further he 
held that the number of marks finally awarded to a candidate were 
not an average of the marks awarded by each of the members of 
the Board individually. The Chairman of the Commission further 
stated that the opinions of experts were given the same weight as 
that of a member of the Commission. Marks were awarded, he said, 
there and then ,by discussion immediately after the candidate left. 

4.46. In reply to a question he assured that preference was not 
given to any candidate on account of his dress or physical features. 
He, however, admitted that there were no set rules for judging the 
personality of a person. Asked whether he thought it desirable to 
include in the advertisement that the candidate could appear for in-
terview in any suitable dress, he said that there was no need for 
any such public announcement and that generally, the candidate 
who came for the interview tried to come tidily dressed. 

4.47. Regarding the part played by knowledge of English in the 
Personality Test/Interview the Chairman of the Commission stated 
that replies to quegtions asked for in English had to be given in Eng-
lish; but where a candidate found any difficulty in framing proper 
sentences, the Board even allowed the candidate to answer the ques-
tion in the language he knew. 

MClTks fOT Personality Test 

4.48. The Committee desired to be furnished with a statement 
shOWing the marks allocated to the wri~en examination and inter-
view /assessment of confidential reports in respect of the serviCE1l 
and posts for which recruitment is being held by a written exami-
nation and interview/assessment of record. The statement fq.rnish. 
ed to the Committee is at Appendix VItl. 



t:ngineering Services Examination 

4.49. It is observed from the state,:nent furnished by the Co~ 
lion that the maximum marks for, written examination and tor • 

-personality test/viva voce in respect of the Engine€ring Services 
'Examinations are 'as follows:-

.Nam= ofEX'l"llha:ion 

Engg. Services Exam. 
(i) All Services/posts excluding TES 

Class I 
Cii) TES Class I 

Engg. S!rvices (Elec.) Examination 

Maximum Maximum 
marks for marks for 
written P.T./Viva 
exam. Voce 

10:)0 
90:) 

800 

3°) 
3°) 
200 

4.50. The marks for personality test/viva VOCe in the case of the 
above examinati9ns appeared to be on the high side as compared to 

-examination for the All India Services like the lA.S. and the I.P.S. 
The representative of the Ministry was therefore asked during 

'evidence to sta\e as to why such a large proportion of marks was 
continued to be reserved for interview in the cue of recruitment 
to the Engineering Services. He did not give any reasons for this 
'but stated that the matter would be considered by the Railway 
Ministry who were the coordinating Ministry in respect of the 
'Engineering Services. They he stated, were alreadv seized with 
'the work of revising the entire scheme of the Engineering Services 
Examination. He however, assured that the matter would also 
receive the consideration of his Ministry when the matter came to 
;them. 

4.51. The Committee consider that the iDtervlew .. rks in the 
~ue of the examination for the various EngiDeeriDg Services 
appear to be on the high side. Tbey suggest that these should be re-
,duced so that greater reliance is placed on the results of the writte'!l 
·examination for these servi~ 

Special Class Railway Apprentices' Examination 

4.52. Still more striking are -the marks for PeI"'>onality Test laid 
-down in the case of the examination for recruitment for Spec1l1l 
Class Railway Apprentices. While the maximum marks for written 
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• .portion for this examination are 700, the maximum ~r~ ~~r Per-
sonality Test/Vjva VOce are fixed as high as 500. ~e 'M~i;try of' 
Home AffaiJ:s, were asked to ~ state as to why the interview marks in 
this case were -kept so high. Sin~~ the dra-Wi~g up 'of the schezP.e. 
for this examination was the responsibility of'th.e Mihlsti'y of Rail-
ways, they have ascertained the position from that Ministry. 

4.53t It is stat£d that the personality test consists of viva voce-
for which 300 mMks are allotted and mechanical aptitude test for' 
which 200 marks are allotted. The break-up of this, >the Ministry 
maintain, is not indicated in the notification for the examination but 
is used fOT internal tabulation. The aptitude test, it is held, is a spe--
dal feature of the S~cml Class Railway Apprentice recruitment 
scheme, because the competitive examination in their case is slight-
ly different from the normal run of competitive examinations con-
ducted by the UPSC. In the case of the Special Class Apprentices, 
it is maintained, candidates within the age group of 16-19 years ant 
recruited and given interu;iv~: th~r~tical and pra~t!cal training for 
a period of 4 years.a~t, tl}e'fl1al~ Railway School 01 Ele~tr1cal and 
Mechanictll Engineepng, Jamalpur. On ccmpl-eting ,this course, they 
have to appear for and qualify in the AMIME (Londo~) Examiti~
tion or~.the AMIE (India) Examination, A mere competitive wt:Jt-
ten te.~t.Jhe .. ¥inistry of ~i}way.hold" will not be 'sufficient t,o ass~ss 
the aptitude of the boys in the age group referred to a~ve. A speo. 
cial aptitY'ie test has, ti:lerefore, become necessary aItd has been 
lnclud~ i,J! the scheme fQ.f examination so that ~mly boys who pOs-
sess the right aptitude are selected. It is further stated that leaving 
out the marks allotted fQr aptitude test. the viva VOce carries only 
300 marksout.pf a total of 1200 marks for the entire exami,nation., 
The sq,cceSli. of scheme, of. !ecruitin,g mechanical engineers,initially 
as Apprentices. according to the Ministry. lies in the correct choice-
of the candidates at the time of their initial selection and if suffici-
ent ,ernRhasis is not laid on personality, general intelligence and ap-
titude, it wOlUd be difficult to get boys who wo.u\d eventually prove-
to be successful mechanical engineers on the raUways. It has, the.e-
fore become.~ry. the Ministry maintain, to lay greater em-
phasis on the personality and aptitude tests. -'nle percentage or 
marks allotted for these tests is, therefore. not considered high by 
the Minis1ry of Railways. . However, the Ministry of Railways fRtil-
way Board) have assured that they would re-examine the whole 
position. . .... '-... 
• -4.54. fte ~ ,WI'e aot CODviII. by the reasons adva-e.r 
by the Ministry of Bal1ways for the marks for Persoaality Test in the· 
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<ease of Special Class Railway Apprentices' Examination being 
bed as high as 500 as' against 700 for the written part of' the 
examination.. It is not as if tile . Railway. Engineering Institu~e, 

Jamalpur is the only institute which produces mechanical enginef"l'S. 

There are. other very good engineering colleges 8JJ,d institutes in ,tbe 
country. which adJl$t students for mechanical eqineefig .course on 
the basis of higher secondary results or competitive eX8min8tion~ 
Without a viva voce or aptitude test. The Committee have no reason 
to believe that mechanical engineers coming out, of those are of les"· 
er calibre than those coming out of the RailwliY Engineering Insti-
tute, Jamalpur. Nor is it a fact that mechanical engineers coming 
out of engineering colleges and 'iiistitutes other than the Jamalpur 
Institute are not taken by Railways in their superior services. In 
1hese circ~tan'ces, the Committee apprehend that allocation of 
such high marks for interview for ~tment of Special Class Rail-
way Apprentices is bound to create misgivings in the public mind. 
They accordingly recommend that the scheme of this examination 
should be reviewed so as to place greater reliance on the written 
-part of the examination. 

Central Information Service Examination 

4.55. It is also observed from the statement furnished to the Com-
mittee that in the case of examinations for the Central Information 
Se,rvice (Grades III· and IV) also, the marks for interview were high. 
'The marks allocated for the written part of the' examination and 
interview are as follows: 

-Central information Service (Grade IV) Exa-
mhation. 

-Central Information Service (Grade III) 
Lt;l., Departmental Competitive Examination 

Maximum Maximum 
marks for mark3 for 
written P.T.'Viva 

examination V oee 

200 

.-' ' 

20') 

4.56. It is also observed that, amongst the various departmental 
examinations being conducted by the UPSC, the Central Infortnla-
Hon Service !Grade nI) Ltd. Departmental' Examir.ation is ~he only 
-one where, besides the 200 marks allocated for interview, another 
.200 are earmarked for the evaluation of record of service: 
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-l.57. In reply to the question as to why marks for interview have~ 
been kept so high in the ease of examinations for these services, the 
Ministry' of Home Aftairs have stated that this matter has been', 
brought to the notice of the Ministry of Information and Broadcast--
lng who control these services and that they have assured that they' 
will have the matter examined. 

4.58. The Committee are of the opinion that the marks at present 
allocated for viva voce test/evaluation of record of service in the 
ease of Central Information Service (Grade m) Limited Departmen-
tal Examination and (Grade IV) Examination are on the high side. 
They are not sure if a viva voce test for the aforesaid elUUDinations 
is at all necessary. They t therefore, desire that the schemes for 
these examinations may be reviewed by Government in consulta-
tion with the Commission for rationalisatiGD. 

B. Recruitment by Interview 

Reference of Select List for Interview to Ministry 

4.59. According to the procedure being obse!.'ved by the Commis-, 
sion at present, in cases of appointments by interview, the select list 
10r interview prepared by the Commission is referred to the Mims-
tty concerned inviting their comments and suggestions for modifica-
tion. Asked to state why such list is referred to- the Ministry when 
it is drawn up by the Commission as a result of screening on 't~e 

basis of job reqUirements Rnd qualifications prescribed before hand 
by the Ministry in consultation with the Commission, the Chairman 
of the Commission maintained that 'the procedure "serves a good 
purpose on the whole", Explaining his view point, he stated that 
the Commission thought it best that Government might also be 
given an opportunity to indicate their views on the prelimmary 
selection of the candidates who would be called for interview, so 
that any matter which related to the requirement of the Government 
was not lett out. By way of illustration, he said, the Ministry might 
like to suggest some additions to the select-list for interview. He 
however, pointed out that the Commission, while eliciting the views 
of the Ministry co-ncemed. made it clear that the final selection of 
candidates to be called for interview always rested with the Com-
mission. 

4.60. Asked whether the procedure in any way corroded the in-
dependent exercise ot the discretion vested in the Commission, h~ 
stated that the preliminary scrutiny in any case was made in the 
Commission and a list of say 10 or 12 candidates who were proposed 
to be invited for interview was prepared. Then, those names toge-
ther with names of all others who were not proposed to be eaD.ed 



were forwarded to the Ministry concerned SO that in case, through 
oversight, any name had been dropped, the matter might be brought 
to the Commission's notice. He, however, admitted that it was not 
obligatory on the Commission at all to refer the list to the Ministry 
but added: "as a matter of abundant eaution, one may say it is 
desirable to refer it" 

Presence of Ministry's representatives during interview 

4.61. In cases of recruitment by interview, the Commission in-
vites a representative of the Ministry/Department concerned also to 
take part in such interviews in an advisory capacity. Asked to state 
the object of associating a representative of the Ministry /Depart-
ment concerned with the Interview Board specially when job re-
quirements and qualifications required were determined before hand 
by the Ministry/Department concerned in consultation with the 
Commission, the Chairman of the Commission replied that the re-
presentative of the Ministry was there to indicate to· the Board the 
speCial needs of the Ministry and the type of work that the officer 
would be required to do in the Ministry. He added that sometimes, 
the expert associated with the Board might be only a pure academic 
expert. In that case, he would not be able to direct questions to the 
applied aspect of the particular branch of science. Moreover, accord-. 
ing to him, there were departmental ca~didates also and he was able 
to say something about their previous work. 

4.62. It was pointed to him that the Commission had its OWl! 
mechanism to judge a candidate. If the association of the represen-
tati\,·e of the Ministry was sought to be justified on the ground that 
the Commission expected assistance from the Ministry for the re-
cruitment to specialised jobs, the representative from the Ministry 
should be one who was conversant with the technical aspects of the 
subject for which interviews were taking place. However, normally, 
the representatives of the Ministries/Departments were non-techD1-
cal men like Deputy Secretaries, Joint Secretaries etc. It was there-
fore superfluous to have a representative of the Ministry/Depart-
ment on the Interview Board. 

4.63. It was further pointed out that in case a departmental can-
didate called for interview was selected by the Interview Board 
which was assisted by a representative of the same Ministry /Depart-
ment, the selection would not give an impression of being entirely 
free from influence. The Commission being an autonomous body, 
justice should not only be done but also appear to haw been done. 
The Chairman of the CoMmission replied that there were hardly any 
complaints as to the manner in which the representatives of the 



Ministries behaved in the Interview Boards. However, appreciating 
the argument that justice should not only be done but also appear 
to have been done, he agreed that, on that ground, the Commission 
could easily exclude Ministry's representative. He, however, main-
tained that the procedure t.o send the 'select-list for interview' to the 
Ministry concerned for their comments and suggestions for modi-
fications was in his view really useful, because "it is process of con-
sultation". 

4.14. The Committee recommend that, in order to avoid an im-
pression that the selections by Interview Boards are not made inde. 
pendently because of the presence of a representative of the Minis· 
try in an advisory capacity, the Commission sbould DOt in future in-
vite any representative of tbe Ministry/Department concerned to 
participate in the prOceedincs of tbe Interview Boards. 

Advisers assisting th.e Interview Boards 

4.65. The bulk of the recruitment by interview relates to engi-
neering and technical posts. It has been the Commission's practice 
to associate one or more specialists Or experts of standing, uncon-
nected with the Ministry/Department concerned with the recruit-
ment, with the Interview Boards as advisers. Apart from the T A. 
and D.A. normally admissible they receive an honorarium of Rs. 50 
per day if they are non-officials and Rs. 20 per day in the case of 
officials. 

4.66. The Commission were asked to state whether they main-
tained a ,panel of experts in various disciplines out of which persons 
might be coopted to serve on the Interview Boards and. if so, how 
were selections made for inclusion in such panels. The Commission 
have stated that they do mamtam a panel of experts in various fields. 
In regard to the manner of selection for inclusion in the panels, they 
have stated that ihey "obtain, on their own, particulars of specialists 
who are likel:r to be of assistance to them as advisers in their Inter-
view Boards. The experts invited by the Commission include spe-
cialists not only belonging to universities and institutions of higher 
learning but also those belonging to learned societies. Government 
departments, public and private sector undertakings etc. For the 
purpose of drawing up panels of such experts. the Commission also 
'eonsult, where necesssry. authorities such as Vice-Chancellors of 
Universities.·But a decision whether a particular person should or 
should not be in'Vift!.d to assist in an Interview Board naturally rests 
with,''the CommiSS'lbn." 
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4.67. The Commission were requested to furnish a list of members 
,on the various panels maintained by them during 1965-66 as also 
infonnation as to how many opportunities were available to each 
member. during the year to serve on the Interview Boards. The in-
tention was to find out whether 'the Commission were observing a 

,system of rotation in inviting persons to assist the Interview Boards 
as advisers. The lists of names and the information asked for has 
not been furnished to the CommiUee. In reply the Commission 
have merely stated: "in certain specialised fields, posts requiring 
recruitment through the Commission arise comparatively rarely; 
while in others-such as certain speCialities in medicine and health 
or engineering-requirements may be morE! frequent. The periodi-
-city wHh which a particular expert or experts may assist the Com-
mission thus depends on a variety of factors, such as the availability 
of other experts in the fields, the frequency with which posts re-
quiring a particular type of qualifications and experience are en-
trusted to the Commission and 1he Commission's experience of the 
quality of assistance (including the extent of his objectivity) that a 
,particular adviser may have given in the past." 

4.68. The Commission maintain that the system of association of 
experts with the Interview Boards is serving a very useful purpose 
since, according to them, no Civil Service Commission can be ex-
pected tu have on its strength members who can be said to be spe-
cialists in all the technical and non-technical subjec1s for which 
recruitment is required to be conducted. I 

4.69. The Committee recommend that before drawing up a panel 
of names of suitable persons for being invited as advisers to Inter-
view Boards, the Commission should observe a proper system of 
consultation with appropriate authorities and that in placing names 
on the panel as also in inviting persons to assist the Interview Boards, 
,due regard should also be paid to the need not only of continuity hut 
-also of inducting fresh blood from time to time. 

4.70. Since the rate of remuneration admissible to advi!ers is at 
present the same as in the case of members of the Personality Test 
Boards, the Coqmttee believe that any revision of the rate oi remu-
"lIeratJon in their case would be made applicable to advisers al~. 

C. Interviews Abroad 
4.71. It is stated that the Commission's weekly advertiS'ements 

are publicised abroad through the Indian Missions. Indian candi-
-dates abroad apply in response to them. On an average about 400 
applications are received every year from such candidates for posts 
in the fields of Medicine, Engineering. Science and Technology. 
-It is, however, not generaHy possible for tire overseas candidates 
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to come for interview in India for each of the posts for which they-
apply; nor is it possible for the Commission to hold separate inter--
views abroad for each post advertised by them. At the same -time, 
year after year, a fairly significant number of posts remained un-
tUled because suitable candidates for such posts could not be found 
by the interviews held in India. 

4. 72. A beginning was made by the Commission in 1956 to tackle-
this problem. During the years 1956 to 1961, the Chairman of the 
Commission visited various countries and interviewed Indian can-
didates. The scope of these interviews was confined mainly to-
selections for posts for which recruitment had proved infructuous 
in India or for a few cases in which recruitment could be kept pend-
ing till interviews of overseas applicants on such cases were com-
pleted or for certain caBe$ in which candidates were to be inter-
viewed for placement in the Scientists' Pool. The number of can-
didates interviewed during the years 1956--61 varied oetwe:en 58-
and 180 each year. 

4.73. It was then observed that not many candidates were inte-
rested in the posts for which r~ruitment had proved infructuous; 
nor could many cases of recruitment be kept pending till interviews 
of overseas applicants were completed. This system of interviews 
abroad left out of consideration many overseas candidates who wish-
ed to be considered for various posts ariSing throughout the year. 
It was found that only a comparatively small number of such can-
didates actually joined as a result of the efforts during these years, 
some of tHem having been placed in the Pool. The system fol-
lowed and the results achieved suggested that a different approach 
to the problem was called for. A scheme was therefore prepared 
under which overseas candidates could be assessed (along with can-
didates in this country) not only for specific posts for which requi-
sitions may be pending with the Commission at a point of time, but 
for all posts which may be entrusted to them for recruitment with-
in a period of a year or so. For this purpose, a new scheme was 
drawn up during 1964. 

4.74. Under the new scheme the posts under the Government of 
India was grouped into seven broad categories on the basis of the 
fJay scales as indicated below. 

Category 'A'Hs. 1,600-1,800; 
Category 'B' Rs. 1300-1600 or 
Category 'C-l' Rs. 900-1400. 
Category 'Co2' Rs. 700-1250. 
Category 'D' Rs. 400-950. 
Category 'E' Rs. 35O-WO. 
Category 'F' Rs. 325--575. 

Rs. 1800-2000. 
Rs. 1100-1600. 
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The nummum educational qualifications, experience and other re-
quirements relating to age limits etc. were drawn up in a general 
way on the basis of requirements generally prescribed for posts in 
each category. A candldate could apply for one or more of these 
categories of posts according to his qualifications and experience. 
He was required to indicate in detail the different fields in which 
he had speCialised and also the nature of the job, i.e. Executive, Re-
search etc. for WhIch he may have a preference. The Scheme was 
limited to candidates possessing qualifications in Engineering, 
Science, Technology and Medicine. Only those candidates who were 
planning to return to India during th'e next 12 to It months were 
to be considered. The scheme contemplated that while an vverseas 
candidate may not be considered for a specific pdSt a't the time of in-
interview, he would be assessed for one or more categories of posts 
for which he may apply depending upon his age, 3ca<.1emic quali-
fications and experience so that his SUitability or otherwise for 
actual recommendation against a particular post may be assessed 
along with that of other candidates interviewed in India for specitic 
posts. The Scheme was publicised in India and abroad calling for 
applications from the prosp'ective candidatps 

4.75. 1,487 applications from 27 countries were received in res-
ponse to the advertisement. The bulk of the applications were from 
the United States of America, United Kingdom, Germany (East &nd 
West) and Canada. 893 candidates were considered suitable for 
being called for interview, 680 actually appeared for the interviews 
which were held by a member of the Commission in the Union of 
Soviet Socialist Republic, Germany, Switzerland, France, United 
Kingdom, Canada and in the United States of America, at convenient 
centres, during October 1964 to March 1965. Out of the 680 candi-
dates interviewed, 11 were interviewed against specific posts on the 
pattern of interviews held during 1956-1961. Panels for each of the 
subjects (such as Mathematics, Physics, Chemistry, Botany, Zoo-
logy, Agriculture, Mechanical, Civil, Electrical, Mining, Aeronau-
tical, Agricultural Engineering, lMediain-e etc.) were prepared. 

4.76. Explaining the difficulties experienced in the working of 
the scheme, the Secretary of the Commission stated during evidence 
that details of the posts being not available at the time of interview, 
the candidates were merely kept on a panel and were considered 
for appointment against specific posts requisitions for which were 
received by tire Commission subsequently. When the candidates 
were actually recommended for appointment and offers went out 
to them, they on many occ~ions replied that, although they were 
prepared to be considered for posts in India. they weN> not interest-· 
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-ed in the particular post offered. The preference indicated by them 
'-earlier, they held, was for a particular' type of work. 

4.77. In order to overcome this difficulty, the scheme'is stated 
,to have been recently reviewed. The' salient features of the revis-
oed scheme are indicated as follows: 

(i) The candidates interviewed abroad will be .. informed of 
the result of the intervi~w. They will not ho.wever auto-
motically be considered for. pO~ts for which they possess 
the prescribed qualificationS,. but they will be required 
to intimate the Commission the posts aavertised by the 
Commission which will be publiCis'ecI ,through our Mis-
sions abroad for which they would like to be considered. 

"'ntis change is stated to have been made in order to ensure that the 
>candidates are considered for posts in which they are actually inte-
.Tested. The number of cases in which the overseas ca.ndidates 
'might decline 'the offers made to them after gelection will thus be 
'reduced. 

(ii) 'The as.~essment made during the interviews may also 
be used for considering their cases for plac'ement in the 
Scientists' ·Poel administered by the C.S.I.R. 

,(iii) A list of posts for which recruitments in India proved 
inf.ructuous, or posts for which candidates in India are 
not likely to be available, will be publicised through our 
Missions abroad and the over8'eas candidates would be 
requested to indicate whether they are interested in any 
such posts. Such of them, as are interested, are proposed 
to be interviewed specifically with reference to such posts 
if the recruitment for them is still open. 

"The revised scheme. it is stated, has been again referred in Novem-
ber, 1967 to the Ministry of Finance for finai acceptance. 

4.78. According to statements furnished by the Commission, 
during 1956-1961, tours abroad by the then Chairman of the Commis-
sion were an annual feautre. Expenditure incured on each of those 
'tours, excluding the paym'ent of honorarium to AdvisE'rs· abroad, 
varied between about Rs. 16,000 in 1958. to about Rs. 20,000 in ·1961. 
Maximum number of candidates were interviewed during' the tour 
made in 1961 and the number was 125. Out of them, those selected 
(including those placed in reserve list) numbered 79 while the 
number of candidates actually recommended for appointment out 
of those selected did not exceed 54. How many out of .those 



103 

recommended-by the Commission were actually offered appoint- ' 
ment and.how many actually jointed have not been indicated by· 
the Commission. 

4.79. Under the sch~me introduced in 1964, only one tour is, 
indicated to have been made in 1964-65 by one of the members of 
the Commission. The total expenditure incurred on this tour is 
stated to be Rs. 62,781, out of which allowances of the number 
totalled Rs.: 37,886 while Rs. 22,895 were spent onhpayment of hono 
rarium etc. to Advisers abroad. - Foreign exchange involved in this 
tour was Rs. 49,000. The result of this tour are indicated as follows: 

No. of candidates interviewed 
No. of candidates selected 

680 
610 

No. of candidfltes recommended for appointment - 217 
No. of candidates offered appointment 186 
No. or candidates who accepted the apoint'ment - 34 

4.80. In the course of his eVidence, the representative of the 
Ministry stated that during 1958-1965, out of the total number of 
candidates can'ed for interview, the number actually interviewed 
was 1,108; the number found suitabie was 909; the n'..lmber recom-
mended was 414; those who were offered appointmpnt numbered 
372; and the' number of those who actually joined was only 121. 

4.81. Asked to state whether the scheme for interviews aboard 
was really serving a usefui purpose commensurate with the expen-
diture involved, the Conimission have stated that their weekly 
advertiSements are publicised abroad through the Indian Missions. 
Indian candidates ab'road apply in reSponse to them. On an average 
about 400 applications. are received every year from such candidates 
for posts in the fields of Medicine, Engineering, Science and 
Technology. It is, however, riot 'generally possible, the Commission 
maintain, for the overseas candidates to come all the way to India' 
for interviews for each of the posts for which they apply; nor is 
it possibl-e for the Commission to hold §eparate interviews abroad 
for each post advertised by them. At present, the Commission say, 
they are authorised to pay Travelling Allowance contribution to 
overseas candidates at the rate of second class rail fare from the 
port of embarkation in India to the place of interview. A number of 
overse:l5 candidates who are invited for in~rvlew represent that 
they cannot afford to pay air fare/sea fare for the journey to India 
and they request that the expenses may be defrayed by the Com-
mission. This involves, acc"rding \0 the Commission, considerable 
expenditure and they have been refusing such requests from the· 
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"candidates as there is no Government sanction to meet such expen-

diture., The result is that a majority of the candidates. who are 
considered prima facie suitable for interview, are unable to attend 
interview in India. At the same tim'e, year after year, a fairly sig-
nificant number of posts remain unfilled because suitable candidates 
for such posts are not found by interviews held in India. In this 
context" the Commission conSider, the scheme for interviews abroad 
as useful, 

4.82. The Secretary of the Commission however. in the course 
of evidence, agreed that the number of candidates who finally 
accepted the offers was 'very very small" but was hopeful of better 
'results forthcoming under the revised. scheme. 

4.83. Government was also asked to state whether they consider-
ed the usefulness of the scheme commensurate with the expendi-
tuer involved, They have stated that, although the response in 
previous years has not been quite encouraging, a trial could be given 
to the scheme which was being revised in the light of past experi-
ence. Under the revised scheme, they hold, it may prove possible 
to attract more candidates from abroad. 

4.84. The Chairman of the Commission was also asked during 
evidence as to why the work of interviews abroad could not be 
-entrusted to the Indian Embassies abroad. The Secretary of the 
. Commission explained the following difficulties in this regard: 

(i) not all of our Missions abroad had Heads of that status 
who could be asked to perform that' type of work; 

(ii) it would not be proper on the part of the Commission 
to delegate their functions to entirely new set of persons 
who had nothing to do with the Commission. 

(Hi) if selections were made by different sets of people in 
different countries, there would be no possibility of ensur-
ing 'uniformity of standard of selection. 

4.85. In the course of evidence, another suggestion was made 
that the Commission should try the method whereby Indian Mis-
sions abroad might be asked to prepare panels of names of those 
'who were prepared to be considered for posts in India, and send 
them to the Commission. The names could be arranged speciality-
wise and considered against requisitions which might be received 
by the Commission from time to time. If a candidate was found 
suitable he could be addressed whether he was willing to be consi-
4ered for the post. Th-e Commission should. arrange interviews only 
after the consent of the candidhtes was a\·ailable. either by calling 
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them here or ~~, a visit abroad by one of the members of the Com-
mission. This method, it was stated, would minimise the work of 
-the Commission and also avoid infructuous expenditure. To this, 
the Secretary of the Commission replied that all that the Mission 
could do was to give the particulars of the candidates. They could 
Bot, he held, make the assessment of the type which the Commis-
sion made for the purpose of selection.· According to him, it was 
worthwhile to try the experiment with the revised scheme again. 
If it failed for the second time, then, alternatives might be cansi-
>dered.. 

4.86. The Committee feel that the results of the scheme for inter. 
views abroad. have, in the past, not been encouraging or commen-
surate with the expenditure involved and 'hoPe that' the revised 
scheme would attract a larger- nwnber of candidates to posts iD 
IndiL Tbey recommend' that the revised scheme may be tried for 
a couple of years and then reviewed. 

D. Delayed Offers of Appointment 

Reasons JOT delay 

4.87. UPSC have been mentioning in their reports year after 
year cases where offers of appointment were delayed by the 
administrative authorities. Besides causing suspense and anxiety to 
those appearing before the Commission for interview, delays in 
making offers of appointment could also render the entire work 
of the Commission in regard to the recruitment for the particular 
post infructuous, because meritorious candidates could not be 
·expected to remain available for appointment for a long time. The 
Annual reports of the Commission indicate that the cases of such 
-delays are sizeable. 'l'1le figures for the last three years are U 
follows: 

1963-64-160 cases involving 422 candidates. 
1964-65-171 cases i,nvolving 469 candidates. 
1965-66-128 cases involving 329 candidates. 

'It is also noted that a majority of such cases pertained to technical 
'personnel of whom there is considerable shortage in the country. 

4.88. Government were asked to s'ate the reasons f.)r such d~lavs 
and the steps taken by them in this regard. They have stated that 
'CE'rtain essential formalities have to be completed before the candi-
nates recommended by the UPSC can be aopointed after the recom-
mendations of the Commission have been receive<!. Before issuing 
f(Hmr .. l offer of appointment and before actual appointment of the 



106 

candjaaies, medical examination, _ verificat.ion·.)1 character and-
antecedents etc. have to be completed. The completion of these 
fOlm.il!'des takes time and the a1;>pointment of the canmc!atc;; recom--
menoJ;;:d by the Commission is delayed to this extent. Ministry of-
Home Affairs have further stated that they have issued instructIOns 
in 1\:11)0 whereby the State authorities are expectt;!d to complete veri-
fication of character and antecedents of candidates selected lor 
appointment under the Government of India within a period of six 
to eight weeks. These instructions have been, it i:. stated, reiterated· 
in February, 1965 and again in July, 1966. 

4.09. ThE' Ministry have pointed out that, as verification work 
ha .. been constantly increasing on accowlt of extel'l.;i.0n of the scheme 
of verihcation to the employees of quasi-Government and autono-
mous i;('dies and public undertakings also, the State authorities have 
been Lxperiencing some difficulty in sticking to the tim'.! schedule. 
However, the Ministry have been reiterating their earlier instruc-
tions to the State Government with a view to reducing the period-
of dt:lay to the minimum extent possible. Instructions are also 
staten to have been issued to all the Ministries and Departments ot 
the Government of India in September 1966 that offers of appoint-
ments should be issued to all the candidates recommended by the 
CommIssion with the least possible delay. 

4.90. Delays in making offers of appointment by tne administra-
tive authprities have been, in some cases, also attributed to the
attestation forms of candidates being not recei\'.?d by the Ministries! 
Departments from the UPSC till the final recommendations were-
made by the Commission or a few days thereafter The Commis-
sion were, it is stated, accordingly requested in Septf>mber 1963 to 
ensure that attestation forms of candidates proviSionally selected for' 
Interview were forwarded to the Departments concerned as soon 
as the preliminary selection was made. In regard to this. the-
Chairman of the Commission stated during evidence that the Com-
mission tried to avoid all possible delays: He however maintained 
that it was not the function of the Commission to get the attesta-
tion done. It was, he held, undertaken by the Commission 10-12 
years back purely as an experimental measure in order ~o show 
to the Ministries as to how it should be done. According to him, 
the Commission have now requested the Ministries to do the work 
themselves as it is their legitimate functiOlL 

4.'1. The Committee are perturbed to DOte a sizeable Dumber· 
.f cases of ;delayed often of appoiDtmeats. III this C01IDeetioll, thq 
reiterate the ~. made by them iD para1tl'8ph 41 of their 
lint Report ('ftdrd Lok Sabha) on PubUt' Services that eases .& 
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.delay beyond .. · specified period should be revieWed by the Secreta17 
,of the Ministry/Head of the Department concerned and that the 
Ministry of Home Affairs mny also review the position once in six 
.months to make sure that Do holdups occur. 

4.92. The Committee are also unhappy to leam about the mis-
understanding between the Commission and Government regarding 
the responsibility for the attestation forms for verification of ch-arac-
ter and antecedents and would like that this matter as also any 

. other snags in the procedure are sorted out without any further 
loss of time . 

. 4.93. From a perusal of the Sixteenth Annual Report of the Com-
mission for 1965-66, the Committee note that in order I to reduce the 
time lag between the declaration of the final results of the IA.S. 
etc. examina«on by th~ Commission and the appoiqtment of select-
ed candidates, ~ were -... byG.'",:·~. t ........ 
previous two years, for the medical eA."' ....... ·~· .. ··t ;'ld ,'211 
·called for interview simultaneqllsly with ~~"Pji~ of intervi.ews. 
This, in the opinion of the Committee, is a 'Sfep in th, right direction 
and helps in. the early placement of the selected c~ndidates. Tbe 
Committee commend the aN'8Dgetqents made by Government to 
reduce the delay in the case of I.A.S. etc. examination and would 
like them to consider the feasibility of applying this system to 
other examinations conducted by the Commissioll as well. 

Verification of character and antecedents 

4.94. The Ministry of Home Affairs were asked to state what 
type of iruormation was collecteQ by the fleld om.cers on the baSIS 
of which character and antecedents of a candidate were verified 
and what were the considerations on which the suitability or other-
wi..i,~ of the candidate jOt public ser.vice was determined. They 
have stated that in order to ensure that persons entering Govern-
ment service are of good character and loyal, it is essential for 
every appointing authority under Government to satisfy itself on 
the identity of the candidate and. that he or she is suitable in aJ) 
T8Svects for appointmet In tite publie service. Persons who may 
'have been convicted of eriminal offences involving mOTal tUTpitude. 
those who have indulged in mal-practices at examinations conctuct-
~ by Public Service Commissions or Universities and who are 
debam!d·lty·· t1Hmi from eesideration ·ror employment, tbose ltkel, 
to l;>e disloyal to .the. ~tate due to theiJ;' anti-l1'8tlQ~ ot: aubvemve 
activiJies and such other undesirable charactel'f a.re ~~ ill t~ 
proeess of veriftcation of ~haracter aJUi an~~n~, ~e ~,c.t 
Ma~.tes Concerned ·arE' requested by tbe 8pPointil);l a.\lt~ort~ 

:J264 (Aii) L.S.-8. 
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10 furnish information whether the candidates have come to adverse-
notice in respect of these matters. 

4.95. In view of the fact that the Central Government was utilis-
ing the agency of the State Government for getting the character 
and antecedents of candidates verified, the Ministry was asked to-
state whether they envisaged any possible difterences of opinion 
between the States and the Centre in regard to considerations on 
which the suitability or otherwise of a candidate for public service-
was determined. In reply they have stated that some State Gov-
ernments might be adverse to carrying out verification of character 
and entecedents in respect of all the items covered in the preceding: 
paragraph. 

4.96. The Ministry were also asked to state the level of officers 
who were entrusted by the State Governments with the job of 
making enquiries in regard to character and antecedents. Accord-
ing to them, Government of India have not issued any specifiC: 
instructions about the internal arrangements by the States for carry-
ing out verification of character and antecedents, but the District 
Magistrates are addressed in the matter by the appointing authori-
ties. It is for the District Magistrates concerned to consult the-
local Supdt. of Police or the Deputy Inspector General of Police,. 
C.I.D. and forward the reports to the appointing authorities. It is 
also open to the District Magistrate, the Ministry maintain, to make-
such enquiries as may be considered necessary such as 'field en-
quiries' in case there are adverse reports against the candidates in 
the District records, so that fuller information is made available-
to the appointing authorities to determine the suitability of the-
candidates, in the Ught of such facts. 'nle Ministry have, however 0' 

it Is stated, made clear to the State Governments that when such 
field enqu1r1es are made, enquiries should be made by a responsible-
ofBcer and as discretely as possible. 

4.97. The representative of the Ministry in the course of eviden~ 
stated that, 10 far as he was aware, in most States the verification 
was expected to be done by a gazetted oftlcer. His report came-
through the District 0tBc:er who took the responsibiUty for the-
correctness thereat 

Appoin&metLt before ~ of eWaeter CIftd ~ 

4.98. The Ministry of Home Affairs were asked to state whether-
Go~ermneut envisaged any serioUs hann in making the ofter of 
ap~lntment immedbltely subject to the character and antecedents-
of tbe candidate being found sa~factory. They have replied that 
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appointments made pending verification of character and antecedents 
are likely to cause embarrassment both to Government and to the 
candidates so appointed, in case it becomes necessary to terminate 
the services of the persons concerned dUe to unsatisfactory ante-
cedents etc. It is, therefore, necessary to observe, as a normal rule. 
that appointments may be made only after completion of formality 
such as verification of. character and antecedents. The offers of 
appointment, the Ministry state, can be made. however, in respect 
of appointments which are required to be filled urgently in the 
public interest provided such offers are made on temporary basis 
subject to verification of the character and antecedents so that 
services of those who are not found suitable could be terminated 
without assigning any reasons under the Temporary Service Rules; 
but such a course, the Ministry maintain, can be possible only in 
respect of posts which are not security assignments or do not 
involve work of a top secret or secret nature or which are not 
sensitive posts. In respect of the latter type of posts, it is stated, 
it may not be desirable to employ undesirable characters even for 
a temporary period and permit them access to classified information. 

The Ministry have, however, ,assured that the matter will be 
examined by them in all its aspects. 

4.99. In order to find out the incidence of cases where appoint-
ments were not made on grounds of the character and antecedents 
being not found satisfactory, the Ministry were requested to state 
the number of candidates, out of those recommended by the Com-
mission as a result of examinations held in 1965, who were not 
offered appointments on this ground. They have stated that on the 
results of th~ Combined Competitive Examination held in 1965. 
only one candidate out of 426 recommended for appointment was 
denied appointment on account of unsatisfactory character and 
antecedents reports, while on the results of 1966 examination, no 
candidate has been denied appointment on this account. As regardS 
other examinatioas conducted by. the Commission, the Ministry of 
Home Affairs have stated that the information is not readily avaiJ-
able with them. 

4.180. From the information furnished to the Committee it is 
evident that the .... ber of eases where 011 the results of the I.A.S. 
etc. ...... .... tioas appointments were denied on aeeoaat of UDSatis-
faetory ehaneter .ad _teeedeIds is almost ne«Jigiltle. I.. view et· 
this, the Cemmittee eeIIIIider that DO serious harm woald be done· 
if "en of appointmeDt are made· immediately su),Jeet to th! e1aane-
fer ad -teeedeats '01 the eandidate 1JeiDg foaJuI satIsfadory~: 
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Befon, h .. ever, ,pviag this new ~ • triJII, ..., ~,mU~ 
woul4 like Gov8ftlDleDt .. evn ';,.. die .... U. all ~t. ~ 
tJeaa ill eouultatioa with tIae Commi_OIl aad C(mle to • ~ __ 
as early .. pcwiWe, :. 

E. Follow-up of Candidates recruited by the CouunissioD 

A"cssm.ent Reports 

4.10t It is atated that the Commission are interested in watch-
i»,g the performance of candidates recruited by them with the object 
of considering, with reference to the actual quality of officers as 
evidenced by their performance, whether it is necessary to readjust 
their methods of recruitment so as to secure progressively a better 
type of recruits. For this purpose, the assessment reports are can~d 
for by the Commission in respect of the work and conduct of candi-
dates recruited by them. In the case of persons recruited th:roU.~h 
8 competitive e~ination, these reports are called for for a period 
of first 5 years of their service while in the case of thnse appoin;ed 
.1 a result of interview alone, these reports are required for the 
first two years of their appointment. 

4.102. It hal been complained that although the Commission re-
quire Ulel8ment reports to be furnished to them in every Case where 
a candidate is recommended, these reports have not been received by 
the Commission very regularly in all cases., The ~pointiug authori-
ties are, it stated, feminded by the Commission from time to time 
to lend these reporta regularly. 

4.103. In the course of his eviclence, the Chairman of the COM 

million stated that the systemi of calling for assessment reports W'lS 
introduced in 1957 when the importance of personali~ tes,t in the 
IOheme of the I.A.S. etc. examina'io,n was reduced by rn.king a pas~ 
ba that teIit as not obligatory. The idea, aeoordiq to him. was t" 
..... the suitability of the ~w IJlltem of recruitment. He. how-
ever, said that because the Commission had not been "'viDg t~ose 
nports regularly. the Commiission could not say to what ext~nt th!" 
DeW method had fMlCeeeded. 

4.1M. m NCarcl to CNUldidates l'8OIUitecl by the IIle&l¥.w:I of Ielectioa. 
otherwile than '" ~ howe~ u.e liib &Ad 11th Report$ 
of tile CteJDWi_ for the yeus ·1813 "'Iad 1._ have BtaW 
that ~ --.... Jleponala tMU elite "'nUlNe to mdlcatR tbal 
moat of the seleeMd caaclidatea _va Been f~d By the appoinUlll 
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authorities to be of the required standard. 'I'he ~forman~wise 
break-up is indicated in the Reports as follows: 

Thoroughly Un-
satisfactory' satisfactory 

Mixed ~ r 

97'3 1 1'49 1'20 

1'94 

4.105. Stating the steps taken by Government in this regard, the 
Chairman of the Commission stated that circulars had been issued 
by the Railway Board in 1966 and later by the Ministry of Home 
Affairs impressing upon the various authorities concerned the neces-
sity to send the assessment reports to the Commission. He hoped 
that as a result of those circulars, the position would improve and 
there will be greater observance of instructions to the employing 

Ministries. 

4.106. It was stated by one of the representatives of the Com-
mission that the few reports that the Commission had received were 
so sketchy that it was not possible to make any worthwhile analysis. 
In a subsequent written communication, however, the Commission 
have stated that no form as such has been prescribed for the purpose 
and that Ministries are ordinarily requested that the assessment 
reports should, inter alia indicate briefly the nature of duties per-
formed by the persons and a general assessment of his overall peY"-
formance, character, initiative etc. 

4.107. The Committee need hardly emphasise the importance of 
regular submission by the appointing authorities to the Commis-
sion, of assessment reports of work done by officers recruited on 
their recommendation SO as to enable the Commission to keep the 
scheates and procedures of recruitment under constant review and 
uadertake studies in depth with a view to improve their moius 
operandi . 

. 4.108. The Committee also, consider that if the Commission are 
to really profit by these nporls, these should be properly drawn up 
so that iDformation on various aspects of the performance of an 
oIicer is availahle for analysis in the Conunission. They, accord-
ingly recOlDJDeDd that the Commission should devise a suitable pro-
forma for eaDhag assesstnf'Dt reports on the work and performanee 
during the first five years of their serviCe in the case of candidates 
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recruited on ,the basis of a competitive examination and first two 
years in the case of those recruited on the basis of interview alone. 
The proforma should be circulated to aU the M'mistrieslDepartments 
of the Government who should be asked to submit the reports .. 
the Commission replarly in the prescribed manner. 



V. PROMOTION AND DISCIPLINE 

A. P.romotion 

.Association of Commission with DPCs. 

5.1. Following the recommendations of an inter-<iepartmentaJ. 
-committee, Government had, by instructions issued on 17th June, 
1946, extended the functions of then Federal Public Service Com-

<mission to include inteT alia association of a member of the Com-
mission with the Departmental Promotion Committees set up for 

,dealing with promotion. It was then decided that the Commission 
-should be invited to depute one of its members to sit on all DPCs 
-dealing with promotions to and within any Central Service Class I. 
As regards promotions to and within the Central Services Class II, 
'it was left open to departments to enquire of the Commission whe-
"ther they were able to depute a member, save in the case of the 
following services where such association of a member of the Com-
mission was specifically enjoined: 

(i) Telegraph Engineering & Wireless Service, Class II, P&'l' 
Deptt. 

(ti) Telegraph Traffic Service, Class II, P. &: T. Deptt. 
(iii) Postmasters, P&T Deptt. 
-(iv) Preventive Service, Customs. 
(v) Appraisers' Service, Central Excise Deptt. 

(vi) Inspectors Service, Central Excise Deptt. 
(vii) Deputy Superintedents Service, Central Excise Deptt. 
(viii) Assistant Collectors, Central Excise Deptt. (if any left in 

Class II). 

As regards promotions within subordinate services, it was then 
'held as "clearly impracticable at the present time" to associate the 
·Commission. The instructions issued in 1946 (as amended in Sep-
tember and July 1947) continue to be in force (AppendiX IX). 

5.2. The Ministry was asked to state whether they thought it 
-desirable that the Commission should be associated with the DPCs. 
They have stated that association of the Commission with promotions 
lends objectivity and impartiality to the deliberations of the DPCs 
:and therefore inspires a greater confidence. 
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Ezclusion oj certain Class I Servicel from the purview of the Com-
mission. 

5.3. It has been stated that the convention for the association of 
a member of the Commission wiihthe DPCs set up to deal wittL 
promotions to and within Central Services Class I is not being. 
followed in the following cases:-

0) lndiaaJ'oreign Service (A) 
(ii) Class I '~way Servtees 

(iii) Indian ,Audit arid Accounts Service 
(iv) c..tnl kretariai s.mce 
(-. 18th. Shit .tEal Ser\'iee 
(vi) Indian Economic Service 

r..4.ExplaiAing the reasons for not observing the convention in: 
r~d to .1.baaeterVicel, ,,ibe l4iniItry of Home Mairs have stated 
.Uaatf~1M as 1ndi'8l1, Auclit ,and A.c~ounts Service is ccmcerned, the 
Comptr~ler and AwiitllT General carries a special status and posj-
tion. in regard to the other services, the Mirustry maintain, the 
Selection Boards dealing with promotions are inter-departmental 
and are broad b~ 

5.5. Asked to state their reaction to the sugges'ion that e"C'n in 
the case 'of services where the Se~ection Boards may b:! "irt~r
departmental" and "broad based",amember of the Commission may 
be associated for lending obj~vity and tmpartialityto the deli-
berations of the Board, the Ministry have stated that thf' !':1ain 
reason for associaUJlg the Commission for promotions is to have 
an outside representative on the DPC so that the deliberations of 
the Committee gain from contributions of a member who is not 
part of the department and who can th-erefore lend objectivity. In 
respect of Selection Boards which are inter-departmental and broad 
based, the Ministry maintain, this outside element is already provided 
for since the Promotion Committees are not confined to departmen-
tal members but alrea.qy'have outside representatives who will lend 
objectivity to the deliberations of the Seleetion Boards. 'nte Minis-
try have further stated that there is a trend of thinking thm the Com-
tnission's workload shotlld be lightened and they should be relieved of 
ncm-eseential functions as far as possible 80 that they have some 
mote time to devote to the essential functions which are their con-
stitu~al respoDaibiUty. Government's view has, therefore, been 
that the Commiasion need not be associated with DPCs,for promo-
tions within Class I service which have inter-departmental and broad 
based Promotion Committees. !be Ministry have, however, stated 
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that Govemiiient bave not taken any final decisions on the questiolT 
of association of Commission with promotions since the Adminis-
trative Reforms Commission are likely to have something to say on 
this subject. 

Procedure obseroedby DPCs. 

5.6. According to instructions issued by the Ministry of Home 
Affairs on the 11th June, at6* in every Departmtent, aDPC (or 
committees) should be established to deal with all promotions that 
involve selection of best persons available (i.e fo~ selection posts 
or posts which are to be filled on the basis of merit with due regard 
to Seniority)". A DPC, it is stated, shouldordfnarily consist of the 
head of the Office or Department concerned, or an oft\cer nominated 
by.him, and of other Officers of the Department who are ~aiL1iliar 
with the work of the persons who are candidates for promotion. The 
number of committees to be established and their composition has, 
however, been 1eft to be decided by the Departments in the light of 
their own needs. The procedure to be followed by the DPC's has 
been dealt with in paras 5, 6 and 7 of th~institutions as follows: 

"5. With regard to the procedure to be followed .. by the Promo-
tion Committees two suggestions have been made: 

(a) that the committee should meet periodically (perhaps 
annually) to .prepare a list in order of merit of officers 
selected for promotion; or 

(b) in the alternative, the committee shOUld hold 'ad hoc 
meetings for the purpose of. making selections to parti-
cular posts whenever occasion arises. 

Each Committee should decide its method and procedure for 
itself subject to consultation with the Commission where 
the Commission is represented on the Committees. When· 
ever the recommendations made by a Committee involves 
the supersession of an officer, the reasons for the super-
session should be briefly recorded. 

*Ministry of Home Affairs O.M. No. 33!46-8sts. (R) dated 17-6-1946 
to all D~partmentc; [as amended by Home Department O.M. No. 32/46-
Em. (R) dated the 23rd September and 3rd July, 1947]. 

"Under Ministry of Home Affairs O.M.No.I!9/~8-RPS dated t6.5.I9~9. 
promotions to non-se1ection posta I.e.· where the basis of promotion 
is seniority subject to th~ rejection of the unfit, are also required to· 
be referred to the DPe. 
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6. It is unnecessary to submit for approval of the Commission 
recommendations made by a Committee on which member 
of the Commission is sitting except in those cases where: 

(i) consultation with the Commission is compulsory under 
Section 266 of the Government of India Act, 1935, reael 
with the Federal Public Service Commission (Consul-
tation by the Governor General in Council) Regula-
tions, or 

lii) 'the member of the Commission requires that the Com-
mission should be consulted before final recommenda-
tion is made. 

'1. Recommendations made by DPCs on which the Commission 
is represented should be treated as recommendations hav-
ing the approval of the Commission, and the convention 
regarding acceptance of the advice of the Commission will 
apply. In cases where the Commission has been CODSUlted. 
the convention will similarly apply to the final recom-
mendation made by the Commission. 

Where a DPC follows the method. of maintaining a list of 
oftlcers selected for promotion, no departure from the 
.order in that list should be made; provided that, where 
administrative exigencies require, an oftlcer not in the 
list or not next in order on the list may be appointed for 
a period not exceeding 3 months." 

&.7. The representative of the Ministry was asked during evid-
4nC8 whether it would not be desirable in the interest of bringing the 
'system on a regular footing, to lay down precisely, in consultation 
with the Commission, the method and procedure of work to be 

.observed by all the DPCs. He replied that a certain amount of 
ftexibility had been left to each department depending upon the 
category of service. He added that mode of,taking decision, casting 
vote etc. had not been laid down because normally it was expected 
that the DPC would come either to an unanimous conclusion or, if 

. there was a dissent, it would be recorded in the proceedings of the 
DPC which would go to the Commission. Where supersession was 
involved, he said, the reasons were to be recorded for the same. 
He, however, admitted that instructions on the subject of DPCs have 
been issued at various times, but those had not Deen compiled into 
8 single compendium. 
Functions of the Commission in. relation. to recruitment by promo-

tion. 
5.8. The Commission are, subject to -8 few exceptions, associated 

-with the DPCs dealing with promotion to and within Class I Services 
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JlIld posts. It is, however, open to the Departments to enquire ot 
the Commission whether they would like to be associated with 
DPCs to "consider promotion to and within Class II Services and 
posts. The Commission have stated that they generally do not 
associate themselves with the DPCs to consider promotion to Class 
II posts and in such cases the Ministries are informed to proc~d 
with the convening of the DPCs, without associating the Commis-
sion, and to refer the recommendations of the Committees to the 
Commission in due course, unless such consultation is not necessary 
under ~h"e provisions of the Union Public S~ce Co~ion (Ex-
emption from Consultation) Regulations, 1958. ' 

5.9. The procedure observed by the CommiSSion in relation to 
recruitment by promotion where they are required to be associated 
has been described by them as under: 

(i) The DPCs consider selection of officers for promotion to 
the posts which fall in the promotion quota as prescribed 
in the recruitment rules. In case, however, recruitment 
rules for a post have not been finalised and the Ministry 
desire to fill a particular vacancy by departmental pro-
motion, the proposal of the Ministry is examined on merits 
and ad hoc decision taken whether that particular vacancy 
should be filled by promotion pending finalisation ot 
recruitment rules. 

(ii) All proposals for convening meetings of the DPCs are 
examined in the Secretariat of the Commission, with 
particular reference to the question whether appointments 
of the officers whose cases for promotion are to be con-
sidered are regular, whether seniority list have been 
properly drawn up and authenticated by the concerned 
officer of the Ministry/Department. etc. 

(iii) The proposals which are found in order are submitted 
to the Chairman for nomination of a member to preside 
over the DPC. 

(iv) The Chairman of the DPC decides whether an actual 
meeting of the Committee be held or a decision be taken 
by Qireulation of papers ,among the mE'IIl~rs of the Com-
mittee. 

(v) The r~ommendations made by the OPC are required to 
be referred to the Commission, before they are im"l('-
men ted, ,unless sueh reference is not necessary under the 
provisions of the UPSC(Exemption from Consultation) 
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Regulations, 1958 or in tel'DlS of the Ministry of 'Home • 
Affairs O.M. No. 18/64/~Ests dated 13th January, '1951. 

(vi) The notifications issued by the Ministries implementing 
the recommendations of the DPC are examined with a 
view to ensure that there is no departure from the recom· 
mendations of the OPC/Commission. 

5.10. The Commission was asked to state whether they had, as 
a rJ!sult of experience, staDdardised the methods and procedures to 
be 'observed by the DPCs forguid.ance at the time of scrutinising 
references from Ministries/Departments in that regard. In reply,. 
they have stated that they have evolved a prof~ which is tequir. 
ed to be completed by- the Ministries/Departments and enclosed 
with all proposals made to the Commission for convening meetings 
of the DPes. 

5.11. Dealing with this subject, the Chairman of 'the 'Commission 
stated. in the course of his evidence that "to a eotlSiderable extent 
now wery thing appears in some kind of an organiged form." 

5.12. In regard to the basis on which DPes took decisions, the 
q.irmab.of the Commission stated that their decisions were purely 
on the basis of an assessment of record of the officers for a perIod 
of 5 or 10 years. In that connection he, however, mentioned that 
it was proposed to do away with ,the present system of categorisa-
tion of officers and the record would, under the new system, only 
indicate in a narrative form an. account of the work of the officer 
and whether he had done any thing outstanding during the year 
under report. Besides, he stated, the Commission bad recently made 
an attempt to assess the merit of candidates for departmental pra. 
motion nf Section Officers to the post of Under Secretaries by a 
short interview in addition to assessment of their record. He added: 
"some kind -of 'c:redit will have to be given for seniority as well as 
to the record of the ofticer as 'evidenced by his character roll. We 
can make an improvement by saying that we shall take these two 
things into consideration and on top of that impose the interview 
test also which attempt we are making at present." 

5.13. Asked whether there was any provision for appeal against 
the decisions of the D.P.Cs., the Chairman of the Commission stated 
that, apart from the fact that the report of the DPC was subse· 
quently received by the Conlm1ssion for conftrn:!.ation, there was n~' 
appeal against the deciSions of the DPC. An aggrieved officer could,.. 
however, alwaYs submit a petition to the President. 
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5.14. The Committee consider that it is necessary to bring the 
. 'System of Departmental Promotion Committees on a regular footing 

and lay dcJ'WD uniform procedures for their internal working. With 
that end in view, ;the Coinmittee recommend that Ministry of Home 
Affairs should, in consultation with the COmmission, lay' down and 
circularise detailed instructions in regard to basic matters such as 
nature of cases to be referred to fl\e Departmental Promotion Com-
mittees, cases where the Commission should be associated. authority 
~mpoweTed to tBppoint D.P.Cs., their precise functions and composi-
tion, and provisions Il'egarding chairmanship, terms of office of 
Chai,rman/Member, quorum. interview of candidates by the D.P.Cs., 
mode of taking decisions, casting vote, :record of decisions and of 
reason", in cases ot supersessions etc. 

Association with Selection Committees in States 

5.15. rAS/IPS (Appointment by Promotion) Regulations provide 
that for making selection of persons for promotion to the ser
vice, there shall be constituted for each of the States or for th" 
group 'of Union Territories, a committee consisting of the Chairman 
of the UPSC or where the Chairman is unable to attend, any other 
member of the Commission representing it and 3 to 5 members spe-
dfied in the Schedules attached to the Regulations. The Chairman 
'Or the member of the Commission is to preside at all meetings of 
the committee at which he is present. 

~16. It is stated that for this purpose, the Commission have 
-drawn up a pnased programm'e of the meetings of the selection com-
mittee in consultation with the State Governmlents, as follows: 

N arne of the State 

J 

Guiarat 
Andhra Pradesh 
Rajasthan. 
Punjab 
Madhya Pradesh 
West Bengal 

Month during 
which meeting 
will be held. 

May 
June 
July 
1111y 
August 
Aaguat 

Month durin~ which 
Conf. records ure to 

be reed. in the 
Commission's office 

3 

February 
March 
April 
April 
April 
May 
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Bihar 
Maharashtra 
Madras 
Mysore 
Kerala 
Assam 
Uttar Pradesh 
Orissa 
Haryana . 
Jammu & Kashmir 
Delhi, H. P. & A. N. 

. 

2 

September 
October 
November 
October 
November 
December 
December 
December 
September 
October 

3 

June 
July 
July 
JWle 
July 
August 
September 
September 
July 
July 

5.17. The Chairman of the Commission stated during evidence-
that the selection committees in the States are composed of the Chief 
Secretary of the State and two or three officers belonging to the 
State, a member of the UPSC and a representative of the Home 
Ministry. According to him, this committee assessed the confiden-
tial records of all the eligible candidates and on that basis and on 
the furnishing of integrity certificate by the State Government con-
cerned, made recommendation for promotion from the Provincial 
Service to the All India Service concerned. In regard to the sugges-
tion that the selection committees merely dittoed what the Chief 
Secretary and the officers of the Provincial Service suggested, he 
said: 

"I would not say that. Our member and the representative 
of the Home Ministry go there and they also examine the 
confidential records of the officers. They are not supposed. 
to ditto and they do not ditto also." 

B. Discipliury Matters 

ltefet"nce to Comm.iuioft 

5.18. Article 320(3)(c) provides that the Commission shall be 
consulted on all disciplinary matters affecting a person serving 
under the Government of India in clvil capacity, including memorials 
.or petitions relating to such matters. 

5.19. '!be instructions in regard, to the procedure to be followed' 
til consulting the Commission in disciplinary and other cases and' 
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also the convention in regard to the acceptance of their advise in 
cases referred to them were contained in the late Home Depart-· 
ment O.M. No. 16/2J39-Ests. dated the 15th December, 1939. These 
instructions, which were reiterated by the Ministry of Home Affairs 
in an O.M. addressed to all the Ministries/Departments on the 20th 
August, 1949, are at Appendix X. -5.20. It is stated that suitable instructions have been issued to 
the Ministries/Departments that disciplinary cases should be refer-
red to the Commission complete with all the records, in original, 
required fora proper examination of the cases. With a view tc 
ensure that all the necessary papers are furnished and that the pro-
cedural formalities have been completed, the Commission have· 
devised a proforma and suggested that the Ministries/Departments 
may be required to fill in the same, while forwarding disciplinary 
cases to the Commission. This proforma has been circulated by 
the Ministry of Home Affairs to all the Mi.nistries/Departments. 

Procedure observed by CommissiOn 

5.21. Describing the procedure observed by the Commission in' 
dealing with disciplinary case, the Chairman of the Commisl"ion 
stated in the course of his evidence that when such a case was· 
referred to the Commission, it was, in the first instance, 'ascertained' 
whether a reference to the Commission was necessary under the· 
rules; that all necessary papers and information had been furnished 
along with the reference; and that there were no procedural 
irregularities vitiating the disciplinary proceedings. After all that 
information was obtained, the Secretariat of the Commission prepar-· 
ed a summary of the entire evidence sent to the Commission, which 
together with original papers, was sent in the first instance to two 
members of the Commission designated by the Chairman for their 
advice. 'They took one or two weeks in giving their advice wh'ere-
after the case was circulated among other members of the Commis-
sion for recording their opinions. In case of any difference of opi-
nion among members of the Commission, a formal meeting of the 
Commission was called at which the case was discussed and a con-
clusion arrived at whether some punishment should be imposed or 
not. The final decision of the Commission was then communicated-
to the Government. 

Personal hearing to persons involved 

5.22. A view has been expressed that the present procedure 
whereby the Commission do not conduct a hearing and have nothing 
but papers before them was a serious limitation of the Commission's: 
functions in regard to disciplinary cases. 
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5.23. The instructions issued by the Ministry of Home Aff~ to 
~ll the Departments etc. on the 17th June, 1946 inter alia state that 
the Commission shall have the right to call for any information 
which may be required by the Commission in discharge of their 
functions. The Chairman of the Commission was asked during 
evidence to state ,whether the Commission had also the power to 
hear the persons charged with breach of ciIscipline or to call tor 
witnesses and i1 so, whether the Commission had exercised the 
power. He stated: "In the whole history of the Commission there 
was one instance (of an accused having been called for personal 
hearing)-that was long before Independence. The officer is never 
called; every thing is determined on the basis of the records". In 
reply ,to the question as to whether the Commission could hear the 
person in CaRS of any doubt, the Chairman of the CommiRs1on 
stated: "We don't call him. If there is doubt we give the benefit 
of doubt to accused officer." 

Delay in disposal of cases 

5.24. It is noticed from the information supplied to the Committet" 
,that out of 48 diSCiplinary cases pending with the Commission on 
31st March, 1966, 19 were more than 3 months old and in 5 c~s 
the reference were as much as 6 months to one year old. Asked 
to state why the Commission were taking so long to tf?llder advfcp 
-on disciplinary matters, the Chairman of the Comm:·sion stated 
during evidence that delays were caused sometimes bf!C8US(' the 
cases received by the Commission were not complete. Sometime!;. 
he said, there were voluminous reports to be gone through which 
took time. He, however, assured that, normally, Commission's views 
'would be communicated within three months. 

5.25. TH C .... ttee would ..... lise tile need for eaioly 4IIsposal 
of dlseiplinary eases ~ the C-;ssien. They' riOOIiUIlend hi 
-taternal ............ ." the COI •• dria IBIaeaId 1ae.~ 'Ie 
__ Ie ttt.n to tender tIaek advice .....uy in ...... • IRftntb's 
.... e. 



VI. MISCELLANEOUS MATTERS 

A. Recruitment fOlr Statutory Bodies 

Extension of functions of the Commission under certain Acts. 

6.1. Article 321 of the Constitution provides that an Act made 
by Parliament may provide for the exercise of additional functions 
by the UPSC as respects the services of the Union and the services 
« any local authority or other body corporate constituted 
by law or of any public institutions. Recruitment to certain 
categories of posts under Employees State Insurance Corpo-
ration, Delhi Municipal Corporation and the Employees Pro-
vident Fund Organisation is required to be made in consultation 
with the UPSC Wlder the provisions of the relevant Acts made by 
Parliament. Further, according to the 16th Report of the Commis-
sion, the Commission have concurred in the proposal of the Gov-
ernment that a provision should be made in the relevant Act re-
quiring that the Commission should be consulted in regard to recruit-
ment to certain categories of posts in the Coal Mines Labour Wel-
fare Fund after it is established as a body corporate. 

6.2. The representative of the Ministry was asked during evidence 
to state the basis on which those statutory bodies alone were picked 
up for making consultation provisions in the relevant Acts while 
recruitment for a large number of such bodies set up from till'e to 
time was outside the purview of the Commission. He explained: 

"When the relevant Acts were being framed, it was proposed 
either by the body concerned or by the Ministry con~ern
ed that specific provision may be made in the law. TIlese 
are the cases where specific provision has been made in 
the respective statutes governing those bodies. The sta-
tutory provision is made with the concurrence of the 
UPSC at the initial stage, that is, when the law is being 
drafted." 

Sepa:,.ate Recruitment Board for Statutory Bootes/Public UndeT
tftking •. 

6.3. There are by DOW a large number of statutory bodies, public 
1IBetor undertakings and autonomous bodies which are outsid .. the 
]lUl'View of the UPSC. 'nte Government of India is committPd to 
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the continual expansion of the public sector in our COUl1try. It ill" 
tJ~eiore, obvioUs that the public sector offers immense scope for 
em)'lloyment. 

6.4. Time and again complaints of nepotism and favourtism in 
~ public sector have been made in the Parliament and the Press. 
In . the field of public enterpnses and departmental und"O!rtakings 
there is conspicuous absence of adequate machinery to ensure the 
observance of merit principle through an impersonal and competi-
tive recruitment procedure. Indeed complaints are rife that there 
is a strong element of patronage and preferment in the public 
enterprises which in tum are shielded and sheltered from fuller 
accountability by claims of autonomy. 

6.5. Views differ on the question whether recruitment for statu-
~ry bodies should be entrusted to the Commission or whether a 
Rparate public service commission should be set up for the pur-
pose. In the opinion of two Ex-Chairmen of the Commission who 
appeared as non-official witnesses there should be no objection to 
the Commission taking over the work for public undertakings also 
and undertaking the recruitment work through ad hoc recrui~ 
ment boards of the Commission and by making necessary addition 
in the membership as well as secretariat staff of the Commission. 

6.6. On the other hand, it is the view of some seasoned admini-
.trators that the Commission should not be saddled with recruit-
ment work for public sector undertakings. The managerial auto-
nomy of these bodies, on which so much stress is being laid, ])e.. 
comes heavily eroded if recruitment is entrusted to any other body. 
Public undertakings are responsible bodies and should be trusted 
to devise methods suitable to their organisation for ensuring best 
Ielection and maxima.un fairness. They, however, contend that the 
benefit of the advice of the Commission should be made available-
to the public undertakings for framing their recruitment proce-
dure and promotion policies, and for laying down job specifications. 
and the pay scales to attract suitable candidates for specific jobs. 

6.7. Asked during evidence about his opinion as to whether the-
Commission should undertake recruitment for public sector under-
takings, the Chairman stated that he would like to dissociate the 
Commission with this recruitment. He added, however, that in-
.teed of leaving it to the respective Ministries and public under-
takings, it should be done by a separate body. All that he liked 
was to be assoc:iated with the recruitment of the members of that 
body as and when It was constituted. 
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6.8. The Committee note that the C-entral Gclvernment· and the 
statutory bodies/public sector undertakings under their control are 
today the biggest employers in the country. Out of the total jobs 
available in this field, only a small percentage of the Central Gov-
ernment employment is processed by the Commission. This is 
because the Commission are being consulted only in regard to ap-
pointments in the higher services and posts, principally those ift 
the gazetted ranks. For recruitment to statutory bodies/ptlblic 
undertakings there is llo set uniform procedure and each body I 
undertaking recruits its personnel in its own way. With a view 
to put an end to the unsatisfactory state of affairs in this regard, 
the Committee urge that adequate ma~hinery and pr~edures 

should be devised and brought into. operation before long under 
the broad supervision of the Commission to regulate ~,mitment 
for the ~reasing number of statutory bodies and the steadily grow-
hie public sector of our e<'onomy. 

B. Coordination with State Service Commissions 

6.9. The Constitution does not provide for any formal relation-
ship between the Union Public Service C.oInIIllssion and State Pub-
lic Service Commissions. Both the Union as well ·as the State Com-
lIlissions have, however, many problems and matters of common in-
terest. The UPSC conduct many important competitive examina-
tions at State capitals where the State Public Service Commissions 
and the State Governments undertake to provide all local facilities 
for conducting the examinations. In fact in all their Reports the 
UPSC have recorded their grateful thanks to the State Governments 
and State Public Service Commissions for their assistance and co-
operation. 

6.10. Unofficial contacts between the State Commissions and the 
Union Commission have long been in existence. A Conference of 
Chairmen had been held in December, 1949 and on their advice 
leVeral suggestions were placed before Government regarding the 
lltatus of these bodies in the new Constitution. A conference of 
Chairmen or representatives of all the 16 State Commissiong was 
held in New Delhi in January, 1953 to discuss matters of common 
interest in the light of the experience gained In.- the Commissions 
since the inauguration of the Constitution. ~ recom'mendatio~ 
~ the Conference were brought to the notice of the Government. It 
• unde~ that the second conference was held in January, 1958 
and !he third and last conference in March. 1961 in New Delhi. In 
a wntten note furnished by the Ministry of Home M&iIl it has been 
Kated that in view of the Emergency and also because there was no 
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immediate problem anamg for d.iacussion, no conference of the 
Cbaitman of the State Public Service Commission has been held 
during the past few years. 

1.11. The Committee are of the view that notwithstaBdiag .'6 
a1tseaee of any eonatitutional link between the Union and tlte State 
Public Serviee eomlplilsions, such conferences do serve a useful pur-
pose in that they facilitate exchange of views on matters of eomJIl4iIIIi 
interest and pooling of experience. Further, these eonfereftees help 
to evolve a unifonn approach and common work procedures in the 
CommiuiOl\5 throuchout the cOUlltry which is desirable, particularly 
because the Constitution envisages a single pattern for both the 
Uaiob and the State Commissions and the functions of both are of 
limilar character. The eo.ttee commend the idea of periodtnl 
eonferences of Chainnen of the UPSC and State Public Service 
Commissions, say once ill three years. A dmultameous meetiBg of 
the Secretaries of the Union and state Public Service COIIlIIlissi ... 
is also desirable. 

C. Annual Reports 
Annual RepoTts 

6.12. Under clause (1) of Article 323 of the Constitution. it is the 
duty of the Commission to present annually to the President a 1'f"-
port as to the work done by the Commission. On receipt of such 
report, the President is required to cause a copy thereof together 
with a memorandum explaining, as respects the cases, if any, where 
the advice of the Commission was not accepted, the reasons for such 
non-acceptance to be laid before each House of Parliament. 

6.13. While the Commission give a general survey of their work 
duril'lg the period covered in their annual reports, they deal at length 
with eases where their advice was not accepted by Government or 
where the Commission were not consulted on matters in which Gov-
ernment had a statutory obligation to consult the Commission or 
where the procedure prescribed for consultation was not observed. 
The annual reports of the Commission are thus a sort of a safety 
valve through which the Commission are able to bring to the noti~ 
of P.arliament and the public the indiscretions and irregularitif"s 
committed by the Executive. Speaking in the Constituent 
Assembly, Pandit Kunzru observed: 

lCif a case occurs in which the Executive rejects the Commis-
sion's adVice without justification the UPSC willl>e abbt 
to mention this in the Report which will have to be laid 
befOh the Legislature. There is a reasonable certaIntY. 
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therefore, that the Executive will be di$posed to act with 
caution and not exercise its powers in an arbitrary fashion 
and act as if the Public Service Commissions did not exist." 

6.14. Over the years a practice has developed whereby each House 
of Parliament is provided an opportunity to discuss these reports on 
a motion for consideration brought by Government. Dates when 
~e annual reports for the last five years were presented to Pre~dent, 
laid before the Houses of Parliament and discussed by the Lok Sabha 
have been indicated by the Ministry* as follows: 

Presentation to President 

Date of Date on Date on 
presentation which laid which dis-
to President in Lok Sabha/ cussed in 

Rajya Lok S~bha 
Sabha 

3-7-1963 19-12-1963 24-12-1964 
6-10-1964 18-11-1964 Do. 
7- 12- 1965 2-3-1966 22-5-1967 

(inconclusive .\ 
. 14-2-1967 14-6-1967 Not yet 

discussed 
20-11-1967 Not yet LaId 

6.15. The annual reports of the Commission synchronise with 
financial years. Thus, the report for 1962-63 covers the period from 
1st April, 1962 to 31st March, 1963. It is observed from 
the statement given in the pre<:eding paragraph that the time taken 
by.the Commission in presenting their annual report to the Presi-
dent has been steadily increasing from year to year. While the 
Commission took only 3 months in presenting the report for 1962--63. 
the presentation of the reports for 1963-64, 1964-65 and 1965-66 took 
6 mOll'ths. 8 months and 1()t months respectively. The repOrt for 
the year 1966-67 had not been presented until the mliddle of Novem-
ber, 1967. 

6.16. The Committee need banIly empha,.ise the importance of 
early presentation by the Commilrsion of their aaDUal reports to thp 
President. They reeolDDlead that the CommJuicm. shOUld so orga-
nise their work that their annual report is normally pTesentcd . to 
the President ~t later than July of the following year. 

-At the time offac:tual verification, the CO~lIiOD have indicated the dates of 
praeatation to Praidcnt of their .J\nDUaJ R.cporu as: 1962-63-15.5.1963; 
963-64-7.7. 1964 ;1964-65-17-7. 1965 ; 1965-66-10.10.1966; J!J66-67-20.II.1967. 



128 

Laying before ParLiament and discussion in the Houae 

6.17. It is also observed from the statement given in the earlier 
paragraph that the time taken by Government in laying the annual 
report of the Commission before Parliament has been rather long 
as follows: 1962-63=5i months; 1963-64=1 month; 1964-65=3 
months; and 1965-66=4 months. The Ministry of Home Affairs have 
explained that the bigger time lag between the presentation by the 
Commission and its laying before Parliament in the case of 1962-63, 
1964-65 and 19M-66 reports was due to the "time taken for collecting 
the necessary material for preparation of the Memorandum explain-
ing the reasons for non-acceptance of the Commission's advice and 
the printing thereof." Another reason given is that "sometimes the 
Parliament is not in session when the printed material is ready." 
In this connection, it would be relevant to point out that the Annual 
Report for 1963-64 did not report any case of non .. acceptanl'e of ad-
vice by Government while those for the years 1962-63, 1964-65 and 
1965-66 reported only one case each requiring the preparation of all 
explanatory memorandum for being laid before Parliament along 
with the report. 

6.18. It is further observed that the annual report for 1962-63" 
which was laid before Lok Sabha on the 19th December, 1963, wu 
discussed in Lok Sabha only on the 24th December, 1964 along with 
the report for 1963-64, while discussion on the report for 1964-65, 
which was laid in Lok Sabha on the 2nd March, 1966 was taken up 
.. late as 22nd May, 1967 and still remains unconcluded. The report 
for 1965-66, which was laid on the 14th June, 1967 has not been dis-
cussed in the House as yet. 

"It. The Committee are not satisfied witb the exolanation. faJ'o 
llished by the Ministry and consider that the preparation of the m. 
1D0randum in regard to a single ease should not have taken su 10111. 
The Committee need hardly emphasise that annual reports of the 
r.ommiasion should be placed before the Houses of Parliament 
promptly and recommend tbat Govemment should endeavour to ~ 
"uee the time lag between the presentation of the annual report by 
the CommiSSion to the President and the laying of eopies thereof. 
'ore Parliament. They would sagest that every e&ort sbould he 
made by Government to lay the annual report of the Commiss11))l • 
fore the Houses of Parliament preferably iB the autumn !MtS.. ... on of 
the following year. 

I. ft. The Committee attaeh great imporianee to diseussion of d-
aual report of the eommbslon lD Parliament beeause the salimt 
IIOiata mad. tIaereIa are hJPUPted tIarinc discussion and pubUe 
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attention focussed on them· Assessment of the facts mentioned III 
die repo~ and a searching examination of the irregularities com-
mitted by the executive on the floor of the Legislature is, the Com- .. 
mittee feel, a most eftective safeguard against bureaucratic indisere-
1ions. They hope that adequate time would invariably be found by 
Government for discussion in the Houses of Parliament, preferably 
in the winter session of the following year. 

University-wise c1a.ssification of successfu.l candidates 

6.21. The annual reports of the Commission invariably contain a 
large number of Appendices giving detailed information and statis-
tic on the various aspects of the Commission's work. It is observed 
that in the beginning, for some years, the Reports contained an Ap-
pendix showing successful candidates at the lA.S., etc. examination 
held every year university-wise, subject-wise and degree-wise. Al-
though subject-wise distribution of candidates included in the Re-
.commended List as a result of competitive examination h.eld for the 
I.A.S. etc. is still given in the Appendix, the practice of showing the 
.number of successful candidates university and degree-wise seems 
to have been given up now. 

6.22. Asked during evidence whether it would be desirable to 
append to the annual report a statement showing university-wise 
.distribution of successful candiates in the I.A.S. etc. and Engineering 
SP.rvices Examination, the Chairman of the Commission stated: "My 
reaction is that it is not possible to do it in this fashion. A man may 
be a product of Allahabad University, London University or Cam-
bridge University ......... It is a difficult suggestion." 

6.23. The Committee consider that information showing (Jniver-
-.ity-·Ni'se classification of successful candidates in the- I.A.S. etc:. and 
Engineering Services Examinations would serve a useful purpose ill 
that it would give to general public an idea of the perfonn8nce "f 
the universities inter-se, besides infusing a spirit of competition hi 
the Alumni and stimUlating thinking among universities to 80 adopt 
iheir curricula as to turn out a larger number of mccessful candi-
dates at the examinations by the Commission. TIle Committee are 
1IDabIe to appreciate the difficulties pointed out by the Chairman of 
the Commission in this regard. They feel that those should not be 
Insurmountable particularly when such information was already be-
ing given in the annual reports of the Commission during 1950--55. 
They, therefore, J'eCOIllIDl!nd that the previous practice of giving sucll 
baformation in the annual reports may be resumed even though It 
miPt involve some additional work for the Commission. 
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D. Reenlitmeat f. Stteeialised Serviees .- Posts 

CCJ8es where CommiBBion are unable to find 81.Litable candidates 

6.24. The Commission haVe been reporting year after year cass 
where they are unable to HOP suitable candidates as a result of 
aclvertiAment and interview. The number of cases reported in the-
annual reports of the last four years are as follows: 

Year No. of No. of 
cases posts 

1962-63 130 304 
1963-64 16«) 440· 
l~-6S 163 517 
19650066 162 683 

The subject-wise break-up of posts is indicated as follows: 

Subject 1962- 1963- 1964- 1965-
63 64 65 66 

Acrountancy 6 5 
. Adahhllttation 3 23-
. AfttluropoIogy J 
Architecture 3 5 3 2' 
Advertising and Publicity I 
Art ... I 5 1 
Aviation . . 2 
Economics/Statistics 2 
Cinernatogrn: I 
Educational ching 35 74 43 ST 
Er:tfJineering· . 94 21 3 171 109-
Gliding . . 24 
Home Science 1 
Journalism • :J-
Legal 2 2 
UnlQisric 2 
LanlUases· 3 5 5 

,Medical , . . lOS 92 233 401 
, Scientific; and Technical 51 50 57 43' 
Technology 1 
Sociotogy . I --- --- -----

30 4 440 517· 683t 

-Includes 53 posts carrying a stipend of Rs. 300 p.m. 
tlncludes 8 posts carrying a stipend ofRs. 300 p.m. 
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It would be seen from the above s1a~ment that cases where the 
CotnDlission have been consistently reporting failure of r«-ruitment 
relate maiDly to medical, engineering scientific and technical and , , 
educational / teachingnelds. 

Reasons jor Commission's inabi~ity to find suitable candidates 

6.25. The Ministry of Home Affairs were asked to state whether 
they or the Commission had analysed the reasons for the Commis-
sion's inability to find suitable candidates for such a large number 
of posts. They have, with reference to the position in 19~5-66. ex-
plained that out of 683 posts for which suitable candidates could not 
be found by the Comm;ssion, 511 belonged to class II posts. Of the 
511 class II posts, as many as 354 were of doctors. The sudden spurt 
in the demand for doctors, it is held, accounts largely for the defi-
ciency in this category of posts. Further, Government have stated: 
"It seems also that class II services do not offer sufficient attraction 
to qualified candidates specially in the fields of medicine, engineer-
ing, science and technology and 'education/teaching." 

6.26. The Commtission were asked to state whether, at the tim,. 
of reporting their inability to find suitable candidate for a post, the 
Commission recorded their opinion or observation as to the possible 
causes therefor for the infonnationand guidance of the requisition-
ing authority. They have stated. that in cases where an Interview 
Board is unable to find a suitable candidate for a particular post, the 
reasons are normally discussed by the .member presiding at the 
Interview Board with the representative of the requisitioning autho-
rity and the experts invited to assist the Commission in interviews. 
The views expressed in these discussions are taken into .account by 
the Commission while conveying their advice. 

Commusion's advice where they are unable to find suitable candi
dates 

6.27. The line of action advised by .the Commission, it is maintain-
ed, depends on the merits of each case. In cases where the failure 
of a recruitment cannot be ascribed to any specific cause-such as 
for instance, the inadequacy of the pay-scale, having regard to the 
qualification required for the post-the Ministry may be advised by 
the Commission to send a fresh requisition and in the meantime 
make, where necessary, ad hoc arrangements, There have been 
cases, it is stated, where repeated advertisements for a post did not 
bring ~orth a suitable candidate either because the pay scale attach-
ed to the post was inadequate or because the place of duty was such 
that suitable candidates were not prepared to offer themselves for 
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.uch posts or for other similar reasons. In such cases, the appoint-
ing authorities may be· advised by the Commission to consider a 
suitable revision of the pay scale or in exceptional cases, to fill the 
posts themselves and refer the question of the continuance, on regu-
lar basis, of the candidates appointed by them after a period of time 
with a report on their work and conduct. If, however, the COntlms-
sion observe that the recruitment has proved infructuous because of 
the paucity of candidates possessing the particular type of highly 
specialised training or experience they may even advice the requi-
sitioning authority to train a candidate in the lower post before con-
Sidering him for appointment to the post in question. 

Procedure observed by the Ministries 

6.28. The procedure of filling up the post after the Commission 
·have expressed their inability to recommend a suitable candidate 
for appointment has been described in a written note submitted to 

·the Committee thus: -. - .. "No general orders have been issued by the Ministry of Home 
Affairs prescribing the procedure to be followed by 
administrative authorities in fill!ng up posts in those cases 
in which the UPSC are unable to recommend suitable 
candidates. In cases where the recruitment rules pres-

cribed in respect of a post provided for filling up of the 
post by any other method, besides direct recruitment e.g. 
promotion, transfer, etc., the post can be filled by such 
method in consultation with the Commission. In cases. 
however, where there is no other method of recruitment, 
resort may be had to the provisions relating to re~axation 
of agE', educational qualifications, etc., such relaxation being 
given in consultat:on with the UPSC. If there is no pro-
vision for relaxation in the recruitment rules, then the 
administrative authorities may fiU the posts, in consulta-
tion with the Commission, by deputation Or by making 
ad hoc appointment, pending the availability of an officer 
to be selected by the UPSC. It will thus be obserY"ed that 
the statutory requirement of consultation with (he Com-
mission under article 320 (3), other than those covered by 
thE' UPSC (Exemption from Consultat:on). Regulations, i8 
reqUired to be followed in making appointments even on 
ad hoc basis." 

6.~. The Committee eonsider that the Commi~i01l should have .. 
adt"Quate system of C!OlIedioD of statiKtI~ In repl"d to ~ III 
medidDe ad dJJreNDt specialities ID the 8eld of. ..... ".."..., eGIl-



Aucted by the varlou... institutions in the cowltr). In caSes where 
the .Commission are unable to find suitable candidates by advertising 
the posts, they should address the heads of these institutions request .. 
ing the~ to contact the qualified candidates and ask them to appl7 
for the posts. 

E. Advertisement aDd Publicity 

Publicity 

6.30. The fact that the Commission have bee-n experiencing diffi-
culty in making recruitment for posts in certain specialised fields 
brings to the r"re the question of adequacy of publicity being given 
by the Comm'_sion to the various examinations cond'..lcted by the 
Commission or to posts which are to be IDled up by them by inter-
view alone. 

PUiblications brought out by Commusion. 

6.31. Apart from the annual reports, the Commission brings out 
the following publications: . 

(i) 'Handbook of Examinations' conducted by the UPSC giv-
ing briefly all relevant information regarding the various 
open competitive examinations. This is a priced publica-
tion. 

(ii) Examination Pamphlets, containing rules and question 
papers for competitive examinations held by the CoIIUJlilt. 
sion. These are priced publications. 

(iii) Result Pamphlet relating to the lAS etc. Examination, 
giving the detailed results of the candidates calkd for in-
terview for personality test. This is a priced publication. 

(iv) Sets of documents comprising 1he Rules notified by Gov-
ernment, the Notice issued by the Commiss1on, blank ap-
plication form etc.. for supply to prospective candidates. 

Retriews of Examinations 

6.32. The Commission obtain from their examiners an assessment 
of the standard of knowledge and education reflected in the papers 
which they examine. On t~ bas:s of these reports, the Commission 
analyse the deficiencies in the perfonnance of candidates at the exa-
minations conducted by them. They have been making observations 
of a general nature in their annual reports fr(')m time to time in 
regard to the performance of candidates and th~ level of under!rtand. 
ing and mental development displayed by them in the examinations. 
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Previously it was the practice of the Commission to publish the de~ 
tailed results of all "the candidates examined in the form of a pam--
phlet (on nominal price), which included also a review of the exa-
mination containing the comments of the examiners, etc. Later, 
however, the publication of the pamphlet was discontinued after the-
examination held in 1957 "as there was hardly any demand (there-
for) . . .. and it was considered wasteful to continue to publish it at 
considerable expense to Government." The Commission are ckcu-
lating reviews of the examinations containing the comments of the 
examiners etc. among the important educational authorities in the 
country, e.g., the universities, Ministry of Education, University 
Grants Commission, Inter-University Board, Directors of Education 
in the States, Boards of Education, etc. "to enable them to consider 
measures for remedying the deficiencies in the educational equip-
ment of the large majority of candidates indicated therein." The 
Commission also suggest to th~ authorities that after taking such 
other action as may be considered desirable, the reviews may be 
kept in the library of their oftice/department for the perusal of 
those who may be interested. 

Advertisements of the Commission 

6.33. The examinations conducted by the Commission and the 
posts required to be filled 'W by interview alone are publicised by 
tile Commission through their weekly advertisements in the leading 
daily newspapers, published generally in their Saturday issues. The 
advertisements give in brief the terms and conditions of appointment 
and the qualifications required for the post and invite the candidates· 
to obtain, in certain cases on payment of a nominal ree, a set of 
documents comprising of inter alict the Notice for information of 
candidates issued by the Commission giving detailed particulars in 
regard to the examination or post. 

6.34. The representative of the Ministry stated during evidence 
that the advertisements of the Commission were sent to the Minis-
try of Information and Broadcasting and it was that Ministry which 
arranged publicity therefor in the various newspapers. According 
to him. copies of advertisements were also separately sent to over 
SOO institutions and organisations, including the national laborato-
ries, universities. engineering and technical institutions, medical col-
leges, welfare organisations, employment offices, university employ-
ment bureaus, Indian Embassies and Missions abroad and so on, in 
order to give the widest possible coverage to the vacancies. He 
maintained that the existing method of publicity was adequate to' 
attract as large a number of candidates as possible and in fact .. 
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:there had seldom been any complaint <that the candidate was not. 
.;3ware ot the advertisement. 

6.35. In the course of discussion, it was asked whether the pWili-
city of Commission's advertisemenl:.i was made in regional lanp. 
ages also. The Chai~an of the Commission replied that publicatioa 
of the Commission's advertisements was the responsibility of the 
Ministry of Information & Broacicasting. He, however, assured that 
the Commission would write to that Ministry in that regard. 

Recruitment by personal contact 

6.36. Although, the normal method of recnritment by the Com-
mission is through adwrtisement of the post in the newspapers, in 
cases where the availability position of candidates is known to tht 
Commission to be unsatisfactory or where an initial attempt at re-
cruitment through advertisement has failed, "personal contact with 
lmowledgeabre sources" are made by the Commission in order to 
locate sui?tble candidates .. Describing the procedure in this regard, 
,the Chairman of the Commission during evidence stated: 

"We do wriit to various organisations for personal contact 
candidates; particularly if we find that the response to 
our advertisement is not sufficient or sometimes whtm we 
feel that really qualified persons do not want to become 
applicants in the form of a prescribed application. We 
write to people who are likely to know of candidates who 
may be suitable for filling up such posts, to the various 
organisations like universities, national laboratories and 
so on to indicate to us if they know of anybody. When 
such recommendations are received, then we send froml 
OUr own side forms of application to these candidates, and 
ask them to fill them and send to us in case they are in-
terested." 

Radio G$ mediu.m of publicity 

6.3'1. '!be Chairman of the Commission was asked during evi-
dence to state whether it was necessary or desirable to utilise the 
medium of Radio when some important posts were to be filled up. 
He said: "It should be possible. We will ask the Ministry of Infor-
mation and Broadcasting to make an announcement on the Radio 
that such and such posts are being advertised by the Commission. 
It will mean reading out in the Radio thp Saturday bulletin, which 
we publish in all newspapers." To the !'uggestion whether it would 
not be better if certain discussions VRre held on the radio spot-

lighting the activitie!J of the Commission, the manner of recruitment 
.and attraetions of puhlic service etc., the Chainnan of the Commls-
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sion stated: "We have generally tried to avoid publicity but we can 
do this kind of educative publicity." 

1-38. The Committee observe that in a eountry like India where 
uaemployment is widespread and where Government service still 
eanies considerable prestige value, the task of the Commi..won in 
attracting candidates to public service should not be so difficult as 
it is in other industrially advanced countries. Even so, they feel 
that advertisements in the newspapers and sending circulars to 
eertain inatitutioDS are, by themselves, not suflicient to attract as. 
large a number of qualified candidates as may be desired. The pros-
pective entrant to public service must also have a clear idea of the 
_tun of civil service and the opportunities whieh it eRn offl'l1". ----. 

6.39. The Committee, therefore, reeonunend that the Commission 
mould make vigorous efforts to project a better image of the public' 
Iler'Vice in general and of the individual services as against em!)loy-
ment opportunities available outside, by designing, pl"Odll~ing and 
widely circulating brochures, pamphlets and other literature in 
English, Hindi and all the regional languages with a view to educate 
the public as also inform the intending candidates of the various 
eareers that ptlbUe aervice ofters. The get up of the Commis .. ion's 
publieations, particularly of the 'Review of Examinations' (,Jln hardly 
be described as attractive. 

8.40. The Committee also recm;nmend that the Commisl';on should, 
iutead of leaviDg the publicity of their advertisements to thf' Minb-
try of Information and Broadcasting, themselves ensure that widest 
publicity is elven to the advertisements, not only in the I~ding 
English newspapers but also in )0('81 and language newspapers and 
periodIeala haviDe wide eirculation. 

6.41. The Conlmjttee further recommend that the Commi'ision 
_ould arrange to have their advertisements" ann~ on the 
Radio. The Chalnnan and members of the Cemmission mould also 
.tilise the forum of Radio for publicising, by talks a~d dhm.,qons, 
the aetivities of the Commission and focauing publie attention on. 
tile penonnel problems experI_ced by them &em time to tbne. 

F. Noa-acceptaaee of Commission's Advi~e 

Advisory nature of Commission's functions 
6.42. Ever since the Public Service Comrt1\ission was set up for 

the first time in 1926, their functions have been of an advisory na-
ture. though it has been all along obligatory Upon the Executive to 
eonsult the Commission or seek their advice on certain specified mat-
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ters. The case for giving the Publi~ Service Commissions an advI-
sory rather than an executive role was put forward by Sir Samual 
Hoare, the then Secretary of State for India in 1935. "It was the 
definite view of the Joi.nt Select Committee", he argued in the House 
of Commons during the passage of the Government of India Act of 
1935, "and it is the definite view of my advisers here and in India 
that the Public Service Commissions had much better be advisory. 
Experience goes to show that they are likely to have more inflUence-
if they are advisory than if they have mandatory powers. The dan-
ger is that if you give them mandatory powers, you set Up two Gov-
ernments in a Province and two Governments at the Centre, and 
there is every thing to be said against a procedure of that kinrl. 
From many points of view. it is much better that they should. be 
advisory." 

6.43. The Constitution also provides an advisory status for the 
Commission. All that article 320 lays down is that the Commission 
"shall be consulted" on certain matters which have been specified 
therein. The advice of the Commission is not· statutorily binding 
~n the Ministries or Departments of the Government of India. 

Convention regarding acceptance of Commission's advice. 

6.44. Although it is not statutorily obligatory upon the Govern-
m'ent to accept the advice of the CommisSion, a convention has been 
established according to which it is accepted in all but exceptional 
cases. This convention is stated in the instruct~ons issued by the 
lrfinistry of Home Affairs on the 20th August, 1949* as follow: 

"7. A convention has been established by the Government of 
India that in the following classes of cases referred to the 
Commission the recommendation made by that body shall 
be accepted saV'e in exceptional circumstances: 

(1) Quasi-judicial cases, i.e.-

(a) Original orders, appeals, memorials., and petitions relat-
ing to disciplinary matters. 

(b) Interpretation of existing conditions of service. 

(c) Equitable treatment in th'e matters referred to the Com-
mission in regard to payment of compensation to officers 
affected by abolition posts. 

-Appendix II to Ministry of Home Affairs ,O.:M. No. I8/I8/48-Ests. 
dated 30-8-1949. 
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(2) Selection for appointment of candidates by nomination sub-
ject to any special directions that may be given to the Com-
mission in the matter of the class of candidates to be DOmi-
nated. 

In the class of cases mentioned in clause (2), where the appointing 
authority considers the circumstances so exceptional as to justify a 
departure from the recommendation of the Commission, the reasons 
for that opinion should be stated and the Commission be given an 
opportunity, if they so desire, for further justifying their recommen-
dation before a final decision is taken. 

(8) Recommendations made by the Commission for the ap-
pointment of a candidate on a higher initial pay than the 
minimum pay of the post, when the requisition for rec-
ruitment sent to the Commission admits of such higher 
initial pay being recommended by the Commission or where 
the Commission are consulted on the question of th-e ini-
tial pay to be given to any candidate. 

(4) Claims for cost incurred. by Government servants in de-
fending legal proceedings instituted in respect of acts done 
or purporting to be done in the execution of duty, refer-
able to the Commission under Sec. 266(3) (d) of the Gov-
ernm'ent of India Act. 

• (5) Determination of domicile of Government servants. 
Note.-It is also intended to bring within the scope of this con-

vention awards of extraordinary, injury, and family pensions, whe-
ther covered by the rules or ex-grCltia. The exact scope of the con-
vention applicable in this regard is being examined separately and 
orders will issue separately on this point. In the meanwhile, such 
ca&es will continue to be dealt with in accordance with the Home 
Department Office Memorandum No. 16/5/43-Ests. dated the 7th 
March, 1944. as amplified by their Office Memorandum No. 16/5./43-
Ests, dated the 11th June 1945. All such cases will be referred to tb'e 
Ministry of Home Affairs and the Ministry of Finance before they 
are referred to the Commission. 

8. The Government of India have decided that where the Federal 
Public Service Commission has been consulted in regard to any 
appointment (s), the recommendations made by the Comission should 
not be departed from unless in the opinion of the Honourable Minis-
ter concerned, exceptional circumstances exist which in the public 
interest require such departure. In such a case, the reasons for hold-

-At the time of factual verification, the Commission have pointed out that 
wldu Ministry of Home :\ffai n O.M. No. 18/12/6'-Esn. (B) dated 1:).3.1964. it is 
no lcmaer necessary'l ... 1Ilt the CommisslOll (\II quaticN pertsJDiDI to determi-
nation of domicile of Government acrvam. 
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: Ing this opinion should be communicated to the Commission and the 
. Commission given an opportunity of further justifying their recom-
mendation.On the receipt of the observations of the Commission. 
their recommendations should be considered further by the Ministry 

,concerned. If, after further consideration, the Ministry still consi-
ders that the recommendations mad'e by the Commission should not 
be accepted, the case should be referred with a self-contained sum-
mary to the Ministry of Home Affairs who will place it before a 

. Committee of the Babinet consisting of the Honourable the Prime 
Minister, the Honourable the Home Minister and the Honourable 
Minister adminis.tratively concerned with the appointment (s). In 

. cases in which the Honourbale the Home Minister or the Honourbale 
·the Prime Minister happens to be the Minister concerned with the 
. appointment, the Honourable the Finance Minister should be added 
to the Committee. Final orders will be issued by the Ministry con-
"~rned in accordance with the decision reached by this Committee. 

9. In any other case not covered by para 8 abov~ in which it is 
,.proposed not to accept the adv·ice of the .commission, the case should 
:.be shown to the Ministry of Home Affairs before orders are passed." 

6.45. In their First Report, the Commission have also stated that 
• ~er since the inception of a Cenfl'al Public Service CommiSSion, the 
Central Government have followed the convention of accepting the 
recommendations made by the Commission. This. convention con-

-tinues to remain in force. The Commission's recommendation or 
advice has to be accepted save in exceptional circumstances. In any 

'extremely rare instances in the past wh'en any department of Gov-
· ernment thought of not accepting the Commission's advice, the Chair-
-man could place the Commission's point of view before the Governor 
~ Gen'eral at a personal interview. 

· Non-acceptance of Advice of Commission 

6.46. Inspite of the convention regarding the acceptance of advice 
, m the COmmission, there are cas~ where the Government have not 
been able to seept their advice. Such cases are reported ill detail 

: in the annual reports of th'e Commission. Under article 323 of the 
· 'ConstitUtion, Govem~nt is required to lay before Parliament along 
. with a copy of the annual report, a memorandum explaining the 
reasons for non-acceptance of advice of the Commission, if any . 

. Cases of non-acceptance of advice of the Commission are, however, 
::~:p64 (AU) LS-JO 
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not many· During the fi.rst 16 years of the liJe. of the UPSe, the-
Commission have reported a total of 2$ such cases as follows:""","" 

IYSU-.:s' 6 
1951-52 I 

1952-$3 ~ 

1953-54 4 
1954-55 1 

1955-56 1 
1956-57 I 

'957-58 Nil 
1958-59 Nl1 
1959-60 I 

1960-61 4 
1961-62 'r 
1962-63 I 

1963-64 Nil 
1964-65 
1965-66 I 

6.47. The Committee. are ,lad to note tbat the incidence of ("ases 
.f non-aeeeptance of ad¥iee of tbe 'tommiai~ by the !Ulministrative 
Mialstries ahd Departments" of 6overnmentof india is vcry· small. 
They nevertheless hope tbat in years to come Government would 
eRdeayOW' to eitsure tbat the Commission do not have even a !'in~le 
such case to report. 

Ccaae. where advice ot the Commiuion is Mt sought or proced\Lre' 
tltefoejor ia not ob,eroed 

6.48. Although cases of non-acceptance of advice of the COlnmis-
sion by the administrative Ministries/Departments of the Govern-
ment of India are few, the Commissi()ll have been reporting in t~ir 
annual reports year after year a large number of cases of irregular 
appointments and of delayed references to them regarding temporary 
appointments made by the administrative authorities. In these 
C8IeI. either -the Commission have not been consulted at all when 
sucll consultation was statutorily obUgatory or the procedure pres-
erlbed for consultation with the Commission in the regulations made 
in this behalf has not been observed.. As stated separately in earlier 
paragraphs. the incidence of such cases is increasing in spite of ins-
tructions issued by the Ministry of Home Affairs in this regard. 
Although such cases are serious ~nough and are dealt with in detail 
In the annual reports of the Commission, they do not a~~ct. as much 
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attention and publicity as cases of non-acceptance of advice because 
in the latter type of cases the Government is under constitutional 
obligation' to lay a memorandum explaining the reasons therefor 
before each House of Parliam'ent while there is no such obligation 
cast upon the Government in the former type of cases. 

4.49. The Chairman of the Co.mmission wa.s asked in the course of 
evidence to state whether it was possible to call for an explanation 
from the defaulting Ministry/Department and place that on the 
Table of the House within a certain period of time. He stated: 
"The Ministry should be asked to make a report to Parliament of 
these things . . . Otherwise. the Commission could also ask them 
to indicate action taken and, if nothing h~ been done, include it 
specifically in the next year's report .... We will consult the Minis-
tries whether they will themselves do this or we should do it in 
the course of our annual report." 

6.50. During evidence, the representative of the Ministry of Home 
Affairs also was asked to state his reaction to the suggestion that 
the Government's view point in regard to irregular appointments and 
delaYE!d referenees cited in the annual report of .the .. Commission 
should also be included in the explanatory' memorandum to be laid 
before Parliament along with the annual report. 

According to him: 

"This might make the memorandum somewhat bulky. What 
we thOUght was, subj'ect to the approval of our Minister, 
in addition to the memorandum, a statement giving this 
information could be plaeed on the Table of the House, at 
any rate before the report came up for discussion." 

I.S1. The Committee consider that tber.e is need for fOCU8Sing pea_ attentiOll on eases Gf irregu~ appoilltments ftnd delayed 
ftl .... ees to the CommiMion reprding temperary and ad hoc 
appoiatments made by aclministrative MiDistriest'Departmentfo. 
BesWes. the Committee feel that Parliament should be informed ot 
the .iew peint of Govenament also in repol'd to such cases dted 
in the IIDIlWlI repert of the CommissioD. .They, tberefCll'P.. recom-
·mend tllat the Miaistry'el H8IIle AfEairs QJ.8)' lay on thf" Tallie of 
each Boase of hrliMteBt, befere the report is discussed in either 
Reuse, • &tatemeat expiaiBing, as respeet the cases, if any, of 
.iftegaIar appoiIdmeats aad delayed references tited in the annual 
J'eporl, the reasons for such appointments and k1aY8. 



VII. CONCLUSION 

7.1. The growth of Public Service Commission in India as an in-
dependent body to advise the executive in service matters lilre re-
cruitment, discipline, promotions etc. is of comparatively recent ori-
gin. In fact, the idea of an independent service Commission in this 
country has grown along with the evolution of Indian Constitution-
al Reforms. The Public Service Commission (India) first set up in 
1926 was established in accordance with the provisions of the Gov-
ernment of India Act, 1919 and the Federal Public Service Commis-
sion in 1937 was a by-product of the Government of India Act, 1935. 
With the coming into force of the Constitution in 1950, the Union 
Public Service Commission displaced the Federal Public Service 
Commission. ' 

7.2. The institution of the Publlc .. Service Commission is looked 
upon as a bulwark of democracy. It 11 a symbol of meri1 system in 
public service. and it. avowed obJeetive Is to eliminate nepotism 
and political abuse from public administration. While the Public 
Serviee CommlJatons are a common feature of most of the democra-
tic Governments today, it is to be particularly noted that the Public 
Service Commissions in India (Union and State) have been created 
by the Constitution ltseU and not as in most other countries by a 
~re Act of Legislature. Hence to assist Government to maintain 
and manap an eftlcient public service the founding fathers have en-
dowed the Commisaions with independence, status and dignity. 

7.3. The vitally important role which the Constitution has assign-
ed to the Union Public Service Commission underlines the need for 
independence and competence in its members. It is of utmost im-
portance that the composition of the Commlssion should be sound 
and well-balaneed. The members of the Comm.lssion should not only 
be persona for caUbre and merit but of UDlm.peacbable reputatiGtl for 
independ1!ilee and competenee In its members. It is of utmost 1m-
not only to ensure that the Commission discharge their com.plexand 
delicate functlons-objective and cotTed assessment of the suitabili-
ty of candidates eftldently but also to inspire pubUc COIlftdence ill 
the Commission. The personal background of the'members of the 
Commission. as indicated In the statement famJsbed to 'the C0m-
mittee vide Appendix n, shOWI that tbe appointments made to the 
Commission have been commendable and in aeeGl'danee with the 
apirit of the Constitution. 

141 
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7.4. The Committee are glad to learn from the representative of 

the Government during evidence that the Commission have been 
.able to fulfil their impo~t role 8& an independent and expert ad-
viser to the Govel"lllDleIlt m service matters, and that Government 
are generally happy in regard to the calibre of candidates recom-
m,ended. for appointment. It is al52 gratifying to learn from the 
Chairman of the Commission that there has been no interference 
on the part of the executive in the functioning of the Commission 
and that he has had no difficulty with the Government in regard 
to finances Or staff for the Commission. 

7.5. The Constitution provides _ avenue to the CommisBion 
through t~ir Annual Report to bring to the notice of Parliament 
cases where Government have not accepted their advice. The Com-
mittee attach a great' deal of impo~to the timely publication 
of the Annual Report of the Commission and its early presentation 
to the President. It is also important that· it is laid promptly before 
Parliament so as to enable Members of Parliament to have a com-
prehensive idea of the working of the Commission. '!be Committee 
JJope that time and opportunity win invariably be found for a dia-
cussion of Annual Reports soon after tbey are laid on the Table of 
Lok Sabha so that cases where Govermnent have not accepted the 
advice of the Commission are spot1i~ted and given publicity. 

NEW Dam; 
Dated the 8th March, I98&. 
Phalguu 18, 1889(S4Jca). 

P. VENXATASUBBAlAH, 
Clurinnan. 

Bldmatft Committee. 



APPENDIX I 
(See para 1.18) . 

Note inclica.&ing the power., fg.nctionr and porition oj the Public kr-
tnce Commiaio'M/Boa1'cU in AUltmlia, Cancu:la. New Zealand. 

V.K .• U.SA. ,and U.S.S.R. 

[ThiI note is not intended to be comprehenaive nor may it be ~ 
to-4Me; the informatioD Iau beaa eulled out from audI reports, pub-
lieN •• etc. as, were available from time to time). 

~w .. "elA ...... I" 
L The Publie Serviee Bo8nf in the ComrnonweaHh of Australia 

~ established under the Public Servic:e Act. 

2. T.-rc fII/ oficc oj. ~ • .-Eacb appointment of a Membu 
of the Bpard ialQf a term ~t ~ 5 year.. Every peI'IGI1 w_ 
ia appoiated.allezMer,pf ~ Board is, on the expiratiOn of hia term 
of oIlce, eUaible for re-appo4Dtment. 

A Member may be removed from oftlce on an address praying for 
his removal being preBeIltled to the Governor General by the Senate 
andtp,e. House Qt llepresentatives, respectively in the same. session 
of the' Parliament. 

'A Mambes C8IlIIOt during his term of ollee en.pge in ally paid 
employment outside the duties of his oftlce. 

The Chairman of the Board who draws the same salary as heads 
of senior departments, is the head of the public service; the mem-
bers rank with other heads of departments. The senior depart-
ments are those of Prime Minister, Defence, Treasury, Attorney 
General, Postmaster General. Salaries of heads of departments be-
low the senior ones are fixed by the Government and vary from ODe 
department to another. . 

3. Duliea of the Boa.ni.-Under Section 17 of the Act the Board 
has inter alia the following duties:-

(a) to devise means for effecting economics aDd promoting 
eftlciency in the management and working of Departments 
by-
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(i) improved organisation and procedure; 
(ii) cloSer sUpervision; 
(iii) the simplification of the work of each Department and 

the abolition of unnecessary work; 
(iv) the co-ordination of the work of the various Depart-

ments; 
,(v) the liqlitation of the staffs of the various departments to 

actual requirements and the utilisation of those staffs 
to the best advantage; 

(vi) the improvement of the training of officers; 

(vii) the avoidance of unnecessary expenditure; 

.(viii) the advising upon systems and methods adopted in re. 
gard to contracts and for obtainins supplies, upon co~. 
tracts referred to the Board by 11 Minist~; and 

(i.!c) the establishnient of systems of check in order to ascer-
tain nether the return for expenditure is adequate; 

-(b) to examine the business of each Department and asceli-
tain whether any inefficie1\cy or 1acko of economy exists; 

!(c) to exercise a critical oversight of the activities, and· ~ 
measuring and checking the econolllical and efficient 

(d) to maintain a comprehensive and continuous system of 
measuring ancS checking'the economical and eftlcient 
working of each,' Department, and to institute standard 
practice and uniform instructions for carrying out r~r
ring work; and 

t(ey such other duties in relation to the Public Service as are 
1= rescribed. 

In reLAtion to all matters specified above other than those un~r 
paragrap;b (el the Board is required in the first place to advise the 
permanent Head of Department of its suggestiollS or proposals. If 
the permanent head does not concur in or adopt the suggestions or 
proposals, he is required, wJthin a reasonable time, to inform the 
the Board of the reasons thereof. Thereupon the Board may, i~ it 
thinks fit, make a recommendation, report or suggestion to th'e Min-
ister administering the Department and if the recomn1endation, re. 
port or suggestion is, not approved or adopted by the Minister within 
a -reasonable time, the Board may report the matter to both Houses 
.of Parliament either in a spacial report or in'its annual report. 
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4. Power, oj Board.-The Board may at any tiIn~· 

(a) enter any Department for the purpose .~f carrying out ita;; 
duties; 

(b) summon any person whose evidence appears to be mate--
rial to the determining of any subject to inspection.. 
inquiry, or Jnvestigation being conducted by the Board. 

(c) take evidence on oath; 

(d) require the production of documents. 

5. Sub'mialion of report.-The Board is requir'ed to furnish repol'tS" . 
Or reeom:1leftdations on all matters required to be dealt with by the 
Govemor' General under the Act or referr~ to the Board· by the 
Governor General. If the Governor General does not approve of . 
uayrecornmea.dationhe may require t_ Board to furnish a fresh 
recommendation whic:h ahall be conaidend an4 c1ealt with by tlw 
Governol' General If the Governor General does not approve of 
the frelh recOJDmeJKlaUon. a statement of the reuons for not approv-
ing Ihall be laid before both HOIoIIeI of Parliament within 30 dayS or 
the receipt of the recommendation, if the Parliament is then sfttiD& 
aDd, If not, then Within 14 dayt of the next meeting of the ParUa-· 
ment. 

C-"a 
1. The CivU Service Commiaioft in Canada it eatablisbed under 

the CiTil·Service Act of 1.1. 

2. Tenut'e of o6fee 01 Mem.bet' •. -A Member (which term iDcluclea-
the Chairman) of ~ Civil Servlee CommtMlon ta appointed for a 
period of 10 years from the date of his appointment but on the expi-
ration of his first or a IUbaequent term of oftlce. he is eligible to be 
reappointed for a further terms not ex~ 10 yean. A Member 
ceues to hold otke on attatntng the age of 86 years exeept that whera-
the Govemor In Couneil Is of opinion that It would be in the public-' 
interest to extend the term of ofBc:e of a M~ beyond that a~ 
he may. on the recommendation of thP. Prime Minister. extend the 
term of offtee beyond the aRe of 65 years for one period not exceed-
ing 5 years. 

A Member may be removed from oftiee at any time by the Gov-
ernor In Counc:i1 upon addres$ of the ~te and House of Commo ... 

A Member shall not hold any other oftlce in the pubUc service or-
engaae in any other employment 
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The Chauman is the Chief Executive Officer of the Commission. 
The Governor in Council may authorise any Member to act as Chair--
man for the time being in the event that the Chairman is absent or 
unable to act or if the office is vacant. 

3. Powers and duties.-The Commission shall 

(a) appoint qualified persons to the Civil Service in accord-· 
ance -with the provisions and principles of the Act; 

(b) report to the Governor in Council upon such matters ans-
ing out of or relating to the Administration or operation 
of the Aet and the Regulations as the CommiSsion con-
siders desirable and. at the request of the Governor in 
Council, upon any matter pertaining to organisation and 
employment in the public services: 

(c) at the request of a deputy head, report upon any matter 
pertaining to organisation and employment in the depart-
ment; 

(d) obtain the assistance of competent persons to assist ihe--
Cornmill8ion in the performance of its duties; 

(e) operate and assist departments in operating staff develop-
ment training programmes; and 

(1) perform such other duties and functions with reference 
to tbe public service as are assigned 19 it by the Governor 
in CouDdl. 

NOTE: The term ''Civil Service" has been defined in the Act 8S 
follows: 

"Civil Service means the positions in the public service 10r 
the appointment to which there is no authority in or under 
any Act of Parliament (other than this Act) except 

(i) the ofIlces of Commissioner and the positions of perIOn8. 
appointed under Section 73 (te. the Clerk of the Privy 
Council. the Clerk of the Senate, the Clerk of the House-
of. Commons and the SeCretary to the Governor Gene-
ral); 

(ii) prevailing rates positions (positions not being profes-· 
monal, semi-professional, managerial or clerical in chs-
raeter which may be declared u prevailing rates posi-
tions by the Governor in Council on the recommenda-
tions of the Commission) and the positions of persons 
appointed under sub-lectlon (1) of Section 71 (i.e. Exe.-
cutive Assistant and Private Secretary to the Minister 
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appointed by him and other penons to be employed in 
the otlce of a Minister appointed by the GOvernor in 
Councll); 

(lii) the positions of peI'IODi engaged locally outside Canada; 

(Iv) positions in- or in connection with Government Railways 
or Ships; 

(v) the poeitions of poIrtmasters of any revenue post office 
the revenue of which does not exceect £ 3,000 per an-
Ilum; and 

(vi) the offtcel'J. clerks and employees of both Houses 01 
Parliament and of the Library of Parliament. 

4. Submiuiott of report to PClTliament.-'lbe Commission is r~ 
-quired to transmit within 5 months after the 31st day of December, 
in each year to the Member of the Privy Council of Canada desig-
nated by the Governor in Council for the purpoae, a report and 
statement of the transactions and the aftail'J of the Commiasion dur-
ing the year, and the Member so designated is required to cause the 
report to be laid before ParHantent within 15 days after the receipt 
thereof or, if Perll_mant is not then sitting, on any of the first 15 
days next thereafter that Pa~liament is sitting. 

New ZeaIaJul 

1. The State Service Commission in NeW-Zealand has ~n estab-
·lished under Section 3 of the State Services Act, toe2. 

2. Tmure of office of Membera.-All the Commisaioners are .ap. 
pointed by the Governor General in. Council on the recommendation 

·of 'the PrUne Minister. One Commlsstoner iaappotnted by the Gov-
ernor ~eral in Council as the Chairman. The Oeputy ChairmllD 
is appOinted by the CommlJlion from ambng itS Members and has 
the power to set in plac:e of the Chairman dUring the latter's absence. 
Every )hmber is appa4nted for a tentI of IiOt more than 5 years and 
is eliiJible for reappointment provlded that DO peraon is appointed 
or reappointed to the Comm'isllon after he has attalDed the age of 
60 years. There is no bar to the Commjssioners taI6Dg other ap-
pointments after serving as CommiIIioners. The Governor General 
may suspend any Commiuioner for misbehaviour or iDcompetence 
and shall cause to be laid before Parliament a full statement of the 
grounds of any suspension within &eYeD days after date· of that sus-
pension if the Parliament is then in aession or within seven days 
after the date of U. commencement of the next ensuriDg session. if 
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the Parliamen,t is not then in session. If the House of Representa-
tives within twenty-one days from the date on which the statement 
is laid before it declares by -resolution that ought h'e to be removed 
from office, he shall be removed by the Governor General from the 
date of suspension- In other cases he shall be deemed. to be restored. 
to office from the date of his suspension. 

3. Powers and duties.-In respect of the Departments of the Pu~ 
lie Service, as defined in the Act, the Commission is responsible for-

(a} reviewing the machinery of Government including the 
alWcation of functions to and between Departments, the 
desirability of or need for the creation of new Depart-
ments, and the amalgamation or abolition of existing De-
partments, the co-Ordinatfon of the activities of the De-
partments and the extent and nature of controls exercised 
by anyone Department over the operations of another 
Department. 

(b) Reviewing the efticiency and economy of each Depart-
ment including the discharge by the permanent head of 
tDe responsibilities placed on him under the Act. 

(c) The provision ~f suitable oJl\ce accommodation and the 
prescription and supervision of physical working condi-
tions of all employees in the Public Service. 

(d) Approving andfrevi~wing establishments of staff. 

(e) Acting as the C~ntral personnel authority for the Public 
Sendee. 

(f) Prescribing basic training programmes, furnishing advice 
on and assisting with the training of ~aff and makingre-
COJnlI)~nd!UiODs to the Minister on the facilities necessary 
for· the proper training of at~ 

(g) Providing manag'ement' consultation services including ad-
vice as to efticient work and control methods and techni-
ques, data processing equipment and problems of organi-
sation. 

The Commission appoints permanent heads of departments, ex-
cept the Secretary of Treasury, the Comptroller and Auditor Gene-
ral, the SoliCitor General, the Secretary for Extemal A1fairs, the 
~ommissiODer for Works and the Director of Jkoadcasting. 

TA respect of certain specified ~ces/Departments. other than 
the Puolic Service in respect of whU:h the Commission has functions, 
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the Commission is required, if SO directed by the Minister to ass0-
ciate itself with the Head of the SetvIce/Department etc. in the in-
vestigation of its organisation, methods or procedures. In respect of 
such Services/Departmen'ts the Commission Is also required, if so-
requested by the Head of Or the Minister af the Department/Service 
concerned to provide management consultation services and furnish 
advice and to assist with the training of staff. 

4. Powera.-The Commisvon may from time to 'lime, either gene-
rally orparttcularly, delegate any of its powers to any of its Mem-· 
be, or to any other. person or perIODS. In matters relating to deci-
Ilona on individual employees (e.g. appointments, promotion, de-
~ transfer, discipline etc.) the CommilliOll acta independently 
but in other matters it is respooaible to the Mini8ter for the admin-
iltration of the State Service Act. 

S. Submillicm of AnnU4l .Report.-The Commiaaion is reqUired to-
submit to the Minister an Annual Report on the state of eftlciency 
·aDd ecGDOmy of the. Services with whleh it Is directly eonceraed and 
OIl the operaUone of the Commtestoa, The report of the Commtuion 
is required to belakl before the Parliament within 28 cia,. after the 
date on which it is fum1ahed to the M~ If ~ Parliament is 
then in llUion and within 28 days after the date of commencement 
of the next enauing session if Parliament is not then in' session. 

v.a ... KIqdeea 

1. The Civil Service Commission in U1ltted KIngdom was first set 
up by an o~er in CouncU of the 21st May, 1855. According to the 
la_t repod available, the COIDIIli..toners are at preeent five in 
number. 

S. Temfl of ofIke.-A. Indlvldual the ('.ommt_ODeft (like their 
ltd) are dvil aervaDU, and subject to the. normal rWea and c:Uacip. 
liDe of the Service. The CoaImtMioDers are to hold otIlce during Her 
Maj.ty'apleuure and have the power, subject to the approval of 
tM Treasury, to employ from time to tilDe such aasistant. as they 
may require for the discharge of the duties auigned to them. As 
Coaunlsslonera acting in a quasi-judicial capacity, testing and select-
ing candidates for the CivU Service, they are IndepeDdent Of control 
aad subject to no influeDCe or preuure trvm any source poliUeal or 
other. Thetr position in this nspec:t Is illustrated by the fact that 
their main fwlcticas derive trvm the Royal Prerogative; and by the' 
fact that they themae1ves are appointed by the Queen in Council. 
though the Queen acts on the advice of the Prime MiDIater, who in 
turn usually c:onsults the Permutent Secretary to the ~_ 
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The Commission ranks as an independent Department, not COD-
trolled by a Minister. There is normally no right of appeal' from the 
'Commissioners' decisions; but it is the normal practice of the Com-
missioners to consider any cases in which a complaint is made, al-
though 'they would not reverse a decision unless it was, clear that 
mistake had been made or substantial new evidence were placed 
before them. 

3. Functions and powers.-The functions of the Commissioners 
are constitutionally limited to the task of selection for recruitment. 
The actual appointment of an individual duly certified by them is 
the responsi,bility of the Department in which he is to be employed. 
The Commissioners are not normally concemed with the recruits' 
subsequent career in the Service which is the responsibility of the 
employing Department and the Treasury. 

A person who has received a permanent appointment and who 
holds such an appointment may be transferred Or promoted within 
Her Majesty's Home Civil or Foreign Service or otherwise receive a 
further permanent appointment therein without the issue of a fur-
ther certificate of qualification. except in such circumstances as the 
Commissioners may, after consultation with the Treasury or Her 
Majesty's Secretary of State for Foreign Affairs, as the case may 
l;>e, by regulations made froml time to time pt'escribe. 

The Commissioners may, subject to the approval of the Treasury 
<or Her Majesty's Secretary of State for Foreign Affairs. as the, case 
may be, from time to time make regulations-

(a) prescribing the manner in which persons are to be admit-
ted to Her Majesty's Home Civil or Foreign Service or to 
any situation or class of situation therein and the condi-
tioll,S on which the Commissioners may issUe certificates 
of qualifications; 

,(b) providing for the issue of certificates of qualitlcationin 
favour of persons appointed or transferred to Her Majes-
ty's Home Civil Or Foreign Service by or in pursuance of 
any Act of Parliament and for the limitation if the Com-
missioners think fit, of <the enquiries made by them In 
such cases to matters of age and health or otherwise- as 
may be prescribed in the regulations. 

In the re-certification regulation made by the Commission on 1st 
January, 1965, it has been provided that a person who has received 
a penDanent appointment and who bolds such an appointment may 
I!Ot be transferred or promoted within the Home Civil Service or 
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Diplomatic Service or otherwise receive a further permanent ap-
~intment without the issue of a further ce~ftcate of qualification 
by the Commission. Such re-certification is necessary usually in 
case of transfer from Home Civil Service to Diplomatic Service or 
vice versa or "in case of transfer or promotion to another class where 
the Commissioners stipulated at or before the time of his certifica-
tion that in such an ewnt re-certification would be necessary. 

In addition to their primary task of recruiting Civil Servants, the 
Commissioners have also acquired at various times other functions 
for which their experIence is recognised to ftt them e.g. tM mana~ 
meM of examinations for entry to the Navy, Army and Air Force. 
The Pint Commissioner is ex-offtcio Chairman of the Colonial Ser-
vice Appointments Board. 

5. SubmiBnon of Annual Report.-An annual report of their work 
is lubmitted by the Civil Service Commi88ion. 

V.SA. 

1. The United States Civil Service Commission wa!'l created under 
. the Civil Serviee Act, 1883. Under the Act the President is authoris-
ed to appoint. by and with the advice and consent of the Senate. 
three persons one of whom is designated as Chairman and another 
as Vice-Chairman of the" CommisSion by the PresIdent, not mCft 
than two of whom shall be adherents of the same political party, ac; 
Civil Service Commissioners and these three Commissioners con-
,"itute the United States Civil Service Commission. 

2. TenuTe oj office Met"bers.-1'he term of oftlee of each Com-
missioner 11 siz years. 

The President may remove any Commissioner; and any vacancy 
In the position of Commissioner caused in this manner is filled by 
the President, by and With the advice and consent of the Senate, for 
th~ unexpired period of the tenure of the CommissIoner removed 
f~1rt oftlet. 

3 . .Powen au dutiu.-The principal activities of the Civil Ser-
vice Commisskm are to-

• 1. provide for examinatiOns to test the fttness of applicants 
for positicms In the eompetitive .mee, 8.Dd to establlsb 
qualiftcation standards as a basis for reinstatement, pro-
motion and transfer of Federal employees. 

I. ~vicle. in respoDI8 to requata from appointing ofBcen iD 
the variClUa Federal agencies. the best qualified available 
penolUhd to tlI1 positions in those agencies.. 
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3. administer the Veteran's Preference Act of 1944, which pro--
vides for the granting of preference to certain classes of 
perso~ »ecauseof military service. . 

4. provide for and regulate the appeals to which Federal em.-
ployees are entitled by law or Executive order. 

5. conduct national agency checks and inquiries on persona 
entering the Federal Setvice; conduct background investi-
gations for security purposes of applicants or employee.: 
for certain a~ncies as required by law or as requested ;by 
agenci~not . having investigativefacilitiesi and conduct 
inv~tigations relative to epforcement ~f civil service laws 
and rules. . 

6. make a continuing study of the administration of the em-
ployee se.curity programme' for the purpOSe of determin-
ing whether there are any deficiencies· 'incdnMstent with 
or that .might weaken the national seCurity or any tenden-
ties to deny to individual employees fair trea'tmen1: or 
I'ights under law or the Constitution. 

7. administer the classification Act of 194f}. which prov.ides for 
t~e c~ss!fication of ~itions according to duties and res-
ponsibili ties. 

8. review and approve agency plans for rating employees' 
work perfonnance. 

9. administer th~ li'ederal Employe~s' . Group Life Insurance 
Act of 1954. 

10. admin,ister statutory prOVISIons and civil services regula-
tions restricting political activity by Federal employees in 
positions in the competitive service and by certain State 
and local employees participating in federally financed 
activities. 

11. administer the Civil Service Retirement Act. 

12. administer the Federal Employees Health Benefits Act .and 
the Retired Federal Employees Health Benefits Act. 

13. administer the Government. Employees' Incentive A~ards 
Act. 

1.. ex~ leadership in Federal personnel administration by 
stimulating and recommending improvem'ellts in person-
nel laws, replations, policies and methods. 
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4. Submission oj Annual Report.-The Commission are required 

.to make an annual report to the President for transmission to CoD-

. gress, showing itl own aetton, the rules and regulations and the ex-

. ception thnreto in force, the practical effects thereof and any sugges-
tions it may approve for the more effectual accomplishment of the 
purposes of the Civil Services Act. 

U.s.s.B. 

The USSR do not have a Public Service Commission for selection 
-of personnel for Central Services of the Government of USSR. The 
. selection of such personnel is made by each Department/Ministry of 
'the Governm'eDt according to Its reqUirements. The Personnel Divi-
sion of the Department/Ministry concerned gives its requirements to 
Specialised Institutes turning out qualifted men in the requisite field. 
The. institutions are distributed aU over the country and the Depart-
.meDtfMlnlltzy concemed may go to any or all of them to select per-
JIOnnel according to their requirement. On receipt of the request of 
.the Department/Miniltry the Institute/Institutes concerned forward 
their recommendatioDi to the Department/Ministry with full details 
of the qualifications of the personnel recommended. The Personnel 
'Division of the Department/Ministry goes through the recommenda-
tiona of the' Institute !Institutes and calls the recommended personnel 
for interview. 

2. It will thus be observed that there are no written examinations 
conducted for the Central Services except those which the personnel 
-would have undergone while obtaining diplomas/degrees from aca-
demic institutions. At the interview by the Personnel Division of 
the Department/Ministry concerned, no marks are given. Only the 
general suitability of each individual is examined and if the Person-
nel Division is satisfied, it sends the selected catUiidates for a final 
interview by the 'Territorial' Division or the Division which had ori-
ginally placed the requisition for additional personnel. The senior 

,ofIlcers in the Territorial Division including sometimes the Deputy 
Minister/Minist.r examine the candidates further. Again there are 
no marks allotted for the interview but if the senior members of the 

"'Te¢torial Division ftnd theo individuals suitable. they are finally 
!'elected. 

3. The above procedure applies to the selection of personnel in the 
Foreign OfIice also. The institution from which the Foreign Servie'e 
personnel is largely drawn is the USSR Institute for International 
,Relations. 
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APPENDIX m 
(8 .. para 2.38) 

Home Department Notification No. F. 322/35-Em. dated the 
lit April, 1937 (CO'M"ected u.pto 30th April, 196'1) contAining 

UPSC (Condmom of Semce) RegulCltiona. 

REGULATIONS 

1. These Regulations may be called the Union Public Service Com-
milaion (Conditions of Service) Regulations. 

I. In these Regulations unless there is something repugnant in the 
IUbject or contat-

(a) "the Commission" means the Union Public Service Com-
mlaton. 

(b) "compensatory allowance" means allowance granted to 
meet penonal expenditure necel8itated by the special 
circumltances in which duty iI performed; 

(c) "Member" means a Member of the Commission and in-
cludes the Chairman thereof; and 

(d) "Travel by air" means journeys performed in the machines 
of public air transport companies regularly plying for 
hire but does not include journeys performed by private 
aeroplanes or air taxis. 

A. Members 

PART II-CoMpOSmON AND PAY AND TENURE 

3. The Commission shall consist of a Chairman and such number 
of the other Members not exceeding four 8S the President may from 
time to time appoint. 

4. The Chairman shall receive a pay of three thousand five hund-
red rupees and ~ach of the other Members shall receive a pay of three 
thousand rupees a month: 

162 
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Provided that-

(i) an officer of the Indian Civil Service, or 

(ii) an officer who, at the date of his appointment to the Com-
mission, is in the service of the Government of India and 
is ~ntitled under the rules applicable to him immediately 
before his appointment to receive pay at pre-1931 rates, 

.:shall receive, in addition, a personal pay of rupees five hundred a 
month on appointmJent to the Commission: 

Provided further that in the case of an appointment as the Chair-
man or a Member of a person who has retired from service under 
the Government, a local 'body, a University or any other body wholly 

O{)r substantially owned or controlled by the Government and who is 
in receipt of, or has received or has become entitled to receive any 
retirement benefits by way of pension, gratuity, contributory provi-
dent fund or otherwise, the President may direct that the pay speci-
fied in this regulation shall be reduced by such amount not exceed-
ing ~he pension (including any portion of the pension which may 
have been committed) and the pension equivalent of other retirement 
~nefits, if any, or, as the case may be, the pension equivalent of the 
employer's contribution to the contributory provident fund, interest 
on such contribution and other retirement benefits, if any. 

Explanation: For the purposes of this regulation service under 
the Union or a State Public ServiC'e Commission shall be 
construed as service under the Government. 

5. A Member shall hold office for five years, but in the case of a 
Member who at the date of his appointm'ent is in the service of the 
Government of India and who does not, on the expiry of the afore-
said period of five years, reach the date of superannuation under the 
rules applicable to him immediately before his appointment such 
Member shall continue to hold office till the date of his superannua-
tion as determined in accordance with those rules: 

Provided that-

(a) the President may from time to time extend a Member's 
te~ure of office by any period not exceeding five years; 

(b) a Member may, by giving six months' notice in writing ad-
dressed to the President, resign his office and such resignation shall 
take effect immediately on the expiry of the period of the notice: 
provided that the notice llljay be for such shorter period as may, in 
any particular case, he approved by the President; 
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(c) the President may terminate the appointment of atty Mt!fltbet-
(1) on the expiry of six months' notice in writing addres~ to the 
"Member or (2) at any time Mthont notice, if the President is satis-
fied that the Member is for any reasgft unable or unftt to COfttbtUe to 
perform the duties of his office. 

8. An officiating appointment may he made by the President in the 
plaee of any Member absent on leave or an special duty, or on the-
occurrence otf a vacancy in the office of a Member until some person 
bas been permanently appointed to the ofI\ce and has entered upon 
the discharge of the duties thereon. 

GA. (1) If by reason of any temlpol'8ry increase in the business of 
the Commission or by reason of arrears of wOS's it appea'ts to tlu~ 
President that the number of Members of the Commission sheuld be 
fot the time being increased, tbe President may appoint IUch ~ 
of additional Members as appelll"s to him to be necessary for sueh 
period not exceeding five yean as be may specify: 

Provided that if the period so specified is less than ftye years it 
may from ttme to time be extended to a period not Ttxeeeding five 
yean fft the aggrepte. 

{2) If a ,... felt t!Irt time being serving as Additional Member 
Is appointed to be' • MeMber umfer Regulation 3 .the period of five 
years referred to in Regulation 5 shall include the period of ltiw ser-
viee .. AcMftionat Member. 

(3) Subjec:t to tile pr&\'lsiOllf (1( «nb-regutaUons (IJ and (2) these 
Regulations sUll apply to tbe AckUtiGaal Malliblr appalDted \l1lder 
aub-recuIation (1) in like manner u tIIey apply w Member. ~ ...... 
under Repletion 3. 

PIIIt'r m-LIAu 
1. A member who at the date of hi& appoilltlllelrt wu ill tbIr ~ 

vice of the Government in India may be ~ ..... br the ~ 
dent under the rules applicable to him immedietely before his ap-
pointment, and his service as Member shall count b MIIb 1Mft. 

8. (1) A Member who at the date of hie ~ ..... not. in 
the service of the Government ill India may he fl'8Dted 1eMoe by the 
President at foUows:-

(a.) J:uaed 1.-. at the r* of 0Dtf001fteerl'th fit tfle pmod IJIIII!!IIf 
oa ~, on leave aaIuy equivalent .. fun pay: 

00 Leave on mecfteal cettifldlte or on private affairs at the 
rate of ODe-ftfteenth of the period spent on duty on leave 



salary equivalent to half pay: Provided that commuted 
leave on full pay not exceeding half the amount of half-
pay leave due, upto a maximum of 36 days in all during 
a Member's tenure, may be granted if the leave is taken 
on medical certificate and the authority competent to 
sanction leave has reason to believe that the Member 

will return to duty on its expiry; 
(c) extraordinary leave without allowances, subject to a maxi-

mum of three months at anyone time. 

l'zplaMtion: All, or any two, of these kinds of leave may be 
granted in combinatioB at OIle time. 

PART IV-PENSION 

(1) A Member who. at the date of his appointment as such, 
was in the service of the Union or a State Government. 
shall count his service as Member for pension and re-
tirement benefits Wider the rules applicable to the Se!-
vice to which he belongs: 

Provided that if the amount of penskm or the pension equivalent 
of other retirement benefits or both to which sucll Member is entitled 
under the rules applicable to the Service to which he belon,s, faU. 
short of the amount of the pension admissible to a Memb'er in respect 
of tile 1Jet\tt(t~ ~ndered by ht!n • stroh, he may, at his option, come 
under the pension schemes under reJlUlation 9A: 

P1r<wWed furtaer that the option referred to m the preceding 
pI'OYiso Dl6J' _ exerdiMd by f!!VSY Member appotnted as such on 01 
after the 26th January, 1950 but no pension shall be payable to any 
Member exercising such option in respect of pay Period prior to the 
In day of Juty. 1'9184. 

Explanation. I: In this sub-regulation, the expression "retire-
ment benef\u" does 11m int'tude the benefits 01. any Co~ 

ttiliNlory Pr~nt Pund . 
.r~la1l4tlM1. 11: A Member exercising his option under the· 

first proviso to this regulation shall communicate his 
option iJ1 writin8' to the Preaident during his teuure u 
MIItb Member, the optian GUce e.msad be!ng final. 

(S) B\#ef'y M~ .urdstng 1tts OptitM. under the tl'eCond proviso 
to sub-regulation (1) shall communicate his option in writing to the 
President not later than the 31&t J)eceml)er, 11M. the option 0Il0e exer-
cUed being final, aDd if s:udl Kamher has received any gratuity on 
retirement lNm IeI'Viaa 1mdel' the Union or a SPte Government, he-
aJaall "etuDe!--

(i) the amount of the gratuity JIG reeei.,.. In tump sum, 
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(ii) the pension, if any, drawn by him from the date of com-
mencement of these Regulations, and 

(iii) where the pension has been commuted. the value of the 
amount of pension so commuted. 

9A. (1) Subject to the provisions of these regulations every 
Member, who iit the date of his appointment as such was not in ser-
vice of the Union or a State Government, a local body, or any other 
body wholly or substantially owned or controlled by Government 
shall, on his ceasing to hold office as such Member, be paid a pension: 

Provided that no such pension shall be payable to a Member:-

(a) unless he has completed not less than three years of ser-
vice for pension as such Member. or 

(b) if he has been removed from oftice as such Member. 

(2) Pension under these regulations shall be payable to a Mem-
'her for life: 

Provided that no such pension shall be payable during any period 
"for which such Member may, after his retirement as such, holcl ofBee 
as the Chairman of • State Public Service Commission. 

(3) Pension under this RecWaUon sball be paid at the following 
rates, namely:-

(1) in the case of the Chairman, Rupees six thousand Iix hund-
red per annum, if he has completed six years of service; 
and 

(it) in the case of a Member, Rupees six thousand pet' annum, 
if he has completed six years of service: 

Provided that where the service rendered by a Member is for a 
'-period of three years or more but leu than six yean. the amount of 
'the pension shall be determined in accordance With the following 
~ormula. namely:-

Completed years of aervice for pension shall be multiplied by 
the amount of the maximum pension admissible under 
clause (i) or (ii), as the case may be, and shall be divid-
ed by six.. 

Explanation 1: Where a Member, who has completed not less 
than three years of service for pension, resigns from his 
post and such resignation is accepted by the President, 
pension shall be payable to such Memb'er in accordance 
with tbeee regulations. 
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Explanation II: When the total service for pension is rendered" 
by a person party as Member and partly as Chairman, 
the pension admissible to such person in each such term 
shall be calculated separately subject to the condition 
that the aggregate pension shall not exceed the pension 
admissible to a Chairman. 

Explanation III: The duration of servic'e of a person as Mem-
ber shall be computed in terms of completed years; but 
if the service rendered is six months or more, additional 
benefit of half a year's pension may be allowed. 

(4) Pension shall also be paid at the rates mentioned in sub-re~u
lation (3) to every Member appointed on or after the 26th January, 
1950, if such Member fulfils the conditions laid down in sub-regula-
tion (1): 

Provided that no pension shall be payable to any such Member in 
respect of any period prior to the 1st day of July, 1964. 

9B. (1) No pension shall be payable under these regulations to It' 
Member-

(i) who, at the date of his appointment as such was in the ser-· 
vice of a local body or any other body wholly or substan-
tially owned or controlled by Government, or 

(U) who, at the date of his appointment as such had retired" 
from service under the Union or a State Government, a 
local body or any other body wholly or substantially" 
owned or controlled by Government, 

if he is in receipt of, has received or has become entitled to reC'eive, 
any retirement benefit by way of pension, gratuity, payment from" 
any Contributory Provident Fund or otherwis'e, ,but auch person may, 
at hia option, come 1Ulder the pension scheme under these regulatioDl," 
if the amount of the pension or the pension equivalent of the retire-
ment beneftt:s or both admiJurible to him in accordance with the rules 
and orders of the service to which he ~longed falls short of the 
amount of the pension admissible to him under these regulations. 

(2) A Member holding office as such shall communicate the option 
referred to in sub-regulation (1) in writing to the President during 
his tenure as such Member the option once exercised being final, and 
a Member who had retired from the service of the Commission before 
the commencement of these regulations shall communicate his option 
in writing to the President not later than the 31st Decemi>er, 19M.. 
the option so communicateJ being final. 
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(I) If a Member eKereisinghis option under this regulation baa 
J'IICSved ny gratuity en retirement from th~ service under the 
Union or a State Government, a local body or any other body wholly 
01' subatantially owned Or cOfttroBed by the Government, he shall 
refunti-

(i) the amount of the gratuity so received in lump sum, 

(n) the pension., if any, drawn by him from the date of com-
mencement of these ReiUlat)ons. and. 

(ili) where ttte penlion hilt! been commuted, the value of the 
unouat of peQ&ion so ooaunutecl. 

('l If • Member exercising his optio!)' under this regulation Jw 
......... ally beftl8ftts ef Contributory Provident l"und on retirement 
from the service under the Union or a State Government, a local body 
WIDY otber bPcly wlaoU, OJ' sWPatalMiiaUt' ewMd OJ' ~",tmQa4 by 
the GoverDlUllt, be Jbell not ~ .u,iWe Cot , ••• i ... 
under these regulations unless he refunds in lump sum the Gov-
~. or "',er' .... WIt ..... _ tIIIi cue IMY '-e, wttlt ate-
rest thereon together with other retirement benefits, if all1' Ie'" 0 ail 
by him. 

pC. (1) A l&eanbel' wbo iJnD:aectiIaQliy btfoI'e tbe Ute of his ap-
pointment w., J.u t.be .terVice of UJ ~ el·ladia and who 
prior to that date had been admitted to the benefit of any Provident 
had ~ .., that Oewtmnettt tIha11 be 'eligible after appoint-tn_ ..... cGlbmialon to eonttnue tD subee~ to tbe said Fund 
.. tIM .... ternis eel COIMftti.OftS 1md ~ to the same rules as 
previously: 

PNvidH dIM en ....u., the .. olsuperannU8lie u.. .meUt 
... ·dina ... c:ndit of such li&mber .. the Al41'aAd, or .... bat .... 
i:hereoI· .... r .. h d~ hawe beeIl •• de .. 1liiie ~ 
... the nd8II . "",,-w. to bOa IMll. ntJtwtcJ It I diO« .~ 
-.taiMd in the ..tel .-, Mcome payable to biIIl and IMIt be paid 
..,. the Gwemmeat l!DDl!Iel'Ilect in the "MU"'" prcwichd til RCrtieb 4 
.., 1he PrtwidllDt PLIed Ad. 1tII5, (XIX ef ltD). 

!zpI4natioft.: "Age of superannuation" means th~ age at which 
U. perIQIl toQCIeraed would have retired if he had not 
.... appoinW ... Member of the ComnWssW'l. 

(Z) Where the Provident Fund refe1'J'ed to in sub-rule (1) •• 
Con.t.ributQry Provident Fund, the contributions payable by the Gov .. 
VNIlent to tho FuDd shall. 1$ from the date of the .appointment of 
the Member on the Commission. be payable by th-e Central Gaven.-
ment (if they are not already payable by that Government) on the 
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basis of the emoluments whleh the Member would have drawn in the 
p~t whi~ he held immediately befOi"e such appointment: 

Provided that if the !)ension equivalent of Government r.ontri-
bution to the Contributory Provident Fund together with the 
interest thereon falls short of the amount of the pension admissible 
to a Member in respeet of the semee rendered by hi~ as such. such 
Member may, at his option, come under the pension scheme under 
Regulation 9A. 

(8) The option ref.elnd to in the pl'O'riao to sUb-regulation (2) 
may be exerciled by every Mamber appdBted u Juch on or after 
26th January, 1950, 'but no pension Shllll be payabl'l! ~O ImY Melnber 
~ sueh ~0Il III respect of tmy period prior to the Ut day 
." JulF, 1_. 

EzPlAl~ Nu, I. A Member eDl'Cillllg h .. option'lIftde!' sub-
regulation (2) shall eemmWliftte 1He eptieft trl writJ!\g 
to the President during hi:! tenUl'e U aucb IIeulbv, the 
option ortce eXercised being final. 

l~ Np. II, It. Retir_ ~ _eniIIng his option 
under uw.s ~p.r~ijQp. IIIW1 COrfunntute his option 
in writing tQ the PrMidea.i ftPt .. taaDtile 31st Decem-
ber, lBN, tb.e opticMl .1VI8 _~ ... final. 

.E%plaft(tti<m Np. Ill. U'a MOUlbet eur~ jps option has 
receiVed any beueftts Pi Cpntributory Provident Fund 
on retirement frOlll ~rvice ~r tli.e Uuion or a State 
Government, he shaD not become eUgible for pension 
un .. tME regulati0a8 uuleu he refunds In lump sum 
the Gowrnmant c8fttribution to that Provident Fund 
with inteteIt thfteon together with ether retirement 
benefits, if any. 

PAB'l' V-OMrrrID 

P AIt'f Vl-TitAYELLDrG AuAwAlfCr. 

12. (1) A Member wile at the date of .... appointment was in the 
service of the Government in India, may, on a j~ by railway to 
join his post at his Qpti(l1}. (e) draw travelling 1l1lowlU)Qe a~ Ule rates 
provided for i jC)urn~ Qn transfer by ~ ,wea. applicable to him 
immediately before his appointment or (b) p"avel at Government 
,expense in a reserved tir..t-class compartment: 
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(2) A Member who avails himself of alternative (b) shall pay to' 
Government the fare which he would have paid if no accommodation 
had been reserved and shall, in addition pay in cash, to the station 
master of the station from which the journey commences, the fares 
for any of his family accompanying him, whether they share his 
reBel'Yed accommodation or not. When Government pay::; full tariff 
rates for the accommodation all such fares shall be credi ted to Gov-
'erDment. 

13. When a person who is not in the service of the Government 
in India is appointed as a Member he m.ay, when travelling by rail-
way to join his post, travel in a reserved first-class compartment on 
the conditions prescribed in sub-rule (2) of rule 12: 

Provided that a person who immediately before his appointment 
was a member of a State Public Service CODimission and who but 
for hia appointment would have continued as such member, may, if-
he 80 desires instead of travelling in a reserved first ciass compart-
ment draw travelling allowance at the rate admissible to a Central 
Government, Grade I. on traDSfer. 

14. A Member lJ entitled when travelling on duty-

(1) When travelling by rail, to a reserved first class compart-
ment, wbleb term a1ao !Deludes an air-conditioned coupe 
where it is available, aDd fares (if actually paid) for 
four .rvants at the lowest class rates: provided that if 
tile Member prefen to travel by a lingle first class berth 
in an ordinary or in air-conditioned coach, be aha11 be 
entitled to draw the actual fare for the berth plus "an 
allowanee for incidentsl expenses calculated at tlte flat 
rate of 12 plea per mlle" but not any fares for servants; 

(Ii) When trave11tng by steamer, to a re.erved cabin (if one is 
available) and to fares (if actually paid) for four ser-
vanta at loweel claaa rates, but not to any allowance on 
aecount of meesing charges. 

(Ui) when travelling by road, to a mileage allowance at the rate-
of one rupee per mlle: and where the road journey is per-
formed between places coanected by rail, subject to a 
maximum of one first class rail fare plus an allowance 
for the incidental upeDIe8 ea1eulated at the fiat rate of 
12 pi_ per mile. 

(tv) When travelling by air, to a mileage allowMllCe equal to 
OM and one fourth of the standard air fare for the jour-
ney; aDd 
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(v) To a daily allowance at the rate of Rs. 15/- per day for 
'each day on which he is absent on duty from his head-

quarters: 

Provided that no daily allowance shall be drawn for any day whol-
ly spent in travelling: 

Provided further that a Member who, while on tour, is allowed 
free board and lodging at the expense of the Government of the 
.State visited, may draw only one-fourth of the daily allowance ad-
:missible under this regulation. 

15. When. a Member travelling by railway-
(i) When proceeeding on or returning from leave; or 
(ii) When retiring from the service or proceeding to join an-

other post after resigning office, 
he may travel in a reserved first~lass compartment on the conditions 
prescribed in sub-rule (2) of rule 12. 

15A. A Member may, in lieu of the concession admissible under 
regulation 15, when proceeding or returning from leave avail him-
self of the Travel Concession admissible to Central Government ser-
vants during regular leave. 

PART W---OTHEIt COMPENSATORY ALLoWANCES AND PAYMENTS 

16. Subject to the general condition that the amount of com~ 
satory allowance should be so regulated ~t the allowance is not 
on the whole a source of profit to the receipient, the President may, 
'SUbject to any conditions which he sees fit to impose, grant to any 
'Kember any compensatory allowance other than travelling allowance 
.and, in special circumstances, compensatory payment and to fix the 
.amount thQreof. 

Part VIH--omitted. 
Part IX-Omitted. 
Part Jt---..Omitted. 
Part XI-Omitted. 
Part XII~tted. 
Part :x.m-SUpp1e1DleQtary. 

r7. In respeet of 8ftY matter for which special provision Is n~ 
'IiUlde by these regulations, the conditions of service ofa person serv~ 
fIIg as a litember of the Commisslon shall be governed by the rtt1. 
and order for t'he time being applicable to _Ii ~ ef 'GoverD-
ment servants as shall be specified by the President. 
:32&i (Aii) LS-12. 



APPENDIX IV 

(See para 2.44) 

OrdeT issued by the Pre8ident governing the Conditions ot Sen1ice
aJ CMi.nn4n a.nd Members of the UPSC 

I 

MnnsTaY or HOKE MrADS NOTIFICATION No. F. 2O/13/53-Esm. (B) 
DATED 30-8-1955 

The President has in pursuance of regulation 27 of the Union-
PubUc Service Commission (Conditions of Serviee) RegulatlODl": 
made the following Order:-

ORDER 

In pursuance of regulation 27 of the Union Public Service Com-
mission (Conditions of Service) Regulations, the President hereby 
directs that, if the Chairman or any Member of the Union Publie-
Service Commission elects to be governed by the Contributory Health-
Service Scheme Rules, 1954, 88 amended from time to time, the said 
Rules shaD apply to him. 

• 
u 

CoPY 01' Moo:sTIlY OF HOME AnADS LE'l"I'BR No. 2O/13/61-Esrs. (B)o 
DATED 11-8-61 TO THE SBCRE'l'ABY, U.P.S.C., Nsw DI:uu 

With reference to the Union Public Service Commission's do_ 
letter No. 1/29/59-Ests. (A) dated the 17th July. 1961 on theahove 
subject. I am directed to convey the sanction of the President under 
Regulation 27 of the U.P.S.C. (Conditions of Service) Regulations to 
the grant of travelling allowance on the scale, and subject to the 
conditions prescribed in the Ministry of Finance O.M. No. 5(109)E.. 
IV 157 dated the 11th July. 1960, to the Chairman and Members of the. 
Comm1llion on their retirement from service to enable them to PfOor: 
ceed to the places wlaere they intend to reside permanently. . 
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m 
Copy or Mnusfty or HOME AFFAIBS LE'l"I'ER No. 19/2/62-EsTs. (B) 
DATED 5TH SEPTEMBER, 1962 TO THE SECRETARY, U.P.S.C., NEW DELm. 

I am directed to convey the sanction of the President under'Regu-
lation 16 of the Union Public Service Commission (Conditions of 
Service) Regulations promulgated in the late Home Department's 
notification No. F. 322/3l>-Ests. dated the 1st April, 1937, to the grant 
of Compensatory (City) Allowance to the Members of the Union 
Public Service Commission at the rates and subject to the conditions 
mention'ed in-the Ministry of Finance OM. No. F. 2/2:l/E. n(B)/60 
dated the 2nd August, 1960. These orders will have effect from the 
1st July, 1961. 

2. The sanction issues with the concurrence of the Ministry of 
Finance (Department of Expenditure) vide their U.O. No. 3739-E. IT 
(B) /62 dated the 4th September, 1962. 

IV 

GoVERNMENT OF INDIA 

MlmsTRY or HOME AnIJBS, NOTIFICATION No. 19/2/6l>-Es'l's. (B), 
DATED 20TH OcroBER, 1965 

The President has in pursuance of regulation 27 of the Union 
Public Service Commission (Conditions of Service) -'Regulation mad-e 
the fQUowing order:-

ORDER 

In pursuance of regulation 27 of the Union Public Service Com-
mission (Conditions of Service) Regulations, tire President hereby di-
rects that the Chairman and Members of the Union Public Service 
Commission shall be entitled to the grant of an advance for the pur-
chase of 8 Motor-car in accordance with the tenns and conditions 
apecifted in Chapter 14 of the General Financial Rules, 196:> except 
in 80 far as any amendment therein may have the effect of varying 
to the disadvantage of the Chairman or the Member, the terms ancI 
eonditiona of bis appointment. 



APPENDIX V 

(See para 2.60) 

Ministry of Home Affair. Notification No. IS/4/S1-Em. (B) dated 
the 1.t September, 1958 (COTrected upto 3lBt AUgult, 1966) ~ 
ta.ining the UPSC (Exemption. from. Con.ru1ta.tion) Regulationt, 
1958. 

NOT'WICA TION 

In exercise of the powers conferred by the proviso to clause (3) 
of ar:ticle 320 of the Constitution and in supersession of all previous 
reguiations on the subject, the President hereby makes the following 
regulations, namely:-

1. These regulations may be called the Union Public Service 
Commission (Exemption from Consultation) Regulations, 1958. 

2. It shall not be necessary to consult the Commission in regard 
to any of the matters mentioned in sub-clauses (a) and (b) of 
clause (3) of article 320 of the Constitution in the case of the ser-
vices and posts specified in the Schedule to these Regulations. 

3. Save as otherwise expressly provided in the rules governing 
recruftmtllit to the civtl aerviCe or civil post coneemed, it shall not 
be necessary to consult the CoininiSSIbb m regard to the selection 
for appointment-

<a) to a post included in ali all-India Service of any omcer 
who is already a member of an alI-lndia Service;· 

(b) to a post included ltlCentral Service Class I, of any 
officer in the Armed Forces of the Union or any officer *"0 is alteidy a member ot an aU-india Service or a 
Ceiftril Se~, ciasa I; 

<c) \0 ~ Central Service. Class 11; or to a post included in I 
Central Service Class II, of any oftlcer who is already a 
memb!tr of a Central Seni~. Class n, or a Central Ser-
vice •. C1881 m, or of any oftlcer of the Armed Fo~ of 
the UniOD.i and 

(d) to a tenure post Included in a Cmtrat SerVIce cJ.as. t (f 
a Central Service Class n. of an ofBcer of a State Servi~ 

114 
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Note:-In this regulation-

(i) the term "Central Service Class I", "Central Service, Class 
II" and "Central Service, Class UI" shall include the cor-
responding Railway Services and Defenc~ Services 
(Civilian) ; 

(ii) the term "Officer" includes a person hQlding a permanent 
or quasi-permanent appointment, but does not include a 
person in temporary employment; 

(ill) the term "State Service" means service in a State ap-
pointments to which are made by the Governor; 

(iv) the term "tenure post" means a post, whether permanent 
or temporary, which has been classified as a tenure post 
in consultation with the Commission. 

4. (1) It shall not be necessary to consult the Commission in re-
gard to the selection for a temporary or officiating appointment to 
a post, if-

(a) the person appointed is not likely to hold the post for a 
period of more than one year; and 

(b) it is necessary in the public ~t~est to make the appoint-
ment immediately and reference to the C()U1mission will 
cause undue delay. 

,Provided that-

(i) Such appointment shall be ~eported to the Commission 
as soon as it is made; 

(ii) if the appo~tment con~ues bey.ond apedod of six 
months, a fresh estim~te ~s to the period for .which the 
person appointed is likely to hold the post shall be made 
and reported to the Commission; and 

(ill) if such estimate indicates that the person appomted is 
likely to hold the post for a period of more than one 
year from the date of appointment, the Commission shall 
immediately be consulted in regard to the filling of the 
post. 

(2) It shall not be necessary to consult the CommisSion in regard 
t6 the selection for a temporary or officiating appointment to 11 post 
where the post is expressly created in connection with the present 
Emergency and the person to be appointed to such post is not likely 
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to hold the same longer than the period. of the said Emergency or 
three years and nine months whichever is leu: 

Provided that it is certified-

(1) by the Secretary to the Government of India in the 
Ministry concerned, or 

(ii) by the Head of the Department concerned under that 
Government where he or an authority subordinate to 
him is the appointing authority, that the post has to be 
filled up immediately; 

Provided furtheI1 that such appointment shall be reported to 
the Commission as soon as may be after it is made. 

Ezp14ft4tion:-In this sub-regulation, "present Emergency" means 
the Emergency with respect to which a Proclamation under clause 
(1) of article 352 of the Constitution was issued on the 26th October, 
1962." 

5(1) It shall not be necessary to consult the Commission in 
regard to the making of any order in any disciplinary case other 
than-

(a> an original order by the President imposing any of the 
following penalties:-

(1) censure; 
(U) withholding of increments or promotion; 
(iii) recovery from pay of the whole or part of any pecu-

niary loss caused to the Government by negligence or 
breach of orders; 

(tv) reduction to a lower service, grade or post, or to a 
lower time-scale, or to a lower stage in a time scale; 

(v) eoompulsory retirement; 
(vi) removal from service; 
(vii) dismissal from service; 

(b) an order by the President on an appeal against an order 
imposing any of the said penalties made by a subordinate 
authority; 

(c) an order by the President over-ruling or modifying, after 
considention of any petition or memorial or otherwise. 
an order imposing any of the said penalties made by the 
Presicient or by a subordinate authority; 
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(d) an order by the President imposing any of the said penal-
ties in exercise of his powers of review and in modifica-
tion of an order under which none of the said penalties 
has been imposed. 

(2) It shall not be necessary to consult the Commission in regard 
10 any disciplinary matter affecting a person belonging to a Defence 
Service (Civilian). 

(3) It shall not be necessary for the President to consult the 
Commission-

(a) in any case where the President proposes to make an order 
of dismissal, removal or reduction in rank after being 
satisfied that such action is necessary in the interest of 
the security of the State; 

(b) in any case where the President proposes to make an 
order under rule 3 of the Central Civil Services (Safe-
guarding of National Security) Rules, 1953, or Rule 3 of 
the Railway Services (Safeguarding of National Security) 
Rules, 1964, as amended by the Railway Services ('Safe-
Guarding of National Security) Amendment Rules, 1960. 

6. It shall not be necessary to consult the Commission in regard 
:to any of the matters mentioned in sub-clause (e) of clause (3) of 
~icle 320 of the Constitution in the case of-

<a) a person belonging to an all India Service or a Central 
Service, Class I or a Central Service, Class II, in so-far 
as claims arising out of injuries sustained at any time 
during which the proclamation, issued on 26th October, 
1962, by the President under clause (1) of article 352 of 
the Constitution remains in operation, are concerned; 
and"' 

(b) a person belonging to a Central Service, Class III, or a 
Central Service, Class IV. 
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(1) Posts in respect of which the authority to appoint is speci-
fically conferred on the President by the Constitution. 

(2) Posts of Chalrman or Members of any Board, Tribunal, Com--
mission, Committee or other similar authority created by or under 
the provisions of a statute. 

(3) Pos~ of Chairman or Members of any Board, Tribunal •. 
Commission, Committee or other sim.ilarbody appointed by or 
under the authority of a resolution of either House of Parliament 
or by a resolution of Government for the purpose of conducting any 
Investigations or enquiry into or for advising Government on 
specified matters. 

(4) Post of Heads of Diplomatic, Consular and other similar 
Indian Missions in countries abroad (e.g. Ambassadors, High Com-
miaaioners, Ministers, Commissioners, Concu1s-Genera1. Representa-
tives, Agents.) 

'(5) Pasts on the penona} staff attached to ·holcbttsof posts men--
tioned in items (1) to (4) above. 

(6) Posts in the Secretariats of the Lok Sabha and theRajya 
Sabha. 

(7) All technical and administrative poSts in or under the' 
Atomic Energy ComDlission. 

'(8) Judicial Commissioners, Addt. Judicial Commiasioners, Dis-
triet aDd Seaions· Judges, Additional District and Seasions Judges. 
District Judges, Additional District Judges, Sessions Judges, Addi-
tional Sessions Jutlges, or any other corresponding posts in Union-
Territories. 

(9) Subordinate Judges and Munslfs in the Union Territories 
of Manipur, Tripura and Himachal Pradesh. 

(10) All Class m and Class IV services and posts save as other-
wise expressly provided in the relevant rules or orders govemiDg 
recruitment ,thereto. 

(11) Any service or posts concerned with the administration of 
the North East Frontier Agency or Naga Hills Tuensang Area. 

178 
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(12) Pos~s in the Secretariat and personal staff of the President 
and the Vice-President, and posts in the Government Hospitality 
organisation. 

(13) Official Liquidator, attached to the High Court of Bombay 
under the Companies Act, 1956 (1 of 1956). 

(14) National Research Professors under the Ministry of Scien-
tific Research and ,Cultural Affairs. 

(15) Posts of Consultants in the Planning Commission. 

(16) Posts of Private Secretary to the Solicitor General for' 
India and the Additional Solicitor General for India. 

(17) Any service or post or class of posts in respect of which 
the Commission has agreed that it shall not be necessary for it to. 
be consulted. 



APPENDIX VI 
(Su para 2062) 

~taumt'"t Jh«qj", pom/Jervicu na:lutktJfrom 1M CommWiora's ~ ""tler
it"" 17 of W Sc~ III UPSC ('r"umtrion from eo.uIUIlUm 

Rtp14tioru 1958 and eM peric,dI for fI1hich na:luded. 

:S. NJ Posts/Services Period upto which Remarb 
the Commission ag-

.1 

Breed to the czlu-
sion 

3 

It6e-61 

1 Posts in the Central Reserve 21-7-1963. 
Police. 

2 Clus I and Class II posts in the End of February 
Pondicherry State. 1962 or three 

months . after the 
tl6-jur, transfer. 
whichever is earlier. 

3 Post of Officer on Special Duty Indefinitely. 
(Parliamentary Affain in 
the Ministry of Home Affairs. 

1"1-0 

.Af Class 1 and Oass II poItI in End of February 
Pondicberry State. 1963 or three 

months after the 
tU-itm transfer. 
whichever is ear-
lier. 

~ Recruitment to the posts of 31-12-63 
Deputy SUperintendents of 
Police during the year 1963 
in the Special Police Estab-
lishments and posts in the 
Union Territories. 

180 
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2 

6 Posts in (i) Central Reserve 21-7-66 
Police Force and (ii) Indo-
Tibetan Border Force. 

7 Posts of Director, Deputy 
Director and Assistant 
Director in the Regional· 
Centre for the training of 
Educational Planners, Ad-
ministrators and Supervisors 
in Asia. 

8 Posts connected with Special 
Border Security Schemes un-
der the Ministry of External 
Affairs. 

3 

9 Posts of Assistant Engineer 31-12-1966. 
(Electronics), Accounts Offi-
cer, Assistant Engineer, 
(Works), Assistant Engineer 
(planning), Fishery Officer, 
Statistician & Mate under the 
Indo-Norwegian Fisheries 
Project, Ministry of Food and 
Agriculture. 

10 Supernumerary posts created by 
Government for temporary 
appointment in Indian Insti-
tutions, of Indian Scientists. 
Technologists, Engineers and 
Medical Specialists studying 
or working abroad. 

II Post of whole-time Vice-
Chairman of the Hindi Salah-
kat Samiti and Hindi Adviser 
to the Government of India. 

1"5-" 

31- 12-66 
(2 years) 

ExclusiOQ for ducc 
years. 

(2 Post of Special Officer (parlia- 16-8-1965 
ment), Ministry of Home 
Affairs. (From 16-8-65 the 
post at S. No. 3 which had 
bec.n held in abeyance was 
revived). 

The Ccom-
was elp~
ed to last 
for UDto 10 
years 

-
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I 2 3 

13 Post of Refrigeration Engineer 3[-[2--66 
in the Indo-Norwegian Fish-
eries Project, Ministry of Food 
and Agriculture. 

14 Post of Statistician and Docu-
mentalist in the Asian Institvte 
of Educational Planning 
and Administration. 

IS Posts in the Border Security Exclusion 
Force. years. 

196'-67 

16 Information Adviser to the 
Prime Minister. 

17 Posts of Central Reserve Police 2.[-7-1;969 
and Indo-Tibetan Border 
Force. 

for three 

18 Posts in the India-Aided Pro- Three yeQI. 
jects filled by the nominees of 
His Majesty's Government 
of Nepal. 

19 Post of Assistant Director in the 3I-3~ 
Indo-Norwegian Fisheries 
Project. 

Posts of Assistant Engineer 31-3-1967 
(Blectronics), Accounts OfB-
cer, Assistant Engineer 
(Works), Assistant Engineer 
(Planning), Fishery Ofticer, 
Statistician, Mate and Refri-
geration Engineer in the Indo-
Norwegian Fisheries Project. 

1t67--
20 Post of Secretary to the Gov- Excluded so Ions it 

emment in the Ministry of is held by the pre-
Education, Incharge of sent incumbent. 
C.S.I.R. 

4 

See remark.~ 
against 
item 7. 
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1 2 3 4 
-------------------------------".-. 

21 Supernumerary posts created 31-12-68 
by Government for temporary 
appointment in Indian Insti-
tutions of Indian Scientists, 
Technologists, Engineers & 
Medical Specialists study-
ing or working abroad. 

-22 Posts of Assistant Director, 31-3-1912 
Assistant Engineer (Electro-
nics), Accounts Officer, Fish-
ery Officer, Assistant 
Engineer (Works), Assistant 
Engineer (planning), Statis-
tician, Refrigeration Engineer 
and Mate in the Indo-Nor-
wegian Fisheries Project. 



APPENDIX VB 
(See Para 3.36) 

Note i1adic4ting the varioua processes involved in the different typea 
of WOTk handled by the UPSC. 

BeeraitmeDt by BDmin.tioa 

Under Article 320 of the Constitution, one of the functions of 
the Commission is to conduct examinations for appointment to the 
Civil Services of the Union. In addition, competitive examinations 
are also held by the CommisSion, under special arrangements with 
the Ministry of Defence, for certain Defence Services, viz. perma-
nent Commls.>ions in the Army Medical Corps, and Entry to the 
National Defence Academy, Indian Military Academy, Air Force 
Flying College (sus'pended for the duration of the emergency) and 
Indian Navy. 

2. 'Pte various examinationS are held by the Commission in 
accordance with the rules for the examination notified by the Gov-
ernment in the Ministry concerned. The examination rules are 
ordinarily based upon the provisions contained in the statutory 
Service Rules/Recruitment Rules notified by Government in res-
pect of the concerned Services/posts, or upon the provisions con-
tained in the relevant Service Schemes etc. The Service Rules/ 
Recruitment Rules/Schemes etc. providing inteT alia the method 
of recruitment are framed in consultation with the Commission. 
The examination Branch of the Commission's Secretariat examine 
the draft proviSions of these rules etc. i.e., whether recruitment 
should be through competitive examination or otherwise, and if so, 
what should be the conditions of eligibility (including the age 
limits and the educational requirements). To ensure speedv dis-
posal of the cases, it often becomes necessary for the Secretariat of 
the Commission to discuss the draft provisions with the represen-
tatives of the Ministry/Department concerned before submission 
to the Commission. 

S. Once it is decided that recruitment to a particular Service 
shall be through a competitive examination, it becomes necessary 
to draw up the scheme and syllabi for the examination. Proposals. 
in any, made by Government in this regard are examined by the 
Commilsion's Secretariat in consultation with experts, mostly Uni-
'ftrstty Profeaaors, otherwise, action is initiated by the Commission'. 

184 
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Secretariat themselves to prepare the draft scheme and syllabi in 
consultation with the appropriate academic authorities, with regard. 
to all relevant considerations, including the standard of the exa-
mination. The alternative drafts for each subject, as received from. 
the different experts, are compared and collated, and examined... 
and a revised draft is prepared by the Secretariat of the Commis-
sion. This is further discussed personally with the experts, if 
necessary; and after suitably editing it in the Ught of the discussion~; 
it is put up to the Commission for their consideration. 

4. The examination rules laying down inter alia the conditions, 
of eligibility, and the scheme and syllabi of the examination are 
required to be notified by Government. As the Commission are 
required to hold a large number of examinations during each calen-
der year, an annual programme is drawn up by the Secretariat of 
the Commission in advance, with due regard to all relevant consi-
derations, indicating approximately the dates of notification, dates 
of holding the examinations, the dates of declaration of results etc. 
Well before it is time to notify a particular examination, the Secre-
tariat of the Commission ascertains from Government whether any 
vacancies are likely to occur in the Services in the Services for 
which it would be necessary for the Commission to hold that exa-
mination. A detailed programme is also prepared by the Commis-
sion's Secretariat for each stage of work thereafter. The draft 
rules/comments on the draft rules referred to the Commission by 
Government are examined in the Commission's Secretariat, with 
reference' to the Service/recruitment rules, the general orders of 
Government, and the relevant decisions of the Commission. 'rhe 
'salient features of, and important changes in, the draft rules are 
highlighted and put up to the Commission for their consideration 

5. Further, a Notice for the examination, to be issued by the 
Commission simultaneously wita the Ministry's Notification con-
taining the rules is prepared by the Secretariat of the Commission, 
and put up to the Commission for approval. The Notice contailLl. 
provisions relating to the date of commencement and centres ot 
examination, the closing date prescribed for receipt of Elpplications, 
the amount of fee prescribed, and the detailed instructions in re-
gard to suhmiAAion of appUcations. 

6. The draft rules etc. thus finalised are sent to Government, and 
are simultaneously sent to the Press for printing of docum~nts for 
being supplied to prospective candidates along with blank appli-
cation forms. The rules for the examination are published by the. 
Government in the GaZette of India; and the Commission's Notice 
for the Examination is issued at the Same time in the Gazette O't 



India. The Examination is also advertised sjmultaefJusq by tM 
.commission in 1ead.in& dairies of lDcija. ceneralq in the Saturciq 
issues. . -.LAI 

7. The copies of the rules and connected aocuments received 
1rom the Press are checked by the Commission's Secretariat, both 
at the proof stage as well as after final printing, and a corrigendum 
11 issued, where necessary. These copies are supplied to prospec-
tive candidates along with blank application forms on payment of 
Re. 1 either by caSh payment at the Commission's counter or by 
money order. A detailed account of the forms sold out as also 
of the amounts received for supply of the forms, is kept by the 
Commission's Secretariat. The documents are sent by registered 
post and inquiries and complaints about delay /non~uppl:v of forms 
are attended to for prompt disposal by the Commission's Secretariat 

'8. On receipt in the Commission's Secretariat, the lipplications 
Ve stamped in regard to the date of receipt, checked in regard 
to the receipt of prescribed fee and the documents, and acknowledg-
ed. The actual conduct of the examination involves the scrutiny of 
applications with a view to determining the eligibility of cancU-
dates for the examinatIon and making aITangements for the phy-
sical conduct of the examination. 

9. The scrutiny of applications is done by the Commission'. 
Secretariat witt'a view to verifying whether the candidates satisfy 
the conditions of eligibility prescribed in the Rules notified by 
Government and whether they have complied with the require-
ments laid down. Relevant entries in the application forms are 
.,.-tiled by the Commission's Secretariat with reference to the 
original documents submitted by the candidates along ~th thtoir 
applications. Previous applications of candidates, jf any, are in-
varIably seen to ensure that there is no mis-statement/sllppres.,;jon 
Of material information. Where the Ru~es for the examination 
provide for restriction on the number of chances, the statements 
1'Il8de by the eandidates are verifted to the extent possible from the 
previous records of the Commission. The Commission's Secretariat 
aDo attends to COITeSpOlldence with the candidates in regard to 

. ehange of centre, ehange of address, change of suhjects, requests 
for withdrawal, etc. The result of the lIpplication is communicated 
• neb oanc:liUte in the form of an admission certiIcaIIe issued to 
ldm well before the examination. Candidates who do DOt atiafy the 
preecribed eonditiODS of eligibility are also ljItewise iDfonned 01 
1M NINi\ of .. if applieati0D8 weD ba tiaae., the Coaunisalon'. 
~; IIUela cuea ~ .,.. reriewecl eanfully NfoI~ .. ..eemm.a.__ of the e'E",'naUen. 
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10. In the generality of cases, the eligibility of ::andidatec; is 
,determined. with reference to the rules, as stated above; but there 
,1U"e cases which are not strictly covered by the provisions as defined 
in rules; these are examined by the Secretariat, and put up to the 

,Commission for consideration. For example, the rules for the 
various examinations provide that in exceptional C8!1es the ('om~ 

,mission may treat a candidate who has not any of the prescribed 
,-educational qualifications as specified in the rules as a qualified 
candidate provided that he has passed examinations conducted by 
other institutions the standard of which in the opinion of the Com~ 
mission justifies his admission to the examination. Thus, tl-te cases 

,of candidates who do not possess one of the qualifications specified 
in the Rules, but who claim eligibility on the basis of certain other 
qualifications possessed by them, are examined and ann lysed hy the 
Secretariat with due regard to the standard of examination (s) 
passed by them, and the standard of the basic qualifying examina~ 
tion prescribed in the rules. Such cases are thereafter put up to 
the Commission for their orders. 

Similarly, where a candidate claims a date of uirth other than 
the one mentioned in his Matriculation or eqUivalent certificate, 

-his case is examined by the Secretariat with ref'!rence to the 
evidence adduced by the candidate in support of the Jatl' ot bIrth 
claimed by him, and then submitted to the Commissior. for their 
consideration and orders. There are other t~ of cases, which 
require to be examined. by the Secretariat with due regRrd to all 

-relevant considerations before the;e are submitted to the Comntis~ 
:sion for consideration and orders. 

11. Cases also occur where candidates attempt to claim adl"lission 
-by producing false t-vidence '(particularly age certiticates) and 
'making other misrepresentations like the previous attempts at the 
examination made by them, or where candidates resort to unfair 
'means in the examination hall. Proceedings are initiated by the 
Commission's Secretariat against such candidates, on thE' basic; (If 
prima facie evidence avaUable, by the issue of show-eause notices 
asking them why they should not be penalized in tenns of the 
rules for the examination. On receipt of the candidatp'c: reply to 

-the show-cause notice, the case is examined by the Secretariat 
with reference to the evidence available and the explanation offered 
by the candidate, if any, and put up to the Commission for their 
-consideration and orders regarding the penalty to be imposed. 

12. The physical conduct of an examination involve:! the holding 
1)f the examination at various centres spread an over Inrtia and in 
some cases at foreign centres as well. For efficient cond1\ct cf :m 

3264 (Aii) LS--13. 
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~amination, a detailed programme in regard to the various st~es 
of work involved is drawn up, for facili~~ proper coorilinati~ 
between the di1ferent Wings in the CommisSion's Secretariac con-
cerned. In accordance with this programme, steps are taken to 
ascertain the number of candidates at each centre and at each session 
of the examination each day, and then to make arrang~(;:nts tor 
the conduct of the examination at the varioUs centres. Arrangemen~ 
for the conduct of examination at mofussil centres are made wi~ 
the assistance of the respective State Governments/State Servicct 
Commissions, except at Nagpur where the Rtgistrar, Nagpur Univer-
sity has been entrusted with this work. The Commission's Secretariat 
writes to these authorities as soon as the number of canaidates at 
each centre/session is known, requesting them to indicate the 
venue (s) of the examinatio~. and the name (s) of the ofticer(s) who-
will supervise the examina~ions. The Commission's 5ecretariat also 
works out, and remits to the supervisors concerned ~e amounts of 
advances consi(\ered nec~~ for meetin,s the expenditure on the 
conduCt of the examination at the cen~eli, wi~il:l the c~i1ing sanc-
tioned by Government. The requirements of stationary, including 
maps, graph papers, reference books required at each cer.trc are-
determined, and arrangements are made to get them racked and 
despatched to the Supervisors well before commencement of the-
examination. The detailed instructions for the conduct of each 
examination are also sent to the Supervisors; and nfficers of the-
Commission occasionally pay visits to these centres with a view to 
ensuring that the examinations are conducted in acr.ordnnce with 
the pretlcribed instructioils. 

At Delhi. all arrangements for the conduct of the examin=ttions 
are made by the Commission's Secretariat itself; and wherE.'ver the 
number of candidates registered for Delhi exceeds 2,000 ft, inte1' alia 
becomes nec:essary to fix up suitable additional venues for the-
ezamination. This is done in consultation with the appropriate local 
authorities. Then, the Supervisors are appointed from the panel 
maintained by the Commission'. Secretariat: and to aasiat the-
Supervisors. invigilators and Class IV staff are also appointed !or 
the days of the examination. In addition to the detailed written 
instructions that are issued, the invigilators are also i!lvitpd to a 
meeting a day or two before commencement of each examinatiNl. 
when they are briefed by Oftlcers of the Commission'!'I SeM-ehriat 
rf'1f8l'ding their duties etc. OfBcers of the Commission ppl'l'lonalty 
inspect the arrangements made at each venue before the dlly of the 
examination. and also pay visits during the days of eXRmination_ 

13. After the examiaation is over, the Commi~nts ~n-t.~ari::tt 
receives and checks detailed account of stationery, Wl'tc~ the 



receipt of balance of unused articles, ~~ ~ ~~diture 
statements ~ubnlitted Qy the vario\1S Supervtso~. conveys ~tions 
to the expenditut'e incurred (except wher~ the ~olmt of expmuU-
ture exceeds Rs. 5,000 in which case the sanction of the ChairIllIUl 
of the Commission is necessary), and ensures adjustment of advances 
paid to the ~upervisors by remitting the balance amounts due, etc. 

14. The conduct of the examination also involves tbe a{)poillt-
ment of paper setters and ex~iners, th(;! setting of question pap~ 
and their printing. The Commission maintain panels of experts iQ 
the various subjects. etc. and the Commission's Secretariat renders 
such assistance to the Commission in this coQfidential work, as is 
required by them. The Commission's Secretariat at the appropriate 
level is responsible for the receipt, accou.ntins and custody of 
printed question papers, and their despatch to' the variou~ Super-
visors according to the requirements at each '~e~tre. 

After the examination, the scri~s fQr the various papers are 
received frOQl tl1e Supervisors, and the Conunission'$ $ecretari . 

makes aqangement for thf!ir valuaqon Qy the e~amin~rli1 arpolnted 
by tbe Commission. The script duly valued Iil\"e alBin rec,elv. li) 
the C.ommission's Secretariat; anA th~ re~lt of su~, valuation ill 
processed and tabulated by the $ecre~iat. and s\lbmitt~ t.o the 
Commission for consideration and or481"s. 

15, The Secretari'at of the Commission attends to such mi~.cel

laneous . matters as refund of fee to candid8tes ~he.rever I:Idmissi~l~, 
and review of cases of candidates provi~ionally admitt~d to the 
eXamination and their final disposal. The Secretariat' also keeps in 
touch with the Ministries/Departments of Governm~nts in regard 
to variations, if any, in the number of vacancies that may have been 
reported at an earlier stage, I:md asc~rtains befor:e tbe de<:lar,ation 
of the results, the fil1J1 number of v'iCinci~s to be ftlled on tbe re!=ult~ 
of the examination. 

16. As soon as the result of the written part of the examination 
is ready, a press note is issued announcing the result. For some of 
the examinations, this is t~e ~al result. 

Then, there are examio(ltions in whicb the written el(amination 
is followed by personality te.st/mVQ voce/Services Selection Board 
tests/or by as,sessmeJ)t of recc}.1;d of s.ervice/stenolI"aphy test, etc. 
of ~ncliqates qualifying on the result of the written part of the 
examination. Services Selection Board telrts in connection with the 
Defence Services ar; arranged by the Ministry of Defence; and as 
soon as t1:)e r~ult:; of the written part of the 2X.a~i9llS Ilfe 
dec1,a,red, the dossiers etc. are sept by the Conunis,sion's s,e,cJ;".etar41t 
to the Ministry of DefeJ:'ce for arranging for the interviews/tests 
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of the qualified candidates. On receipt of the results of t~ t~~tsl 
interviews, the Commission's Secretariat process and tabulate the 
final results for submission to the Commission. After finalisation, 
these are intimated to Government, and released to the Press. 

In the case of recruitments to civil services/posts the CommissiOD. 
themselves conduct the interviews/assess the records of service/ 
hold stenography tests, etc. For purposes of holding interviews! 
assessing records of service, the Commission set up Boards; and for 
stengograpby tests, they appoint paper setters, dictators and 
examiners etc; and correspondence with them is processed by the 
Secretariat on high priority basis. The Secretariat assists the Com-
mission in drawing up the programmes for these purposes and for 
physical conduct of these tests. If interviews are held also at 
certain regional centres, arrangements arp. made by the Secretariat 
in consultation with the appropriate authorities for the venue 01 
interviews and for the stay of the visiting Members of the Board. 
The summons letters are issued to the candidates in accordance with 
the programme approved by the Commission, and interview papers 
including the summaries of candidates' applications, are prepared 
for supply to Members of the Board well in time. The Secretariat 
haa also to make arrangements for payment to candidates cf the 
Commission's contribution towards their travelling expenses. Like-
wise, the Secretariat attends to payment of honoraria and T.A. claims 
of Members of the Board, as the interviews progress. For faciliht-
ing the work of interviews at the ~gional centres, nucleUs staff 
from the Commission's Secretariat proceeds to those centres in 
advance of the Board. and a Camp OfIlce is run there for the dura-
tion of interviews. 

For stenography tests, which are held at several mofussil ('en tres , 
including Indian Missions abroad. arrangements are made by the 
Commission's Secretariat at all the centres, including venues, super-
visors, dictators, invigilators etc. Arrangements are likewise made. 
for typewriting tests at various centres. 

17. After the declaration of results, the dossiers of candidates 
recommended for appointment, and connected papers, are prepared 
by the Secretariat, and sent to the Government along with the t'PSUlts 
of the examination. The individual marks sheets are also sent to the 
candidates by the Secretariat. If any complaint or representation 
is received from candidates in regard to the marks 8WllrdE'd'rom-
municated to them in respect of the subjects that may be speclfled 
by them these are examined by senior otIicers of the Commissionts 
Secretariat, and wbeTe necessary. by the Commission before replte. 
are sent. 
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18. Some of the examinations are combined competitive examina-
tions for recruitment to more than one Service; and the allocation of 
the successful candidates to the various Services as made by Govern-
ment is invariably checked up by the Commission's Secretariltt, with 
a view to ensuring that the well established procedure in l'egard to 
this matter based on the principle of ranks obtained by the candidates 
and the preferences expressed by them have been observed. !>t;via-
tions, if any that may be observed by the Secretariat in the light of 
the information available with them are brought to the CommiSl'ion's 
notice; and the Government's attention is invited to those irregulari-
ties. The offers of appointment and the appointment order$ are issued 
by Government; and the Commission's Secretariat keeps A record of 
these appointments to watch that the candidates recommend~d by the 
Commission are appointed in accordance with the well f'stablished 
principles in this matter, and that there is no undue delAY in doing 
so. The Secretariat also attends to such matters as reque!lt:; from 
Government for replacements, where the candidates recommended 
by the Commission do not become available for one reason or the 
other. These requests are examined with due regard to all relE-vant 
considerations, including the availability position. and put up to the 
Commission for orders. 

19. The Commission have been interested in watching the perfor-
mance of candidates recruited through them for appointment to the 
higher civil services/posts. While they follow up the progress of 
officers selected through interview for a period of two years ait~r ap-
pointment, they wish to follow up the progress of officers selected 
through open competitive examinations during the first five years of 
service. These five years would in most cases include the period 
spent in a training institution as well; and the Commission are parti-
cularly interested in obtaining detailed reports from the Principals of 
the training institutions of the progress of each recruit in various 
directions, especially in development of his personality tn equip him 
for the discharge of his duties. For this purpose they havp been call-
ing for Assessment Reports on the work and performance of candi-
dates during the first five years of their service, with a view to review-
ing periodically their examination methods. and ensuring that pro-
gressively a better type of recruits is made available for the Services/ 
posts, recruitment to which is made through them. 

The receipt of these Assessment Reports is watched by the Com-
mission's Secretariat; and the reports that are received are analysed 
and put up to the Commission. The receipt of these reports is, how-
ever, irregular/incomplete; and every effort is made by the Secr .. 
1ariat to obtain these 1'(.ports, to the extent possible. 



20. !he CoinmiiSi()n have been taking ~iCll1ar car~ to an8lyse 
the deftlCiencies iii the pedonnarice of candidates at the examina-
tions cOnducted by them. For this purpose, reviews contamu.g 
the comments of the e:it8rillners etc. prepared by the Commission's 
Secretariat ill reSpect or each open competitive exa~nation con-
ducted bY the CoriuniSsion. These reviews are submitted to the 
Commission for approval and then circulated for the inforllUltion of 
apPropriate educational authorities in the country to enablE' them 
to cOriilder meaaures for remedying the deficiencies in the educa-
tional equipment of the candidates. 

For the sake of facility to prospective candidates, pamphlets con-
taining rules and question papers of the examinations held in pre-
Vio~ years are prepared by the Secretariat for being published and 
~ut on sale by the Manager of Government of India Publications. 
In the case of the I.A.S. etc. Examination. the Secretariat also com-
piles the tableS of detailed results of the candidates called tor inter-
view, for being published and put On sale. 

Recruitment by the method of interview 

Where direct recruitment is to be made for any post the appoint-
'ing authority coneerned s~ds a requisition to the Commis.c:lon th 
a prescribed form. tf titt! rectuitment rules fOT the post. exist it is 
ascertained that direct reeuitment is the appopriate method tn that 
particular case, and that atl the educational qualifications, age 11mtts 
etc., proposed are in accordance with such rules. If ho recruit-
m~nt rules have been framed the question whether thP. qualifica-
tions, experience and age limits proposed are approPtJate to thf! 
duties prescribed tor the post is considered and after discUSlJOIl with 
the requisitioning authority they are brought as near as possible to 
the pattern for similar other posts. It is also checked that the posi-
tion of reservation in favour of Scheduled Castes/Seheduled Tribes 
candidates, if any, is not vague. If there is Rny ambi~lty in any 
item of information included in the requisition it is discussed with 
the representative of the Ministry /Department concerned before a 
final draft of the 'lrtformation for candidatf'S' (on the basts (If which 
the post is advertised) is put up for the approval of the Commis-
sion. 

, 
Before actually advertising the post it is also considered whether 

a candidate is available In a reserve Ust of suitable candidates pre-
pared as a result of interviews for comparable posts requiring simi-
lar qualifications and erperience. If any such candidate is 
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:~Villable the matter is placed before the CoIririlission for orders whe-
::tber he may be recommended Without the post being advertised. 

On receipt of applications from the candidates in response to un 
,advertisement preliminary work is required to be done hy way of 
taking action to remove the postal orders (for their being credited 
~ the appropriate head of account), preparing lists of candidates 
(aIphabitical and roll nUJP.ber-wise) etc. they are placed under 

coVer and allotted roll number. Thereafter applications are scruti-
nised and important information is tabulated on the cover of each 
application for easy reference of the Commissum. The scrutiny in-
volves a careful assessment of the reiative suitability of candidates 
(on the basis of the factual information stated in the appbcation 
forms) with a view to determining those who are considered most 
suitable for being called for interviews, having regard inteT alia to 
the number of posts for which the recruitment is to be made. The 
result of this scrutiny is then submitted to the Commission for 
orders as to the candidates who should be called for interview. After 
the Commission have passed orders on the preliminary sele~tion, 
the applications are referred to the Ministry's representative for his 
comments and the comments received are duly considered and the 
list of candidates called for interview is submitted to the Commis-
sion lor their final orders. 

A number of Interview Boards functions simultaneously on al-
most every working day throughout the year. For this purpose a 
draft programme of interviews is drawn up at intervals and sul> 
mitted to the Commission. Mter the programme has been finalised, 
further action for the setting up of the Interview Boardl'! with the 
necessary experts and the representatives of the Ministry is taken 
in hand accompanied with the action to issue summary to the candi-
dates to be called for interview. 

Confidential records of Government servants who are called for 
interview are obtained and made available to the Member presiding 
,at- the Interview Board. When the candidates come for interview, 
the original certificates etc. are checked before they are actually 
interviewed. After the report of the Interview Board has been fin-
alised and approved, the names of the selected candidates are re-
commended to the Government for appointment; and tho~ who 
are not found suitable are informed that it has not been possible 
for the Commission to select them for appointment. If there is 
delay in the offer of apptlintment being made to the recommended 
candidates, the appointing authority is requested to e~pedite th., 
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offer; and it is also ensured that the terms and conditions of appoint;.;-
ment offered to the candidates recommended are in accordance with It 
those advertised for the post and advised by the Commic;sion. 

The appointing authorities are requested to forward annual as---
&essment! reports on the work and conduct of officers for the first ~ 
two years of their appointment to enable the Commission fo know-
how their nominees are faring in the post. The adverse remarks· 
on the work and conduct of the recommended candidates are spe-
cially brought to the notice of the Commission. The assessment re-
porta are analysed periodically by the Commission's Secretariat for~ 
the information of the Commission. 

Framiq of Beeruitment Rules 

Article 320 (3) of the Constitution lays down that the Commis-
sion should be consulted on the principles to be followed in making-
appointments to Civil Services and posts. Recruitment Rules for-
all Civil Services and posts which fall within their purview have, 
therefore, to be framed in consultation with the ·Commission. The' 
draft Recruitment Rules referred to the Commission involve prim-
arily a careful examination of the method of recruitment to the· 
various posts and of the qualifications/experience and age limits to be 
prescribed with reference to the duties attached to the pos\!. These 
aspects are initially examined by the Secretariat in the light of all 
relevant considerations, including the past p.xperience of actual 
recruitment for similar or analogous posts. The method of recruit-
ment to be prescribed for posts may be direct recruitment through 
the Commission or transfer/deputation of officers of Central/State-
Governments etc. or promotion or a combination of two or more of 
these methods. For instance, if promotion Or transfer is considered 
to be a suitable method of recruitment, the field from. which' such 
promotion or transfer can be made has to be carefully considered. 
Where direct recruitment is to be prescribed as a method. careful 
consideration has to be given to the qualifications and experience 
to be prescribed keeping in view a number of factors Including the 
availability of candidates with the required qualification etc. on 
the pay scale prescribed for the post. All these aspects are examin-
ed. by the Commission's Secretariat as a part of the work of proces-· 
sing the draft recruitment rules; and all points arising from such 
examinations are, to the extent possible, discussed with the con-
cemed. ofBcers in the Ministries/Departments, before the matter is: 
placed before the Commission fO!" their eonsideratiou. Any mggee-
tions for modiflcation of the qualifications, experience and age-
Ilmtts and tbe method of reeruitment proposed are likewise discuss-· 
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ed with the Ministry before the final draft is put up for the COllSi;.· 
deration of the Commission and, in doing so, all points which re-· 
quire a decision are prominently brought out. If, in any case, the· 
Commission desire further information, clarification before approv-
ing the Recruitment Rules, necessary action is taken to collect the 
same from the appointing authorities. A draft of the Recruitment 
Ru1es as finally approved by the Commission is commuDicatP.d by 
the Secretariat to the Ministries/Departments concerned. A watch· 
is kept that the Recruitment Ru1es as approved by the Commission 
are notified within a reasonable time. If there is delay in notify-
ing the Recruitment -Rules or if there is any variation in the noti-
fied rules, the matter is. brought to the notice of the appointing 
authority concerned for ratification. 

Recognition of qualifications 

The proposals regarding the recognition of qualifications of a 
general, academic or non-technical nature are initiated by the Min-
istry of Education. The Secretariat of the Commission examines 
the proposals and compares the detailed syllabi of the courses with 
those of the recognised Universities/Institutions with a view to· 
enable the Commission to evaluatej the standards of these courses 
and then equate them with the corresponding degrees/diplomas. 

Quasi-judicial cases like DiSCiplinary cases and Claims for 
reimbursement of legal expenses 

A proper consideration of Disciplinary cases by the Commi!lsion 
can be possible only if all relevant records of the case are forwarded 
to the Commission. Although instructions have been issued by 
Government that all connected records in original should be referr· 
ed to the Commission, more often, for a better appreciation of a 
case, it becomes necessary to call certain additional documents/in-
formation. A pre1im.4lary function of the Secretariat in these cases 
in to ensure that before the case is examined and put up to the 
CommiSSion, all records/information relevant to the case are before 
them and that the prescribed procedure for conducting disciplinary 
cases has been followed by the disciplinary authority. 

Thereafter, the Secretariat, at the appropriate level makes an 
analysis of the cases and puts them up to the Commission for exa-
mination. 

In regard to the cases relating to the claims ror reimburllement 
of legal expenses, the Secretariat examines the cases witll reference 
to the judgments of the Courts, analyses wnether the claims pre-
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ferred by the Officers are admiSsible and if so to what extent, abd 
subm1tstecommendations in the light of past decisions and guiding 
principles evolved by the Commission. 

Selderity dM8 and geMI'tll Se'r\tlee matters 

In seniority cases and reference on general Service mattera the 
Secretariat examines the records/references and submits its views in 
the light of the rules/instructions on the subject and decisions taken 
or views held by the Commission in similar cases in the past. Where-
ver necessary, all points requiring clarification or discussion with 
the Ministry/Department concerned before the case is processed for 
the Commission's consideration. 

~lSOCiation with Departmental Promotion Committee/Selection 
Committees for promotion and collfinnation 

All proposals made to the Commission in this regard lire. thor-
oughly examined in the Secretariat of the l:ommission and addi-
tional information/clari1ication where necessary is obtained from 
the Ministry/Department making the reference. Such propo~ls 
iDvolve a close examination to ensure that all the relevant records 
have been supplied by the Ministries, that seniority lists hf!vC been 
duly authenticated, that the material placed by the Ministry for 
consideration of the Departmental Promotion Committee is (in the 
light of the information available in the Commission) in order, and 
that any points requiring further clarification/correction are taken 
up with the Ministries and sorted out before the matter i~ p]pced 
before the Commission. If there are any points which re-quire the 
.orders of the Commission before the Departmental Promotion Com-
mittee can be held, these are examined in detail for their consi-
deration before a Member is nominated by the Chairman to rrpside 
at the Departmental Promotion Committee. After the. case is com-
plete in all respects for consideration, it is put up to the Chairman 
for nominating a Member to preside over the Departmental Prom~ 
tlon Committee. 
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APPENDIX IX 

(See para 5.1) 

Home Department O.M. No. 33/~Ests. (It) dated the 17th June, .. 
1946 to aU Department. etc. (cu amended by the Home Depart
ment O.M. No. 32/~EB'U. (R) d4ted the 23rd September and 
3rd Jully, 1967) extending the functions of the Federal Public 
Service Commissicm. 

The Government of India have been considering how far the 
Federal Pqblic Service Commission could be more closely associated 
with matters affecting members of the Public Servi~. The ques-
tion was examined by an Inter-Departmental Committee and the· 
Government have accepted its recommendations as follows:-

A. PrQlllotiou 

2. It has been decided that in every Departmell't a Departmental 
Promotion Committee (or Committees) should be established to deal 
with all promotions that involve selection of the best perion avail-
able (i.e., for promotion to those appointments listed in accordance . 
with paragraph 2 of the HC)me Department 0fBce Memorandum 
No. 23/1/39-EBts.(S), dated the 4th September, 1M2). This will 
include promotions within a Subordinate Service or a Central Ser-
vice, Class n or a Central Service, Class I, and from anyone of such 
Services to a higher Service. The Departmental Promotion Com-
rnrttee should ordinarily consist of tl.le head of the Oftice of Depart-
ment concerned, or an Oftlcer nominated by him, and of other 
Oftlcers of the Department who are familiar with the work of the . 
persons who are candidates for promotion. 

The number of committees to be established and their composition 
will be for the Departments to decide in the light of their own needs. 

NOTB:-In the Oftice Memorandum No. C.44/CCC-463, dated the 
lst March, 1948, from the Secretariat of Executive Council, the Estab. 
lishment Committee and the Selection Board, which deal respective-
ly with appointments to the Finance and Commerce Department's 
Pool Cadre and to Secretariat POSts in other Departments (except 
Rallway, External Affairs and lAtgislative) have been reconstituted 
under the Chairmanship of the Chairman F~ Public Service 
Commission. Postings that come under the jurisdiction of th~ 
committees are outside the scope of these orders. 

200 
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3. The Federi4 ~c Service Co~ion are at ~esent r~pon-

.ible for only prom,oiions to a Central Service Class 1, whether from 
1. Central Service Class II or from a Subordin,te Service. It is con-
.idered. that the Conumssion should be associated with all promQ-
tions to the greatest practicable extent. 

The Federal Public Service Commission should be invited to 
depute one of its members to sit on all Departmental Promotion Com-
mittees dealing with promotions to and within any Central Servke 
Class I. 

As regards promotions to and within the Central Services Class 
II it is not practicable for the Commi$sion to be represented. on all 
Departmental Promotion. Comrni,ttees. It is however considered that 
a member of the Commission might sit on the Promotion Committee 
for the Central Services Class II noted in the attached. list, and the 
~ents concerned are requested to coDB\llt- the F~ral Public 
Service Commission accordingly. 

As regards DeparQ:nental Pro~otion Committee for other Cen~ral 
Services Cl.as$ II, it w~l be open to Departm,nts to enquire of the-
Commission whether they are able to depute a member. 

It is clearly impracticable at the present time to associate the 
Commission with promotions within Subordinate Services. 

l. In the General Central Service, Class II, and ~neral Central 
Service, Class I, where the posts are distributed among a large 
number of Departments or authorities, it may not be possible for a 
Departmental Promotion Committee to co-ordinate all promotiODS. 
In such cases promotions may be made by acl hoc selection as at 
present. In the cases of promotion to the General Central Service 
cw. I, the Commission must be consulted as previded by the exist.. 
ing rules. In the case of promotions within the General Central 
Service Class I, and to and within the General Central Service~ 
Class IT, it will be open to the Department concerned to consult the 
Commission where its advice is required. 

5. With regard to the procedure to be followed by the Promotion 
Committee two suggestions 'have been made:-

(a) that the committee should meet periodically (perhaps. 
annually) to prepare a list in order of merit of officers 

selected for promotion; or 

(b) in the alternative, the committee should hold ad hoc
meetings for the purpose of making selec;tions to partioular. 
posts whenever occasion arises. 
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Each Committee should decide its method and procedure for itself 
:subject to consultation with the Commission where the Commission 
is represen1led on the Committee. "Whenever the recommendations 
made by a Committee involves the supersession of an oftlcer, the 
reasons for the suspension should be briefly recorded." 

6. "It is unnecessary to submit for approval of the Commission 
recommendations made by a Committee on which member of the 
~ommil8ion is sitting except in those cases lIhere: 

(i) consultation with the Commission is compulsory under 
Section 266 of the Government of India Act, 1935, read 
with the Federal Public Service Commission (Consulta-
tion by the Governor General in Council) Regulations, or 

(ii) the member of the Commission requires that the Com-
mission should be consulted before final recommendation 
is JJlade." 

7. Recommendations made by Departmental Promotion Commit-
·tees on which the Commil8ion is represented should be treated as 
recommendations having the approval of the Commission, and the 
convention regarding acceptance of the advice of the Commission 
will apply. In cases where the Commission has been consulted the 
convention will similarly apply to the final recommendation made 

"by the Commission. 

Where a Departmental Promotion Committee follows the method 
maintaining a list of offtcers selected for promotion, no departure 
from the order in that list should be made; provided thIlt, where' 
administrative exigencies require, an Oftlcer not in the list or not 
next in order on the list may be appOinted for a period not exceed-
ing3 months. 

B.Appointmeats 

8. (a) Consultation with the Commission is at present obliga-
tory in making appointments to posts in the Central Services Class I 
and n except to those posts that are included iD the Schedule to the 
"Federal Public Service Commission (Consultation by the Governor-
General) Regulations. It has been decided that only posts of an 
exceptkmal character should now be retained in the schedule and 
1hat no posts should be retained in it unless the Commission agree. 
Departments should at once examine in consultation with the Com-
mission what posts under their control should be retained in the 
~Schedule. 
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No change is proposed with regard to posts in the Subordinate 
Services that are now included in the Schedule:-

(b) Whenever the Commission are hereafter asked to make ~ 
commendations for the filling of a particular post they will furnish 
the name of only one candidate for each post instead of three names 
as at present. The person recommended by the Commission should 
be appointed to the post concerned, save in exceptional circumstanc-
es. 

The Commission will, however, keep two or three names in 
reserve to fill the vacancy in case the candidate selected is subse-
quently found unfit or is unable to join the appointment for any 
other reason. 

C. Extension of Service 

9. In those cases in which the orders of Governments are now 
necessary for the grant of an extension of service (i.e., in respect of 
the Central Services, Class I and n) the Commission should be 
consulted before such an extension is granted, except where the 
extension is for a period of not more than six months. 

D. Pensions 

10. The Commission shall be consulted by the G<>vernor--General 
in Council before passing an original order withholding an ordinary, 
special or additional pension or granting an officer any such pension 
less than the maximum payable by virtue of the length of his service 
or an order on an appeal from a Government servant against an 
order of a su.bordinate authority withholding ordinary, special or 
additional pension or granting any pension less than the maximum 
payable by virtue of his length of service. 

E. Compulsory Retirement 

11. No Officer belonging to a Central Service Class I or Class IT 
should be compulsorily retired under Article 353A, 459, or Note I to 
Article 465A, Civil Service· Regulations, without previous consulta-
tions with the Federal Public Service Commission. 

F. Bight of Commission to call for information 

12. The Commission shall have the right to call ror any informa-
tion which may be required by the Commission in discharge of its 
functions. 
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13. The Instructions contained in Home Department Oftice 
~J:Qorand\ln;l No. 16/2/.39-Esti., dated the 15tb. ~, 1938, re-
garding the acceptance of the advice of the Co,mmiiJl;ioo will apply 
to any advice the Commission may give when it is consulted in pur-
N,a~ of the above deeision •. 

a. Departments are requested to take action without delay to 
COIIIIUtIate Departmental PromCJtion Committees and to revise the 
JIChadule to dte Federal Public: Service Commission (ConsultatiGD 
by the Governor Genoeral) Regulations. 



Aolf!iBXlJI/£ 

I.CeMnl .services ~"fJ) .withinwhich proIIloboo by ·Selection are 
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APPENDIX X 

. (See para 5.19) 

MinistTll oj Home Affairs O.M. No. 18/18/48-Em .. dated the 20th 
Auguat, 1949 to aU MiniBtriea etc. containing the i1l8truc'tWnB CIa" 

regards Cale. in which consultation with the Federal Public 
Service Commission. is obligatory and those in which it is not 
obligatory and procedure to be jollowed in the matter oj con
BUltation with the CommiBBion. 

The Ministry of Home Affairs receiVe frequent references for 
advice as to whether it is necessary to consult the Federal Public 
Service Commission in regard to a particular matter, and whether the 
Commission having been consulted it is obligatory to accept their 
advice. This Ministry have issued instructions in the matter from 
time to time but it appears that being scattered and numerous they 
are frequently lost of sight of, and that it is, therefore, necessary to 
issue a self-contained set of instructions setting out clearly for the 
guidance of all concerned the correct position in the matter. The 
whole position is accordingly explained in the resume of the instruc-
tions appended as Annexure I to this Memorandum. 

2. The instructions in regard to the procedure to be followed in 
consulting the Federal Public Service Commission in disciplinary 
and other cases and also the convention in force in regard to the 
acceptance of their advice in cases referred to them are at present 
contained in a revise of Appendix "F" to the Secretariat Instruc-
tions which was issued with Home Department OfBce Memorandum 
No. 16/2f39-Ests. dated the 15th December, 1939. These instructions 
on the subject is reproduced as Annexure n to this Memorandum. 

3. References to the statutory provisions regarding consultation 
with the Federal Public Service Commission and instructions issued 
by this Ministry in the matter from time to time are given in 
Annexure m to this Memorandum. 

4. It' is requested that these instructions may be carefully noted 
for future guidance and should be scrupulously adhered to. 'nle 
Federal Public Service Commission have frequently had occasion to 
complain that the requirements regarding consultation With them 
and the instructions regarding the acceptance of their advice are 
ignored by the various Ministries either through ignorance or neglect. 
This Ministry would accordingly urge that steps be taken to secure-
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;rict compliance with these instructions so that the Commission 
lay not have any cause to complain on this in the future. 

5. It should be understood that the instructions in Appendix I to 
his Office Memorandum do not supersede the statutory provision 
elating to consultation with the Federal Public Service Commission. 
:'he authority for dispensing with consultation with the Commission 
n any particular case must, therefore, shall be found in the pro-
risions of the Federal Public Service Commission (Consultation by 
;he Governor-General) Regulations, or in sub-section (4) of section 
~ of the Governmell't of India Act, 1935, though these instructions 
may be taken to be a guide for all practic~l purposes. 



ANNEXUREl 

lnatructoiotu. II "",Tda tM mGtteq on. 1DhicA COfta¥1UItion ua&tla· tIM! 
FedBraJ Public: SeTvece Comm1uicm is t'leceuGf'1l.. 

'l&t matteR in retpeet at wbieh it is neet!'8sItit to eomndt th-
Federat PtdJ1fc Service COitJI .. issi~ are ge!le!'llfJts~, ~
detaibld m cla11'8e8 (a1 to (e) of su1>-aeetion (J) of aeetion _ of. 
GOVernmeWt of Iridia Aet, 1935, save that it is net II~ to eoD~ 
suIt the Commiasfmf in reprd to any rI! theee matteft excluded mm 
the purView of the Commission by the Federal Pub1ie Service Com-
mission (Consultation by the Governor General) Regulaticl!s, or by 
lub-section (4) of section 266 of the Government of India Act, 1935. 
Thus except in the caSe of services and posts included in the Sche-
dule to the Federal Public Service Commission (Consultation by the· 
Governor General) Regulations, and subject to the exceptions indi-
cated below, it is necessary to consult the Commission on all matters 
relating to methods of recruitment, and the principles to be followed 
in making appointments to all civil services and posts and in making 
promotions and transfers from one service to another (i.e. framing 
or recruitment rules, etc.) and on the suitability of candidates for 
such appointments, promotions and transfers i.e. actual selection for' 
appointments, promotions etc.). 

Exeeptions 

(a) It is not necessary to consult the Commission in regard to the· 
manner in which posts are to be allocated between difterent com-
munities, or in regard to any of the above matters in the case of 
subordinate ranks of the Police forces. -

(b) It is not necessary to consult the Commission in regard to 
the selection for appointment:-

(1) to a Central Service, Class I, of any oftleer of His Majesty's' 
Forces or any officer who is already a member of an 
All-India Service, or a Central Service, Class I, or a ~ 
way Service, Clus I. 

(U) to a Central Service, Class n, of any oftlcer from another 
Central Service, Class I. or from a Central Service, Class 
m, 01' of any officer of His Majesty's Forces or of a Rail-
way Service. Class n. 

208 
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tiii) "0 a tenure post in a CeuUal Service, Class· I, f1t a Central 
Serviee, Clau II 01 an ofIlcer of a Pr~af Service'; 

(iv) to any post where the Commission have agreed that the 
post may be filled by recruitment from outside India; ancl 

tv) to any pe1"lMneBt or temporary post, if the otftcer to be 
appointed is not likely to hold the post for more than one 
year or if he is likely to hold it for more than one year but 
not more than three ~, and the Commission advise 
or agree that the appointment may be made without con-
sul tiug them. 

2. It should be noted, however, that for any case to be covered 
by exception (b) (i), (ii) or (iii) above, the previous appoiJl'tment 
held by the officer concerned in His Majesty's forces, or in a Cmtral 
Service, Class I, Class 11, or Clam III, or in a Provincial Service, as 
the case may be, mu&t be held by him in a substantive capacity. 
For iDstance, 'the appointment of an ofBeer who had been initially 
appointed in a temporary capacity to a Class I post without cort!lul" 
tation with the Commission under regulation 4(b) to another Class 1 
post, will not lbe covered by exceptioo (b) (i), (ii), (iii) in addition 
io the ofticer concerned being a substantive holder of a post in a 
Provincial Service, the "tenure post" in question must have been 
dedared to be a tenure post before the time of the proposed appoint-
ment. The Commisaion shoWd be con.&ulteci before a post is declared 
to be a tenure post for this purpose. 

3. In regard to exceptIon (b) (iv) of para 1 above, the procedure 
for recruitment outside India is that all vacancies should as a rule 
be first advertised in India through the Federal Public Service Com-
mission and when the advertisements in India proves infructnous 
they may be advertised abroad. In cases, however, where the 
Federal Public Service Commission certify from their recent experi-
ence that suitable candidates will not be forthcoming in India, re-
cruitment from abroad may be undertaken straightway without prior 
advertisement in India. There is another category of cases, viz., 
where there is reason to believe that suitable candidates will not be 
forthcoming but the Commission are unable to certify as to their non-
availability without actual advertisemeni. In such cases the Ministry 
concerned can move the High Commissioner of India/Ambassadors 
abroad and the Commission in India to advertise the vacancies sim-
ultaneously. The panel of candidates from abroad received from 
the High COmmissioner I Ambassadors in such cases should be for-
warded to the Federal Pub);c Service Commission who wm compue 
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the qualifications of these candidates with those of any whom they 
may have found suitable as a result of the advertisement in India, 
and make a tlna1 recommendation to the Government of India. 

In regard to exception (b) (v) of para 1 above, in any case in which 
an appointment is made without consulting the Commission in ac-
cordance with this exception, a reference to the Commission inviting 
them to undertake the necessary recruitment or seeking their appr~ 
val to the f)fticer concerned continuing to hold the appointment should 
be made as soon as it beco~s known that he is likely to continue· 
in the post for a period of more than three years or one year as the 
case may be. If this fact is known in advance, it would be irregular 
to make the initial appointments without consulting the Commission. 
Moreover, as this exception is intended to facilitate short term 
appointments, without the delays usually involved in recruitment 
through the Commission by open advertisement, the recruitment 
should be entrusted to the Commission if in any such case it is pr~ 
posed to make a selection after open advertisement since the process 
of advertisement and selection by a Ministry etc. cannot be expected 
to take less time than advertisement etc. by the Commission. Even 
to respect of short term vacancies for period of less than one year 
appointing authorities should find out before making actual appoint-
ments whether the Commission have prepared an approved list of 
candidates considered suitable for the posts and, if so, to appoint 
the flrst person from that list if he is not otherwise disqualified for 
the post, in preference to any other candidates from an open market. 

5. Recruitment to all posts which are temporary but are likely 
to be made permanent should be made through the Commission and 
reIIOrt to the exception referred to above should not be bad in such 
a case since it would mean only waste of time and money for the 
Ministry to make the appointment on a temporary basis in the first 
instance and for the Commission to make recruitment on permanent 
basis subsequently. Such posts should be advertised as temporary 
but likely to become permanent so as to attract suitable candidates. 

6. Since the question whether consultation with the Commission 
in making recruitment is necessary or not depends on many cases on 
the classification of the particular post. it is desirable to classify 
any new post in consultation with the Ministry of Home Affairs as 
soon as it is created and a pay scale for it determined. It should in 
any case be remembered that the mere fact that the po.,-t has not yet 
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been formally classified is itself not sufficient authority to dispense 
with consultation with the Federal Public Service Commission in 
making appointment thereto. In such case the classification of the 
post may be assumed, by comparison with any similar posts which 
have already been classified and the question whether consultation 
with the Commission is necessary decided on that basis. 

7. In regard to disciplinary matters affecting persons serving His 
Majesty in a civil capacity in India, including memorials or petitions 
.relating to such matters, it is necessary to consult the Federal Public 
Service COmmission in cases where orders have to be· passed by the 
·Governor General as distinguished from any authority subordinate 
:to him and such an order is of the following description:-

(a) an original order imposing any of the following penalties 
on an officer, viz:-

(i) Censure, 
(li) Withholding of increments or promotion, including 

stoppage at an efficiency bar. 
(iii) Reduction to a lower post of time-scale, or to a lower 
stage in a time-scale, 
(iv) Recovery from pay of the whole or part of negli-

gence or breach of orders, 
(v) Removal from service, 

(vi) Dismissal; 

(b) an order on an appeal, not being an appeal against an 
order of suspension pending enquiry into conduct; and 

(c) an order in response to any petition or memorial, over-
ruling or modifying the order of a subordinate authority. 

It is not obligatory to consult the Federal Public Service Commission 
in any other type of disciplinary cases. 

8. It is also necessary to consult the Federal Public Service Com-
mission (i) in regard to any claim by or in respect of a person who 
is serving or has served His Majesty in a civil capacity in India that 
any costs incurred by him in defending legal proceedings instituted 
against him in respect of acts done or purporting to be done in the 
execution of his duty should be paid out of the revenue of the Domi-
nion (vide section 266(d) of the Government of India Act, 1935) 
and (il) in respect of any claim for the award of a pension in res-
pect of injuries sustained by a person while serving His Majesty in 
dvtl capacity in India and any question as to the amount of any such 
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award (vide Section 266(3) (e) of the Statute). The COINB;"ba. 
should be consulted even thoUih sum a claim is appar.~y uet.. 
covered by any set of pension or gratuity rules. Tbe CommiasieD .. 
has also to be consulted in respect of any propoaal to redase or __ 
hance or to continue or to diBtOntinue any such peD&ion or award. 

9. Apart from the cases mentioned in the fore,omg pu-agrapha, 
consultation with the Public Service Commission ia Decellary by 
convention also (i) where it is proposed to oompulsorily retke from 
service such an ofRcer under Articles 353-A, 4S9 or Note 1 to Art. 45-A-
of the Civil Service Regulations, (ii) where the GoVerDOl' Geaeral 
proposed to pass an order, whether original or appellate, awardiag 
a pension including a special additional pension, less than the maxi-
mum adyni.tble uMer the rules and (iii) where ther-e is a doubt as· 
regards the domicile of a person who is or has been in service under 
the Government of India, or ia a candidate for such aervice. 

10. In cases in which it is DOt obligatory, statutorily, by conven-
tion or in accordance with any extent orden to CODSult the Commis-
sion, no reference to the Commission ahouU be made by anyautho-
rity without first obtaining the concurrence of the MinJ&try of Home 
Mairs both in regard to the fact of consultation, and the terms in 
which such consultation should be made. 



ANNEXUltE 11 

proc:edur. to tie followed in consulting the Fediera.l Public Service· 
C~ in disciplinarll . and other caees lind 41s0 in regCLrd 

to the acceptance of their advice in rGS88 r~ferred to 
them in accordance with the convention. 

(The instructions contained in this Appendix are issued in super-
session of the instructions contained in the Appendix to the Home-
Department Office Memoralldwn No. 16/2/39 Ests., dated the 15th 
December, 1939). 

The following procedure shall be observed in dealing with any 
matter referre<i to the Federal Public Serviee CommissiOn for 
advice:-

1. All references shall be made direct to the Commission by the 
administrative Ministry concerned in the foI1l\ of an oftlciaI letter 
with which all relevant papers or copies of papers should be forwar-
ded, provided that no reference which is not obligatory under sect~n 
266 (3) of the Government of India Act, 1935, Or under any direction 
thereunder issued by the Governor-General shall be made save with 
the previous concurrence of:-

(1) the Ministry of Home Mairs, and 

(2) in cases involving financial considerations. also of the 
Ministry of Finance. 

In the case of the Ministry of Railways, the reference should be 
to the Financial Commissioner, Railways, it being left to him to con-
sult the Ministry of Finance if he considers it necessary to do so. 

2. When an appeal or memorial or a case relating to the rights of 
service or pension or compassionate allowance of an officer is to be 
referred to the Commission either by statutory obligation or by con-
vention the action to be taken is to see whether tbe papers are ('om-
plete and in order, and in cases relating to disciplinary enqUiries, 
whether the statutory provisions relating to such disciplinary enqui-
ries have been complied with. If necessary, the papers should be re-
turned to the authority from whom they were received with inBtruo-
tions that they should be duly complied with. This should ~ done 
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immediately, and no examination of the merits of the case should 
be made at this stage. Such an examination should only be under-
taken by the Ministry concerned after the case has been received 
.hack from the Commission in order to see whether any exceptional 
-circumstances exist which would justify a departure in any respect 
from the advice of the Commission. It is essential that no delay. 
should occur in the Ministry at any stage. 

Where an original order in a diSCiplinary case is to be passed by 
the Governor General, care shC'uld be taken, so far as possible, to 
avoid expressing any opinion Ol' the merits of the case whUe referr-
ing it to the Commission. In cru:es, however, where sub-section (3) 
of section 240 of the Government nf India forming a provisional opi-
nion for the imposition of one of the penalities and asking the officer 
-concerned to show cause in accordance with that section. On receipt 
of the officer's reply, the Enquiry Officer's report together with the 
statement of the ofticer concerned should be forwarded to the Federal 
Public Service Commission for their advice. Such action will not be 
regarded as being inconsistent with th", general position that the 
Governor General should not commit himself to any opininon on the 
merits of a case before referring it to the ~ommission. 

3. On receipt of a reference, the Commission either may ask for 
.the observations of other Ministries generally or on particular qUe&-
tiona in writing, or may invite the Ministry or Ministries concerned 
to be represented at a personal consultation. Where the observations 
of a Ministry are made in writing they shall ordinarily be transmitted 
in such a form as can be communicated, if necessary, to the person 
·or persons concerned. 

4. When the Ministry concerned has received the recommenda-
tions of the Commission and has arrived at its own conclusions as 
10 the orders which ahould issue, it shall, before the issue of such 
orders, in any eases where any general principle arises with which 
the Ministry of Home Affairs or any other Ministry is concerned con-
sult such Ministry. 

5. The Commission shall be informed of the action taken on their 
recommendations in aU casas. Ordinarily, an endorsement forward-
ing copies of communications in which orders are conveyed, recom-
mendations are made for other action taken. will suffice. 

6. In any case in which the advice of the Commission is sought 
in regard to disciplinary matters the letter containing the findings of 
the Commission shall form part of the reeord of the case and shalt 
be communicated to the otllcer or officers concerned along with the 
orders of the authority empowert'd to pass orders in the case. 
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7. A convention has been established by the Government of India 
that in the following classes of cases referred to the COmmission the 
recommendations made by that body shall be accepted save in excep-
tional circumstances:-

(1) Quasi-judicial cases, i.e.:-

(a) Original orders, appeals, memorials, and petitions relat-
ing to disciplinary matters. 

(b) Interpretation of existing conditions of service. 

(c) Equitable treatment in the matters referred to the Com-
mission in regard to payment of compensation to officers 
affected by abolition of posts. 

(2) Selection for appointment of candidates by nomination 
subject to any special directions that may be given to the 
Commission in the matter of the class of candidates to be 
nominated. 

In the Class of cases mentioned in clause (2). where the ap-
pointing authority considers the circumstances so excep-
tional as to justify a departure from the recommendation 
of the CommiSSion, the reasons for that opinion should be' 
stated and the Commission be given an opportunity, if 
they so desire of further justifying their recommendation-
before a final decision is taken. 

(3) Recommendations made by the Commission for the ap-
pointment of a candidate(s) of a higher initial pay than the-
minimum pay of the post, when the requisition for rec-
ruitment sent to the Commission admits of such higher 
initial pay being recommended by the Commission or 
where the Commission are consulted on the question of the 
initial pay to be given to any candidate. 

(4) Claims for costs incurred by Government serv&nts in de-
fending legal proceedings instituted in respect of acts done 
or purporting to be done in the execution of duty, refera-
ble to the Commission under Section 266 (3) (d) of the 
Government of India Act. 

(5) Determination' of domicile of Government servants. 

"NOTE: -It is also intended to bring within the scope of this 
con~ention awards of extraordinary inquiry I and family pensions,., 
whether covered by the rules or ex-gratia. The exact ~ope of the 
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,convention applicable in this regard is ~ emunjned separately 
aDd er.del8 will Maue separately on tbia point. 1a the meanwhile, 
.w:h caM8 will oentinue 10 be dealt with ja aeconiance with the 
Home o.nmem OfJlce Memorandum No. 16/i/U-Ests. dated the 
7th March, 1944, as amplifted by their Office Memorandum No. 16/5/ 
43-Ests. dated the 11th June, lMi. All such cases will be referred 
to the Ministry of Home Affairs and the Mioistlry of Finance, before 
tee,' .. H'feI:'red to the Commission". 

8. The Governmental. India laav~ Iiecided that where the Union 
Public Service Commission have been CODaUlted in regard to any 
~t(~, the recommendations made ., 1& Commission 
..a.ld !lOt be tleparted from unless, in the opini~ Ilf. die Honoura-
ble Minister concerned, exceptional circumstances exist wh.i£h in the 
Public interest requiu such departure. In such a case the reasons 
for holding this .opinion sA01I1d be communicated to the Commission 
and the Commission :&iven an opportunity of further justifying their 
recommendations. On the receipt of the observations of the Com-
mission, their recommendations should be.conaidel*l further by the 
MintMry concerned. If, 'after turther couideratiOl1, the Ministry 
..tiU considers 'that the recornmendatioBS made by the Commission 
shouW net be accepted, the case should be rcerrecl with a self-

. coaWMd summary to the Establishxnegt 0fI.cer to the Govern-
lIneat 4IIf India who will place rt before tAe Appointments Committee 
of Cabinet «msisting of the Hon'ble the Prime Minister, the Hon'ble 
Minister for Home Affairs and the Hon'hle Minister administratively 

. concerned wUb .t,be ~iDtment (s) . In cues in which the Hon'ble 
tlle Home ~.or the Hon'ble Prime MirJister happens to be the 
M.iniater .(lO~ with the appointment, the Honourable Finance 
l4iAiaw- JIV..il11beadd.ed to the Committee. 'rhe dedsion reached by 
the ~taents Comrnittleein -811 wch cues should be communi-
-.cJ. u. IIile COID"jaion by • Ministryadwtinistl'8tively concerned. 
Final ordETS in aooariaDoe with 1Ihe -4eeision 'Will also be issued by 
the Miniftry, copy behlg endorsed to the CommilSion. 

9. hl ImV ather ~ ,not covered by para 8 above in which it is 
~ ~ to eocapt tM _vice of thi! Cm\mission, 'the case should 
be 6ownto tbellbdstr'v .of KOY'fte Mfain before orders are passed. 

. - . 
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RejenMce to statllt~ fW'Ot1i#tms and Office Memoranda.m iSluEd by 
Ministry o/IFlomeAJ/airsregardi",consultatian fDith th~Fedlral FuMe Sflt ;~e 
a-HssilJa, Oft IMiclt the imn"uctfcns in Appendix I are loami. 

Nsune of IWMf~ of Iutru.etions Number and date of order of statV10ty 
in Appeniiix r provision 

(I) 

Para r exception lfl) 

Para I exception (b Xi) . 

Para I exception (b)( ii) 

Para I excePtion (b Xiii) 

Para I exception (b)(iv) 

Para I excePtion (b)(v) 

Para 2 

Para 3 

~p ara 4 

Sub-section (4) of section 266 
the Gover~nt of India 
1935· . 

Regulation 3(a) of the ledtl"al 
Public Service Commissi on 
(Consuitatiotl. by the Goverr:or 
General) Regl1lations. 

ReguJatiOO 3(b). 

Regulation 3(C). 

Regulation 4(A) 

Regulation 4(b) 

(i) O.M. No. 12/4/47-Ests. dt. 
21-6-47· 

(ii) O.M. No. 12/3/48-Ests., dated 
22-3-48. 

(I) O.M. No. 12/13/46-Ests. dated 
3-1 -47. 

(il) O.M. No. 12/3/47-Ests .. dated 
16-4-47· 

• (i) O.M. No. 16/4/42-Ests., cated 
1-5-43 

(ii) O. M. No. 18/7/48-Est8., dated 
3-3-48 

(iii) O.M. No. 12/1 !48-Ests., di:!ted 
7-5-48· 

(it4 O.M. No. 12/J4/48-Ests., c£H'd 
26th JUne, 48. 

(v) O.M. No. 12/1?!48-Ests., c"l1t"d 
9-4-48. 
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Para 7 

Para 8 

Para 9 

218 

(2.) 

Regulation S. 

O.M. No. I6/S/43-Eats. dated' 
n-6-44 and 7-3-44. 

(I) O.M. No. 33/46-Ests (R) dated 
17-6-46· 

(il) O.M. No. 16/IO/38-Ests. datCf' ) 
18-4-39· 
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No. 

(1) 

.1. 

APPENDIX XI 
Statmumt slaf1fDing summlTy of Recommendatiqns/Conclu.cioPl$ 

Reference to 
Para No. in 
the N.eport 

(2) 

.2·4 

Summary of Recommendations/Conclusions 

(3,. 

Under the Constitution, the President is 
empowered to determine by regulations the num-
ber of members of the Commission and their 
conditions of service. There is no constitutional 
obligation apen the Government to lay these 
regulations before the Houses (1f Parliament. The 
:Committee however suggest that a convention 
'may be set up whereby Government lay these 
.regulations and any modifications thereto before 
,the Houses of Parliament so as to keep them in~· 
formed in this regard . 

.:2. 2".9 The Committee agree with the opinion ex-
!pressed by the Chairman of the Commission with 
'regard to ~ivng the Commission the same finan-
'cial powers as the Ministries of the Government 
of India and suggest that the relations between 
the Ministry of Home Affairs and the Commis-
,sion should be established on the pattern of 
·those existing between the Ministry of Finance 
-anH 1the Comptroller and Auditor General's or-
pliisaUnn which has the same official status in 
relation 'to the Ministry of Finance as the Com-
'lIlisSion 'has -in relation to the Ministry of Home 
Affairs. 

3· 2- 17 'The 'Comm'ittee note .that there have been de-
2-l8 'lays ranging from 5 1928 months in filling up 

'vacancies in the COJIUIllSSion since July, 1964 
'which must have adversely affected the speed of 
the Commission's work. From a perusal of the 
earlier Reports of the Commission also it is evi-
dent that vacancies in the membership of the 
Commission have remained unfilled for consi-
derably long periods. The Committee consider 
this state of affairs as very unsatisfactory. They 
-are ndt satisfied by the reasons given by the re-
presentative of the Government during evic:lence 
that consultation and examination of various 
proposals took time . 

. -- .. ----------------,--------
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(3) 

The Committee recommend that, with a view 
to avoid delays in filling up vacancies in the-
membersrup of the Commission, the procedure-
in this regard should be brought on a formal 
footin~ and time schedule laid down for each 
stage in the process. In this connection, the 
Committee would like to make the following 
suggestion: 

(i) action to fill up a vacancy in the mem-
bership of the Commission should be 
initiated by the Commission in a formal 
communication to the Government at 
least six months before it occurs; 

(ii) the pr6cess of consultation, obtaining 
consent of those selected for considera-
tion, obtaininlt approval of the Home-
Minister, the Prime Minister and of the-
President should be completed by the 
Ministry of Home Affairs at least two 
months in advance of the occurrence of 
the vacancy; 

(iii) the offer of appointment should be sent 
out to the person selected two months 
before the occurrence of the vacancy so 
that adequate margin is left for consi-
deration of alternative names, in the 
the event of the person selected expres--
sing his inability to join. 

(iv) the Commission should keep a close-
watch on the action taken by Govern-. 
ment in pursuance of their request for-
filling up the vacancy. 

The Committee feel that it would be generally 
beneficial if persons are appointed on the Com-
mission at an age when they can render at least 
six years of service before they attain the pre-
scribed age of superannuation i.e., sixty-five-
The Committee are inclined to agree with the 
opinion expressed before them that the consti-
tutional ban on future employment under Gov-
ernment for the Chairmen and members of the-
Commission tends to discourage able and com-
petent men from joining the Commission at a 
younger 81(e. The Committee suggest that this' 
aspect of the matter should be specially borne in 
mind by the Go\''ernment while finalising the-
conditions of service of members of the Com-
mission which are stated to be under tlieir active 
consideration. 
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(2) (3) 

2.31 The Committee welcome the assurance given 
by the Minister of State in the Ministry of Home 
Mairs in Parliament that Government will con-
sider the question of appointing a non-ofticial 
as Chairman of the Commission in future and 
hopP. that it will be implemented. 

2-37 The Committee consider that the present ar-
rangement for locating suitable persons for ap-
pointment as Chairman or members of the Com-
mission is not satisfactory. In the absence of 
any definite procedure for selection of suitable 
names, the Committee feel, the procedure for 
appointment of members of the Commission 
cannot be considered as methodical. In order 
that appointments to these important positions 
are made after due consideration of the relative 
merits of persons of eminence in different fields, 
the Committee recommend that Government 
should devise some formal procedure of con-
sultation with persons in high authority and of 
eminence such as the Chief Justice of India, the 
Chairman and ex-Chairman of UPSC, Chairman 
of the U.G.C., a few vice-chancellors of univer-
sities etc. for the purpose of drawing up a panel, 
before names are submitted for consideration 
by the Minister of Home Affairs and the Prime 
Minister. 

2.~p The Committee regret that Government have 
not been able to finalise the regulations regard-
in'!' conditions of service of members of the 

- UPSC under Article 318(a) of the Constitution 
even after a lapse of 18 years, though the Com-
mission initiated action and submitted the draft 
regulations in the very firSt year of the com-
mencement of the Constitution. While appre-
ciating that Government is trying to reach agree-
ment with the Commission in the matter, the 
Committee feel that it is not desirable to leave 
the conditions of service of members of the 
Commission uncertain for an unlimited period. 
The Committee therefore urge that the Gov-
ernment and the Commission should apply 
themselves seriouslv to the task of finalising the 
regulations without further loss of time and 
iron out their divergent view points by mutual 
discussions rather than by protracted correspon. 
denc'? 
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(1) (2) (3) 

8. 2°.5- The Committee are surprised to note that the 

9· 

10. 

2' 46 UPSC (Conditions of Service) Regulations are 
not in conformity with the provisions of the 
Constitution or orders issued by the President 
from time to time. They regard the explana-
tion offered by the Ministry that these regula-
tions "have become inoperative by reason of the 
constitutional provisions and the orders issued 
by the President" as unsatisfactory. 

The Committee would like Government to take 
immediate steps to bring these regulations up-
to-date by including also the provisions of the 
orders issued by the President from time to time. 

The Committee are glad to note that ,rovi-
sion has now been made for the grant 0 pen-
sion to non-ofticials appointed as members of 
the Commission. It has however been repre-
sented. to the Committee that the scale of pay 
attached to the office of the Chairman or a mem-
ber of the Commission is not adequate being, in 
the case of a member, even less than the scale 
admissible to a Secretary to the Government or 
that applicable to Schedule A posts in the public 
sector undertakings. They feel that the emo-
luments and other perquisites of office of the 
Chairman and members of the CommiAAion need 
re-examination considering that it is necessary 
to attract men of high calibre with indepen-
dence and impartiality to the Commission. The 
Committee therefore recommend that the Gov-
ernment, while finalising the conditions of ser-
vice of members of the Commission, should pay 
due regard to these considerations. 

The Committee observe that there is no con-
solidated, self-contained and up-to-date set of 
instTuctions regarding consultation with the 
Commission. Thev feel that some of the breach-
es of instructions in this regard could have been 
avoided if these were readily available for guid-
ance of officers concerned. The Committee, 
therefore. recommend that Government should 
take ur~ent steps to consolidate the instructions 
issued by them from time to time in regard to 
consultation with the Commission, extension of 
their functions and the procedure for consulta-
tion with the Commission. 
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(3) 

The Committee feel that the constitutional 
validity of a provision on the lines of that con-
tained in item 17 of the Schedule to the UPSC 
(Exemption from Consultation) Regulations 1958 
is not free from doubt. Further, such a provi-
sion appears undesirable in so far as it has the 
effect of abridging the right of Parliament to 
review the exceptions that may be made by tlle 
President to the express provisions of clause (3) 
of Article 320 of the Constitution. The view of 
the Government that the regulations, together 
with the schedule containing the provision in 
question, were duly laid before Parliament is 
too legalistic. They suggest that GovernmeAt 
should reconsider the question of retaining such 
a provision in the schedule to the regulations. 

The Committee recommend that in cases where 
appointments are required to be made in consul-
tation with a foreign Government or a non-
governmental or international organisation, Gov-
ernment should consult the Commission and ob-
tain from them a panel of names out of which 
appointment could be made in consultation with 
the agency concerned. They further recommend 
that procedure in this regard may be evolved in 
consultation with the Commission. 

The Committee regret that cases of delayed 
references and of irregular appointments by the 
Ministries/Departments of Government are per-
sisting and were, in fact, until recently. on the 
increase. The Committee feel that the instruc-
tions issued in April, 1964 have not had the d~ 
sired effect and recommend that Government 
should urgently devise some effective system of 
keeping these delays and irregularities under 
strict check. 

I.J. 2·84 The Committee further recommend that clear 
instructions should be issued by the Government 
to the Ministries/Departments of Government 
laying down definite time schedule fo~ initiating 
the examination of the question whether the 
person appointed is likely to hold the post for 
more than one year, for completing the exami-
nation and for making a reference to the Com-
mission, if necessary. 

IS 2'89 The Committee are surprised to note that most 
of the bad cases of delayed references to the 
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Commission and of irregular appointments spe-
cifically mentioned by the Commission in their 
16th Report (1965-66) pertain either to Ministry 
of Home Affairs or Departments/Bodies for 
which they are administratively responsible. The 
Committee hope that the Ministry of Home Af-
fairs would exercise stricter control to avoid 
recurrence of such cases. 

The Committee note that the Commission are 
satisfied with the present arrangement whereby 
the officers and staff of the Commission are drawn 
from the organised services of the Government 
of India and that the Commission are of the 
opinion that there is no likelihood of the inde-
pendent functioning of the Commission being in 
any way affected on this account. 

The Committee suggest that the CODlDlission 
should get the staff strength of their Secretariat 
examined, if necessary, by an agency other than 
that of the Commission or the Ministry of Home 
Affairs or experts well versed in work-study 
methods. 

In view of the fact that the number of repl'e-
sentations under the States Reorganisation Act, 
1956 has gone down appreciably, the Committee 
recommend that the existing arrangement for 
handlinR this work in the CommiSSion should be 
reviewed early in the interest of proper utiliza-
tion of surplus staff. 

The Committee recommend that Government 
should urgently consider, in consultation with the 
Commission, the question of taking away from 
the Commission such portions of their existing 
functions as may be of minor nature so as to 
enable them to concentrate on spheres which 
are comparatively more important. 

The Committee note that the Commission do 
not normally figure in recruitment to class m 
and class IV services and posts. The recruitment 
to the bulk of these services and posts is at 
present done by the Ministries/Departments in-
dependently of each other. Apart from the fact 
that such a prOC'edure tends to compromise the 
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merit system, it would be more economical and 
conducive to efficiency if the recruitment needs 
of different Ministries/Departments for these 
categories of staff are served by a central agency 
like the Railway Service Commissions which 
have been established for centralised recruitment 
to class III and class IV categories of staff in 
the Railways. The Committee accordingly sug-
gest that a Service Selection Board should be 
set up on the pattern of the Railway Service 
Commission to make selections for recruitment 
to class III services and posts under the Gov-
ernment of India. This Board could taKe over 
from the Commission the conduct of examina-
tions for lower categor.ies of services and such 
of the existing functifms of the CommiSSIOn as 
may be of minor nature. The appointment of 
members of such a Board should be made in 
consultation with the Commission. 

The Committee feel that the procedure:; of 
work of the Commission and the time taken by 
them for completing the various stages of work 
connected with recruitment and other matters 
needs to be examined. However, in view of the 
fact that the Administrative Reforms Commis-
sion may soon report about it, they consider that 
the question of re-examining the organisation and 
methods of work be decided in the light of the 
report and recommendations of the Administra-
tive Reforms Commission on the subject. 

The Committee recommend that the Ministry 
of Home Affairs should keep a strict watch 011 
the progress of framing of Recruitment Rul'es in 
regard to services and posts under the different 
Ministries/Departments of Government. They 
would suggest that the copies of quarterly re-
turns may be called by the Commission to enable 
them to watch the progress in this regard . ... 

The Committee observe that one of the causes 
for delay in recruitment is the time taken in finn-
lising the qualifications for posts where the requi-
sition is not preceded by personal discussion bet-
ween the authorities concerned and the officers 
of the Commission. The Committee note the 
observation of the representative of the Commls-
sion that the position has now improved. They 
nevertheless feel that the matter needs constant 
review. 
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The Committee regret that Gov.ernment did not.. 
specify the qualifications for the I.T.Os posts pre-
ciltely and clearly. The expression "5 years'· 
experience in a teSpOnsible capacity" is an ambi-
gous expression and capable of varying interpre-
tations. The Commission could have scrutiniz-
ed the requisition carefully and detected the-
lacuna. '!be result has been a lot of wlecessary 
inconvenience and suspense to a very large-
number of applicants besides the huge waste of 
manpower and loss of valuable time in the office 
of the Commission itself. They 'expect that the 
authorities concerned will learn from this experi-
ence and will in futUre ensure that advertisements; 
for recruitment are drafted by GoV'ernment more-
precisely, leaving no scope for any am'uiguity 
and that these are also scrutinised by the Com-
mission carefully. 

The Committee agree with the view expressed' 
bV the representative of the Commission during 
evidence that the normal pattern of recruitm€.nt 
should be a regular intake on an annual basis. 
They recommend that suitable instructions should' 
be issued by Government enjoining upon the 
Ministries/Departments not to make bulk anci 
sporadic recruitment as has been done in the 
present case, save in exceptional cases where the 
circumstances make it absolutely necessary to do-
so. 

The Committee recommend that suitable pro-
cedure shOUld be evolved for ensuring that - a' 
reasonably accurate estimate of the vacancies is 
reported to the Commission well in advance so 
that there is no cause for complaint by the Com-
mission in this regard. 

The Committee are unhappy that requisitions 
continue to be cancelled at a late stage causing 
not only inconvenience to the Commission 3nd' 
the candidates but also embarrasment to the Gov-
ernment. They. therefore, recommend that 
Ministries/Departments should be required to· 
explain to the Commission in adequate detail the 
reasons for the requisition being cancelled stat-
be foreseen at the earlier stages. Cases where-
the Commission are not satisfied with the expla-
ing why the attendent circumstances could not: 
nation given by- the MihistriesjDepart.ments; 
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should be reported by them to the Mindtry of' 
Home Affairs who should take up the matter' 
with the Ministry jDepartment concerned.. 

The Committee recommend that research work 
studies and collection of satistics on vatiou~, 
aspects of the working of the Commission illClud-
inj;! methods of recruitment should be systemati-
cally organised on a centralised basis and the' 
Research and Statistics Section of the Commission 
suitably strengthened so that the responsibilities . 
in this regard are entrusted to persons who fire 
comp'etent and qualified for the job . 

The Committee note that while World History, 
European History and British History have been' 
included among the optional subjects in the syl-
labus of LAS. etc. examination, histories of coun-
tries nearer home or in the South-East Asian 
region do not find any place therein. Similarly, 
linguistiCS which, it is said, is bein~ taught in 
many a university in the country finds no men-
tion in the syllabus for the LAS. etc. examina-
tion, The Committee desire that the feasibility 
of including in the syllabus for the I.A.S. etc. 
examination these and such oth'er subjects as are 
being taught in the universities may be consider-
ed by the Commission in consultation with the 
Ministry of Home Affairs and academic authori-
ties e.g., U.G.C. and Vice-Chacellors of Universi-
ties, at an early date. 

The Committee are glad to note that the Com-
miSBion have recommended the inclusion cf all 
the languages mentioned in the Eight Schedule 
to the Constitution as optional subj'ects in the 
syllabus for the I.AS. etc. examination to be held 
this year and in future. They hope that a deci-
sion will be taken in the matter early. 

The Committee observe that the work of 
reviewing the schemes and syllabi of the various 
examinations held by the Commission is of a 
continuous and complicated n&ture and calls for 
constant watch on the developments and chnnges . 
taking place in the teaching programmes of 
schools and universities as also in the socio-eco-
nomic scene in the country. The Committee 
therefore suggest that a standing committee may· 
be set up by the Commisison to review the syl-" 
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labi of the various examinations periodiclll1y and, 
if necessary, suggest amendments or revisions of 
the same. The Committee may be com~osed of 
a member of the Commission as Chairman and a 
representative each from the U.G.C. and the 
Ministry of Home Affairs. A representative of 
the Ministry concerned and a few exuerts from 
academic bodies and/or technical institution may 
be associated with the standing committee when 
the syllabus for a particUlar examination under 
review. 

The Committee are unhappy that the revision 
of the schemes and syllabi of the Engineering 
Services Examination has not yet been finalised 
although the matter has been under correspond-
ence between the Commission and the Ministry 
of Railways since 1964. They trust that energetic 
steps will be taken by the Ministry of Railways 
in consultation with the Ministries/Departmento; 
concerned and the Commission and the matter 
finalised without further delay. 

The Committee are constrained to observe that 
on account of inadequate information furnished 
to them in regard to the mode of appointment of 
examiners and remuneration payable to them, 
they are unable to offer any comments or sug-
gestions in this regard. They, nevertheless. trust 
that the examiners are selected from all over 
India, that they are authorities of high standing 
in their subjects, that there is a system oi rota-
tion of examiners so that a few people do not 
enjoy the position for long and that the remu-
neration payable to them is adequate to attract 
competent men for the job. 

The Committee trust that the procedure adopt-
ed by the Commission for ensuring uniformity of 
standard in assessing the scripts is the best possi-
ble. They hope that the Commission will cons-
tantly endeavour to improve upon their methods 
in this regard in the light of experience gained 
and latest techniques evolved in other advanced 
countries. 

The Committee appreciate the complexity of 
the problems involved in conducting the exami-
nations with all the languages mentioned in the 
Eight Schedule to the Constitution, besides Eng-
lish, being allowed as alternative media. They 
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hope that the Government as well as the Com-
mission will not venture to introduce the scheme 
unless the COmmission have properly worked out 
the details of the arrangements to ensure that 
the existing standards of the examinations are 
maintained and there is uniformity in the stan-
dard of assessments of sCripts in different lang-
uages. They apprehend that a wrong move in 
the matter will destroy the competitive nature 
of the examinations and will lead to other seri-
ous complications. 

The Committee note the point of view of the 
Commission that it would not be desirable to 
prescribe any rigid principle in the matter of 
tenure of members of the Personality Test 
Boards. They would, however, like to point out 
that some of the members have been there far 
too long. While agreeing that there is need to 
maintain some continuity in the membership of 
the Board from year to year, the Committee feel 
that it would be desirable to induct from time 
to time fresh members whose experience in the 
field of administration, technology or public 
affairs may be more recent. They also feel that 
the Personality Test Boards for the I.A.S. etc. 
examination should consist of eminent members 
selected from various walks of life, including 
high ranking military officers. 

The Committee appreciate the difficulty of the 
Commission in securing the services of distin-
guished and competent men for their Personali-
ty Test Boards because of the meagre remune-
ration they can offer to them under the existing 
rules. They are surprised that no honorarium 
is admissible to members of these Boards for an 
intervenine: Sunday or a non-workine: day. They 
are on those days entitled to D.A. onlv at a 
maximum rate admissible to Grade I officers of 
the Cen·tral Government which is less than 
Rs. 20. The Committee are convinced that in 
the interest of maintaining a high standard of 
selection for our public services it is essential 
that the rate of remuneration is adequate so 
that the persons who agree to serve on the Per-
sonality Test Boards are not put to unnecessary 
inconvenience and expense to themselves as ap-
pears to be the case at present. In the opinion 
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of the Committee this is one way to attract emi-
nent men in public life, business and commerce .. 
high ranking retired diplomats and civil and 
military officers and educationists from allover' 
the country. Unless this is done, only persons 
residing in and around Delhi are likely to be 
availab~ to the Commission for the purpose. 
The Committee, therefore, recommend that the 
question. of raising the rates of remuneration to· 
members of the Personality Test Boards should 
be taken up by Government with the least p0s-
sible delay. 

The Committee consider that the interview 
marks in the case of the examinations for . the 
various Engineering Services appear to be on 
the high side. They suggest that these shguld 
be reduced so that greater reliance is placed on 
the result of the written examination for these' 
services. 

The Committee are not convinced by the rea-
sons advanced by the Ministry of Railway for 
the marks for Personality Test in the case of 
Special Class Railway Apprentices' Examina-
tion being fixed as high as 500 as against 700 for 
the written part of the examination. It is not 
as if the Railway Engineering Institute, Jamal-
pur is the only Institute which produces mecha-
nical engineers.. There are other very good en-
gineering colleges and institutes in the country 
which admit students for mechanical engineering 
course on the basis of higher secondary results 
or competitive examinations without a viva 'VOCe 
or aptitude test. The Committee have no rea-
son to believe that mechanical engineers coming 
out of those are of lesser calibre than those com-
ing out of the Railway Engineering Institute, 
Jamalpur. Nor is it a fact that mechanical en-
gineers coming out of engineering colleges and' 
institutes other than the J amalpur Institute are-
not taken by Railways in their superior services. 
In these circumstances, the Committee appre-
hend that allocation of such high marks for 
interview for recruitment of Special Class Rail-
way Apprentices is bound to create misgivings 
in the public mind. They accordingly recom-
mend that the scheme of this examination 
should be reviewed so as to place greater reUance 
on the written part of the examination. 

The Committee are of the opinion that the-
marks at present allocated for viw. 1'OCe testl 
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evaluation of record of service in the case of 
Central Information Service (Grade III) Limit-
ed Departmental Examination and (Grade IV) 
Exam~natio~ are on the high side. They are .nat 
sure If a vwa voce test for aforesaid examlna-
tions is at all necessary. They, therefore, desire 
that the schemes for these examinations may be 
reviewed by Government in consultation with 
the Commission for rationalisation. 

41. 4-64 The Committee recommend that, in order to 
avoid an impression that the selections by In-
terview Boards are not made independently be-
cause of the presence of a representative of the 
Ministry in an advisory capacity, the Commis-
sion should not in future jnvibe anv representa-
tive of the Ministry/Department concerned to 
participate in the proceedings of the interview 
Boards. 

...p. 4·69 The Committee recommend that before draw-
in£! up a panel of names of suitable persons for 
being invited as advisers to Interview Boards, 
the Commission should observe a proper system 
of consultation with appropriate authorities and 
that in placing names on the panel as also in in-
viting persons to assist the Interview Boards, 
due regard should also be paid to the need not 
only of continuity but also of inducting fresh 
blood from time ,to time. 

-43· 4'70 Since the rate of remuneration aqmissible to 
advisers is at present the same as in the case of 
members of the Personality Test Boards, the 
Committee believe that any revision of the rate 
of remuneration in their case would be made 
applicable to advisers also. 

44· 4.86 The Committee feel that the results of the 
scheme for interviews abroad have, in the past, 
not been encoura£!inl!' or commensurate with the 
expenditure involved and hope that the revised 
scheme would attract a lar£!er number of candi-
dates to posts in India. The-y recommend that 
the revised scheme mav be tried for a couple 
of years and then reviewed. 

""S· 4-91 
The Committee are perturbed to note a size-

able number of cases of delayed ofters of ap-
pointments. In this cor.nection, they reiterate 
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the suggestion made by them in paragraph 41 of 
their ~rd Report (Third .Lok Sabha) on Public-
Services that cases of delay beyond a specified 
period should be reviewed by the Secretary of" 
t~ Ministry/Head of the Department concerned 
and that the Ministry of Home Affairs may also 
review the position once in six months to make 
sure that no holdups occur. 

The Committee are also unhappy to learn 
about the misunderstanding between the Com-
mission and Go~rnment regarding the .respon-
sibility for the attestation forms for verification 
of character and antecedents and would like that 
this matter as also any ather snags in the proce-
dure are sorted out without any further loss of 
time. 

From a perusal of the Sixteenth Annual Rat-. 
port of the Commission for 1965-66, the Commit-
tee note that in order to reduce the time lag 
between the declaration of the final results of-
the LAS. etc. examination by the Commission 
and the appointment of selected candidates, 
arrangements were made by Government as in 
'the previous two years, for the medical exami-
nation of all candidates called for interview 
simultaneously with the progress of interviews. 
This. in the opinion of the Committee, is a step 
in the right direction and helps in the early 
placement of the serected candida1es. The Com-
mittee corn~nd the arrangements made by 
Government to reduce the delay in the ease of· 
1.A.S. etc. examination and would like them to· 
consider the feasibility of applying this system 
'to other examinations conducted by the Com-
mission as well. 

From the information furnished to the· Com-
mittee it is evident that the number of cases 
where on the results of the 1.A.S. etc. examina-
tions appointments were denied on account of 
unsatisfactory character and antecedents is al-
most negligible. In view of this, the Committee 
consider that no serious harm would be done if-
otrers of appointment are made immediately 
subject to the character and antecedents of the-
candidate being found satisfactory. Before, 
however. giving this new experiment a trial •. 
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the CommittEe would like Government to eu~· 
mine the matter in all i'~ ramifications in con~, 
sultati'On with the Commission and come to a, 
decision as early as possible. 

The Committee need hardly emphasise the im~ 
portance of regular submission, by the, appoint~ 
ing authorities to the Commission, of assessment, 
reports of work done by officers recruited on 
their recommendation so as to enable the Com~ 
mission to keep the schemes and procedures of' 
recruitment under constant review and under-
take studies in depth with a view to improve' 
their modus operandi. 

The Committee also consider tha't if the Com~
mission are to really pront by these reports, 
these should be woperly drawn up so that in-
formation on various aspects of the performance 
of an officer is available for analysis in the Com~ 
mission. They, accordingly recommend that the 
Commission should devise a suitable proforma' 
for calling assessment reports on the work and 
performance during the first five years of their 
service in the case of candidates recruited on the' 
basis of a competitive examination and first two 
years in the case of those recruited on the basis 
of interview alone. The proforma should be cir-
culated to all the Ministries/Departments of the· 
Government who should be asked to submit the 
reports to the Commission regularly in the pres~
cribed manner. 

The Committee consider that it is nec'i!ssary 
to bring the system of Departmental PromCYtion 
Committees on a regular footing and lay down 
uniform procedures for their internal working. 
With that end in view. the Committee recom-
mend that Ministry of Home Affairs should. in 
consultation with the Commission, lay down 
and circularise detailed instructions in regard to' 
basic matters such as nature of cases to be re--
ferred to the Departmental Promotion Com~ 
mittees. cases wherp the Commission should be 
associated, authority empow~ed to appoint 
D.P.Cs. their precise functions and composition, 
and nrovisions regardin~ c?lainnanship, terms" 
of oftic.. of Chairman/Member, quorum, inter-
view of candidates by the D.P.Cs. mode of tak-
in~ decisions, castin~ vote, record of decisions: 
and of reasons in cases of supersessions etc. 
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5.25 The Committee would emphasise the need for 
early disposal of disciplinary cases by the Com-
mission. They r-acommend that internal proce-
dures of the Commission should be streamlined 
to enable them to tender their advice normally 
in about a month's time. 

6.S The Committee note that the Central Govern-
ment and ,the statutory bodies/public sector un-
dertakings under their control are today the big-
gest employers in the country. Out of the total 
jobs available in this field, only a small percent-
age of the Central Government employment is 
processed by the Commission. This is because 
the Commission are being consulted only in re-
gard to appointments in the higher services and 
posts, principally those in the gazetted ranks. 
For recruitment to statutory bodies/public UD-
dertakin~ there is no set. uniform procedure and 
each body/undertaking recruits its per.sonnel in 
its own way. With a view to put an end to the 
unsatisfactory state of affairs in this regard, the 
Committee urge 'that adequate machinery and 
procedures should be devised and brought into 
operation before long under the broad supervi-
sion of the Commission to regulate recruitment 
for the increasing number of statutory bodies 
and the steadily growing public sector of our 
economy. 

6.11 The Committee are of the view that notwith-
standing the absence of any constitutional lipk 
between the Union and the State Public Service 
Commissions, such conferences do serve a use-
ful purpose in that they facilitate exchange of 
views on matters of common interest and pool-
ing of experience. Further, those conferences 
help to evolve a uniform approach and common 
work procedures in th-~ Commissions throughout 
the country which is desirable, particularly be-
cause the Constitution envisages a single pat-
tern for both 'the Union and the State Commis-
sions and the functions of both are of similar 
character. The Committee commend the idea 
of periodical conferences of Chairmen of the 
UPSC and State Public Service Commissions, 
say once in three years. A simultaneous meet-
in~ of the Secretaries of the Union and State 
Public Service Commissions is also desirable. 
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54. 6.16 The Committee need hardly emphasise the 
importance of early presentation by the Com-
mission of their annual reports to the President 
They recommend that the Commission should so 
organise their work that their annual report is 
normally presented to the Prc3ident not later 
than July of the following year. 

55. 6.19 The Committee are not satisfied with the ex-
planation furnished by the Ministry and con-
sider that the pr~paration of the memorandum 
in regard to a single case should not have taken 
so long. The Committee need hardly emphasise 
that annual reports of the Commission should 
be placed before the Houses of Parliament 
promptly and recommend th"lt Government 
should endeavour to reduce the time lag bet-
ween the presentation of the annual report by 
the Commission to the President and the laying 
of copies thereof before Parliament. They 
would suggest that every effort should be made 
by Gilvernment to lay the annual report of the 
Commission before the Houses of Parliament 
preferably in the autumn session of the follow-
in~ year. 

56. 6.20 The Committee attach great importance to 
discussion of annual report of the Commission 
in Parliament because the salient points made 
therein are highlighted during discussion and 
public attention focussed on them. Assessment 
of the facts mentioned in the report and a 
searching examination of the irregularities com-
mitted by the executive on the floor of the 
Legislature is, the Committee feel, a most effec-
tive safeguard against bureaucratic indiscretions. 
They hope that adequate time would invariably 
be found by Government for discussion in the 
Houses of Parliament, preferably in the winter 
session of the following year. 

57. 6.23 The Committee consiaer that information 
showing University-wise classification of success-
ful candidates in the I.A.S. etc. and Engineering 
Services Examinations would serve a useful pur-
pose in that it would give to general public an 
idea of the performance of the universities inter
Be, besides infusing a spirit of competition in the 
Alumni and stimulating thinking among universi-
ties to so adapt their curricula as to turn out a 
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larger number of successful candidates at the exa-
minations by the Commission. The Committee are 
unable to appreciate the difficulties pointed out 
by the Chairman of the Commission in this re-
gard. They feel that those should not be insur-
mountable particularly when such information 
was alreadv being given in the annual reports of 
the Commission during 1950-55. They, therefore, 
recommend that 1he previous practice of giving 
such information in the annual reports may be 
resumed even though it might involve some addi-
tional work for the Commission. 

The Committee consider that the Commission 
should have an adequate system of collection of 
sta·tistics in regard to courses in medicine and 
different specialities in the field of engineering 
conducted by the various institutions in the coun-
try. In cases where the Commission are unable 
to find suitable candidates by advertising the 
posts, they should address the heads of these in-
stitutions requesting them to contact the qualified 
candidates and ask them to apply for the posts. 

The Committee observe that in country like 
India where unemployment is widespread and 
where Government service still carries con-
siderable prestige value, the task of the Com-
mission in attracting candidates to public ser-
vice should not be so difficult as it is in other 
industrially advanced countries. Even so, they 
feel that advertisements in the newspapers and 
sending circulars to certain institutions are, by 
themselves. not suffic~nt to attract as large a 
number of qualified candidates as may be desir-
ed. The prospective entl'ant to public service 
must also have a clear idea of the nature of 
civil service and the opportunities which it can 
offer. 

The Committee, therefore, recommend that 
the Commission. should make vigoroUs efforts to 
project a better image of the public service in 
general and of the individual services as against 
employment opportunities available outside, by 
designing. producing and widely circulating bro-
chures. pamphlets and other literature in Eng-
lish, Hindi and all the regional languages with 
8 view to educate the public as also inform the 
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intendinll candidates of the various careers that 
public service offers. The get up of the Com-
mission's publications, particularly of the 'Re-
view of Examination' can hardly be described 
as attractive. 

The Committee also recommend that the 
Commission should. instead of leaving the pub-
licity of their advertisements to the Ministry of 
Information and Broadcasting, themselves en-
sure that widest publicity is given to the adver-
tisements, not only in the leading English news-
papers but also in local and language newspapers 
and periodicals having wide circulation. 

The Committee further recommend that the 
Commission should arrange to have their ad-
vertisements announced on the Radio. The 
Chairman and members of the Commission 
should also utilise the forum of Radio for pub-

. licising, by talks and discussions, the activities 
of the Commission and focussing public atten-
tion on the personnel problems experienced by 
them from time to time. 

The Committee are glad to note that the inci-
dence of cases of non-acceptance of advice of the 
Commission by the administrative Ministries and 
Departments of Government of India is very 
small. They nevertheless hope that in years to 
·come Government would endeavour to ensure 
that the Commission do not have even a single 
such case to report. 

The Committee consider that there is need for 
focussing greater attention on cases of irregular 
appointments and delayed references to the 
Commission regardinll temporary and ad hoc 
appointments made bv administrative Minis-
tries/Departments. Besides, the Committee 
feel that Parliament should be informed uf the 
view point of Government also ~n regard to s1.t~h 
cases cited in the annual report of the Commls-
sieD. They, therefore, recommend that the Min-
istry of Home Affairs may lavon the Table of 
each House of Parliament, before the report is 
discussed in either House, a statement explain-
ing, as respect the cases, if any, of irregular ap-
pointments and delayed references cited in the 
annual report, the real!()D for such appoint-
ments and delays. 
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11. ANALYSIS OF THE RECOMMENDATIONS DIRECTED TOWARDS FCONOMY 

Serial S. No ... per 
No. summary of 

recommenda-
tiODl Appen-

dix XI 

1 17 

2 18 

3 

Particulars 

Commission should get the staff strength of their 
Secretariat examined, if necessary, by an 
agency other than that of the Commission or the 
Ministry of Home Affairs or experts well-versed 
in work-stUdy methods. 

Existing arrangar. em for handling the work 
reiating to representations under the States 
Reorganisation Act, 1956 should be reviewed 
in the interest of proper utilisation of surphJs 
staff. 

Results of the sc:beme for holding interviews abroad 
have not been COIIIIIleD4U1'ate with tJle expenditure 
lQvolvcd. The sdleme, as being revised. may 
be tried for a couple of year .. and then reviewed. 
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B. BookwcU, 4, Sanl NaraG-
karl CoIonv, Kinpwav 
CamP. Delbi-9· 

MANIPUR 

3~. Shu N. Cbaoba Siqh, 
New. Aaent, Ramlal Paul 
High SchOol ADM!, 
Impbal. 

AGBNTS IN FOREIGN 
COUNTRIBS 

35. The Secretary, BltabJiab-

Ageocy 
No. 

17 

ment DepllnmcDC, 'l'be.- --._ -. _ 
Hiah Commillion orlndl., 
Jndi, HOUle, Aldwyda, 
LONDON, \V.C.-a . 

. _--------_._----_._--_._-----
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